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 HOUSE  OF  THE  PEOPLE

 Friday,  8th  May,  953

 The  House  met  at  a  Quarter  Past
 Eight  of  the  Clock.

 [Mr.  Depury-Speaker  in  the  Chair)
 ORAL  ANSWERS  TO  QUESTIONS

 «  Foreicn  Experts  IN  Buakra  NancaL
 PROJECT

 #1943,  Sardar  Hukam  Singh:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  Mr.  M.  H,  Slocum,  Direc-
 tor,  Construction  and  clant  Design,
 Bhakra  Nangal  Project  has  lately  as-
 ked  for  some  more  experts  to  be  im-
 ported  for  this  Project;  and

 (b)  the  number  of  foreign  experts
 already  working  on  this  Project  ind
 their  annual  bi!l  charged  to  tiie  works?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No.  Sir.

 (b)  (i)  44.
 (ii)  Rs.  40,88,000/-

 Sardar  Hukam  Singh:  Could  I  know
 the  number  of  Indian  engineers  that
 are  assisting  Mr.  Slocum  in  the  cons-
 truction  of  this  project?

 Shri  Hathi:  There  are  about  one
 hundred  or  even  more.  The  total.  I
 think,  is  l6  or  so.

 Sardar  Hukam  Singh:  Did  Mr.
 Slocum  or  did  he  not  make  a  com-
 plaint  that  the  Indian  engineers  that
 he  wanted  were  not  given  to  him,  and
 that  those  whom  he  did  not  approve
 of  were  thrust  on  him,  and  he  was
 the  sole  traveller  in  the  journey?

 Shri  Hathi:  No,  that  is  not  the  posi-
 tion.  No  engineers  were  thrust  upon
 Mr.  Slocum.  He  never  made  =  any
 selection  by  name  of  any  particular
 person.  He  would  say  that  he  wanted
 8  particular  type  of  engineer  with
 some  qualifications,  and  those  were
 given  to  him.

 Sardar  Hukam  Singh:  What  is  the
 latest.  estimate  about  the  period  for
 which  these  experts  are  to  be  retained?
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 Shri  Hathi:  May  be  four  years  ur
 50.

 Dr.  Ram  Subhag  Singh:  Is  it  true
 that  quarters  of  different  designs  have
 been  constructed  and  are  being  cons
 tructed  in  Nangal  for  American  eD-
 gineers  ?

 Shri  Hathi:  Quarters  of
 designs  are  not  being
 There  might  be  some
 the  accommodation,  but
 designs.

 Shri  Jasani:  May  I  know  the  annual
 salary  paid  to  Mr.  Slocum  and  other
 experts  engaged  in  this  project?

 Shri  Hathi:  They  are  44  in  number.
 If  he  wants,  I  can  lay  a_  statement
 on  the  Table  of  the  House.

 Mr.  Deputy-Speaker:  It  has
 asked  so  many  times.

 Shri  Jasapl:  May  I  know’  whether
 that  salary  is  taxable?

 Shri  Raghubir  Sahai:  When  is  the
 work  likely  to  be  finished?

 Shri  Hathi:  The  first  phase  will  be
 over  in  1955/56.

 Shri  Achuthan:  What  is  the  latest
 tendency  in  regard  to  foreigners.  in
 this  project?  Is  it  on  the  ascending
 or  descending  stage?

 Shri  N.  M,  Lingam:  May
 Sir.  the  nationalities  to
 experts  belong?

 Shri  Hathi:  Mostly  they  are  Ameri-
 cans.

 different
 constructed

 difference  in
 not  in  the

 been

 I  know.
 which  these

 TRADE  WITH  TIBET

 *1944,  Dr.  Ram  Subhag  Singh:  ‘Vill
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  tc  state

 (a)  whether  normal  trade  relations
 between  Tibet  and  India  have  resum-
 ed:

 (b)  the  approximate  value
 a

 of  Tibe-
 tan  goods  imported  into  India  in  the
 year  ‘1952653;  and

 (c)  the  approximate  value  of  Indian
 goods  exported  tn  Tibet  during  the
 ehove  said  period?



 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari)-
 (a)  There  has  been  nothing  abnormal
 with  trade  relations  between  Tibet
 and  India  in  recent  times.

 (b)  Rs.  7]  lakhs.
 (c)  Rs,  227  lakhs.
 Dr.  Ram  Subhag  Singh:  Has  any

 understanding  been  arrived  at  between
 the  representatives  of  Tibet  and
 India  in  regard  to  trade  relations
 between  the  two  countries?

 Shri  T.  T.  Krishnamachari:  I  do
 not  understand  what  the  import  of
 the  question  is.  If  he  means  whether
 it  is  on  a  Government  to  Government
 basis,  no,  Sir.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know,  Sir,  whether  licences  nave  been
 issued  for  the  export  of  cotton  pilece-
 goods  to  Tibet?  If  so,  how  mucn
 cloth  will  be  supplied  in  9537

 Shri  T.  T.  Krishnamachari:  The
 limitation  was  formerly  in  the  nature
 of  quantity,  We  had  a  limit  of  600
 tons  per  year.  But  then,  with  the
 decontrol  of  distribution.  that  was
 changed  and  the  Political  Officer.  Sik-
 kim,  is  empowered  to  give  licences  to
 such  persons  as  he  thinks  fit  for  a
 total  quantity  of  about  1,000  tons.

 Dr.  Ram  Subhag  Singh:  What  are
 the  materials  whose  export  to  and
 import  from  Tibet  are  not  allowed?

 Shri  T.  T.  Krishnamachari:  I  can
 tel)  the  hon.  Member’  the  materials
 that  go  into  the  trade.  I  cannot  say
 what  are  not  allowed.

 Shri  N.  R.  M.  Swamy:  What  is  the
 nature  of  the  goods  exported  and  im-
 ported?

 Shri  T.  T.  Krishnamachari:  The
 bulk  of  the  goods  exported  are  cotton

 plecegoods,  dyes,  gur,  iron,  salt,  sugar,
 foodstuffs.  narcotics.  hides  and  skins.
 metals.  and  there  is  an  item  called
 ‘Miscellaneous’  which  must  be  made
 up  of  several  items  too  small  to  be
 mentioned.  Imports  are  wool.  wool-
 len  yarn,  woollen  cloth.  animal  hair.
 carpets,  skins,  furs  and  livestock

 Shri  Velayudhan:  May  |  k--w.  Gir.
 whether  the  licences  between  India
 and  China  for  goods  are  issued  through
 our  Political  Officer  at  Sikkim  and
 whether  he  is  recognized  by  the
 Chinese  Government  ?

 Shri  T.  T.  Erishnamachari:  It  is  not
 a  question  of  India  and  China.  The
 question  relates  only  to  Tibet.  There
 is  no  question  of  recognition  of  the
 Political  Agent  by  the  Chinese  Gov-
 ernment.  If  he  recommends  issue  of
 licences,  licences  are  issued.  It  Is  a
 mere  matter  of  procedure.

 श्री  भक्त  टशन:  क्‍या  माननीय  मंत्री

 महोदय  को  ज्ञात  है  कि  पश्चिमी  तिब्बत  में

 हमारे  व्यापारियों  को  अनेक  प्रकार  के  कर

 देने  पड़ते  हैं।  यदि  उनको  ज्ञात  है  तो  इस

 सम्बन्ध  में  कोई  लिखा  पढ़ी  की  गई  है  ?

 वाणिज्य  मंत्री  (भी  करमरकर)  :  जो

 कर  देने  पड़ते  हें  उन  के  बारे  में  हमारे  पास

 कोई  रि प्रेजेन्टेशन  नहों  आया  &  |

 Shri  Muniswamy:  May  I  know.
 Sir,  whether  it  is  because  of  the  non-
 availability  of  goods  that  such  goods
 are  imported,  or  because  of  their
 quality  ?

 Shri  T.  T,  Krishnamachari;  My  hon.
 friend  does  not  understand  that  trade
 is  a  thing  which  flows,  and  is  govern-
 ed  by  laws  of  demand  and  supply.
 If  the  people  need  goods  and  they
 come  in,  a ‘i  that  we  can  do  is  either
 to  put  a  ban  or.  regulate  or  allow
 them  to  come  in  freely.  In  this  case,

 ‘oods  are  more  or  less  allowed  to  flow
 reely  both  ways.

 INDIANS  EMPLOYED  IN  CEYLON

 #1945.  Shri  8.  C.  Samanta:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Ceylon
 has  or  is  going  to  amend  her  immigra-
 tion  law  to  prohibit  foreigners  on
 visit  from  taking  up  employment  or
 business  in  the  island;

 (b)  the  number  of  Indians  there  at
 present  in  employment  or  in  business;

 (c)  whether  the  Government  of
 India  had  any  correspondence  with
 the  Government  of  Ceylon  about  the
 future  employment  of  Indians  and  also
 about  the  business  to  be  carried  there
 by  Indians;  and

 (d)  if  so,  with  what  results?
 The  Prime  Minister  (Shri  Jawahar-

 lal  Nehru):  (a)  No.  A__  person
 proceeding  to  Ceylon  on  a  visa  has,
 however,  to  make.  inter  alia,  a  dec-
 laration  on  his  a

 a
 that  he

 shall  not  engage  himself  in  any  ¢m-
 ployment  on  arrival  in  Ceylon.

 (b)  Figures  are  not  available.
 (c)  No.
 (d)  Does  not  arise.
 Shri  Ss.  C.  Samanta:  May  I  know,

 Sir,  whether  any  fresh  correspondence
 is  going  on  with  the  Ceylon  Govern-
 ment  on  the  apprehension  that  such
 amendments  may  be  brought  in?
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 Shri  Jawaharlal  Nehru;  There  is
 no  correspondence  as  such,  but  natu-
 rally  we  are  always  in  touch,  through
 our  High  Commissioner,  with  the
 Ceylon  Government  discussing  various
 matters.

 Shri  T.  S.  A.  Chettiar:  May  I  know
 if  there  is  any  truth  in  the  press
 statements  appearing  recently  that  a
 reasonable  settlement  can  be  arrived
 at  between  the  Government  of  India
 and  the  Ceylon  Government  over  the
 treatment  of  Indians  there?

 Shri  Jawaharlal  Nehru:  There  is
 this  much  truth  in  the  statements
 that  there  were  talks  between  our
 High  Commissioner  and  representatives
 of  the  Ceylon  Government.  We  al-
 ways  ho

 Pe
 that  a  reasonable  settle-

 ment  will  be  arrived  at.
 Shri  M.  L.  Dwivedi:  May  I  know

 whether  a  gesture  has  been  shown
 by  the  Ceylon  Government  as  a  result
 of  which  possibilities  have

 ge
 of

 a  solution  of  the  long-stan  ques-
 tion  of  Indians  domiciled  in  Ceylon?

 Shri  Jawaharlal  Nehru:  As  I  have
 just  said

 Mr.  Deputy-Speaker:  That  is  what
 he  has  said.

 Shri  Sarangadhar  Das:  May  I  know
 if  there  are  similar  restrictions  im-

 osed  on  the  Ceylonese  who  migrate
 o  India?

 Shri  Jawaharlal  Nehru:  As  far  as  I
 know,  there  are  no  such  restrictions.
 As  far  as  I  know,  no  Ceylonese  come
 for  that  purpose  to  India.  May  be

 Ha
 odd  person  may  come

 ere,
 Shri  A.  M.  Thomas:  Sir,  may  I  en-

 quire  whether  all  these  and  similar
 questions  will  be  discussed  between
 the  two  Prime  Ministers  in  their  forth-
 coming  meeting  at  London?

 Shri  Jawaharlal  Nehru:  Well,  simi-
 lar  questions  may  be,  but  not  all  these.

 Shri  s.  C.  Samanta:  May  I_  know,
 Sir,  whether  there  were  other  restric-
 tions  before  than  those  mentioned  by
 the  Minister?

 Shri  Jawaharlal  Nehru:  What  kind
 of  restrictions?

 Mr.  Deputy-Speaker:  What  kind  of
 restrictions?  It  cannot  be  vague.

 Shri  8.  C.  Samanta:  Now.  Sir.  some
 restrictions  are  put  as  regards  appli-
 cations  etc.  May  I  know  whether
 there  were  other  restrictions  before
 over  which  complaints  were  made  to
 the  Ministry?

 8  MAY  953
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 Shri  Jawaharlal  Nehru:  The  present
 restrictions,  as  they  are  called,  do  not
 indicate  any  change  in  the  law.  When
 an  Indian  citizen  applies  for  visa  to
 go  to  Ceylon,  before  giving  a  visa,
 they  ask  him  to  give  this  assurance
 that  he  will  not  indulge  in  any  occur
 pation  of  this  kind  there  because  of
 the  employment  situation  there.  It
 is  not  a  legal  restriction;  it  is  a  res-
 triction  under  the  visa  system.  One
 must  distinguish  between  the  cases
 of  those  people  of  Indian  descent  in
 Ceylon  and  people  who  go  from  India.
 As  I  have  said,  this

 ba
 lies  to  those

 who  go  there  with  a  visa.

 INDIANS  IN  SOUTH  AFRICA

 #1948,  Shri  8S.  N.  Das:  (a)  Will  the
 Prime  Minister  be  pleased  to  state
 whether  it  is  a  fact  that  the  South
 African  Government  have  recently
 begun  resorting  to  ingenious  devices
 to  drive  out  as  many  African  natio-
 nals  of  Indian  origin  as  possible  from
 their  land  of  birth?

 (b)  If  so,  how  many  such
 a

 ५)  4

 a
 origin  have  been  affected  so

 ar?
 (c)  Is  it  a  fact  that  a  South  African

 citizen  of  Indian  origin,  Shri  Boodhia
 Bhana  by  name  who  entered  the
 Union  after  attaining  the  oge  of  6
 was  ordered  by  the  Minister  of  the  In-
 ferior  to  leave  the  Union  after  the
 death  of  his  father  and  the  expiry  of
 his  temporary  permit?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  and  (b).  As  far  as  the
 Government  of  India  are  aware,  no
 person  of  Indian  origin  born  in  South
 Africa  has  so  far  been  sent  out  of
 that  country  against  his  wishes.

 Admission  to  South  Africa  is  how-
 ever  being  refused  on  minor  technical
 lapses  to  those  who  would  ordinarily
 have  been  admitted  as  wives  and
 children  of  persons  of  Indian  origin
 domiciled  in  South  Africa:  and  the
 Government  of  South  Africa  have  now
 decided  to  ban  their  entry  completely
 by  legislation.

 (c)  Yes.
 Shri  Ss.  N.  Das:  May  I  know,  Sir,

 whether  any,  and.  if  so  what  pro-
 ress  has  been  made  in  the  function-

 ng  of  the  three  man  Commission  of
 Good  Offices  to  bring  about  negotia-

 a
 between  the  countries  concern-

 Shri  Jawaharlal  Nehru:  No  progress
 has  been

 made.
 Shri  8.  N.  Das:  May  I  know,  Sir,

 the  reasons  why  any  progress  has  not
 been  made  when  the  Commission  was
 constituted  long  ago?
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 Shri  Jawaharlal  Nehru:  Primarily,
 the  reason  is  a  certain  reluctance  of
 the  Government  of  the  Union  of  South
 Africa  to  the  step  being  taken;  to
 some  extent,  delay  was  also  caused
 in  the  United  Nations  in  the  forma-
 tion  of  the  Commission,

 Shri  8.  N.  Das:  May  I  know,  Sir,
 whether  since  tne  elections  in  South
 Africa,  that  Government  have  intensi-
 fied  the  measures  for  the  removal  of
 persons  of  Indian  origin  from  that
 country?

 Shri  Jawaharial  Nehru:  If  the  non.
 Member  means  the  intensification  of
 measures  for  removal.  I  think,  there
 have  been  no  measures  for  removal.
 In  fact,  the  answer  is  that  nobody
 has  been  removed  from  there.

 Shri  Bogawat:  May  I  know  whether
 there  is  any  possibility  of  solving  this
 question  by  the  U.N.O.?

 Shri  Jawaharla}  Nehru:  The  matter
 is  before  the  U.N.O.

 Shri  N.  M.  Lingam:  May  I  know
 whether  about  00  wives  of  our  na-
 tionals  there  arriving  by  a  ship  were
 not  allowed  to  join  their  husbands?

 Shri  Jawaharlal  Nehru:  So  far  as  I
 know,  the  wives  were  allowed  to  land
 and  presumably  they  have  joined  their
 husbands.  But.  I  think  the  South
 African  Government  made  some  kind
 of  statement  to  the  effect  that  they
 reserve  the  right  to  take  any  future
 action  that  they  may  decide  upon.

 Shri  G.  P.  Sinha:  May  I  know  whe-
 ther  the  South  African  Governnient
 is  trying  to  do  away  with  the  Gandhi-
 Smuts  Pact?

 Shri  Jawaharlal  Nehru:  A  very
 great  deal  has  happened  since  then.

 Dr.  Lanka  Sundaram:  May  I  know,
 Sir,  whether,  in  view  of  the  extraor-
 dinarily  confusing  position  of  Indians
 in  South  Africa  in  respect  of  citizen-
 ship  and  domicile.  the  Government
 propose  to  take  up  this  matter  to  the
 International  Court  to  establish  their
 rights  of  domicile  efc.?

 Shri  Jawaharlal  Nehru:  It  is  difficult
 for  me  to  answer  that  question  straight
 off,  because  normally  speaking.  any
 question  is  taken  up  to  the  Interna-
 tional  Court  with  the  consent  of  par-
 ties.  I  rather  doubt  the  other  party
 would  be  willing.

 ExpuLsion  oF  INDIAN  MERCHANTS  FROM
 BURMA

 #1949.  Shri  M.  R.  Krishna:  (a)  Will
 the  Prime  Minister  be  pleased  to
 state  how  many  Indian  merchants
 have  so  far  been  expelled  from  Burma?
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 (b)  What  are  the  reasons  for  this
 expulsion  of  Indian  mercnants  from
 Burma?

 (c)  What  categories  of  businessmen
 are  expelled  and  what  categories  are
 retained?

 The  Prime  Minister  (Shri  Jawabar-
 lal  Nehru):  (a)  l  Indians  have  so  far
 been  asked  to  leave  Burma.

 (b)  No  reasons  have  been  given.
 wer  Section  3  Foreigners’

 Act  (Burma),  the  President  of  Burnia
 is  empowered  to  ask  any  foreigner
 to  leave  Burma  without  assigning  any
 reasons.

 (c)  No  particular  category  of  busi-
 nessmen  has  been  singled  out  for  ex-
 pulsion;  but  generally  speaking  those
 considered  undesirable  are  asked  to
 leave  while  those  not  considered  un-
 desirable  are  allowed  to  stay.

 Shri  M.  R.  Krishna:  May  I  know,
 Sir,  what  is  the  total  value  of  the
 property  left  by  these  Indians  in
 Burma  and  whether  any  arrangement
 has  been  made  to  allow  these  Indians
 to  get  back  their  property?

 Shri  Jawaharlal  Nehru:
 think  any  question  of
 thus  far  arisen.  Most  of  them  have  ap-
 pealed  to  the  courts  there  and  their
 appeals  are  pending.  These  are  indivi-
 dual  cases.  I  do  not  think  they  should
 be  considered  qua  Indians  and  Bur-
 mese.

 Shrimati  A.  Kale:  May  I  know  whe-
 ther  we  can  take  such  action  in  India?

 Shri  Jawaharlal  Nehru:  Of  course.
 We  can  always  take  action  against  a
 foreigner.

 Shrimati  A.  Kale:  How  many  instan-
 ces  have  taken  place  so  far?

 I  don’t
 hall

 Shri  Jawaharlal  Nehru:  I  know  we
 have  taken  action.

 Shri  Punnoose:  May  I  know  whe-
 ther  these  merchants  are  expelled
 along  with  their  property  or  is  the
 property  held  back?

 Shri  Jawaharlal  Nehru:  These  ore
 individuals  against  whom  presumably
 action  is  taken.  Their  right  to  pro-
 perty  as  such  is  there  and  will  re-
 main  with  them.

 Shri  Muniswamy:  May  I  know  whe-
 ther  all  these  merchanis  have  *nme
 to  South  India?

 Shri  Jawaharlal  Nehru:  I  have  got
 a  list  of  their  names.  Judging  from
 their  names  they  are  representatives
 of  sections  of  India  all  over.
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 बाब  रामनारायण  सिह  :  क्‍या  भारत

 सरकार  ने  इस  तरह  का  कुछ  पता  लगाया

 है  कि  वह  लोग  कैसे  आदमी  थे  और  उन

 लोगों  का  वहाँ  से  निकाला  जाना  वाजिद ब्र

 था  था  नहीं?

 श्री  जवाहुरलाल  बेहुरा:  जी  हां।  हमें

 यह  इत्तला  मिली  &  कि  इसमें  कोई  ऐसी
 बात  नहीं  हैँ  जिस  में  हमें  ऐतराज  करना

 चाहिए।  वहां  मामला  अपील  में  है  ।  में

 ज्यादा  नहीं  कह  सकता  ौर  मेरा  इस  में

 कुछ  कहना  ठीक  नहीं  है  जिसका  कुछ  असर

 इधर  या  उधर  हो।  लेकिन  यह  कोई

 हिन्दुस्तानियों  के  खिलाफ  बात  नहीं  है  ।

 यह  तो  कुछ  लोगों  के  खिलाफ  व्यक्तिगत

 रूप  से  कार्रवाई  की  गई  हैँ  जिनको  वह
 पसन्द  नहीं  करते  थे  ।

 SUGGESTIONS  OF  U.N.  EXPERTS  ON
 COMMUNITY  PROJECTS

 *1950,  Shri  S.  N.  Das:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  what  were  the  important  points
 suggested  by  the  U.N.  experts  on  Com-
 munity  Organisation  in  the  course  cf
 their  talks  with  the  Members  of  the
 Planning  Commission  before  they  left
 india;

 (b)  whether  as  a  result  of  their  sug-
 gestions  made  to  the  Planning  Com-
 mission,  the  Government  of  India  have
 taken  or  propose  to  take  steps  for
 maximum  mobilisation  of  man  and
 money  power  of  the  Commumity;  ande

 (c)  whether  the  suggestion  that  the
 universities  should  be  assovlated  with
 the  Projects  has  been  considered  and
 steps  taken  to  give  effect  to  the  pro-
 posal?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 {See  Appendix  XI,  annexure  No.  40.]

 (b)  The  Mission's  official  report  has
 not  yet  been  received.  In  the  mean-
 time,  the  suggestions  made  by  the
 Mission  at  its  meeting  with  the  Plan-
 ning  Commission  have  been  communi-
 cated  to  State  Governments.

 (c)  This  question  is  under  conside-
 ration,
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 Shri  S.  N.  Das:  May  I  know,  in  re-
 gard  to  Technical  service  at  the  pro-
 ject  level,  whether  a  action  has
 been  taken  with  regard  to  this  sug-
 gestion  ?

 Shri  Hathi:  Yes,  Sir.  From  April
 6  to  19,  there  was  a  meeting  of  the
 Development  Commissioners  fram
 various  States.  This  question  was considered  and  an  agreeq  decision
 was  arrived  at  that  power  should  be
 delegated  to  the  State  Governments
 for  implementing  this.

 Shri  &,  N.  Das:  May  I  know  whother
 the  suggestions  made  by  the  U.N.
 Mission  were  included  in  the  project?

 Shri  Hathi:  Even  from  our  experien-
 ce  the  question  of  a_  policy  for  the
 training  of  the  village  development
 workers  was  already  there.

 Shri  S.  N.  Das:  May  I  know  whether
 any  educational  institutions  have  so
 far  interested  themselves  in  these  pro-
 ject  areas?

 Shri  Hathi:  Some  educational  insti-
 tutions  have  associated  themselves  in
 the  project  area.  Some  students  from
 Gujerat,  about  1500,  are  having  a
 camp  just  now,  and  in  Bihar  also
 there  were  students  of  colleges  who
 took  part  in  this  project  area.

 Shri  sg.  N.  Das:  What  has  so  far
 been  done  regarding  the  resolution
 on  Rural  Savings  and  Decentralisa-
 tion  of  industries?

 Shri  Hathi:  So  far  as  the  decentra-
 lisation  of  industries  is  concerned.  it
 will  be  necessary  to  have  a  certain
 survey  of  project  areas  to  estimate
 surplus  labour  and  seasonal  empioy-
 ment  and  unemployment.  A  technolo-
 gical  investigation  into  the  types  of
 industries.  small  in  size  consistent
 with  efficiency  and  other  services  ig
 being  made;  that  will  take  some  time.

 Shri  N.  M.  Lingam:  May  I  know
 whether  the  suggestions  made  by  the
 experts  were  made  after  an  intensive
 study  of  the  project  works  in  the
 country?

 Shri  Hathi:  In  fact.  that  is  being done  even  now.

 PAKISTANI  RAID  ON  NADIA  BORDER

 #1952,  Sardar  A.  S,  Saigal:  (a)  Will
 the  Prime  Minister  be  pleased  ®  state
 whether  it  is  a  fact  that  on  the  22nd
 January,  1953,  about  25  Pakistanis
 raided  at  Chechania  in  Hugalberia Union?

 (b)  How  much  booty  was  taken
 awny?
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 (c)  Is  it  a  fact  that  jn  Nadia  Dis-
 trict  under  Karimpur  Folice  Station
 Pakistani  raiders  intensified  their  ac-
 tivities  in  several  border  villages?

 (d)  What  80९०8  are  the  vrovernment
 of  India  taking  to  stop  these  raids?

 (९)  How  many  such  raids  have  taken
 place  by  Pak-Raiders  in  Nadia  border
 since  Partition,  ie.  l5th  August,  947
 up  to  3lst  January,  1953?

 The  Prime  Minister  (Shri  Jawahar-
 Ia]  Nehru):  (a)  and  (b).  Persons  sus-
 pected  to  be  Pakistanis  committed  a
 dacoity  on  the  22nd  January  943  in
 a.  house  in  Dewanpara,  about  a  mile
 from  village  Chechania.  Cash,  orna-
 ments  and  cattle  worth  over  Rs.  3,000
 were  taken  away.

 (c)  and  (e).  There  have  been  42
 raids  after  Partition  by  Pakistanis
 on  border  villages  in  Nadia  District.
 42  of  these  took  place  in  Karimpur
 Police  Station  limits.  In  January
 953  there  were  5  raids  in  Nadia  Dis-
 trict  of  whigh  3  took  place  in  Karim-
 pur  Police  Station.

 (d)  Police  patrol  along  the  border
 has  been  intensified.  Resistance  par-
 ties  have  been  organised  in  the  border
 villages.  Particular  incidents  have
 been  taken  up  with  the  East  Bengal
 Authorities.

 Sardar  A,  §.  Salgal:  Will  there  be
 high  level  talks  about  these  raids
 with  the  hon.  the  Prime  Minister  of
 Pakistan  in  near  future  when  the  hon.
 the  Prime  Minister  meets  him?

 Shri  Jawaharlal  Nehru:  These
 questions  are  usually  discussed  at
 more  low  level  talks.

 PRIORITIES  FOR  PROJECTS
 #1953.  Shri  L.  N.  Mishra:  (a)  Will

 the  Minister  of  Planning  be
 pleased  to  state  whether  Govern-
 ment  propose  to.  constitute  some  spe-
 cial  Committee  to  advisc  on  the  issue
 of  giving  priorities  to  the  various  new
 irrigation  and  power  projects?

 (b)  If  so.  what  are  its  composition
 and  financial  lability?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 It  is  proposed  to  constitute  the  Com-
 mittee  in  the  near  future.

 Shri  L.  N.  Mishra:  May  I  know  by
 what  time  this  committee  is  expected
 to  be  set  up?

 Shri  Hathi:  I  cannot  say  exactly
 the  time;  it  may  take  a  few  months.

 Shri  L,  N.  Mishra:  May  I  know  whe-
 ther  the  new  committee  would.  in
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 the  matter  of  determining  priorities.
 supersede  the  functions  of  the  exist-
 ing  Central  Water  and  Power  Com-
 mission;  if  not.  how  is  co-ordination
 between  the  two  to  be  achieved?

 Shri  Hathi:  The  functions  of  the
 Committee  are  outlined  in  the  Report
 of  the  Planning  Commission.  The
 Committee  will  assess  the  economics
 of  the  various  schemes  and  they  will
 then  assess  the  priorities.

 Shri  Punnoose:  May  I  know  whe-
 ther  the  new  committee  will  be  re-
 presentative  of  the  various  States
 who  are  interested  in  irrigation?

 Shri  Hathi:  As  I  said  the  matter  is
 under  consideration,  but  the  Chief
 Engineer  of  the  States  concerned  will
 be  on  that  committee.

 Raw  Hives  INDustTry

 #1954,  Shri  Ganpati  Ram:  Will  the
 Minister  of  Commerce  aud  Industry
 be  pleased  to  state:

 (a)  the  position  of  raw  hides  indus-
 try  in  India  since  July,  952  to  Janu-
 ary,  1953;  and

 (b)  the  measures,  if  any,  taken  by
 the  Government  of  India  to  improve
 the  condition  of  the  industry?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  and  (b).  A  statement  is  laid  on

 the  Table  of  the  House.  [See  Appen-
 dix  XI,  annexure  No.  41.)

 श्री  गणपति  राम  :  कया  मन्त्री  महोदय
 बतला  सकते  हें  कि  छोटे  छोटे  उद्योग  धन्धों

 को  भी  सरकार  की  तरफ  से  कोई  सहायता
 दी  जाती  है  या  कोई  घन  दिया  जाता  है?

 ~  Shri  T.  T.  Krishnamachari:  If  the
 hon.  Member  would  read  the  state-
 ment  he  will  find  that  so  far  as  the
 smaller  industries  are  concerned.  thev
 will  be  the  concern  of  the  All-India
 Khadi  and  Village  Industries  Board
 which  has  selected  leather  industry
 amongst  the  small  industries  which
 need  help  by  the  Board.

 Shri  Ganpati  Ram:  May  I  know
 whether  the  State  Governments  are
 taking  interest  in  developing  this  in-
 dustry  ?

 Shri  T.  T.  Krishnamachari:  Some
 State  Governments  are.  according  to
 my  information.

 Shri  Ss.  C.  Samanta:  May  I  know
 Sir.  whether  it  is  true  that  in  some
 parts  of  Mahasu  district  in  Himachal
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 Pradesh  raw  hides  are  buried  unused?
 If  so,  what  steps  are  being  taken  by
 Government  to  avoid  this  wastage.
 which  leads  to  the  import  of  a  large
 quantity

 of  leather  goods  of  daily
 use

 Shri  T.  T.  Krishnamachari:  Ihe
 range  of  my  information  is  much  more
 limited  than  that  of  the  hon.  Mem-
 ber.  I  can  take  the  information  of
 the  hon.  Member.

 Babu  Ramnarayan  Singh:  May  I
 know,  Sir,  what  are  the  actual  prac-
 tical  steps  which  have  hitherto  been

 taken  to  help  khadi  industry?
 Shri  T.  T.  Krishnamachari:  At  the

 moment  it  is  raw  hide  and  not  knaat.

 AUSTRALIAN  Press  DELEGATION

 .  a  *I955.  Shri  Ganpati  Ram:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  the  Australian  Press
 Delegation  arrived  in  India  at  the  in-
 ‘itation  of  the  Government  of  India;

 (b)  the  purpose  and  personnel  of
 the  Delegation:

 (c)  the  expenditure,  if  any,  met  by
 the  Government  of  India;  and

 (d)  whether  such  other  delegations *  have  been  invited  from  other  foreign
 countries  and  if  so.  from  where?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  Yes.

 (b)  The  visit  was  to  enable  respon-
 sible  pressmen  from  Australia  to  ac-
 quaint  themselves  first-hand  with  the
 conditions  prevailing  in  India,  and
 help  to  improve  Indo-Australian  un-
 derstanding.

 The  Delegation  was  composed  of:

 (i)  Mr.  J.  Goodge  of  the  “Sun”,
 Sydney.

 (ii)  Mr.  Guy  Harriott  of  the
 “Sydney  Morning  Herald”,
 Sydney.

 (iii)  Mr.  Maurice  Simpson  of  the
 “West  Australian",  Perth.

 (iv)  Dr.  Peter  Russo  of  the
 “Argus”,  Melbourne,

 (v)  Mr.  Douglas  Wilkie  of  the
 “Sun  News-Pictorial”,  Me)-
 bourne.

 (c)  The  entire  expenditure  of  the
 visit.

 (d)  Yes.  During  the  last  three  years,
 press  delegations  from  Burma,  Turkey
 and  Iran  were  invited.
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 RoaD  CONSTRUCTION  TO  ALIPORE
 VILLAGB

 *1956,  Shri  Ganpati  Ram:  Will  the

 a
 of  Plannirg  be  pleased  to

 state:

 (a)  whether  it  is  a  fact  that  road
 construction  to  Alipore  village  in  Delhi
 State  started  by  the  Prime  Minister
 was  completed  with  a  cut  down  esti-
 mate  of  P.W.D.  by  one  third;

 (b)  the  length  of  the  road  and  ex-
 penditure  incurred  ag  against  the  es-
 timated  cost;  and

 (c)  whether  sucn  experiments  are
 being  made  in  the  construction  of
 other  roads  under  the  Community  pro-
 ject  in  the  State’

 The  Deputy  Minister  of  Irriga
 and  Power  (Shri  Hathi):  (a)  Yes.

 (b)  The  length  of  the  road  is  933
 ft.  The  expenditure  incurred  is
 Rs.  7,600/-  a

 pine
 the  normal  P.W.D.

 estimate  of  11,000/-

 (c)  Yes.

 sit  गणपति  शाम:  क्‍या  में  जान

 सकता  हूं  कि  इस  तरह  के  और  भी  ऐक्स-

 पैरीमेंट्स  दूसरी  स्टेट्स  में  किए  गए  हैं  और

 वे  ऐक्सपैरीमेंट्स  कुछ  सही  निकले  हैं  ?

 श्री  हाथो  :  हां,  जी,  दूसरी  स्टेट्स में
 भी  एक्सपेरीमेंट  किए  गए  हैं  और  सही
 निकले  हें

 Kost  ControL  SCHEME

 ©1957,  Shri  L.  N.  Mishra;  (a)  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  with  reference  to

 the  reply  to  starred  question  No.
 225  given  on  the  20th  February,  053
 whether  the  present  work  of  the  Kosi Control  Scheme  ig  going  on  in  pursu-
 ance  of  the  recommendations  made  by
 the  Kosi  Advisory  Committee?

 (b)  If  so,  when  is  construction  of
 the  western  earthen  enibankment  as
 suggested  by  the  said  committee,  to
 be  taken  up?

 (c)  What  is  the  amount  of  money
 aanctioned  for  tne  Kosi  Control  Sche-
 me  in  the  year  1953-54?

 *
 The  Deputy  Minister  of  Irrigation

 and  Power  (Shri  Hathi):  (a)  Yes,  Sir.

 (b)  Construction  work  can  be  taken

 ue  only  after  the  Project  is  sanction.
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 (c)  No  amount  has  been  sanctioned
 so  far  as  the  Project  Estimate  is  not
 yet  ready.

 Shri  L.  N.  Mishra:  May  I  know
 whether  the  design  of  the  Belka  dam
 has  been  finalised  and  what  is  its  es-
 timated  cost?

 Shri  Hathi:  The  design  of  the  Belka
 dam  is  likely  to  be  completed  by  the
 end  of  May  1953.  The  estimates
 could  be  prepared  after  the  designs
 are  ready.

 Shri  L.  N.  Mishra:  May  I  know  whe-
 ther  it  is  a  fact  that  the  American
 expert,  Mr.  Savage,  is  to  be  invited
 to  examine  the  design  of  the
 dam?

 Shri  Hathi:  No,  Sir,  I  have  no  in-
 formation  at  present  that  he  has  been
 invited.

 Shri  L.  N.  Mishra:  May  I  know
 whether  Government  have  any  idea
 when  the  actual  work  of  the  cons-
 truction  of  the  dam  or  the  excavation
 of  the  canal  is  to  be  taken  up?

 Shri  Hathj:  That  will  depend  after
 the  project  estimates  are  ready.

 REPORT  OF  JUTE  MILLS’  DELEGATION  IN
 BIHAR

 #1958,  Shri  L.  N.  Mishra:  (a)  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  starred  ciucstion  No.  224  ask-
 ed  on  the  20th  February,  953  regard-
 ing  Jute  Mills’  Delegation  in  Bihar
 and  state  what  action  Government
 propose  to  take  on  the  Report  submit-
 ted  by  the  said  Delegation?

 (b)  Is  it  a  fact  that  the  jute  growers
 and  dealers  of  Bihar  along  with  the
 Bihar  Press  had  protested  against  the
 manner  of  enquiry  conducted  by  the
 said  Delegation  and  had  demanded  a
 fresh  examination  of  their  case?

 (c)  If  so,  what  are  the  steps  taken
 thereon?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  to  (c).  The  Report  has  been  exa-
 mined  in  consultation  with  the  Gov-
 ernment  of  Bihar  and  the  Ministry
 of  Railways.  The  questions  at  issue
 were  mainly  of  production  and  trans-
 port  of  Bihar  jute.  The  Railway  ad-
 ministration  were  able  by  large  scale
 movement  of  empty  wagons  and  run-
 ning  of  special  trains  under.  special
 arrangements  to  move  over  है)  per
 cent.  of  jute  lying  in  Bihar  by  the
 end  of  February  953  and  hope  to
 clear  the  entire  stock  by  the  end  of
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 August  when  the  new  crop  is  expec-
 ted.

 As  regards  the  other  questions  name-
 ly  improving  the  outturn  of  Bihar  jute,
 provision  of  better  retting  facilities
 etc.  Government  is  awaiting  the  re-
 port  of  the  Committee  on  better  pro-
 duction  of  jute  recently  appointed  by
 the  Ministry  of  Food  and  Agriculture.

 Shri  -.L.  N.  Mishra:  May  I  know,
 Sir,  whether  representations  have  been
 made  to  Government  that  the  quality
 and  output  of  jute  in  the  Purnea  and
 North-East  part  of  Sahasra_  districts
 are  not  as  bad  as  reported  by  the
 aid  Delegation?

 Shri  T.  T.  Krishnamachari:  When-
 ever  somebody  says  the  quality  is  not
 good,  there  are  other  people  equally
 anxious  to  say  that  the  quality  is
 good.  The  matter  has  to  be  decided  on
 the  merits  of  each  case,  The  fact
 really  is  that  some  parts  of  Bihar  do
 produce  jute  which  is  not  of_  high
 quality.  It  may  be  that  the  Purnea
 quality  is  good  quality:  it  is  known
 that  the  Purnea  quality  is  good.

 Shri  L.  N.  Mishra:  Do  Government
 propose  to  get  the  whole  question  of
 the  quality  and  output  of  Bihar  jute
 examined  thoroughly  through  its  own
 machinery  just  to  ascertain  the  truth?

 Shri  T.  T.  Krishnamachari:  I  have
 mentioned  in  my  answer  that  the  Food
 and  Agriculture  Ministry  has  appoin-
 ted  a  Committee  to  go  into  the  pro-
 duction  of  jute.  The  terms  of  refe-
 rence  of  that  committee  include  the
 question  of  improvement  of  quality.
 We  would  like  to  await  the  report  of
 that  committee  before  thinking  of
 taking  any  other  action.

 Shri  T.  हू,  Chaudhuri:  Is  there  any
 reason  to  suspect  that  the  I.J.M.A.

 een
 discriminating  against  Bihar

 ute?

 Shri  T,  T.  Krishnamachari:  I  cannot
 see  how  there  can  be  any  basis  for  a
 suspicion  of  that  nature.  I  do  not
 think  the  Bengal  people  are  the  near-
 cousins  of  the  I.J.M.A.  and  the  Bihar
 people  are  not  even  related.

 Kumari  Annie  Mascarene:  May  I
 know  whether  Government  had  invi-
 ted  expert  opinion  with  regard  to  the
 quality  of  the  jutes?

 Shri  T,  T.  Krishnamachari:  The  hon.
 Member  probably  has  not  seen  jute
 produced  in  this  area.  If  she  has
 she  would  understand  that  no  expert
 opinion  is  necessary.  The  trade  knows
 what  the  quality  is.  °
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 STRIKE  IN  MACHINE  SHOP  OF  AMERICAN
 C  ONTRACIOK  AT  BGKAkKO  THERMAL  PLANT

 *1959,  Shri  N.P.Sinha:  (a)  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  whether  the  workers
 of  the  Machine  Shop  of  the  American
 Contractor  at  Bokaro.  Thermal  Plant
 went  on  strike  in  February,  9537

 (b)  If  so,  how  long  did  the  strike
 continue  and  from  when?

 (०)  Who  was  the  contractor?
 (१)  What  was  the  dispute  about

 and  whether  it  has  been  solved  or  not?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.
 Shri  Velayudhan:  May  I  know  whe-

 ther  this  particular  foreign  contrac-
 tor  was  brought  by  the  Government
 of  India  or  whether  he  is  doing  pri-

 eer
 business  here  on  his  own  be-

 alf
 Shri  Hathi:  It  is  a  firm  carrying  on

 business.

 LAND  DISTRIBUTION
 *1960.  Shri  N.  P.  Sinha:

 the  Minister  of  Planning
 sf

 be  pleased to  state  whether
 arti  specific  fegisla- tion  to  fix  up  a  ceiling  and  _  floor

 for  possession  of  cultivable  lanas in  consonance  with  the  princi-
 ples  of  the  Five  Year  Plan  is  under
 contemplation  cf  the  Guvernment?

 (b)  If  so,  what  criteria  would  be  ad-
 opted  to  fix  up  the  limits?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  A  num-
 ber  of  States  have  undertaken,  or
 prepose  to  undertake  legislation  on
 this  subject.  It  is  not  contemplated

 that  there  should  be  single
 uniform  legislation  throughout
 the  whole  country.  But  it  is  ex-
 pected  that  the  legislation  of  indivi-
 dual  States  will  be  in  general  con-
 sonance  witb  the  principles  contained
 in  the  Planning  Commission's  Report.

 (b)  As  regards  the  ceiling,  I  would
 draw  the  hon.  Member's  attention
 to  paragraph  8(l)  of  Chapter  XII
 of  the  Planning  Commission's  Re-
 port  wherein  it  is  stated  that  this
 would  have  to  be  fixed  by  each  State
 having  regard  to  its  own  agrarian  his-
 tory  and  present  problems.  Various

 possible  criteria  will  be  found  discus
 sed  in  paragraphs  4  and  6  of  the
 same  chapter.

 Shri  N.  P.  Sinha:  Arising  from  the
 report  of  the  Planning  Commission
 that  the  upper  limit  may  be  three

 (a)  Will
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 times  the  family  holding,  I  want  to
 know  what  would  be  the  average  size
 of  the  family  holding?

 Shri  Hath  As  the  words  used  are.
 it  may  be  three  times  the  family  hold-
 ing.  The  various  States  have  to  take
 into  consideration  the  various  factors
 which  would  cunstitute  a  family
 holding  or  an  economic  holding  in  a
 particular  area.  That  would  depend
 upon  the  quality  of  the  soil,  the  yield
 of  the  crop  and  other  factors.  That
 will  be  for  each  State  to  decide.

 Shri  T.  S.  A.  Chettiar:  What  are
 the  States  which  are  contemplating
 the  introduction  of  legislation  in  this
 matter  ?

 Shri  Hathi:  U.P...  Hyderabad,
 Madhya  Pradesh  and  Madhya  Bharat.

 Shri  K.  C.  Sodhiya  May  I  know  what
 steps  Government  have  already  begun
 taking  on  the  recommendation  of  the
 Planning  Commission  ?

 Shri  Hathi:  U.  P.  has  already  pas-
 sed  an  Act  called  the  Bhpodan  Yagna
 Act.  The  Bils  in  the  other  two
 “tates.  namely  Madhya  Pradesh  and

 Longa
 Bharat,  are  under  considera-

 on,
 Shri  A.  M,  Thomas:  Preliminary  to

 the  enactment  of  a  comprehensive
 legislation,  it  has  been  proposed  in  the
 Plan  that  a  land  census  may  be  taken
 in  ‘1953,  May  I  enquire  at  what  stage
 the  proposal  is  and  whether  any  steps have  been  taken  in  that  direction?

 Shri  Hathi:  Yes,  the  land  census  is
 to  be  taken  in  1953,  and  arrangements
 fe

 being  made  to  collect  the  statis-
 cs.

 श्री  गणपति  राम  :  क्‍या  सरकार  के
 पास  इस  शरह  के  कुछ  मेमोरेंडम  आए  हैं
 या  रिप्रेजेंटेटिव  मिले  हैं  कि जितनी  ऊसर
 और  पड़ती  जमीनें  हैं,  वह  लैंड लेस  लेबर
 को  दी  जांच  ?

 Shri  Hathi:  There  are  no  such  re
 presentations  received,  but  the  Plan-
 ning  Commission  has  mentioned  this
 that  it  would  be  desirable  that  there
 should  be  something  like  this  Bhoodan
 Yagna,  hecause  that  will  help  the
 landless  labourers  to  have  the  land
 and  that  will  also  facilitate  the  State
 Governments  to  have  the  land  from
 the  owners  of  big  lands.

 Shri  Punnoose:  May  I  know  whether
 it  is  the  policy  of  the  Government  of
 India  to  advise  every  State  to  adopt some  land  reforms  in  order  to  make
 the  Five  Year  Plan  a  succege?
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 Shri  Hathi:  That  is  one  of  the  re-
 commendations  of  the  Planning  Com-
 mission.

 Shri  Punnoose:  I  want  to  know  whe-
 ther  it  is  the  policy  of  the  Government
 of  India.

 Mr,  Deputy-Speaker:  The  policy  of
 the  Government  of  India  is  laid  down
 in  the  Plan.

 Shri  G  P.  Sinha:  May  I  know  whe-
 ther  any  ceiling  has  been  fixed  in
 Kashmir  and  whether  other  States  are
 going  to  follow  the  same  example?

 Shri  Hathi:  As  regards  the  ceiling  to

 neu
 that  will  depend  upon  the

 a.

 FAMILY  OF  SHRI  SUBHASH  CHANDRA  BOsE

 *96l.  Shri  L.  J.  Singh:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  are  aware  that  Shri  Subhash
 Chandra  Bose  ieft  behind  a  wife  nam-
 ed  Frau  Schenke  and  a  daughter  nam-

 ed  Anita  Bose  in  Vienna;
 (b)  if  so.  what  steps  Government

 propose  to  take  for  extension  of  State
 Aid  for  the  maintenance  of  the  family;

 (c)  whether  Government  made  a
 roposal  to  bring  back  to  India  Shri

 80008)  Chandra  Bose’s  wife  and
 daughter;  and

 (a)
 if  so,  the  results  of  such  propo-

 Sa‘:
 The  Prime  Minister  (Shri  Jawahar-

 lal  Nehru):  (a)  Yes,  The  lady's
 name  is  Frau  Schenkl,

 (b)  to  (da).  Government  are  inform-
 ed  that  the  lady  was  invited  to  come
 to  India,  but  she  preferred  to  stay  on
 in  Vienna.  Proposals  were  also  made
 to  give  her  financia)  help.  Some  help
 was  occasionally  given  from  private
 sources,  but  the  lady  was  not  willing
 to  receive  any  such  financial  assis-
 tance  regularly.

 Shri  L.  J,  Singh:  May  I  know  whe-
 ther  the  Government  of  India  were  in
 contact  with  the  other  members  of
 Netaji  Subhash  Chandra  Bose's  family
 in  Calcutta  with  regard  to  the  exten-
 sion  of  State  aid  to  and  also  with  re-
 gird  to  the  bringing  back  to  India  of
 his  wife  and  daughter  and,  if  so,
 what  are  their  reactions?

 Shri  Jawaharlal  Nehru:  The  Gov-
 ernment  of  India’s  reactions  or  the
 family's  reactions?  Whose  reactions?

 Shri  L.  J.  Singh:  The  reactions  of
 the  family  members.

 Shri  Jawaharial  Nehru:  I  find
 some  difficulty  in  answering  these
 questions  because  there  are  certain
 delicacies  about  them.  So  far  ag  the
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 Government  of  India  are  concerned
 we  have  known  about  this  for  the  last
 three  or  four  years  and  we  have  been
 anxious  to  do  everything  in  our  power
 to  help,  to  invite  and  do  everythin
 but  not  to  do  anything  which  might
 perhaps  not  be  welcomed  on  the  other
 side,  And  we  drew  the  attention  of
 the  members  of  the  family  at  the
 earliest  moment;  and  they  have  dealt
 with  the  matter  separately  and  direct-
 ly,  in  so  far  as  I  know.  since  then.

 ENGINEERS  IN  CENTRAL  SERVICE

 #1962,  Shri  R.  C.  Sharma:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  the  number  of  engineers  in  the
 Central  Engineering  Service  who  are
 going  to  reach  their  retiring  age-limit
 by  the  end  of  December,  1953;

 (b)  whether  there  has  been  any
 proposal  before  Government  to  raise

 the  retiring  age-limit  in  case  of  engi-
 neers;  and

 (९)  if  so,  what  decision,  if  any,  has
 been  takenT

 Housing The  Minister  of  Works,
 and  Supply  (Sardar  Swaran  Singh):

 (a)  Five.
 (b)  Yes,  Sir.
 (९)  The  proposal  is  under  the  consi-

 deration  of  Government.

 Castor  On  (EXPorT)

 #1963,  Kumari  Annie  Mascarene:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the  rea-
 sons  for  relaxing  the  control  now  on
 the  export  of  Castor  oil  from  India?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  Castor  oi]  was  brought
 under  Export  control  early  in  95l  on
 accuunt  of  panicky  conditions  created
 by  the  Korean  war.  With  the  easing
 of  international  situation  the  need
 for  a  rigid  control  has  ceased  to  exist.

 Kumari  Annie  Mascarene:  Was
 there  a  demand  for  castor  oil  about
 two  years  back?

 A  ee
 Karmarkar;  It  was  under  con-

 ‘ol,
 Shri  Punnoose:  Do  I  understand

 that  export  of  castor  oil  hag  diminish-
 ed  because  home  consumption  has  in-
 creased?

 Shri  Karmarkar:  We  have  kept
 eastor  oil  free  from  control,

 Kumari  Annie  Mascarene:  What
 are  the  reasons  for  relaxing  the  con-
 trol  now?
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 Shri  Karmarkar:  Because  there  is
 no  anxiety  that  any  internal  supply
 will  be  affected.

 Shri  Muniswamy:  May  I  know  how
 many  varieties  of  castor  oil  are  there?

 Shri  Karmarkar:  Government  are
 aware  of  only  one  variety  of  castor
 oil,

 Mr,  Deputy-Speaker:  Next  question.
 Hon.  Members  must  get  up  in  their
 reats  if

 a!
 are  anxivus  to  put  the

 question.  therwise,  I  will  pass  on
 to  the  next  question.

 Shri  Rishang  Keishing:  No,  1964.

 Forest  REeSERVATION  IN  N.E.F.  AGENCY

 #1964.  Shri  Rishang  Keishing:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  Government  have  any
 forest  reservation  in  the  North  East
 Frontier  Agency;

 (b)  if  the  repiy  to  part  (a)  above
 be  in  the  affirmative,  whether  any
 compensation  is  paid  to  the  owners  of
 such  land  now  under  the  Forest
 Department;  and

 (c)  whether  any  benefit  or  income
 derived  from  the  Forest  reserved  by
 Government  is  in  any  way  shared  with
 the  villagers  in  the  forest  areas?’

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  J.  N.  Haszarika):
 (a)  Preliminary  notifications  have
 been  issued  in  respect  of  3  forests
 proposed  to  be  constituted  as  reserves.
 Final  nvtification  awaits  disposal  of
 settiement  proceedings,

 (9)  and  (c).  Two  forests  belonging
 to  the  Chiefs  of  Namsang  and  Borduria
 in  the  Tirap  Frontier  Tract.  are  being
 administered  by  the  North-East  Fron-
 ter  Agency  Forest  Department  accor-
 aing  to  the  terms  of  an  agreement
 under  which  the  net  proceeds  are
 snared  between  Government  and  the
 respective  Chiefs,  The  Chiefs  are  re-
 quired,  under  the  terms  of  the  agree-
 ment.  to  spend  a  portion  of  their  share
 af  revenue  for  the  welfare  of  the  tri-
 bal  people.

 Shri  Rishang  Keishing:  May  I
 know  how  many  tribal  villages  are
 there  nearabout  and  within  the  forest
 reservation  area  and  may  I  know  also
 whether  any  special  facilities  for  cul-
 tivation,  house  sites,  collection  of
 building  materials  and  safeguards
 against  forced  labour  are  provided  to
 these  people?

 Shri  J.  N.  Haszarika:  I  should  like
 to  have  notice.

 8  MAY  953  Oral  Answers  2902

 Shri  Rishang  Keishing:  Under  what
 conditions  are  the  services  of  the  tri-
 bal  people  nearabout  or  within  the
 lorest  reservation  areas  genera'ly  ac-
 quired?

 Mr,  Deputy-Speaker:  The  question
 does  not  relate  to  that  The  question
 is  about  Forest  reservation  in  N.E.F.
 Agency.  Are  We  to  go  inty  the  condi-
 tions  of  service,  employment,  etc.?  No.
 I  shal]  proceed  to  the  next  question  if

 ne
 hon.  Member  hag  mo  more  ques-

 ions.
 Shri  Rishang  K  +  In  the  for-

 est  reservation  Pen  |  the  nearabout
 neighbouring  villages,  services  of  the
 tribal  people  are  required  and  under
 the  British  rule,  they  used  to  be  for-
 cibly  acquired.........

 Mr.  Deputy-Speaker:  Why  =  should
 the  hon.  Member  presume  that  it  is
 forced  labour?

 Shri  BRishang  Kelishing:  I  want  to
 know  whether  any  such  system  pre-
 vails

 Mr,  Deputy-Speaker:  That  does  not
 arise  out  uf  the  question.

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  We  have  made  every
 effort  to  put  an  end  to  that  aystem  I
 cannot  say  absolutely  that  in  any  cor-
 ner  of  these  forest  areas,  it  does  uc-
 easionally  occur,  But,  it  is  Govern-
 ment’s  policy  to  discourage  it  by  all
 means.

 PRIORITIES  FOR  ITEMS  OF  IMPORT

 #1966,  Shri  8,  N.  Das:  (a)  Will  the
 Minister  of  Commerce  and  Industry  be
 Pleased  to  state  the  order  of  priorities
 drawn  a

 for  import  of  various  cate-
 gorieg  of  goodg  from  foreign  countries
 for  the  year  {$537

 (b)  What  was  the  order  of  priorities
 followed  during  the  year  ‘1952?

 (c)  Did  the  order  of  prioritles  drawn
 up,  apply  equally  to  Government  pur-

 chases  as  well  as  to  imports  on  private
 account?

 The  Minister  of  Commeree  (Shri
 Karmarkar):  (a)  The  order  of  priori-
 ty  generally  observed  in  determining
 the  import  policy  is  as  follows:—

 Cl)  (i)  Raw  materials  for  essential!
 industries.

 (ii)  Spare  parts  and  accessories
 and  Capital  goody  for  replace-
 ment  and  maintenance  of  es-
 sential  industries.

 (ii)  Corsumer  goods  essential
 for  the  life  and  health  of  the
 community.
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 (2)  Other  raw  materials  and  other
 Capital  goods.

 (3)  Other  essential  goods.
 (4)  Non-essential  and  luxury  g.0ds.
 (b)  The  same  policy  was  fvllowed

 during  ‘1952,

 (c)  The  priority  referred  to  in  reply
 to  part  (a)  above  applies  only  to
 *ommercial  imports  for  whith  the
 policy  is  framed  every  half  year.  The
 priority  for  Government  purchases  is
 determined  by  the  urgency  of  the  de-
 mand.

 Shri  8.  N.  Das:  May  I  know  whe-
 ther  it  is  a  fact  that  this  year  a  reduc-
 tion  has  been  made  in  the  import  of
 luxury  goods?

 Shri  Karmarkar;  No  re'axat.on  hat
 been  made.  My  hon.  friend  obviously
 refers  tu  the  fact  that  a  few  jiems
 have  been  put  in  the  schedule  fur  a
 higher  import  duty.  That  does  not
 mean  any  relaxation.

 Shri  Dabhi:  May  I  know  whether
 items  that  are  categories  of  goods
 ‘vhose  imovort  is  prohipited.

 Shri  Karmarkar:  There  are  a  few
 items  that  are  prohibited.  I  should
 like  to  have  notice.

 Shri  Radha  Raman:  Under  the  dit-
 ferent  categories,  what  amount  of
 goods  were  imported?

 Shri  Karmarkar:  —I  should  ‘ike  to
 have  notice,

 ANTI-INDIAN  PROPAGANDA  BY  RapIo  PAKISTAN

 #1967.  Prof.  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  any  anti-Indian  9705
 paganda  is  being  carried  on  by  the
 Radio  Pakistan  or  any  other  Radio
 Station  controlled  or  assisted  by  the
 Pakistan  Government;  and

 (b)  if  so,  the  steps  that  are  being
 taken  to  counter-act  the  same?

 The  Prime  Minister  (Shri  Jawahar-
 Nehru);  (a)  Yes,  irom  time  to

 me,
 (b)  Whenever  any  serivus  exainples

 of  anti-lndian  propaganda  cume  to
 notice,  we  protest  to  the  Government
 of  Pakistan;  ang  when  necessary  con-
 tradictions  are  also  issued  either  by
 the  Government  of  India  or  the  State
 Governments  concerned.

 Prof,  D.  C.  Sharma:  May  I  xnow  if
 there  has  been  any  change  in  the  tone
 of  this  propaganda  for  the  better  since
 a

 ne
 recent  political  developments  in

 Pakistan?
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 Shri  Jawaharlal  Nehru:  I  have  not
 followed  it  very  closely  myself.  But,
 I  imagine  that  there  has  been  a  change
 for  the  better,

 Prof,  0.  C.  Sharma:  May  I  draw
 the  attention  of  the  hon.  Prime  Minis-
 ter  to  a  news  item  which  appeared  in
 the  Press  that  the  Minister  of  Health
 in  the  N.W.F.P.,  Mr.  Kiyani,  was  still
 talking  about  jehad  and  all  that  kind
 of  things?

 Shri  Jawaharlal  Nehru:  Yes,  _  Sir.
 There  are  many  people  who  still  talk
 in  that  way,

 Shri  Jaipal  Singh:  When  we  make
 contradictions,  do  we  use  the  All  India
 Radio  also?

 Shri  Jawaharlal  Nehru:  Occasiona!ly,
 yes;  when  considered  necessary.

 Shri  N.  M,  Lingam:  May  I  know  it
 the  Pakistan-inspired  Azad  Mashmir
 Radio  is  heaping  abuses  on  the  Prime
 Minister  while  the  Pakistan  Govern-
 ment  is  trying  to  show  to  the  world
 that  it  is  extending  its  hand  of  friend-
 ship  to  India?

 Shri  Jawahgrlal  Nehru:  I  am  afraid
 I  do  not  listen  to  the  Pakistan-inspired
 Azad  Kashmir  Radio,  It  is  quite  a
 possibilty,  That  Radio  has  arauired
 a  certain  notoriety  §  in  the  extreme
 vivlence  and  unreliability  of  its  ut-
 terances.

 U.N.  HiGH  COMMISSIONER  FOR  REFUGEES

 #1968.  Sardar  A.  S.  Salgal:  (a)  Will
 the  Prime  Minister  be  pleased  to  state
 whether  a  High  Commissioner  for  re-
 fugees  has  been  appointed  by  the  U.N.
 to  take  over  some  of  the  functions  of

 ed  International
 Refugees  Organiza-

 on?

 (b)  If  so,  where  will  the  office  be
 set  up?

 (c)  Have  Government  expressed
 any  views  on  this  appointment?

 (d‘  What  are  those  countries  which
 have  agreed  to  participate  in  this?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  Yes;  the  United
 Nations  Genera!  Assembly,  at  its  5th
 Session  held  in  1950,  elected  a  High
 Commissioner  for  Refugees  for  a
 term  of  3  years  from  Ist  January  1951.

 The  International  Refugees  Organiza-
 tion  has  been  wound  up  and  its  func-
 tions  have  been’  taken  over  by  the
 U.N,  High  Commissioner  for  Refugees
 from  that  date.

 (b)  At  Geneva.
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 (c)  Yes;  the  Government  of  India
 have  made  it  clear  that,  having  re-
 gard  to  their  own  problem  of  refugees
 and  their  rehabilitation,  they  cannot
 accept  any  additional
 either  financially  or  for  the  rehabili-
 tation  of  any  more  refugees  and
 Stateless  persons.

 (d)  The  High  Commissioner  for
 Refugees  is  functioning  through  his
 Representatives  in  countries  and
 regions

 wa
 refugees  in  their

 territories.  ese  Representatives
 have  been  established,  with  the
 consent  of  the  Governments  con-
 cerned,  in  Austria,  in  Belgium  for
 Benelux  countries,  in  Colombia  for
 Latin  America,  in  the  Federal  Repub-
 lic  of  Germany,  in  Athens  for  Greece
 and  the  Near  East,  in  Italy,  in  the
 United  Kingdom.  in  the  United  States
 of  America,  and  in  Hong  Kong.  The
 Government  of  France  has  aiso  Iindi-
 cated  its  willingness  to  receive  a
 presentative.  A  Representative  of
 the  High  Commissioner  has  also  _re-
 cently  been  appointed  in  the  Far  East
 with  an  office  in  Bangkok.

 The  functions  of  the  Representa-
 tives  in  the  U.K.  and  U.S.A.  are
 primarily  of  a  liaison  character.

 Pre-War  CLAIMS  ON  JAPAN

 *1969.  Dr.  Ram  Subhag  Singh:  Will
 the  Prime  Munister  be  pleased  to
 state  whether  Government  intend  to
 revive  under  Article  8  (a)  of  the
 Peace  Treaty  between  India  and  Japan,
 all  pre-war  claims  due  to  Indian
 Nationals  for  loss  or  damage  to  pro-
 perty  or  persunal  injury  or  death  which
 arose  before  the  outbreak  of  War  with
 Japan.on  the  8th  December,  94l?

 The  Prime  Minister  (Shri  Jawahar-
 la]  Nehru):  Yes,

 Dr.  Ram  Subhag  Singh:  Have  the
 Government  invited  the  Indian
 Nationals  who  have  suffered  loss  or
 damage  to  property  in  Japan,  to  send
 in  their  claims  to  the  Government?

 Shri  Jawaharlal  Nehru:  Normally
 people  possessed  of  property  ace  very
 anxious  to  put  forward  claims  with-
 out  any  invitation.

 Dr.  Ram  Subhag  Singh:  Not  very
 anxious:  of  course,  they  are  anxious
 to  put  in  their  claims.  I  want  to
 know  whether  Government  have  noti-

 fled  that  they  should  send  in  their
 claims.

 Shri  Jawaharlal  Nehru:  I  could
 not  say  so  definitely,  But.  I  imagine
 that  in  the  course  of  the  iast  few
 years.  Government  must  have  taken
 some  steps.  I  do  nut  know  that  any-
 thing  has  been  done  recently.
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 Export  or  SALT  TO  West  BaNGAL

 *97l.  Shri  Jhulan  Sinha:  Will  the

 hr  oma
 of  Production  be  pleased  to

 (a)  whether  it  is  a  fact  that  for
 some  time  past  the  concession  to  ex-

 |
 salt  by  sea  without  duty  to  the

 :
 ate  of  West  Bengal  has  been  with-

 rawnD;
 (b)  if  so,  the  reason  therefor;
 (c)  whether  it  is  a  fact  that  the

 salt  produced  in  Government  factories
 has  to  pay  higher  cess  than  that  pro-
 duced  in  private  factories;

 (d)  if  so,  the  reason  therefor;  and
 (e)  the  effect  this  higher  rate  ulti-

 mately  has  on  the  price  that  the  con-
 3umer  has  to  pay?

 The  Parliamentary  Secretary  to  the
 Minister  of  Production  (Shri  RB.  G.
 Dubey):  (a)  The  concession  exempt-
 ing  cess  on  imports  of  salt  by  sea  to
 Calcutta  was  withdrawn  with  cffect
 from  ist  February  ‘1952.

 (b)  The  reason  was  that  the  price
 of  salt  in  the  Calcutta  market  which
 was  previous'y  very  high  had  de
 creased  considerably  and  compared
 favourably  with  the  prices  ubtaining
 in  the  other  markets  in  the  country.

 (ce)  Yes.

 (d)  The  higher  cess  on  salt  from
 Government  factories  ig  levied  to
 meet  part  of  the  administrative  ex-
 penditure  of  the  Salt  Commissioner's
 Headquarter,  Office  and  to  recover  in
 full  the  various  forms  of  payment
 made  to  former  Indian  States  under
 Treaty  obligations  as  compensation
 for  surrendering  the  right  to  manu-
 facture  salt.  It  is  therefore  part  of
 the  cost  of  production.

 (e)  Its  effect  on  the  retail  price  is
 negligible.  It  works  out  to  about  45
 Pie  per  seer;  and  even  afler  itx  addi-
 tion  the  issue  price  of  Government.
 salt  is  'ess  than  the  sale  price  at  pri-
 vate  factories

 Shri  Jhulan  Sinha:  In  view  of  the
 importance  of  supplying  salt  uniform-
 ly  to  all  centres,  specially  to  the
 poorer  sections  of  the  people,  is  there
 any  proposal  before  the  Government
 for  making  uniform  provision  regard-
 ing  transport  and  the  price  of  salt?

 Shri  हि,  G,  Dubey:  For  the  present.
 there  {s  no  such  proposal.  [  may  just
 inform  the  hon.  Member  that  so  far
 as  this  higher  cess  on  salt  manufac-
 tured  in  the  Government  factory  is
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 concerned,  that  only  concerns  con-
 sumers  in  the  northern  part  of  India.

 CONTROL  OF  MOVEMENTS  OF  NAGAS  BETWEEN
 INDIA  AND  BURMA

 #1972,  Shri  Rishang  Keishing:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  the  Governments  of
 Burma  and  India  have  framed  any
 border  rules  and  regulations  in  order
 to  control  the  movement  of  Nagas
 from  one  country  to  the  other  where
 they  have  relatives;

 (b)  if  so,  whether  these  rules  and
 regulations  will  be  laid  on  the  Table
 of  the  House;

 (c)  whether  the  two  Governments  in
 any  of  their  recent  conferences  have
 decided  to  tighten  the  border  rules  and
 regulations  or  to  introduce  passport
 system;

 (d)  if  so,  the  reasons  therefor;  and
 (e)  whether  the  feelings  and

 opinions  of  the  Nagas  of  both  the
 countries  were  taken  into  consideration
 before  any  such  measure  was  decided
 upon?

 The  Parliamentary  Secretary  ty  the
 Prime  Minister  (Shri  J.  N.  Hazarika):
 (a)  and  (b),  Members  of  the  hill  tri-
 bes  (including  Nagas)—both  Indian
 and  Burmese—living  in  the  territories
 adjacent  to  the  Indv-Burmese  land
 frontier  who  habitually  travel  between
 India  and  Burma  and  dv  not  proceed
 beyond  25  miles  of  the  land  frontier
 are  exempt  from  ‘the  provisions  of
 the  passport  rules.

 (c)  to  (e).  The  mtroduction  of  a
 Passport  system  within  the  25  miles’
 limit  uf  the  border  doeg  not  arise.  How-
 ever,  to  prevent  the  entry  of  known
 undesirable  elements  like  opium
 smugglers  etc.  a  pass  system  has  been
 introduced  by  the  Political  Officer,
 Tirap  Frontier  Tract.  In  the  case  of
 genuine  traders  and  others  who  go  to
 see  their  goods  across  the  border  it
 has  been  represented  that  the  rules
 should  be  relaxed  further,  This  mat-
 ter  is  under  consideration.

 Shri  Rishang  Keishing:  Is  it  not  a
 fact,  Sir,  that  the  Governments  of
 Burma  and  India  have  appointed  a
 Commission  to  deal  with  the  problems
 of  controlling  the  movement  of  tribal
 people  ip  the  frontier  areas  and  of
 the  demarcation  of  the  boundaries  in
 the  said  area  and  if  so,  when  it  was
 appointed  and  how  many  members
 are  there  in  the  Commission?

 Shri  J.  N.  Hazarika:  No  Commis-
 slon  so  far  has  been  appointed.

 Shri
 ge

 Keishing:  In  view  of
 the  existing  close  family  relationships
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 among  the  tribal  people  in  the  Indo-
 Burma  frontier  areas,  may  I  know
 whether  Government  will  continue  to
 pursue  this  liberal  policy  of  contro'-
 ling  movement  of  the  tribals  in  the
 Indo-Burma  frontiers?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  Certainly  I  may  repeat
 what  I  said  a  little  while  ago  that  the
 Indo-Burma  frontier  is  one  of  the
 frontiers  in  the  world  where  on  either
 side  there  is  complete  frienaship.
 There  is  no  apprehension  about  each
 other  and  they  live  in  complete  friend-
 ship  with  each  other.

 Shri  Keishing:  May  I
 know  whether  it  is  a  fact  that  Bur-
 meése  currency  brought  into  India  by
 Indian  tribals  which  they  got  as  re-
 muneration  »f  their  relatives  who  are
 serving  in  Burma  was  often  seized
 and  never  returned  to  them  and  if
 80,  whether  Government  will  make  en-
 quiriles  in  this  matter?

 Shrj  Jawaharlal  Nehru:  There  have
 been  some  difficulties  over  this  curren-
 cy  problem.  In  fact,  we  raised  it
 ourselves  in  our  talks  with  the
 Burma  Government.  The  dift.culties,
 as  far  as  I  can  remember,  were  iar

 Re. ly  on  the  other  side,  ie,  on  the
 Burma  side.  Anyhow  we  are  pre-
 pared  to  consider  this  matter  most
 favourably.

 Shri  G.  P.  Sinha:  May  [  know
 whether  proper  demarcation  of  the
 India-Burma  border  has  been  made
 and  if  not,  is  there  any  chance  of  get-
 ting  it  done  shortly?

 Shri  Jawaharlal  Nehru:  Certain
 parts  are  not  precisely  defined  nor
 does  it  appear  that  there  is  any  urgen-
 cy  in  the  matter.

 Shri  Rishang  Keishing:  Will  Gov-
 ernment  take  necessary  steps  to  see
 that  those  currencies  already  seized
 are  returned  to  those  people?

 Shri  Jawaharla]  Nehru:  I  am  _  not
 aware  of  currencies  being  seized.  Per-
 haps  they  have  been  deposited.  Ob-
 viously  they  have  to  be  returned.  The
 difficulty  is  not  that  of  returning  them
 but  about  the  use  of  currencies  on
 either  side  of  the  border.  In  that  mat-
 ter  our  Government  were  completely
 agreeable  to  a  certain  flexibility  and
 we  had  made  that  proposal  to  the
 Burma  Government.  II  am  not  at  the
 present  moment  aware  of  what  the
 final  resnonse  of  the  Burma  Govern-
 ment  was  except  that  they  were  also
 agreeable  within  limits.
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 INDIAN  CIVILIAN  OFFICERS  IN  NEPAL

 #1973,  Shri  L.  J.  Singh:  (a)  Will  the
 Prime  Minister  be  pleased  to  state
 whether  any  Indian  civilian  officers
 were  taken  on  loan  by  the  Nepalese
 Government?

 (b)  If  so,  how  long  have  they  be
 in  Nepal  and  what  are  their  contri-
 butions  towards  the  administration
 of  Nepal?

 (c)  Were  there  any  terms  and  con-
 ditions  in  respect  of  the  loan  of  their
 services?

 (d)  Has  the  Nepalese  Congress  made
 any  suggestion  for  the  termination  of
 the  loan  of  services  of  the  Indian
 civilian  officers?

 (e)  If  so,  do  Government  consider
 the  desirability  of  ending  the  services

 of  the  Indian  civilian  officers  there?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  The  services  of  five
 officers  have  been  lent  so  far  to  the
 Nepal  Government.

 (b)  They  have  served  in  “Nepal  for
 varying  periods  and  have  done  valu-
 able  work  in  the  fleldg of  administra-
 tive  and  financial  re-organization.

 (c)  Yes.  The  terms  and  conditions
 varied  with  individual  officers.

 (d)  Government  have.  seen  press  re-
 ports  to  the  effect  that  a  section  of
 the  Nepal  Congress  has  said  something
 to  this  effect.

 (e)  No  Sir.  That  is  a  matter  for
 the  Nepal  Governmen;  to  decide.

 Shri  L,  J.  Singh:  May  I  now  what
 are  those  terms  and  conditions?

 Shri  Jawaharlal]  Nehru:  Js  the  hon.
 Member  referring  to  the  salaries,  etc.?

 Shri  L,  J.  Singh:  I  want  to  know
 the  terms  and  conditions  of  the  agree-
 ment  between  the  Government  of
 Nepal  and  the  Government  of  India.

 Shri  Jawaharlal  Nehru:  [  do  not
 know  about  which  agreement  ihe  hon.
 Member  is  talking  about.  If  he  refers
 to  the  salaries,  etc..  of  officers.  I  लाए
 state  that  they  are  getting  their  nor-
 mal  salaries  which  they  used  to  get
 here.  There  ma

 Mae
 a  some  allow-

 ance  or  other.  ere  are  no  terms
 and  conditions  laid  down  apart  from
 the  fact  that  the  salaries  are  paid  by
 that  party  or  may  be  partly  from  here
 and  Len  y  from  there.

 Shri  L.  J,  Singh:  Is  it  a  fact  that  a
 section  of  the  Nepalese  public  opinion
 has  taken  thig  extension  of  the  loan
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 services  by  India  as  a  direct  interfer-
 ence  in  the  infernal  administration  of
 Nepal?

 Shri  Jawaharlal  Nehru:  Yes.  a  sec-
 tion:  a  much  larger  section  holds  a
 contrary  opinion.

 PERIYAR  AND  VAIGAI  SCHEMES

 #1974,  Shri  K.  8,  Gounder:  (a)  Will
 the  Minister  of  Planning  be  pleased  to
 state  whether  the  Planning  Commission
 considered  the  inclusion  of  the  Periyar
 Hydro-Electric  Scheme  and  the  Vaigai
 (Lower  Periyar)  Reservoir  Irrigation
 Scheme  in  the  Madras  State  in  the
 Five  Year  Plan?

 (b)  If  so,  with  what  results?

 (c)  How  do  these  two  schemes  stand
 at  present?

 Deputy  Minister  of  Irrigation
 ane Bone  (abet  Hate:  (a)  Ne  Sir

 {b)  Does  not  arise.
 (c)  Investigation  connected  with  the

 Periyar  Hydro-electric  stheme  878
 still  in  progress,  Ag  regards  the
 Vaigai  irrigation  scheme  its  priority
 has  yet  to  be  determined  after  an
 examination  of  the  technical,  econo-
 mical  and  financial

 Shri  Kakkan:  May  I  know  whether
 the  Madras  Government  have  recoin-
 mended  this  scheme  to  be  taken  in
 the  supplementary  scheme  of  the  Five
 Year  Plan?

 Bhri  Hathi:  As  |  mentioned,  the
 question  of  taking  it  could  only  be
 determined  after  the  investigaticns
 are  completed  and  the  technical,  eco-
 nomical  and  financial  aspects  are
 scrutinised.  Before  that,  nothing  could
 be  done.

 Shri  Natesan:  I  cannot  understand
 why  the  hon.  Minister  says  “No”  to
 the  question  whether  the  Planning
 Commission  considered  the  inclusion
 of  the  Periyar  Hydro-Electric  Scheme
 in  the  Five  Year  Plan  when  the  whole
 thing  has  been  ‘okayed’  by  the  Cen-
 tral  Water  and  Power  Commission.

 Shri  Hathi:  It  has  been  vetted  by
 the  Power  Commission  but  not  consi-
 dered  by  the  Planning  Commission.

 Shri  Natesan:  Does  the  hon.  Minis-
 ter  realise  that  there  is  so  much  shor-
 tage  of  electricity  in  Madrag  that  this
 scheme  has  go;y  to  be  given  the  highest

 Eee
 and  a  deputation  of  the

 adras  Members  of  Parliament  wait-
 ed  on  the  Deputy  Chairman  of  the
 Planning  Commission?

 Shri  Hathi:  The  whole  question  of
 taking  up  the  scheme  could  only  be
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 decided  after  the  investigations  are
 over.  Till  then  it  could  not  be  said
 whether  it  will  be  taken  up  or  not
 taken  up.

 Shrj  Natesan:  May  I  request  the
 hon.  Minister  to  say  clearly  whether
 it  has  been  scrutinised  by  the  Power
 Commission  or  not?  If  it  iuas  not
 passed  through  the  Planning  Commis-
 sion,  would  he  make  arrangements  to
 see  that  it  goes  to  it  as  quickly  as
 possible  in  view  of  the  shortage  of
 electricity  in  Madras?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  May  I  point  out  that
 when  a  scheme  is  passed  by  the  Power
 Commission,  it  means  that  that  scheme
 is  a  good  one  and  an  important.  one
 but  its  inclusion  in  the  Plan  depends
 on  a  number  of  priorities.  It  is  al-
 ways  open  to  the  State  concerned  to
 give  a  certain  scheme  a  higher  priori-
 ty  instead  of  any  scheme  which  had
 been  accepted,  but  to  add  a  new
 scheme  means  an  addition  to  the  plan,
 to  the  resources  of  the  plan,  and  that
 requires  very  careful  consideration
 and  often  leads  to  some  difficulties.
 So  my  co'league's  answer  was  that.
 though  this  has  been  accepted  by  the
 Power  Commission—I  think  it  is  im-
 portant—what  priority  should  be  given
 to  it  is  a  matter  for  careful  considera-
 tion  by  the  Commission,  If  the  State
 Government  fells  us  that  instead  of
 this  scheme  included  in  the  plan,  the
 other  scheme  mav_be  taken  up.  there
 will  be  no  difficulties  because  that  is
 an  internal  thing,  but  if  there  is  an
 external  addition  to  it.  then  the  whole
 p'an  is  affected.

 Shri  Natesan:  While  I  appreciste
 the  Prime  Minister’s  statement,  may
 I  observe  that  it  is  not  possible  for
 the  Madras  State  Government  to  in-
 elude  it  in  the  present  plan,  and  thev
 eertainly  require  money  which  can  be
 wangled  by  the  Planning  Commission.
 because  there  ought  to  be.......

 Mr,  Deputy-Speaker:  The  Question
 hour  is  over

 Shri  Nambiar:  This  a  very  impor-
 tant  question,  Sir.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Travancore  Rayons  Factory

 *1946,  Shri  P.  T.  Chacko:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 fa)  whether  Travancore  Rayons  fac-
 tory  has  actually  gone  into  produc
 tion;
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 (b)  what  are  the  products  manufac-
 tured  there;  and

 (c)  whether  there  is  any  other  Ra-
 yons  factory  in  India?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Erishnamachar!):
 (a)  Yes,  Sir.

 (b)  Rayon  yarn,  carbon-di-sulphide
 and  Transparent  paper

 (c)  Yes,  ‘Sir;  Messrs.  National
 Rayon  Corporation  Ltd.,  Bombay,  are
 also  producing  rayon  yarn.

 ORGANISATION  OF  CENTRES  FOR  DISABLED
 PERSONS

 #1947,  Shri  V.  P,  Nayar:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  the  news  published  in
 various  dally  newspapers  including
 The  Times  of  India,  Delhi  Edition
 dated  the  23rd  January,  1953,  that
 Mrs.  Durgabai  Deshmukh  “has  been
 entrusted  by  the  Prime  Minister  with
 the  responsibility  of  organising  cen-
 tres  for  disabled  persons”  in  Mahara-
 shtra  and  Hyderabad,  is  correct;

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  whether  Mrs.
 Durgabai's  mission  referred  to  shove
 is  part  of  her  work  as  a  member  of
 the  Planning  Commission,  or  it  is  in-
 dependent  of  it;  and

 (c)  whether  any  allowance  or  ho-
 norarium  will  be  paid  to  Mrs.  Durga-
 bai  Deshmukh  for  such  work  from  the
 Prime  Minister's  Famine  Relief  Fund,
 or  from  the  Ministry  of  Planning?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  to  (c).  I  have  p'aced
 Rs,  25,000/-  from  the  Prime  Minister's
 National  Relief  Fund  at  the  disposal
 of  Mrs.  Durgabai  Deshmukh  for  or-
 ganising  work  centres  in  the  famine
 affected  areas  of  Maharashtra  on  the
 lines  of  the  work  centres  she  organised
 in  Rayalaseema.  Her  work  in  organis-
 ing  relief  in  Rayalaseema  ‘vas  success-
 ful.  When  she  undertook  to  do  similar
 work  in  the  famine  affected  sreas  of
 Maharashtra,  we  were  glad  to  be  able
 to  get  her  to  take  interest  in  this
 area  also.  Her  work  in  organising
 these  relief  centres  is  not  connected
 with  her  work  as  a  Member  of  the
 Planning  Commission  and  she  gets  no
 allowance  or  honorarium  for  it.

 Sane  oF  Bapces  For  usr  or  U.S.  Forces

 #1951,  Shri  K.  हु.  Basu:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:
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 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  des-
 patch  date-lined  Lucknow  the  25th
 January,  1953,  from  the  Special  Re-
 presentative  of  Amrit  Bazaar  Patrika
 that  appeared  in  its  issue  of  the  27th
 January  ‘1953:

 (b)  whether  the  U.P.  Government
 we—  Handicrafts  Emporium  had  negotiated

 a  deal  for  sale  of  two  million  badges
 for  use  of  U.S.  Army  and  Navy  ver-
 sonnel;

 (c)  through  what  agency  in  Ame-
 rica  was  the  deal  negotiated;  and

 (a)  whether  the  deal  has
 through  or  is  being  pursued?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  Yes,  Sir.

 (b)  Yes,  Sir,
 ‘(c)  The  deal  was  negotiated  through

 a  private  firm  in  U.S.A.
 (d)  It  is  understood  that  negotia-

 tions  are  still  in  progress.

 fallen

 Ferro-MANGANESE  PLANT  IN  ORISSA

 *1970,  Shri  Rajagopala  Rao:  (a)
 Will  the  Minister  of  Commerce  and
 Ind  be  pleased  to  state  whether
 it  is  a  fact  that  an  Indian  firm  has

 «invited  private  American  capital  for-
 mation  for  financing  a  proposed  ferro-
 manganese  plant  in  Orissa?

 (b)  If  so.  what  is  the  name  of  the
 firm  and  what  are  the  fields  in  which
 it  is  operating?

 (ec)  What  is  the  extent  of  U.S.
 capital  participation  invited  and  what

 are  the  terms  on  which  it  is  sought?
 (d)  Has  the  Ministry  of  Commerce

 and  Industry  been  informed  earlier  of
 the  invitation  to  U.S.  investors  and  has
 its  prior  consent  heen  obtained  before
 the  actual  invitation  wags  made?

 (e)  Who  are  the  directors  of  the
 Indian  concern?

 (f)  Did  any  one  of  them  recently
 visit  the  United  States  for  this  pur-
 pose  or  for  any  other  purpose?

 The  Minister  of  Commerce  and  In-
 ‘»  dustry  (Shri  T.  T.  Krishnamachari):

 (a)  Government  have  no  information,
 (9)  to  (f),  Do  not  arise.

 PROPAGANDA  ON  BORDERS  OF  PonDI-
 CHERRY

 1975,  Shri  Muniswamy:  Will  the
 Prime  Minister  be  pleased  to  state
 whether  there  is  any  organisation
 which  carries  on  propaganda  o.  the

 11  PSD
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 borders  of  Pondicherry  for  the
 —

 o  ae
 territories  in  the  Ind

 ni

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  The  Government  of  Indla
 are  not  aware  of  any  such  organisa-
 tion  in  Indian  territory.  Propaganda
 on  the  borders  has  been  carried  on
 usually  by  refugees  from  the  French
 Settlements.

 LoaN  FOR  TUNGABHADRA  Provect

 #1976.  Shri  H.  G.  Vaishnav:  Will
 the  Minister  of  Irrigation  and  ower
 be  pleased  to  state:

 (a)  the  total  amount  of  loan  asked
 for  by  Hyderabad  State  Government
 for  the  completion  of  Tungabhadra
 Project;

 (b)  the  amount  of  loan  sanctioned
 by  the  Centre  and  paid  till  this  date;

 (c)  whether  any  further  amount  of

 ord
 is  going  to  be  paid  and  if  80,  when;

 an

 (d)  what  are  the  conditions  laid
 down  for  granting  the  loan?

 The  Deputy  Minister  of  Irrigation
 and  |Power  (Shri  Hathi):  (a)  Loan
 applications  are  received  every  vear.
 The  application  for  ‘1953-54  hag  not
 yet  been  received.

 (b)  Rs.  6°897  crores.

 (c)  Yes,  Sir;  after  the  State  Gov-
 ernment'’s  request  is  repeived  and
 examined,

 (d)  The  loan  advanced  to
 he

 Gov-
 ernment  of  Hyderabad  is  subject  to
 the  following  conditfons:—

 i)  The  Hyderabad  Government ts
 will  send  six  monthly  progress
 reports  on  the  project  to  the
 Government  of  India  indicat-
 ing  the  amount.

 d
 of  work  done

 under  each  head,  the  balance
 left  to  be  done  and  the  bal-
 ance  expected  to  be  executed
 in  the  following  year.

 ii)  The  Hyderabad  ‘iovernment (i)
 will  repay  the  loan  in  instal-
 ments  generally  commencing
 from  a  period  after  3  years
 from  the  date  of  the  grant  of
 the  loan.  The  interest  on  the
 loan  will  be  paid  yearly.

 (iii)  The  loan  is  intended  for  the
 actual  expenditure  on  the
 project  each  year  and  any
 excess  payment  iade  in  a
 particular  year  will  be  set  off
 against  the  loan  to  be  «given
 for  the  next  year.
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 FRONTIER  SERVICE  CORPS

 1977.  Shri  Gohain:  (a)  Will  the
 Prime  Minister  be  pleased  to  state
 what  is  the  strength  of  Frontier
 Service  Corps  district-wise?

 (b)  What  amount  is  ordinarily  spent
 annually  on  the  Service  Corps?

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  J.  N,  Hazarika):
 (a)  68  Sections  as  detailed  below:—

 Abor  Hills  ll]  Sections.
 Mishmi  Hills.  7  Sections.
 Ge-La  Sub-agency.  l2  Sections,
 Subansiri  Area,  8  Sections.
 Tirap  Frontier  7  Sections.

 Tract.
 Tuensang.  3  Sections.

 Tora.  88  Sections

 Each  section  consists  of  25  porters
 and  |  head-porter.  They  are  used
 purely  for  transport  of  goods  as  there

 px  &
 motorab'e  roads  or  even  mule

 acks.

 (b)  Average  expenditure  pcr  section
 is  Rs.  30,000/-  (approximately)  per
 annum.  making  8  total  of  Hs
 20,40,000/-  for  six  Districts  accord-
 ing  to  the  present  strength  of  the
 Corpa

 It  may  be  added  that  this  Corps  is
 providing  gairiful  employment  0
 about  .700  people  of  the  Tribal  Areas.

 VILLAGE  Feups  IN  N.E.F.  AGENCY

 #1978,  Shri  Gohain:  Will  the  Prime
 Minister  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  inter-village  feuds  often  take  place
 in  certain  areas  of  the  North  East
 Frontier  Agenry;

 ‘b)  if  80,  how  many  such  incidents
 took  place  in  the  Agency  during  the
 year  of  95i-52  and  1952-53;

 (९)  what  steps  are  being  taken  to
 prevent  such  inter-village  feuds  in
 those  areas;  and

 (d)  what  are  the  causes,  potential
 or  otherwise,  of  such  practice  followed
 by  the  people  of  those  areas?

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  J.  N.  Haszarika)
 (a)  Inter-village  incidents  have  taken
 Place  only  occasionally  in  certain  areas
 of  the  North  East  Frontier  Agency.

 fb)  85i-52
 1952-53

 3  cases.
 43  cases,
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 (९)  and  (d).  The  causes  are  gconer-
 ally  disputes  relating  to  rights  over
 lands  and  fishcries,  stealing  of  cattle
 and  paddy,  and  failure  to  pay  dues
 based  on  the  tribal  customary  law.

 The  setting  up  of  new  Administrative
 Centres  in  rcgiong  which  had  been
 neglected  during  British  rule  and  the
 improvement  of  communicationg  with
 a  view  to  make  the  interior  regions
 easy  of  access  have  already  reduced  to
 a  great  extent  the  possibility  of  inter-
 village  incidents.

 REPRESENTATIONS  FROM  POLITICAL  PAR-
 TIEs  OF  NAGA  AND  LusHAI  HILLS

 #1979,  Shri  Rishang  Keishing:  Will
 the  Prime  Minister  be  pleased  vo  state:

 (a)  whether  he  during  his  visit  to
 Aijal  of  the  Lushai  Hills,  received  any
 memorandum  or  representation  from

 the  political  parties  and  the  people;

 (b)  if  so,  the  nature  and  contents  of
 the  memoranda  or  representations;

 (c)  whether  he  has  made  any  com-
 mitment  to  any  of  the  demands  of  the

 areertoriatiate
 and  if  so,  what  they  are;

 an

 (d)  whether  he  received  any  re

 alegre
 or  heard  any  demand

 om  the  Nagas  of  Burma  or  the  un-
 demarcated  areas,  for  affecting  the
 merger  of  their  areas  into  the  Nags
 areas  of  India?

 The  Prime  Minister  (Shri  Jawahar.
 lal  Nehru):  (a)  and  (b).  The  Prime
 Minister  received  a  considerable  num-
 ber  of  memoranda  from  various  parties
 and  groups  at  Aijal.  The  principal
 requests  made  were  for  the  develop-
 ment  of  communications,  schools,  dis-
 pensaries  and  hospitals.  Also  for
 additional  Post  Offices.  Suggestions
 were  also  made  for  a  change  of  the
 name  of  the  District  from  the  Lushai
 Hills  District  to  the  Mizo  District.

 (c)  The  Prime  Minister  assured  the
 memorialists  that  Government  was
 anxious  to  help  the  District  Council  in
 developing  communications,  schools,
 dispensaries.  etc.  No  commitments
 were  made.

 (d)  No,

 HupiaRaA  NuLLAH  IN  DAOKE  VILLAGE

 #1980,  Dr.  Ram  Subhag  Singh:  Wil!
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  the  Pakistan  Police  is
 putting  obstacles  in  the  digging  oper-
 ations  of  the  Hudiara  Nullah  in  village
 Daoke  of  Amritsar  District?
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 ‘b)  if  so,  whether  the  digging
 operations  of  that  Nullah  have  been
 stopped  because  of  those  obstacles;  and

 (c)  what  action  Government  propose
 to  take  with  regard  to  completing  the
 digging  operations?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  to  (c).  The  Pakistan
 Border  Police  are  reported  to  have  put
 obstacles  in  the  way  of  the  survey  work
 for  the  Hudiara  Nullah,  but  under
 Police  protection,  the  work  hag
 progressing  satisfactorily.

 लास्ट-लायक  आत्मा  सिंह  को  हत्या

 +१९८१,  श्री  रघुनाथ  सिह:  क्या

 प्रधान  मंत्री  यह  बतलाने  की  कृपा  करेंगे

 ्  कि  गया  यह  तथ्य  हैं  कि  २३  मार्च,  १९५३

 को  लाइन्स-नायक  आत्मा  सिंह,  बार्डर
 a  स्काउट  की  ह्त्या  पाकिस्तानी  सिपाहियों

 हारा  भिलीवेन्द  और  खेमकरण  के  नजदीक

 की  गई,  और  यदि  हां,  तो  हत्या  का  क्‍या

 उद्देश्य  था  ?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  Lance-Naik  Atma  Ram

 fe the  Border  Scouts  lost  his  way  while
 proceeding  to  the  Khem  Karan  Border

 .  Picket  on  the  night  of  the  2lst  March
 953  and  strayed  into  Pakistani  terri-
 tory.  He  was  shot  dead  by  a_  patrol
 party  of  the  Pakistan  Border  Police.

 Mr,  JoserH  MoraMei's  ‘TOUR  oF  INDIA

 #1982,  Shri  Buchhikotaiah:  (a)  Will
 the  Prime  Minister  be  pleased  to  state
 whether  it  is  a  fact  that  Mr.  Joseph
 Morambi,  African  leader,  recently
 toured  our  country?

 (b)  What  are  the  main  purposes  of
 his  tour?

 (c)  Did  he  submit  any  memorandum
 to  our  Government  stating  the
 atrocities  committed  by  Europeans  in
 Kenya?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  Mr.  Joseph  Murumbi,
 Secretary  General  of  the  Kenya  African ‘“  Union,  has  been  in  India  for  some
 weeks  and  is  still  here.  .

 (b)  The  Government  are  not  aware
 of  the  main  purposes  of  his  tour.  Mr.
 Murumbi  is  on  a  private  visit  to  India,
 not  connected  with  the  Government.
 He  has  expressed  a  desire  to  study  the
 organisation  of  cooperatives  and  com-
 munity  projects  in  India  from  the  point
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 of  view  of  dealing  with  the  land  pro-
 blem  in  Kenya.  He  has  also  spoken
 about  t.ie  present  conditions  in  Kenya.

 tc)  No.

 PASSPORTS  TO  PAKISTAN

 *1983,  Prof.  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  how  many  persons  from  Punjab
 (I)  have  applied  for  the  grant  of
 passport,  to  visit  Western  Pakistan
 since  the  introduction  of  passport
 system;

 (b)  how  many  of  them  were  re-
 fused  passport  and  why;  and

 (c)  how  much  time  it  generally  takes
 to  secure  passport  for  Pakistan  in
 Punjab  (I)?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru);  (a)  900.

 (०)  15.
 As  has  been  repeatedly  explained,

 appiications  for  passports  are  consi-
 dered  on  their  individual  merits.  If  it
 is  considered  that  the  grant  of  a  pass-
 port  to  any  individual  is  not  in  the
 public  interest  it  is  refused.

 (c)  Normally  one  month;  in  urgency,
 about  3  days.

 Power  ALCOHOL  FROM  Sucan-Cane
 BaGasse

 #1984,  Sardar  A.  S.  Saigal:
 &

 Will
 the  Minister  of  Commerce  In-
 dustry  be  pleased  to  state  whether
 power  alcohol  is  produced  from  sugar-
 cane  bagasse?

 (b)  Is  it  a  fact  that  the  experiment
 carried  out  by  National  Physical
 Laboratory  has  shown  that  power

 oe
 can  be  produced  by  sugar-

 cane’

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  and  (b).  Power  Alcohol  can  be
 produced  from  sugar-cane  bagasse.
 No  experiment  has,  however,  been
 carried  out  in  this  regard  at  the
 National  Physical  Laboratory.

 VISAS  FOR  BUSINESSMEN

 #1985,  Shrimati  Tarkeshwari  Sinha:
 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  the  businessmen  who  go  _  to
 Pakistan  have  to  stay  at  one  place  for
 three  months  because  Category  ‘C'
 visas  are  granted  to  them;  and
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 (b)  if  so,  whether  Government  pro-
 to  take  any  steps  to  remove  this

 difficulty?
 The  Prime  Minister  (Shri  Jawahar-

 lal  Nehru):  (a)  Under  the  existing
 rules,  only  specified  Categories  of
 businessmen  are  entitled  to  Cate

 gory ‘E’  visas  valid  for  one  year.  Others
 get  Category  C  visas  for  a  single
 journey,  and  a  stay  of  three  aa hs.
 The  rules  allow  a  C  visa  to  be  valid
 for  more  than  one  place.  but  the  Gov-
 ernment  understand  that  Pakistan  Visa
 Officers  In  India  seldom  grant  ‘C’  visas
 for  visits  to  more  than  one  place.

 (b)  The  Governments  of  India  and
 Pakistan’  are  considering  the  extension
 of  the  definition  of  business  men

 ligt: ble  for  Category  E  visas,  and  +f
 permission  to  visit  more  than  one  place
 on  a  ‘C’  visa.

 MINOR  IRRIGATION  PROJECTS

 #1986.  Shri  8.  V.  Ramaswamy:  (a)
 Will  the  Minister  of  Planning  be  pleas-
 ed  to  state  whether  the  Planning  Com-
 mission  have  a  list  of  minor  irriga-
 tion  projects  eligible  for  help  from
 the  Centre?

 (b)  Have  the  respective  States  been
 requested  to  furnish  a  list?

 (c)  Do  Government  propose  to  ac-
 cept  the  list  or  prepare  a  priority  list
 of  their  own  after  independent  investi-
 gation?

 (d)  Is  it  a  fact  that  Government

 E  ete
 a  Commission  to

 nvestiga
 iia

 of  minor  irri-
 gation  projects

 tion The  Deputy  Minister  of  Irriga
 and  Power  (Shri  Hathi):  (a)  and  (b)
 The  following  types  of  minor  irrigation
 schemes  are  eligible  for  financial
 assistance  from  the  Centre:

 (i)  construction  and  repair  of  per-
 colation  wells,

 (il)  installation  of  Pumping  sets,
 dil)  construction  of  tubewells  for

 irrigation,  and
 (iv)  construction  and  repair  of

 tanks  and  channels,

 The  State  Government  submit  schemes
 under  these  heads  to  the  Ministry  of
 Food  Agriculture  and  a  y
 thereof  is  received  in  the  Commission

 (c)  The  lst  of  schemes  received  is
 examined  in  the  Ministry  of  Food  and

 iculture  and  the  Commission,  and
 at  the  list  as  a  whole  and
 vidual  itemg  are  discussed  with  the
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 State  representatives  and  changes  or
 modifications  are  introduced  wherever
 called  for.  The  Irrigation  Adviser  of
 the  Ministry  of  Food  and  Agriculture
 is  also  deputed  to  scrutinise  schemes  on
 the  spot  when  this  is  considered  necess
 ary.

 (d)  No,  Sir.

 JAPANESE  TECHNICIANS

 "1987,  Shri  8,  V.  Ramaswamy:  (a)
 Will  the  Minister  of  Commeree  and
 Industry  be  pleased  to  state  whether
 there  are  any  Japanese  technicians  in
 the  employment  of  the  Union  Govern-
 ment  or  of  any  State  Governmant?

 (b)  Did  the  delegation  to
 an port  in  949  that  many

 technicians  were  willing
 India  to  start  cottage  and  small  scale
 industries  in  India  on  Japanese  lines?

 The  Minister  of  Commerce  and  In-
 dustry  (Sari  T.  T.  Krishnamachari):
 (a)  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  in  due  course.

 (b)  Yes,  Sir.

 apanese

 DISCRIMINATION  AGAINST  INDIANS  IN  PoR-
 TUGUFSE  SETTLEMENTS  IN  INDIA

 #1988,  Shri  K.  C.  Sodhia:  Will  the
 Prime  Minister  be  pleased  to  state  the
 various  legislative  measures  adopted
 by  the  Portuguese  Government  in
 their  possessions  in.  India  which  dis-
 criminate  against  Indians?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  These  measures  affect  the
 rights  of  Indians  in  regard  to  (l)  entry
 into  the  Portuguese  Possessions,  (2)
 renting  of  accommodation,  (3)  resi.
 dence,  (4)  trade  licences,  and  (5)  owner-
 ship  of  properties.  These  measures  are
 discriminatory  in  the  sense  that  they
 do  no  apply  to  Goans.

 PAYMENT  TO  BE  MADE  TO  NEPAL  Gov-
 ERNMENT

 #1989.  Shri  K.  C,  Sodhia:  (a)  Will
 the  Prime  Minister  be  pleased  to  state
 on  what  principles  the  annual  fay-
 mentg  to  be  made  to  the  Government
 of  Nepal  were  assessed?

 (b)  When  were  they  modified  last
 time  and  why

 The  Prime  Minister  (Shri  Jawahar.
 lal  Nehru):  (a)  and  (b)  In  «¢
 tion  of  Nepal's  services  during  rege  t
 World  War  of  1914-18,  the  Government
 of  India  decided  to  pay  an  annual
 subsidy  of  Rs.  0  lakhs  to  the  Nepal
 Government  with  effect  from  Ist  July
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 1919.  This  subsidy  was  increased  to
 Rs.  20  lakhs  after  the  second  World
 War  and  50  per  cent.  of  this  enhanced
 tubsidy  was  capitalised  fo.  a  sum  of
 Rs.  24  crores  to  finance  hydro-electric
 projects  and  also  to  provide  capital
 goods  for  Nepal's  industrialisation
 programme.  The  capitalised  sum  was
 paid  to  the  Government  of  Nepal  in
 July  1946.  .

 SILK  Boarp

 #1990,  Shri  K.  C.  Sodhia:  (a)  Will
 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  the  Gov-

 ernment  obtain  any  periodical  reports
 from  the  Silk  Board?

 (b)  When  was  the  last  report  of  the
 Board  issued?

 (c)  What  is  the  programme  of  the
 Board  for  the  current  year?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  Yes,  Sir;  half  yearly  reports  are
 received  from  the  Board.

 (b)  On  28rd  April,  1953.

 (c)  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  XI.  an-
 nexure  No.  42.)

 PRICES  OF  PETROLEUM  PRODUCTS

 #1991.  Dr.  Amin:  Will  the  Minister
 vf  Works,  Housing  and  Supply  be
 pleased  to  state  the  present  wholesale
 prices  of  petroleum  products  in  U.S.A..
 U.K.  and  Japan?

 The  Deputy  Minister  of  Works,
 Mousing  and  Supply  (Shri  Burago-
 hain):  A  statement  showing  such
 wholesale  selling  prices  of  Petroleum
 Products  in  U.S.A.  and  U.K.  88  are
 available  is  laid  on  the  Table  of  the
 House.  aes

 Appendix  XI,  annexure
 No.  43.]  The  wholesale  prices  of  pet-
 roleum  products  in  Japan  are  not
 available.

 Hinoustan  Housinc  Factory
 *1992,  Shri  Telkikar:  Will  the  Minis-

 ter  of  Production  be  pleased  to  state:

 (a)  the  present  activities  of  the
 Hindustan  Housing  Factory  Limited;

 (b)  the  work  turned  out  by  the  fac-
 tory  after  its  incorporation  on  the  27th
 January,  1953;  and

 (c)  whether  the  additional  machi-
 nery  required  by  the  company  has  been
 received?

 The  Minister  of  Production  (Shri
 KE.  0.  Reddy):  (a)  to  (c).  The  Hindu-
 stan  Housing  Factory  Limited  will  as
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 far  as  practicable  give  preference  to
 the  production  and  manufacture  of  the
 following  in  the  order  mentioned:-

 (i)  Foam  concrete  slabs;
 (ii)  Pre-stressed  concrete  compon-

 ents;
 (ili)  wooden  doors,  windows,  etc.;
 (iv)  Steel  fabrication.

 The  new  company  took  over  the  requi-
 site  assets  and  staff  of  the  Government
 Housing  Factory  on  ist  April  953  and
 is  now  installing  a  machine  for  cutting
 wood.  Repairs  to  the  existing  plant
 for  production  of  foam  concrete  slabs
 are  under  progresg  and  arrangements
 are  being  made  for  shipping  from
 Europe,  during  May  4953  machinery
 for  the  manufacture  of  pre-stresaed
 concrete  products  and  for  the  manu-
 facture  of  wood  work  on  a  large  scale.
 Although  the  Hindustan  Housing
 Factory  has  not  started  production,
 it  is  in  a  position  to  undertake  immedi-
 ately  orders  for  wood  work.  It  has
 already  peen  enrolled  ag  a  first  class
 contractor  for  wood  work  with  the
 Central  Public  Works  Department.

 MauwaTMa  GaNpbui's  Bust  at  Peace
 Patace  at  THe  Hacue

 #1993,  Shri  Telkikar:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  Government  which  took  the
 initiative  in  and  bore  the  expenses  of,
 installing  a  bronze  bust  of  Mahatma
 Gandhi  at  the  Peace  Palace  at  The

 Rao
 on  the  3th  November,  1952;

 a

 (b)  in  what  other  places  in  the
 world  busts  and  statues  of  Mahatma
 Gandhi  are  installed?

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  J,  N.  Hazarika):
 (a)  The  initiative  was  taken  by  Dr.
 Mohan  Sinha  Mehta,  the  then  Indian
 Ambassador  at  The  Hague.  The  ex-
 penses  were  met  by  the  Govindaram
 Seksaria  Charity  Trust,  Indore.

 (b)  Ag  far  as  Government  are  aware,
 busts  or  statues  have  been  installed  at
 two  other  places;  in  Trinidad  in  British
 West  Indies  and  in  Sitiawan,  a  small
 District  town  in  Perak  (Malaya).

 Vick-PresiIpENT’s  Visit  To  U.S.A.

 #1904,  Shri  Raghuramaiah:  wWi)l
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  there  is  any  truth  in
 the

 riage  ie
 reports  that  the  Vice-

 President  of  India  will  be  visiting  the
 United  States  of  America  in  the  near
 future;  and
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 (b)  whether  any  invitation  has  been
 received  from  the  American  Govern-
 ment  in  this  respect?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  and  (b).  Yes.  The
 Vice-President  will  be  visiting  a  num-
 ber  of  foreign  countries  in  May,
 June  and  July.  He  will  preside  over
 the  extraordinary  session  of  the
 UNESCO  General  Conference  in  Paris.
 He  will  visit  the  United  States  of
 America,  Canada,  Holland,  Belgium,
 England,  Austria  and  Yugoslavia.  He
 will  be  a  State  guest  in  Washington
 and  in  some  of  the  other  places  which
 he  will  be  visiting.

 INDIANS  IN  BURMA

 *1995.  Shri  Buchhikotaiah:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  how  many  Indians  there  are  in
 Burma  at  present;

 (b)  whether  it  is  a  fact  that  the
 Burma  Government  are  sending  away
 Indians  on  a  large  scale;  and

 (०)  if  so,  why  this  step  has  been
 taken  by  the  Burma  Government?

 The  Prime  Minister  (Shri  Jawahar-

 fi
 ny  :  (a)  Between  six  to  seven

 akhs,

 (b)  and  (०).  No.  This  ig  not  cor-
 rect.  Only  about  ll  Indians  have
 been  recently  deported  mainly  because
 of  their  undesirable  activities.

 Foop  PRODUCTION  ON  COMPLETION  OF
 Five  YEAR  PLAN

 +  ‘1996,  Shri  Buchhikotaiah:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  what  percentage  of  our  natural
 water  resources  would  be  utilised  for
 the  production  of  food  crops  after  the
 successful  completion  of  the  Five  Year
 Plan;  and

 (b)  what  percentage  of  our  total  cul-
 tivable  lands  would  be  cultivated?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  About
 l2  per  cent.

 (b)  About  79  per  cent.

 PENNAR  DAM

 #1997,  Shri  Nanadas:  Will  the  Minis-
 ter  of  Planning  be  pleased  to  state:

 (a)  whether  the  Madras  Government
 have  renewed  after  further

 ee tlon  the  proposals  with  regard  to  the
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 Pennar  Dam  as  was  decided  by  the
 Conference  of  the  Planning  Commis-
 sion  and  the  representatives  of  the
 Governments  of  Madras  and  Hyder-
 abad  States  on  the  8th  December,  1952;

 (b)  if  so,  whether  the  proposals  will

 =
 on  the  Table  of  the  House;

 an
 (c)  what  further  decisions  have  been

 taken  in  the  matter?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 RECLAMATION  OF  LAND

 #1998,  Shri  B.  N,  Kureel;  Will  the

 Ll
 of  Planning  be  pleased  to

 (a)  whether  Government  have  pro-
 osed  to  reclaim  5,000  acres  of  land  in
 angkhang,  Nambar,  Deger  area,

 Lumling  area,  Hatikhala,  Salikhanta-
 pur,  Kalimbong  and  Rungkhol,  under
 the  Five  Year  Plan;

 (b)  whether  the  expenditure  is  to  be
 met  out  of  the  amount  already  sanc-
 tioned  for  the  welfare  of  the  Back-
 ward  Classes;  and

 (c)  whether  the  reclaimed  land  will
 be  given  to  Backward  Classes  only?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (c).
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  soon  as  it  is  received.

 SUPERPHOSPHATE

 1387,  Dr,  Amin:  Will  the  Minister  of

 am
 and  Industry  be  pleased  to

 state:

 (a)  the  quantity  of  Superphosphate
 produced  in  India  in  the  years  1950,
 95]  and  1952;

 (b)  the
 ee  F

 jon  of
 p=

 Os~
 phate  in  India  d  each  of  the  a
 years;  and

 (c)  the  quantity  and  value  of  Super-
 phosphate  imported  into  India  from

 not  cme
 during  each  of  the  above

 ars
 The  Minister  of  Commerce  and

 med
 (Shri  T.  T,  Krishnamachari):

 Year  Production.
 {in  tons)

 950  52,432
 1951  €.08
 952  46,650
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 (b)  Precise  information  is  not
 available,

 is  laid  on  the (c)  A  statement
 [See  Appendix Table  of  the  House.

 XI,  annexure  No,  44.)
 MATERIALS  FOR  DAMODAR  VALLEY

 Project

 1388.  Dr.  Amin:  (a)  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleased
 to  state  the  total  amount  spent  so  far
 on  the  purchase  of  materials  required
 for  the  Damodar  Valley  Project?

 (b)  What  is  the  total  amount  spent
 so  far  on  purchase  of  materials  of
 indigenous  manufacture?

 (b)  What  is  the  total  amount  spent
 so  far  on  the  imported  materials?

 (d)  What  are  the  names  and  coat  of
 each  of  the  imported  materials?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (d).
 The  information  ig  being  collected

 —
 will  be  laid  on  the  Table  of  the

 ouse,

 NanpiKonpa  Dam

 1389.  Shri  Nanadas:  (a)  Will  the
 Minister  of  Planning  be  pleased  to
 state  whether  the  investigations  made
 by  the  Hyderabad  Government  on  the
 canal  from  the  Nandikonda  Dam  on  the
 Hyderabad  side.  have  been  brought
 up-to-date  as  was  decided  by  the  con-
 ference  of  Planning  Commission  and
 the  representatives  of  the  Governments
 of  Hyderabad  and  Madras  States  on
 the  8th  December,  19527

 (b)  If  so,  what  further  decisions
 have  been  taken  in  the  matter?

 (c)  When  will  the  work  of  the  canal
 be  commenced?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 Hyderabad  Government  have  intimat-
 ed  that  the  investigations  already
 made  are  complete  and  no  further
 work  needs  to  be  done.

 (b)  No  further  decision  has  been
 taken  as  investigations  regarding
 other  connected  works  proposed  by
 the  Technical  Committee  are  still
 under  way.

 (c)  After  final  decisions  have  been

 in
 with  regard  to  the  Krishng  pro-

 .
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 DEVELOPMENT  OF  KRISHNA  RIVER  VALLEY

 1390,  Shri  Nanadas:  Will  the  Minls-
 ter  of  Planning  be  pleased  to  lay  on
 the  Table  of  the  House  a  statement
 showing  the  progress  made  so  far  in
 regard  to  the  various  decisions  taken
 by  the  conference  of  the  Plannin
 Commission,  the  Khosla  Technical
 Committee  and  the  representatives
 of  the  Governments  of  Madras  and
 Hyderabad  for  the  development  of  the
 Krishna  river  valley,  on  the  8th
 December.  ‘19527

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  A  statement
 showing  the  progress  so  far  made  on
 the  programme  of  investigations
 decided  upon  in  the  conference  of  the
 Plonning  Commission,  the  Khosle
 Technical  Committee  and  the  re-
 presentatives  of  the  Governments  of
 Madras  and  Hyderabad  Govern-
 ments  for  the  development  of  the
 Krishna  river  valley  on  the  &th
 December.  952  ig  Jaid  on  the  Table
 of  the  House.  [See  Appendix  XI,  an-
 nexure  No.  45.7

 SLUDGE  GAS  PRODUCTION  IN  WEST  BENGAL

 1391.  Shri  B.  K.  Das:  Will  the  Minis-
 ter  of  Commerce  and  Industry  ४९
 pleased  to  state:

 (a)  whether  it  Is  a  fact  that  a
 scheme  {s  under  consideration  for  the
 production  of  Sludge  Gas  in  West
 Bengal;

 (b)  If  so.  what  is  the  estimated  cost
 and  what  would  be  the  total  capacity
 of  the  plant  to  be  set  up;  and

 (ले  what  assistance  will  he  given
 by  the  Central  Government  for  the
 implementation  of  the  scheme?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  गा,  Krishnamachari):
 (n)  A  scheme  is  under  consideration
 of  the  Government  of  West  Bengal.

 (b)  The  cost  of  the  scheme  has  not
 yet  been  finally  worked  out.  The
 capacity  has  been  estimated  as  fol-
 lows:—

 In  the  beginning—883  to  197°
 million  cft/year.

 In  future—l238  to  1712
 cft/year.

 million
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 (c)  State  Government  have  not  ap-
 proached  the  Central  Government  for
 any  assistance.

 EXPORT  OF  SPICES

 1892.  Shri  P.  T.  Chacko:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  quantity  of  pepper
 lemongrass-oil,  ginger,  cardamom  and

 all
 exported  from  India  in

 (b)  the  total  amount  of  dollar
 earned  in  exchange  by  these  exports;

 (९)  the  amount  received  by  Govern
 ment  as  export  duty  from  these  ex-
 ports;  and

 (a)  what  percentage  of  the  exports
 in  these  commodities  were  from
 Travancore-Cochin?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (d).  A  state-
 ment  is  placed  on  the  Table  of  the

 er
 [See  Appendix  XI,  annexure

 ou.
 (b)  Equivalent  of  Rs.  2l°2  crores.
 (c)  Rs.  3°7  crores  from  black  pep-

 per.  There  is  no  export  duty  on
 lemongrass-oil,  ginger,  cashew  ‘ernels
 and  cardamom.

 PAKISTANI  RAID  ON  VILLAGE  IN  JAMMU

 1393.  Shri  Ganpati  Ram:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  there  was  a  raid  by
 the  Pakistan  armed  nationals  cn  the
 ldth  February,  l953  in  Nandpur
 village  in  Ramgarh  area  of  Jammu
 district;

 (b)  the  casualties  reported  so  far
 and  the  loss  of  property  if  any;  and

 (c)  the  number  of  raiders  who
 opened  fire  on  villagers?

 The  Prime  Minister  (Shri  Jawahar-
 la}  Nehru):  (a)  to  (c).  On  the  १605
 February  953  about  60  members  of
 the  Pakistan  Border  Police  trespassed
 into  Indian  territory  in  the  Nandpur
 area  l4  miles  South  of  Jammu  _  =  and
 fired  on  two  armed  guards  and  a  mate
 employed  by  the  Central  Tractor
 Organisation  in  the  Nandpur  Mecha-
 nised  Farm  while  they  were  sitting
 on  a  culvert  300  yards  from  the  bor-
 der.  One  guard  was  killed  instantly,
 while  the  mate  succumbed  to  injuries
 later.  The  second  guard,  though
 wounded,  minaged  to  escape.
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 The  raiders  took  away  the  body  of
 the  dead  guard  and  three  rifles  with
 58  rounds.  The  body  was  later  re-
 turned  through  the  UJN.  Observers.

 The  Chief  Military  Observer  has
 declared  the  incident  a  violation  of

 ad
 border  by  the  Pakistan  Border

 ‘olice.

 ForEIGN  CORRESPONDENTS  IN  INDIA

 1394,  Shri  8,  N.  Das:  Will  the  Minis-
 ter  of  Information  Broadcasting
 be  pleased  to  state:

 (a)  the  number  of  ents
 the  foreign  Press  have  Naeger India  giving
 separate  figures  for  each  of  them:
 and

 Indian  corres- (b)  the  number  of
 foreign pondents  representing  the

 Press  in  India?

 The  ister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  Information  is  available  only  in
 respect  of  the  Press  Correspondents
 accredited  at  the  headquarters  of  the
 Government  of  India  on  behalf  of  the
 Foreign  Press,  The  total]  number  of
 auch  correspondents  is  52,  of  whom
 24  are  Indians  Separate  country-
 wise  figures  are  given  below:—

 Name  of  country  Number  of  Presg
 accredited
 correspondents

 U.K.

 U.S.A.
 U.K.  &  U.S.A,  (Jointly)
 Japan
 Pakistan
 France
 US.S.R,
 Germany
 South  Africa
 British  East  Africa
 China
 Yugoslavia
 Indonesia
 Canada
 Norway  &  Finland  (Jointly)
 Ceylon
 Switzerland
 Hongkong

 1
 —_  i]

 ड

 Eee

 ee

 es

 =)
 मी.

 oe
 oto

 1

 TOTAL
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 INDIAN  NATIONALS  ARRESTED  IN  MALAYA

 1395,  Shri  Rishang  Kelshing:  Will

 —
 Minister  be  pleased  to

 state:

 (a)  how  many  Indian  nationals  have
 since  the  beginning  of  guerilla  war
 in  Malaya  been  arrested,  detained  and

 a  a
 by  the  Malayan  Govern-

 ment;
 (b)  the  offences  (each  case  in  a

 tabular  form)  for  which  they  were
 proceeded  against;  and

 (c)  whether  the  Government  of
 India  have  taken  up  any  case  of  the
 said  Indian  nationals  through  their
 representative  in  Malaya?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  and  (b).  Since

 i
 the

 beginning  of  the  emergency  in  une
 948  upto  the  3lst  January  1953.
 about  390  Indians  in  the  Federation
 of  Malaya  and  about  09  in  the  Colony
 of  Singapore  were  arrested  and  de-
 tained  under  the  Emergency  Regula-
 tions,  No  separate  figures  are  at
 present  available  in  regard  to  the
 number  of  Indians  convicted  in
 Malaya  under  the  Emergency  Re

 Poe tions.  It  is  difficult  to  have  reliable
 figures  as  it  is  not  easy  to  establish
 the  Indian  domicile  of  these  persons.
 Nine  Indians  were,  however,  awarded
 capital  punishment,  of  whom  only  five
 were  hanged.  one  acquitted  on  appeal
 and  repatriated  to  India,  two  had
 their  sentences  commuted  on  appeal
 and  in  the  remaining  one  the  appeal
 ig  pending  before  the  court.  A  state-
 ment  about  these  nine  cases  is  laid
 on  the  Table  of  the  House.  [See  Ap-
 pendix  XI,  annexure  No.  47.]

 (c)  As  a  result  of  our  Representa-
 tive  taking  up  the  matter  atedly
 with  high  Government  official als,  in-
 cluding  the  British  High  Commis-
 sioner  in  Malaya,  the  cases  of  all
 Indian  detainees  were  recently  review-
 ed  by  a  special  Committee  and  8
 Jarge  number  of  them  were  released
 locally.  Early  this  year,  it  was  re-
 ported  that  there  were  only  278  In-
 dians  under  detention  in  Malaya  and
 only  one  in  Singapore.  Further  re-
 leases  were  continuing.  Our  Re-
 presentative  also  gave  suitable  assis-
 tence  and  support,  wherever  consi-
 dered  desirable,  to  Indians  awarded
 capital  punishment  to  file  appeals
 and  mercy  petitions.

 CrasstFtep  Lists  07  STAFF  OF  CENTRAL
 WaTeR  AND  PowEeR  COMMISSION

 1396,  Shri  M.  8.  Gurupadaswamy:
 Will  the  Minister  of  Irrigation  and
 Power  be  vleased  to  refer  to  the
 121  शा)
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 answer  given  to  Unstarred  Question
 No.  704  asked  on  the  25th  March,  953
 regarding  classifled  lists  of  the  Central

 Lived
 and  Power  Commission  and

 state:

 (a)  whether  classified  lists  of  the
 Gazetted  and  Non-gazetted  staff  of
 the  Central  Water  and  Power  Com-
 mission  corrected  up  to  Ist  vanuary.
 4953  have  been  prepared  and  printed;

 (b)  if  so,  whether  the  Minister  wiil
 be  pleased  to  lay  on  the  Table  of  the
 House  a  copy  of  such  lists;  and

 (c)  if  not,  whether  Government  will
 get  these  prepared  and  lay  the  same
 on  the  Table  of  the  House?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  Yes,  Sir.

 PURCHASE  OF  CABLES

 1397,  Dr.  Amin:  (a)  Will  the  Minis-
 ter  of  Works,  Housing  and  Supply
 be  pleased  to  state  the  nameg  of  local
 agents  of  foreign  manufacturers
 through  whom  the  telegraph  cables
 \were  purchased  by  Government  dur-
 ing  the  years  948  to  1952?

 (b)  What  are  the  value  and  length of  cables  purchased  through  each  of

 Lod  Nae
 during  each  of  the  above

 years

 (c)  Was  any  advance  given  to  these
 agents  for  the  purchase  of  cables  and
 if  so,  the  amount  advanced  and  in-
 terest  charged  to  each  of  these  agents?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Buragohain):
 (a)  and(b).  A  statement  giving  the
 required  information  ig  laid  on  the
 Table  of  the  House.  [See  Appendix
 XI,  annexure  No.  48.}

 (c)  No  advance  was  given  in  any
 case.

 INDIAN  AND  NON-INDIAN  EMPLOYEES
 IN  ForEIGN  Firms

 1398,  Dr.  Amin:  Will  the  Minister  of
 Commerce  and  Industry  be  pleased  to
 state  the  proportion  of  non-  Pagions  to
 Indians  employed  in  the  salary  group
 of  Rs.  2.000  and  above  per  month  in
 the  year  952  in  jute  millg  and  presses,
 in  plantation  companies.  in  chemical:
 and  drugs  firms  and  other  firms,  which
 are  controlled  by  foreigners?

 The  Minister  of  Commerce  and  In-
 (Shri  T.  T.  Krishnamachar!):

 Government  have  no  information.
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 Rapio  Recervino  ह10.

 1399,  Shri  Telkikar:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  firms  in  Delhi  which  manu-
 facture  suitable  receiverg  indigenously
 and  have  evolved  prototypes  on  the
 basis  of  specifications  of  community
 receivers  drawn  up  in  consultation
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 with  the  State  Government  Commu-
 nity  Broadcasting  Engineers,  and

 (b)  the  percentage  of  reduction  in
 the  cost  of  receivers,  ag  a  resuit  of
 increase  in  the  production  of  receivers?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T,  T,  Krishnamackari):
 (a)  There  is  only  one  such  firm  viz.
 the  Radiola  Corporation.

 (b)  About  30  per  cent.

 Bois  ke  atte
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 HOUSE  OF  THE  PEOPLE

 Friday,  8th  May,  953

 The  House  met  at  a  Quarter  Past
 Eight  of  the  Clock

 (Mn.  Depury-Sreaker  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I

 ‘9-5  A.M,
 Kumari  Annie  Mascarene:  (Trivan-

 drum):  I  wish  to  raise  a  point  of
 order,  Sir

 Mr.  Deputy-Speaker:  On  what?

 Kumari  Annie  Mascarene:  On  a  sub-
 ject  on  which  I  wish  to  engage  your
 attention.

 Mr.  Deputy-Speaker:  Arising  out  of
 ‘questions?

 Kumari  Annie  Mascarene:  Not  on  a
 question.

 Mr.  Deputy-Speaker:  Then,  hon.
 Member  will  give  me  notice  about  the
 point  of  order.  Points  of  order  canhot
 ‘be  raised  on  an  abstract  issue.  When
 ‘a  question  is  put  if  a  point  of  order
 arises,  it  may  be  asked,  or  when  I
 ‘come  to  some  other  matter.  If  it  is  on

 any
 of  the  clauses,  I  am  willing  to

 ear.

 PAPERS  LAID  ON  THE  TABLE
 TARIFF  COMMISSION'S  REPORT  ON  THE

 CoNnVERSION  CHARGES  FOR  BaRS  AND
 Rops  ETc.
 The  Minister  of  Commerce  and  In-

 ‘dustry  (Shri  T.  T.  Krishnamachari):  I
 beg  to  lay  on  the  Table,  a  copy  of  each
 of  the  following  papers,  under  sub-
 section  (2)  of  Section  6  of  the  Tariff
 ‘Commission  Act,  95I:

 (i)  Report  of  the  Tariff  Commis-
 sion  on  the  conversion  charges
 for  Bars  and  Rods  and_  the
 fair  retention  price  of  electric

 187  Pao

 furnace  billets  produced  by  the
 Registered  Re-Rollers;

 (ii)  Ministry  of  Commerce  and
 Industry  Resolution  No.  3-
 T(2)/5l  dated  the  22nd  April,
 ‘1953;  and

 (iii)  Statement  explaining  the
 reasons  why  a  copy  each  of
 the  documents  referred  to  at
 (i)  and  (ii)  above  could  not
 be  laid  on  the  Table  within
 the  prescribed

 4  agen
 [  Plac-

 ed  in  Library.  No.  IV  R.
 38  (a).J

 EVIDENCE  TENDERED  BEFORE  THC  SELECT

 peal
 ON  THE  EstTaTE  Dury

 L.
 Shri  H.  N.  Shastri  (Kanpur  Distt.—

 Central):  Sir,  in  the  absence  of
 Mr.  Gadgil,  I  beg  to  lay  on  the  Table
 with  your  permission,  a  copy  of  the
 evidence  tendered  before  the  Select
 Committee  on  the  Estate  Duty  Bill  on
 the  5th  February,  (1963  [Placed  in
 Library.  See  No.  S-47/53.]
 TarRiFF  COMMISSIONS’  REPORT  ON  FLAX

 ps  INDUSTRY
 The  Minister  of  Commerce  and  In-

 dustry  (Shri  T.  T.  Krishnamachari):  I
 beg  to  lay  on  the  Table  a  copy  of  each
 of  the  following  papers,  under  sub-
 section  (2)  of  Section  l6  of  the  Tariff
 Commission  Act,  ‘1951:

 (i)  Report  of  the  Tariff  Commis-
 sion  on  the  Flax  Goods  Indus-
 try  (1953);  and

 (ii)  Ministry  of  Commerce  and
 Industry  Resolution  No,  #6(l)-
 T.B./53,  dated  the  7th  May,
 1958.  (Placed  in  Library.
 See  No.  IV  R.  103(33).]

 AIR  CORPORATIONS  BILL—concld.
 Clause  3.—(Incorporation  of  the

 Corporations.)
 Shri  Namblar  (Mayuram):  I  have

 got  an  amendment  to  clause  3  It  is
 more  or  less  like  the  one  we  disposed
 of  under  clause  2.  It  is  about  two  Cor-
 porations.  Instead  of  two,  I  want
 only  one.  That  is  my  amendment.
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 Mr.  Deputy-Speaker:  That  is  barred.

 Shri  Nambijar:  It  is  almost  barred,
 but  the  hon.  Minister  did  not  reply  to
 the  points  which  we  raised  yesterday.

 Mr.  Deputy-Speaker:  That  cannot  be
 helped.  The  House  has  accepted  it,
 with  or  without  argument.  There  has
 been  enough  argument.

 Shri  Punnoese  (Alleppey):  But  you
 said,  Sir,  yesterday  in  this  particular
 case  it  will  not  be  barred.

 Mr.  Deputy-Speaker:  No,  no.  Abso-
 lutely  not.  I  am  sorry  hon.  Members
 do  not  hear  the  whole  thing.  Al!  that
 I  said  was  that  all  amendments  as  to
 whether  there  should  be  one  or  two
 Corporations  are  barred,  and  if  in
 addition  to  that  there  is  anything  else
 in  an  amendment  which  is  not  cover-
 ed  by  this  question  as  to  whether  there
 should  be  one  or  two  Corporations,
 then  I  will  allow  that  portion.  This
 is  pure  and  simple  “two  Corporatinns”.

 Shri  Nambiar:  My  submiésion  is
 only  that  the  hon.  Minister.........

 Mr.  Deputy-Speaker:  No  question  of
 going  back.

 Shri  Nambiar:  He  has  not  given  his
 reply  to  certain  points  raised  by  us.

 Mr.  Deputy-Speaker:  No,  no,  I  .can-
 not  allow  discussion  on  a  matter  which
 is  closed.  All  amendments  to  clause  3
 are  barred.

 The  question  is:

 ene
 clause  3  stand  part  of  the

 il.”

 The  motion  was  adopted.
 Clause  3  was  added  to  the  Bill.

 Clause  4.—(Constitution  of  the  Cor.
 porations)

 Mr.  Deputy-Speaker:  Hon.  Members
 who  want  to  move  their  amendments
 may  kindly  do  so.

 Shri  Nambiar:  I  beg  to  move:
 In  sub-clause  (l)  of  clause  4,  for

 “not  less  than  five  but  not  more
 than  nine  Members”  substitute
 -aidal  auo  ‘Ajaureu  slaquIaUl  ‘9Ay,,
 senting  the  Ministry  of  Communi-
 cations,  one  representing  organised
 labour,  one  expert  to  be  recruited,
 the  remaining  two  representing Ministry  of  Defence  and  Finance”.
 Shri  S.  दल  L.  Narasimham  (Guntur):

 l  beg  to  move:

 7  Tn  sub-clause  (l)  of  clause  4.
 after  “Central  Government”  where
 it  occurs  for  the  first  time,  insert
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 “of  whom  one  member  at  least
 shall  be  a  representative’  of  or-
 ganised  labour”.

 Shri  Damodara  Menon  (Kozhikode):
 l  beg  .to  move:

 ।
 (i)  In  sub-clause  (l)  of  clause  4,

 for  “not  less  than  five  but  not  more
 than  nine  members”  substitute
 “not  less  than  three  but  not  more:
 than  five  members”.

 (ii)  In  clause  4,  after  sub-clause
 (l)  add:  “Explanation:  —The  mem-
 bers  of  the  Corporation  ‘shall  be
 full-time  ahd  one  of  them  shall  be
 an  employee  enjoying  the  confi-
 dence  of  the  workers”.

 (iii)  In  sub-clause  (2)  of  clause
 4  after  “that  person”  insert  “or
 relatives  of  that  person”.

 Mr.  Deputy-Speaker:  Does  Mr.
 Damodara  Menon  want  to  say  any
 thing?

 Shri  Damodara  Menon:  My  first
 amendment  refers  to  sub-clause  (l)  of
 clause  4.  This  point  has  been  discus-
 sed  here  during  the  general  debate.
 My  view  is  that  if  we  have  a  compact
 Lody,  it  would  be  better  for  the  Cor-
 poration  to  work  in  a  proper  maz:ner
 and  more  efficiently.  It  will  also  cer-
 tainly  reduce  the  cost.  I  have  already
 pointed  out  that  my  idea  in  suggesting
 that  the  number  must  not  be  more

 than  five  is  that  all  the  members  can
 be  whole-time  if  the  number  is  not
 very  large.  I  have  already  pointed’
 out  the  advantages  of  having  whole-
 time  members.  I  do  not  want  to  elas
 borate  that  point  further.  I  hope  the
 hon,  Minister  will  find  his  way  to  ac-
 cept  this  suggestion.

 Shri  Nambiar:  Sir,  I  have  also  moved
 an  amendment  and  I  want  to  say
 something.

 Shri  Damodara  Menon:  I  want  to
 know  whether  I  may  speak  on  the
 other  amendments  also.

 Mr.  Deputy-Speaker:  He  may  speak
 on  all  his  amendments,  on  Mr.
 Nambiar’s  amendment  and  _  others
 moved  on  the  clause.  No  hon.  Mem-
 ber  will  be  given  a  second  opportunity:
 to  speak  on  the  same  clause.

 Shri  Damodara  Menon:  In  regard  to:
 my  second  amendment  I  have  already
 stated  the  advantages  of  having  whole-
 time  members  on  the  Corporation.  The
 hon.  Minister  when  he  was  replying:
 to  the  debate  yesterday  said  that  he-
 Was  very  anxious  to  see  that  labour

 was  given  proper  representation.  He-
 said  he  was  second  to  none  in  his
 anxiety  to  see  that  labour,  ,  interests:
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 were  properly  safeguaried.  Of  course,
 then  he  will  find  no  difficulty  in  ac-
 cepting  this  suggestion  that  at  least
 one  of  the  members  in  the  Corporatien
 must  be  a  person,  an  employee,  who
 enjoys  the  confidence  of  the  workers.
 The  hon.  Minister  asked  the  question:
 “Why.should  you  limit  the  number  to
 one?”  In  his  opinion,  it  appeared
 when  he  was  speaking,  he  would  go  to
 the  extent  of  saying  that  all  the  mem-
 bers  of  the  Corporation  must  be  per-
 sons  who  enjoy  the  confidence  of  the
 workers.  That  is  a  good  idea.  If  he
 goes  to  that  extent,  I  can  see  no  reason
 why  he  cannot  at  least  accept  this
 amendment  that  one  of  them  may  he
 a  person  who  enjoys  the  confidence  of
 the  workers.  If  he  has  only  stated
 that  by  way  of  argument,  then  I  am
 sorry  that  he  has  not  understood  thiz
 suggestion  in  its  proper  _  spirit.  T
 doubt  whether  he  was  not  really  ad-
 vancing  his  argument  in  his  anxiety
 to  pay  a  kind  of  lip  homage  to  the
 idea  of  labour  having  proper  repre-
 sentation.  He  stated  yesterday  in
 support  of  his  contention  that  even  the
 General  Manager  may  be  a  person  who
 will  be  very  anxious  to  have  the  in-
 terests  of  labour  in  mind.  If  that  is
 the  manner  in  which  he  construes  this
 suggestion.  I  am  sorry,  he  has  not
 understood  the  spirit  of  it.

 .

 [Panpit  THakur  Das  BHARGAVA  in  the
 Chair.

 .
 There  may  be  many  representatives  of

 veste]  #nterests  and  alse  many  capita-
 lists  who  may  sympathise  with  la-
 bourers.  But  thai  is  not  the  spirit  in
 which  this  suggestion  is  offered.  It
 the  hou.  Minister  thinks:  that  by  ap-
 pointing  a  person  who  is  a  capitalist
 who  apparently  seems  to  have  some
 sympathy  for  labour,  he  would  be  satis-
 fied  tnat  the  interests  of  labour  will
 be  safeguarded,  he  is  really  mistaken,
 That  shouid  not  be  the  spirit  in  which
 he  must  take  this  suggestion.  There-
 fore,  I  am  afraid  the  ion.  Minister  has
 really  misunderstood  tic  suggestion,  or
 rather  he  is  countering  the  argument
 with  a  proposal  Which  probably  is
 meant  only  as  an  argument.  There-
 fore.  I  suggest  if  the  hon.  Minister  is
 really  serious  and  realiy  earnest  utout
 and  anxious  to  serve  the  cause  of
 labour,  he  must  even  now  make  a  pro-
 vision  in  this  Bill  whereby  a  repre-
 sentative  of  labour  is  made  a  member
 of  the  Corporation.  Yesterday  he  sald
 he  had  an  idea  to  have  some  member,
 some  respected  public  man  who
 associated  with  labour  organisations,
 to  be  made  a  member  of  this  Corpora-
 tion.  I  do  not  know  who  is  the  person
 he  has  in  view.  But  even  that  may
 not  serve  the  purpose.  What  we  want
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 here  ig  not  an  outsider  enjoying  some
 kind  of  confidence  of  labour,  an  out-
 sider  who  has  done  some  kind  of
 labour  work,  but  an  employee  of  the
 Corporation  who  enjoys  the  confidence
 of  the  workers  who  are  serving  in  the
 Corporation.  That  would  be  the  only
 way  in  which  we  can  create  a  spirit
 of  democracy  in  ghis  nationalised.  in-
 dustry  and  also  take  labour  into  the
 confidence  of  the  Government.  There-
 fore,  I  hope  the  hon.  Minister  will  find

 bis
 way  to  accept  this  amendment

 also.
 .

 The  third  amendment  I  wish  to  place
 relates  to  sub-clause  (2)  of  clause  4,
 i.e.  “Before  appointing  a  person  to  be
 a  member  of  either  of  the  Corpora-
 tions;  the  Central  Government.  shall
 satisfy  itscif  that  that  person”—here
 I  want  to  add  the  words  “or  relatives
 of  that  person”"—"“have  no  such  fiuan-
 cial  or  other

 mig
 ae  as  is  likely  to

 affect  prejudicially  the  exercise  or  per-
 formance  by  him.........  This  is  an
 elaboration  of  the  idea  that  the  hon.
 Minister  himseif  has  accepted.  If  we
 want  to  see  that  the  public  entertain
 no  doubt  about  the  integrity  and  im-
 partiality  of  the  members  of  the  Cor-
 porations  in  their  work.  it  is  not  nly
 necessary  that  the  persons  who  are  ap-
 pointed  in  the  Corporations  have  no
 personal  or  financial  interest  in  the
 undertaking  of  the  Corporations  or
 other  matters.  but  thelr  relatives  aisu
 must  be  above  suspicign.  Therefore,
 this  is  only  an  elaboration  of  the  idea
 contained  in  that  section  and  T  trust
 the  hon.  Minister  will  have  no  ¢iffi-
 culty  in  accepting  that.

 |

 Shri  Nambiar:  Here  my  arguments
 for  my  amendment  are  these.  We
 must  have  a  compact  body.  all  the
 members  of  which  must  be  responsible
 to  the  Government  and  thereby  to
 Parliament  direct.  We  do  not  want

 pernone
 who  have  no  direct  interest

 n  the  Corporations,  but  who  may  be
 taken  as  members  of  the  Corporations
 for  obvious  reasons,  who  do  not  sit  in
 the  Corporations  whole  time  and  do
 the  work  daily  bui  occasionally  come
 and  sit  in  the  Cornorations,  give  their
 advice  and  go  away  as  part-timers,  in
 which  case  their  paramount  interest
 will  be  to  see  that  their  own  private
 interest  is  safeguarded.  whether  it  be
 outside  or  inside  the  Corporations.  but
 not  the  interest  of  the  Corporations  as
 such.  Yesterday,  the  hon.  Minister
 stated  that  he  would  be  all  the  more
 pleased  if  Mr.  Tata  would  806९७  the
 Chairmanship  of  one  of  the  Corpora-
 tions.  He  said  that  he  was  stating
 what  he  felt  and  there  was  nothing
 like  keeping  things  from-  the  oublic
 eye.  I  appreciate  his  idea  on  that
 point.  But  the  thing  is  in  his  mind
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 {Shri  Mambiar]
 that  he  wants  to  bring  in  a  person  like
 Tata.  I  have  no  grouse  against  Mr.
 Tata  directly  nor  agaifst  Mr.  Birla
 nor  against  Mr.  Dalmia  or  anybody.
 The  question  is  how  could  Tata.  Birla
 or  Dalmia  directly  contribute  to  the
 welfare  of  the  Corporations  because.
 after  all.  for  Tatag  Birla  or  Dalmia
 these  Corporations  are  not  the  only
 concern;  they  are  Managing  Directors
 or  Directors  or  proprietors  of  umpteen
 industries  and  concerns  in  this
 country.  I  cannot  understand  how
 their  attention  can  be  devoted  to  this.
 They  may  lend  their  agents—I  am  sure
 the  hon.  Minister  may  have  some  per-
 sons  in  view—they  may  lend  their
 agents  and  through  them  Tata.  Birla
 and  other  people  may  influence  the
 Corporations.  That  is  my  fear.  There-
 fore,  we  do  not  want  persons  other
 than  those  who  are  directly.  answer-
 able  to  the  people  through  the  Govern-
 ment  and  Parliament.  Otherwise,  our
 interest  will  not  be  safeguarded.  That
 is  the  reason  why  we  say  we  should
 not  have  others.

 Secondly,  I  want  a  representative  of
 organised  labour  to  be  there.  If  he

 is  on  the  Corporation,  with  the  con-
 fidence  that  he  commands  among  the
 workers  he  can  straightaway  advise
 the  Corporation  in  labour  matters  so
 that  the  Corporation  can  work  in  the
 best  interest  of  the  staff  as  well  as  of
 the  whole  mation.  Yesterday  the
 Minister  brought  forth  an  argument
 that  there  was  no  organised  labour  and
 that  there  were  several  Unions  and
 these  Unions  only  formed  an  ad  hoc
 Committee.  It  may  be  one  Union  or
 two  Unions  or  any  number  of  Unions.
 He  extended  an  insinuation  to  these
 benches  saying  that  there  would  be
 as  many  Unions  as  there  were  parties
 in  the  Opposition.  That  is  not  fair
 on  his  part.  We  only  want  to  serve
 the  interests  of  labour  in  the  interests
 of  labour,  and  not  with  a  party  feeling.
 If  he  wants  to  mislead  the  people,  if
 he  wants  to  mislead  the  country  as
 such  and  the  staff.  that  the  Opposition
 parties  here  are  working  with  that
 party  feeling  in  mind.  then  he  is  ab-
 solutely  wrong,  and  not  only  wrong,
 he  is  deliberately  disrupting  the  unity
 of  the  staff,  which  is  bad.  It  may  give
 him  an  advantage  today  if  he  disrupts
 the  unity  of  staff,  because  in  that  case
 he  can  play  one  against  the  other.
 But  our  own  aim  |  not  gained  by
 disrupting  the  staff.  It  is  only  with
 the  help  and  co-operation  of  the  staff
 that  you  can  run  the  show  better.
 Therefore,  that  is  a  wrong  conception
 and  a  wrong  approach.  If  the  hon.
 Minister  has  got  any  such  view  in  his
 mind,  he  must  cast  it  away  here  and
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 now,  He  must  think  afresh  and  con-
 sider  the  reasons  the  Opposition  wants
 to  place  before  him.  If  the  Congress
 party,  to  which  he  belongs,  is  interested

 in
 labour,  let  them  take  up  the  cause  of

 abaour.  We  are  not  standing  in  the
 way;  we  are  not  at  all  concerned,  if
 he  will  take  up  an  attitude  whfch  will
 be  conducive  to  the  best  interest  of  the
 staff  as  well  as  the  people.  We  are
 here  to  extend  our  co-operation  and
 give  him  al]  fiossible  assistance.  He
 must  approach  it  in  that  way.

 What  exactly  is  his  reason  for  not
 having  a  labour  representative  on  the
 Corporation?  Let  us  have  it.  If  his
 reason  is  that  there  are  several  Unions,
 then  let  him  take  the  opinion  of  the
 staff  concerned.  Let  him  take  a  ballot
 or  any  such  thing  and  find  out  who
 is  the  person  who  has  got  the  maximum
 confidence  of  the  workers  and  then
 take  him.  Let  him  have  a  qualified
 man—lI  do  not  say  that  any  Tom,  Dick
 or  Harry  or  anybody  must  be  iaken.
 What  I  say  is,  let  him  find  out  the
 person  having  the  minimum  qualifica-
 tions  but  having  the  maximum  cun-
 fidence  of  the  staff.  You  must  begin
 in  that  way.  The.  way  in  which  you
 now  proceed  does  not  he'p.  This  _  is
 our  genuine  fear.  We  are  not  just
 talking  in  the  abstract;  we  are  giving
 you  a  concrete  suggestion.  There
 must  be  five  members,  a  representa-
 tive  of  labour,  a  representative  of
 the  Communications  Ministry,  a  rep-
 resentative  of  the  Defence  Ministry,
 one  expert  and  a  representative  of
 Finance.  All  these  together  mist  form
 a  compact  body  as  a  Corporation  which
 will  look  to  the  interests  of  all  con-
 cerned  and  they  can  go  ahead.  This
 is  the  idea.  This  is  the  concrete  sug-
 gestion  which  we  are  placing  before
 you.  This  is  not  to  obstruct  you  but
 it  is  only  to  give  you  help  and  assist-
 ance.  It  is  not  by  disrupting  iabour,
 which  he  wants  to  do  today.  but  it  is
 only  by  taking  them  into  your  con-
 fidence  and  having  their  co-operation
 that  the  whole  nation  can  be  benefited.

 Mr.  Chairman:  Al]  these  amendments
 are  now  before  the  House  for  discus-
 sion.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  I  would  like  very  briefly  to
 speak  on  clause  4  and  also  the  amend-
 ments  moved.  My  reason  for  Iinter-
 vening  is  to  congratulate  the  Select
 Committee  which  has  in  clause  29  made
 8  recommendation  for  the  appointment
 of  a  labour  representative  on  the  Air
 Transport  Council.  Having  made  that
 recommendation  I  had  hoped  the
 Select  Committee  would  make  a  simi-
 lar  recommendation  with  respect  to
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 clause  4  also.  My  hon.  friends  have
 already  argued  the  necessity  for  the
 appointment  of  a  representative  of
 organised  labour  on  the  Corporation.
 This  demand  is  nothing  strange  or
 new.  My  hon,  friend,  the  Communi-
 cations  Minister  would  remember  that
 when  the  Hindustan  Shipyard  Limited
 was  organised  and  incorporated  by  the
 Government,  a  representative  of
 labour  was  appointed  a  Director.  I
 ean  mention  his  name,  Michael  John
 of  Jamshedpur,  a  well-known  labour
 leader.  He  is  the  Director  today  of
 the  Hindustan  Shipyard  Ltd.  The  pre-
 cedent  is  there  and,  as  I  said,  I  do
 sincerely  hope  and  trust  that  the
 Communications  Minister  would  not
 fight  shy  of  some  of  these  amendments.
 In  particular,  I  commend  to  him  the
 amendment  moved  by  Shri  S.  V.  L.
 Narasimham  which  runs  ag  follows:

 “of  whom  one  member  at  least
 shall  be  a  representative  of  orga-
 nised  labour”.

 I  do  sincerely  trust  that  the  kon.
 Minister,  who  had  been  Labour  Minis-
 ter  of  the  Government  in  the  previous
 years,  would  not  fight  shy  of  accepting
 an  amendment  of  that  character.
 Here  there  are  two  small  difficulties.
 My  hon.  friend  Mr.  Nambiar  made  8
 reference  to  the  representation  of  the
 employees  themselves  on  the  Corpora-
 tion.  But,  I  have  given  you  the  ex-
 ample  of  an  alternative,  of  a  well-
 known  labour  leader,  the  choice  being
 that  of  Government.  being  appointed
 as  Director  of  the  Hindustan  Shipyard
 Ltd.  I  personally  would  prefer  one  of
 the  employees  to  be  on  these  two
 Corporations.  If  for  reasons,  at  any
 rate,  in  the  initial  period,  such  an  em-
 ployee  is  not  available  or  is  not  found
 suitable  for  that  matter.  I  do  trust  the
 Minister  would  consider  the  appoint-
 ment  of  a  labour  leader  on  the  analogy
 of  the  Hindustan  Shipyard  Ltd.  Mr.
 Nambiar  made  a  reference  to  the
 policy  of  the  Government.  in  regard  to
 organised  labour.  I  have  said  on  a
 number  of  occasion  in  this  House  both
 in  the  last  session  and  in  the  current
 session  that  I  am  not  satisfied  as  vet
 with  the  volicy  of  the  Government  in
 regard  to  the  recognition  of  organised
 Labour  Unions.  I  would  not  be  wild
 {n  my  approach  to  this  problem,  but  I
 am  convinced  that  as  yet  there  has
 been  no  attempt  made  to  secure  the
 recognition  of  only  one  Union  for  any
 industry  or  industrial  undertaking
 which  is  now  being  managed  by  the
 Government  of  India.  I  do  hove  and
 sincerely  make  an  appeal  to  the  hon.
 Minister  of  Communications  to  ensure
 this.  When  there  was  news  about  this
 Bill,  those  people  working  in  the  air
 lines  made  some  attempt  tc  hring
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 about  an  organisation.  I  am  convince
 ed  that  they  are  going  to  register  it,
 this  ad  hoc  Committee  organisation.
 It  is  in  the  process  of  making.  I  am
 sure  the  hon.  Communications  Minister
 would  welcome  an  organisation  which
 is  completely  representative  of  the  em-
 ployees  of  various  companies  which  are
 being  clubbed  together  into  these  two
 Corporations.  Ag  such,  I  do  hope  he
 will  use  the  enormous  experience  he
 has  got  as  Labour  Minister  of  the
 Government  to  encourage  one™labour
 Union,  and  not  two  or  three.  If  you
 take  the  structure  of  labour  activity
 in  the  various  departments,  whether
 Railways  or  Posts  and  Telegraphs,  you
 will  find  that  because  of  the  lack  of
 policy  on  the  part  of  Government  to
 assist  in  the  formation  of  only  one
 Labour  Union,  all  these  troubles  are
 taking  place.  I  think,  it  Is  ultimately
 to  the  efficiency  and  advantage  of  the
 Corporations  themselves  to  have  only
 one  labour  Union.  I  do  hope  that  the
 hon.  Communications  Minister  would
 have  a  sympathetic  attitude  towards
 these  people,  namely.  that  since  vou
 are  already  having  a  precedent  in  an
 undertaking  in  which  you  have  66-2/3
 of  financial  participation  by  Govern-
 ment,—as  also  in  the  administration—
 the  same  precedent  may  be  followed
 here.  I.  would  sincerely  suggest  to
 have  an  outside  labour  leader  of  res-
 pect  and  standing  in  the  country  as
 one  of  the  members  of  each  of  the
 Corporations,  jin  default  of  finding  a
 suitable  person  or  persons  from  the
 employees  of  the  Corporations  them-
 selves.  I  do  hope  my  hon,  friend.  the
 Communications  Minister  would  accept
 this  plea.

 Mr.  Chairman:  Before  I  call  any
 other  hon.  Member,  may  I  respectful-
 ly  submit  for  the  consideration  wf  the
 House  that  we  have  a  programme  for
 this  Bill.  At  12-15  guillotine  will  be
 applied  so  far  as  the  consideration  of
 the  clauses  is  concermea.  at  i2-l5  we
 shall  begin  the  third  stage.  At  this
 rate,  I  am  afraid,  we  may  not  have  full
 time  to  consider  the  important  rfrovi-
 sions  regarding  compensation  etc.  I
 would  therefore  suggest  that  the  hon.
 Members  should  see  that  this  does  not
 happen  and  they  get  full  time  to  con-
 sider  other  important  clauses  also.
 But.  if  they  spend  too  much  time  on
 these  clauses  they  will  have  no  time
 left  for  other  clauses.  Clause  4  is
 imoortant.  and  it  mav  be  fully  argued
 out.  But.  at  the  same  time  we  should
 not  spend  more  than  necessary  time
 over  it:  I  would  respectfully  ask  the
 Members  to  be  brief  and  to  see  that
 this  clause  is  not  allowed  to  swallow
 all  the  time  and  some  time  fs  left  for
 the  consideration  of  clause  O85  and  tne
 Schedule  etc
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 Shri  Joachim  Alva  (Kanara):  4  shall
 be  very.  brief.  I  raised  this  matter  of  a
 Director.  from  the  workers’  ranks  dur-
 ing  the  first.reading  stage  of  this  Buil.
 I  again  say  that  somebody  from  the
 ranks.  of  the  workers  should  be  associ-
 ated.  with  the  Directors.  I  do  not
 -understand  how  a  very  competent  and
 sympathetic  Minister  for  Communica-
 tions,  who-had  also  been  a  Labour
 ‘Minister  has  aversion  to  have  a  mem-
 ber  from  the  ranks  of  the  workers  in
 the  rants  of  the  Directors.  He  is  out
 to  fetch  Mr.  J.  R.  D.  Tata  at  any  cost.
 The  Air  Lines  are  run  by  the  ordinary
 men,  men  in  the  ground  forces,  ground
 personnel,  the  engineers,  the  pilots,  the
 crew,  the  radio  men  and  the  hostesses.
 They  are  the  people  in  the  Air  Line
 from  A  to  Z  and  it  is  sirange  that  the
 Government  of  India  in  the  year  i953
 does  not  find  time  enough  to  pull  out
 men  from  the  ranks  of  these  workers
 to  be  members  of  these  Corporations.

 In  1949,  there  was  the  first  Air  India
 strike  in  Bombay.  I[t  cost  the
 Tatas  about  two  lakhs  of  rupees  daily.
 When  the  workers  came  into  clash  with
 the  management,  they  fuvund  them-
 selves  very,  very  helpless  because  they
 had  no  one  to  speak  on  their  behalf.
 It  so  happened  that  they  had  io  resort
 to  men  who  were  neither  in  the  Air
 services  nor  amongst  the  workers  fo
 fight  their  cause.  It  so  happened  that
 I  as  the  then  Sheriff  of  Bombay  had  a
 hand  in  the  calling  off  of  the  strike
 which  was  called  off  unconditicnally.
 Workers  often  find  that  there  is  no  one
 to  champion  their  cause  in  the  higher
 ranks,  from  amongst  top  business  men
 and  top  capitalists,  who  take  a  snare  in
 the  running  of  the  Air  Lines.  After
 all  is  said  and  done  money  is  paid  out
 by  a  few  thousands  of  shareholders;
 that  money  is.  being  paid  out  by  Gov-
 ernment  today.  That  money  will  be
 controlled  by  Government.  After  all
 is  said  and  dong,  when  you  bring  a
 man  of  managerial  rank  in  the  Board
 of  Directors.  you  should  also  have  one
 from  the  ranks  of  the  workers.
 appeal  on  behalf  of  the  House  to  the
 hon.  Minister,  who  is  very  generous-
 hearted,  and  who  can  really  understand
 the  cause  of  labour,  to  bring  in  even
 at  this  stage,  one  member  of  the  pro-.
 posed  corporation  from  ‘the  ranks  of
 workers  and  thus  yield  to  our  demand.
 On  the  Air  Transport  Council  he  has
 yielded  in  the  matter  of  bringing  in  a
 representative  of  the  workers  and  their
 view  ‘point  has  to  be  heard  at  some
 stage  or  the  other.  Let  them  feel  that
 in  the  matter  of  their  salaries,  their
 working  hours  and  other  service  con-
 ditions,  they  have  a  man  to  champion
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 their  cause.  After  all  in  the  course  of.
 the  next  five  or  ten  years,  tiis  Board
 would  be  fully  composed  only  of  the
 workers  and  let  us  take  a  long-range
 view  of  matters  at  this  moment.

 Shri  Punnoose:  Permit  me  to  per-
 suade  the  hon.  Minister  to  make  a
 change,  I  hope  where  others  have  fail-
 ed  I  su  nterruption),  .  है
 would  bring  to  his  attention  the  ex-
 treme  necessity  of  having  a  represen-
 tative  of  orgahised  labour.  Yesterday
 he  was  pleased  to  give  us  a  definition
 of  natidnalisation;  what  is  nationalisa-
 tion,  he  asked.  He  gave  the  reply
 himself  that  it  is  the  eschewing  of
 private  profit  or  the  motive  of  private
 profit.  If  that  is  so,  and  in  nationali-
 sation  profit  motive  should  be  eschew-
 ed,  why  on  earth  should  you  deny
 representation  of  organised  labour?
 Labour  has  no  axe  to  grind.  It  has
 no  motive  for  private  profit.  If  the
 industry  is  in  charge  of  the  nation,
 then  it  can  very  well  believe,  absolutely
 believe  labour  being  placed  in  a@  posi-
 tion  of  power.

 Secondly,  the  hon.  Minister  was
 pleased  to  say  yesterday.  in  a  moment
 of  excitement  perha

 ps.
 that  Tata  is  a

 greater  benefactor  of  labour  than  some
 Members  on  this.side  of  the  House.
 We  may  differ  in  our  ideologies.  But
 the  very  fact  that  we  have  been  elect-
 ed  to  this  House  by  lakhs  of  people,
 shows  that  we  command  popular  -con-
 fidence.  Therefore  the  statement  of
 the  hon.  Minister  comparing  some
 Members  to  Tata  was  a  shock  to  me.
 That  makes  us  very  suspicious.  If  this
 is  the  Ministec’s  conception  of  labour
 and  benefactors  of  labour,  then  we
 have  to  take  his  declarations  of  love
 with  a  grain  of  salt.

 He  should  have  representatives  of
 labour  for  another  reason  as  well.  The
 hon.  Minister  in  the  course  of  his
 speech,  in  a  round  about  manner  of
 course,  said  that  some  retrenchment
 has  to  be  made  and  some  dislocation
 there  will  be.  If  it  is  your  intention,
 if  it  is  your  desire  to  carry  through
 without  a  hitch,  you  should  have  a  re-
 presentative  of  organised  labour.  It  will
 strengthen  the  hands  of  the  Corpora-
 tion  and  the  public  will  ‘have  the  con-
 fidence  that  the  affairs  of  the  Corpora-
 tion  are  in  the  hands  of  men  that  can
 be  trusted  working  not  merely  for
 earning  profits.

 Shri  N.  Somana  (Coorg):  I  regret  I
 have  to  oppose  this  amendment.  As
 the  amendment  stands  It  is  said  that  a
 representative  of  organised  labour
 must  be  put  on  the  Directorate.  Now
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 I  think  it  is  very  dangerous  to  put
 such  a  clause  in  this  Bill.  I  think  it
 would  be  much  more  ‘advisable  to  put
 the  provision  in  a  general  way  so  that
 when  the  employees  organise  them-
 selves  into  one  Union  and  Csovernment
 is  satished  that  the  Union  represents
 the  actual  labour,  one  of  its  represen-
 tatives  may  be  appointed  on  the  Direc-
 ‘orate.  On  the  other  hand  if  we  put
 this  provision  in  a  specific  way  and  if
 later  on  there  are  two  or  three  organi-
 ‘sations,  I  do  not  know  what  Govern-
 ment  could  do  at  that  time.  There  is
 ‘bound  to  be  conflict.  It  would  be
 -much  better  in  the  initial  stage  to  leave
 it  in  a  general  way  and  when  the  em-
 ployees  actually  organice  themselves
 into  one  Union,  as  Dr.  lanka  Sundaram
 put  it,  to  have  one  of  their  representa-
 tives  on  the  Directorate.  It  would  be
 very  dangerous  to  put  this  clause  in  a

 «specific  way  as  is  sought  to  be  done  in
 this  amendment.  So.  I  oppose  this
 amendment.

 Shri  B.  8,  Murthy  (Eluru):  I  am  un-
 able  to  appreciate  the  stand  taken  by
 the  hon.  Minister.  While  he  was  in
 charge  of  the  Labour  portfolio,  he  had
 won  a  name  for  himself  for  having  put
 the  Indian  Trade  Union  movement  on
 a  sound  footing.  All  the  legislation
 that  he  has  been  able  to  get  through
 in  the  Provisional  Parliament  stands
 to  his  credit.

 While  advancing  hiss  argument  as  to
 why  he  was  not  ablesto  take  a  repre-
 sentative  of  labour  on  the  Corporation
 he  said  that  theirs  is  an  ad  hoc  Con~
 mittee.  I  think  this  is  degging  the
 question.  How  could  you  have  an
 All-India  Trade  Union  for  a  number  of
 air  companies  as  they  are  existing  to-
 day.  Once  the  alr  corporation  comes
 into  existence,  there  will  certainly  be
 an  All-India  Trade  Union  for  the
 ‘workers  who  are  employed  in  the  Air
 ‘Corporation.  Now  the  workers  are  not
 slow.  They  have  realised  the  neces-
 sity  and  therefore  nave  formed  them-

 selves  into  an  ad  hoc  Committee
 They  have  also  approached  the  hon.
 Minister  and  have  put  forward  schémes
 before  the  Members  of  the  Select  Com-
 mittee.  It  is  no  argument  to  say  that
 we  cannot  give  representation.  because
 there  is  only  an  ad  hoc  Committee
 It  ig-the  bounden  duty  of  the  Govern-
 ment  to  see  that  in  India  the  Trade
 Union  movement  is  given  all  facilities
 to  progress  from  strength  to  strength.
 If  a  right  like  this  is  dented.  I  am  sure
 it  will  go  against  the  interests  of  the
 Corporation.

 Another  apprehension  which  the  hon,
 Minister  exoressed  was  that  there  may
 be  some  dislocation—this  is  the  word
 that  he  used  in  his  speech.  If  such
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 dislocation  is  expected,  it  is  all  the
 more  necessary  why  he  must  take
 labour  into  confidence.  Otherwise  the
 Corporation  will  become  ‘namo
 Birlaya',  ‘namo  Tataya’,  ‘namo
 Kuberaya’,

 Dr.  Lanka  Sundaram:  What  about
 ‘namo  Dalmiaya’?

 Shri  B.  8.  Murthy:  I  leave  it  to
 Dr.  Lanka  Sundaram.

 Shankara  has  given  us:
 ु

 गजब  मिथ्या  पलायन  मिथ्या

 After  all  these  two  Corporations
 will  become  a  mythia  and  maya  ff
 there  is  no  representation  of  labour.
 Sankara  has  told  us  that  there  will  be
 only  adwaita;  but  these  ple  are  for
 dwaita.  Dwaita  and  adwaita  are  ver¥
 interesting  things.  Now  it  is  better
 we  have  adwaita.  Therefore  I  reaues:
 the  hon,  Minister  to  see  that  a  repre-
 sentative  of  labour  is  given  a  place  in
 this  organisation.  If  not  there  will  be
 a  hiatus  which  can  never  be  filled.

 Shri  EK.  K.  Basu  (Diamond  Harbour)
 Trose—

 Mr.  Chairman:  Clause  4  has  been
 sufficiently  discussed.  If  the  hon,
 Member  has  any  new  point_to  make,
 I  would  request  him  to  be  brief.  .

 Shri  K.  हू,  Basu:  I  would  like  to
 emphasise  one  aspect  of  this  clause.

 Government  says  that  there  is  a
 possibility  of  one  person  i.residing  over
 the  two  Corporations.  So,  they  visua-
 lise  a  dearth  of  personnel  to  guide  the
 affairs  of  the  Corporation.  But  it  is
 nowhere  stated  whether  the  Chairman-
 would  be  an  official  or  a  non-official.
 We  feel  very  apprehensive  because  of
 the  softness  shown  by  the  hon.  Minis-
 ter  about  one  of  the  great  captains  of.
 industry,  that  there  may  be  a  pussibility
 of  his  presiding  over  both  the  Corpora-
 tions.  I  would  like  to  impress  upon
 the  Government.  that  whatever  might,
 be  the  reasons  which  have  prompted
 them  to  have  two  Corporations,  there
 should  ‘never  be  a  non-official  to  be  the
 head  of  both  the  Corporations,  though
 I  may  not  be  particular  of  applying
 that  to  an  official.

 I  would  also  like  to  emphasise  that
 the  Chairman  should,  as  far  as  possi-
 ble,  be  a.Government  official.  After
 all  who  are  the  shareholders  of  the
 Corporation?  It  is  the  nation.  It  is
 the  nation  that  is  paying  the  money.
 In  spite  of  the  Corporation  being  an
 autonomous  body  we  would  like  to
 have  an  official  as.  head  of  it,  because.
 Parliament  can  ask  Government  to.
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 {Shri  K.  K.  Basu.]
 give  a  directive  to  that  person  to  be-
 have  in  a  particular  manner.  If  it  is
 8  non-official  it  is  difficult  for  us  to
 have  any  control  over  him.

 Again  sub-clause  (2)  of  clause  4
 says:

 “Before  appointing  a  person  to  be
 a  member  of  either  of  the  Corpora-
 tions,  the  Central  Government
 shall  satisfy  itself  that  that  person
 will  have  no  such  financial  or
 other  interest  as  is  likely  to  affect
 prejudicially  the  exercise  or  per-
 formance  by  him  of  his  functions,
 etc.”

 We  may  have  a  freight  service  and
 different  interests  may  be  involved.
 If  Mr.  Tata  is  brought  in  as  Chairman,
 or  even  as  a  member  of  the  Corpora-
 tion,  then  what  happens?  He,  as
 captain  of  the  industry  is  vitally  in-
 terested  in  having  a  certain  standard
 of  freight  rates,  or  he  would  like  the
 Corporation  to  work  in  a  manner  which
 is  conducive  to  the  interest  he  repre-
 sents.  The  point  is  whether  the
 financial  interests  he  holds  will  be
 construed  as  acting  prejudicially  to  the
 interests  of  the  Corporation.  I  go
 further.  There  is  the  Tata  house  of
 business,  Mr.  J.  R.  D.  [ata  may  not
 be  connected.

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  Sir,  may  I
 know  whether  we  are  discussing  the
 amendment  or  the  clause?

 Shri  K.  हू,  Basu:  That  was  the  direr-
 tion  given  by  the  Deputy-Speaker,  that
 the  whole  thing  can  be  discussed.

 Mr.  Chairman:  When  the  amend-
 ments  are  there,  the  amendments  as
 well  as  the  clause  are  before  the  House.

 _Shri  हू,  हू,  Basu:  I  am  discussing  the
 whole  thing.  We  know  very  well  that
 under  the  provisions  of  this  particular
 legislation  there  is  no  directive  that
 these  concerns  or  companies  should  be
 liquidated.  They  might  continue  in
 non-schedule  services.  Suppose  Mr
 J.  R.  D.  Tata  is  brought  in.  Unfortu-
 nately  his  name  has  been  discussed  80
 long.  But  here  he  has  been  brought
 in  as  a  member  of  this  concern.
 Another  member  of  the  family  or  the
 institution,  other  directors—there  is
 always  a  group  of  men  connected  with
 a  particular  set  of  industries  they  msy
 be  interested  in  running  this  particular
 concern  who  only  work  in  non-schedule
 services.  In  that  event  it  has  to  be
 eonsidered  whether  their  Interests  are
 prejudicial  to  .the  Corporation.
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 Similarly,  unless  Government  complete-
 ly  monopolises  the  entire  air  ruutes
 and  al)  the  air  services  in  the  country
 and  Government  brings  in  person  who
 have  no  interest  either  indirectly  or
 diréctly—either  industrialists  or  in  any
 other  way—I  am  very  apprehensive
 that  this  clause  might  act  against  the
 interests  of  the  Corporation.  To  be
 frank,  there  may  be  one  or  two  indivi-
 duals  who  may  behave  well,  so  far  as

 the  captains  of  industry  are  concerned,
 but  if  we  look  to  the  history  of  these
 institutions  I  think  many  of  us’  will
 confess  to  the  feeling.  which  has  also
 been  corroborated  by  several  enauiries
 including  the  Income-tax  Investigation
 Committee,  as  ta  how  this  industry  be-
 haved  much  to  the  detriment  of  the
 interests  of  the  nation  and  actuated  by
 the  greed  for  profit-making.  I  feel
 that  this  clause  should  be  more  speci-.
 fic  and  Government  must  give  a
 guarantee  in  the  House  that  they  shall
 not  bring  in  such  persons  who  may
 be  construed  or  thought  to  have  some
 interests  even  indirectly  so  far  as  the
 running  of  air  services  is  concerned.

 I  am  dealing  with  sub-clause  (3)  of
 clause  4.  It  is  unfortunate  that  even
 in  this  nationalised  Corporation  Gov-
 ernment  has  tried  to  copv  the  provi-
 sions  of  the  Indian  Companies  Act.  In
 the  Indian  Companies  Art  the  provi-
 sion  is  that  when  there  Js  a  matter  re-
 lating  to  a  contract  in’  which  the
 directors  are  indirectly  benefited,  they
 shall  stand  out  from  the  meeting  and
 do  not  vote.  We  have  had  the  report
 of  the  Company  Law  Enquiry  Com-
 mittee  and  here  is  their  history  for  the
 last  several  years,  particularly  after
 ‘World  War  II,  we  know  in  what
 manner  the  directors  have  tried  to
 utilise  their  position  much  to  the  detri-
 ment  of  the  shareholders  and  have
 their  own  nominees  and  persons  to
 give  them  sub-contract  or  some  other
 benefit  adversely  affecting  the  {:.terests
 of  the  companies  which  in  no  time
 might  go  into  liquidation.  The  entire
 history  of  the  liquidation  of  banks  Is
 a  standing  monument  in  what  way  the
 directors  have  behaved.  Unfortunate-
 ly  groups  of  directors  have  behaved
 in  a  particular  manner  and  taken  ad-
 vantage  of  whatever  loophole  there  is
 in  the  Companies  Act.  According  tc
 the  report  of  the  Company  Law  En-
 quiry  Committee  wa  are  guing  tc
 amend  that  Act,  so  that  80  these
 loopholes  which  give  room  to  mis-
 behaviours  and  misdeeds  on  the  part  o!
 these  recalcitrant  and  dishonest  direc
 tors—if  I  may  be  permitted  to  use  that
 expression—may  be  removed  anc
 rectified.  But  how  in  8  nationalisec
 Corporation  they  can  incorporate  thi
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 same  thing  I  fail  to  understand,  where
 the  entire  money  and  the  entire  risk
 is  of  the  nation.  It  is  the  nation  that
 is  paying  the  money.  It  is  the  nation
 that  will  have  to  shoulder  the  burden
 and  bear  whatever  loss  the  Corpora-
 tion  might  suffer.  And  we  are  bring-
 ing  them  in,  for  what  reason?  Be-
 cause  they  have  the  experience  iu
 running  the  industry.  The  whole
 theory  of  the  role  of  the  entrepreneur
 so  far  as  industry  is  concerned  is  gone.
 In  the  economics  of  today  nobody  feels that  the  entrepreneur  is  such  an  im-
 portant  factor.  And  he  is  the  man  who
 advances  the  money?  Except  for
 Mr.  Tata  I  do  not  know  whether  any
 other  champions  of  the  airways,  Birlas
 and  Dalmias,  have  ever  touched  the
 wheels  of  the  aeroplane.  But  we  might
 bring  them  in  as  champions  of  the  in-

 _dustry,  because  they  had  come  forward
 to  develop  this  industry.  And  why?
 Because  during  the  war  they  took  ad-
 vantage  of  the  situation  and  amassed
 enormous  fortune,  white  or  biack,  and
 they  could  go  in  for  a  new  industry
 getting  the  planes  at  low  prices,  at  the
 cast  of  the  nation,  from  Disposals.
 This  provision  must  be  altered  and
 Government  must  give  a  cuarantee
 that  they  are  not  going  to  appoint
 persons  who  might  even  indirectly  be
 construed  as  having  some  interest  in
 the  concern—not  only  himself.  but  his
 group,  in  his  own:  house  of  business,
 whether  as  relations  or  friends  who
 are  connected  with  the  concern.  in  the
 same  group  of  managing  system,  the
 same  group  of  directors.  You  know
 very  well,  Sir,  and  if  you  go  through
 the  list  you  will  find  a  particular  set
 of  individuals  who  are  connected  and
 who  are  usually  appointed  as  directors
 of  the  Tata  concern,  and  similarly  in
 the  Birla  concern  or  Dalmia  concern
 or  any  other  concern.  Unless  that
 point  is  taken  into  consideration  I  am
 very  apprehensive  that  Government
 will  be  taking  a  dangerous  step  which
 would  go  adversely  against  the  in-
 terests  of  our  country  and  this  Cor-
 poration.

 0  AM,
 The  last  point  is  about  the  amend-

 ment  moved.  I  do  not  want  to  repeat
 the  same  point,  but  I  wvuld  like  to
 say  this.  Who  are  the  shareholders  of
 this  Corporation?  It  is  the  nation.  It
 is  the  taxpayers’  money  that  is  going
 to  finance  the  Corporation.  Therefore
 it  is  necessary,  even  if  you  take  the
 principle  of  the  Companies  Act,  that
 we  must  have  the  largest  number  of
 representatives  of  the  taxpayer  In  this
 Corporation.  And  although  they  may
 be  paying  less  it  {s  the  productive
 force.  namely  labour  which  constitutes
 the  Jargest  percentage  of  the  taxpayer
 which  goes  to  run  and  man  this  indus-
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 try.  Their  representation  is  absolutely
 necessary,  whether  it  is  four  Unions
 or  oné  Union.  And  I  fully  appreciate
 that  in  all  these  concerns  there  should
 be  one  Union.  Even  if  it  is  not,  it  is
 easy  for  the  Government  ito  find  out
 their  opinion.  If  in  the  modern.
 democratic  set-up  you  could  have  an
 experiment  of  vast  general  elections.
 in  the  whole  country  with  such  a  low
 illiteracy,  it  should  not  be  difficult  to
 have  the  opinion  of  labour  in  this  in-
 dustry.  And  in  this  particular  indus-
 try  fortunately  it  is,  technician  and
 technically  skilled  men  that  are  want-
 ed,  unlike  in  many  other  industries.
 It  is  not  as  if  a  man  works  for  ten
 days  and  goes  away.  The  person
 needs  a  certain  amount  of  education.
 technical  education  and  technical  train-
 ing  before  he  joins  this  industry.  Guov-
 ernment  can  judge  the  persons  who  inay
 have  knowledge,  who  will  have  to  man:
 the  new  industry,  who  have  served
 during  the  last  war  and  who  fortunate-
 ly  belong  to  a  class  above  the  normal
 Jevel  of  education  in  the  other  strata
 of  labour.  Therefore  I  feel  that  when
 the  taxpayer  is  paying  the  money, when  the  nation  has  to  foot  the  bill
 and  the  nation  has  to  be  responsible. whether  we  gain  by  this  industry  or
 lose,  it  is  absolutely  necessary  that  the.
 most  important  and  the  vital  vart  of
 the  productive  force  must  be  repre-
 sented.  It  is  easy  for  Government  to.
 have  their  opinion.  Government  can
 make  up  their  own  mind.  I  do  not
 understand  why  it  cannot  be  done.  It
 is  very  easy  if  they  want  to  make  this
 concern  a  real,  bona  fide  national  con-
 cern.  For  instilling  the  support  and
 sympathy  of  the  people  that  man  it
 it  is  absolutely  necessary  that  they
 should  consider  the  possibility  and  the
 dire  necessity  of  taking  representatives: of  labour  into  this  Corporation.

 Shri  Raj  Bahadur:  To  start  with  |
 would  like  to  make  it  clear  that  the
 clause  that  we  have  under  discussion:
 essentially  relates  to  the  constitutinn
 of  the  Corporation.  It  does  not  pur-
 Port  to  specify,  define  or  lav  down  the
 categories  or  classes  of  people  from
 whom  selections  will  be  made  for  the
 membership  of  this  Corporation.  Ags
 I  submitted  earlier,  we  have  purposely made  the  provisions  to  this  clause
 flexible  and  wide  so  that  a  wide  scope of  selection  is  afforded.  If  it  is  pur-
 ported  that  we  should  define  or  ‘specify here  and  now,  as  proposed  in  one  of
 the  amendments,  the  persons  who
 should  go  to  compose  this  Corporation,
 we  shall  be  striking  a  completely  un- beaten  track.  I  would  like  my  hon.
 friends  to  point  out  the  constitution  of
 a  single  Corporation  or  any  other  in-
 dustrial  undertaking  of  this  tvpe  where
 they  have  defined  or  specified  the
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 [Shri  Raj  Bahadur]  ,
 persons  to  be  nominated.on  a  particu-
 jar  Board  or  Corporation.  I  do  not
 think  in  the  U.K.  Act,  they  have  got
 anything  like  that.  It  lays  down  that
 there  will  be  so  many  members.  The
 same  is  the  case  with  Australian  air-

 dines  and  other  bodies.  Therefore,  it
 ‘would  be  better  if  we  keep  this  clause
 sufficiently  wide  and  flexible,  because
 we  cannot  visualise  all  the  exigencies

 4  situation  that  may  develop  at  any
 particular  moment  to  meet  which  we
 may  have  to  ap

 polnt
 people  with  suffi-

 «lent  calibre,  sufficient  experience,  etc.
 On  the  other  hand  if  we  specify  that

 ‘wwe  should  have  this  particular  class
 of  people  or  that  particular  class  of
 people,  it  will  essentially  limit  and
 restrict  the  field  of  choice.  I  would
 add  that  any  restriction  about  classes.

 ‘or  restriction  of  categories  of  persons
 to  be  appointed  will  not  be  advisabie
 in  the  present  situation

 Now,  much  has  been  said  obout  the
 representation  of  labour  on  the  Cor-
 poration.  I  need  hardly  repeat  that

 ‘tthe  Minister  has  already  said  that  he
 would  definitely  consider  the  appoint-
 ‘ment  of  a  man  experienced  in  labour
 like  Michael  John  whose  name  was
 mentioned  by  the  hon.  member  Dr.
 Lanka  Sundaram.  So  there  it  is
 hardly  necessary  for  me  to  repeat  that
 a  man  experienced  in  labour  may  be
 appointed.  This  point  has  already
 ‘been  met.

 Shri  Nambiar:  Is  he  for  the  Corpora-
 ‘tion?

 Shri  Raj  Bahadur:  The  Minister  said
 about  that  also.  We  will  cunsider  the
 appointment  of  a  man  with  labour  ex-
 perience.

 Dr.  Lanka  Sundaram:'  May  I  inter-
 rupt  the  hon.  Minister?  Under
 section  29,  the  Select  Committee  re-
 ported  and  recommended  that  a  man
 who  is  an  employee  of  elther  of  the
 Corporations.........  Why  we  cannot
 have  a  similar  arrangement  under
 ‘clause  4?

 Shri:  Raj  Bahadur:  Surely  even  Dr.
 Lanka  Sundaram  himself,  when  he  was
 apeaking  mentioned  about  Mr.  Michael
 John  and  I  feel  that  people  of  that
 type  can  be  considered  for  appoint-
 ment  and  represented  on  the  Corpora-
 tion.  I  do  not  at  al]  say  that  this  can-
 not  be  done  but  to  lay  down  and
 specify  this  in  the  body  of  the  clause
 ‘will  be  too  much.  oe

 श्री  'के०  के०  बसु:  गलत  बात  है  |

 श्री  राज  बराबर  :  सहीं  बात  है  ।
 Now  I  will  come  to  the  ainendment

 tabled  by  my  hon.  friend,  Mr.
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 Damodura  Menon  and  his  colleagues
 saying  that  the  members  should  enjoy
 the  confidence  of  the  workers..  “Does
 he  visualise  a  plebiscite  or  an  election
 to  find  out  the  workers’  confidence?
 I  do  not  know  whether  it  is  physically
 possible  at  all  in  the  beginning.  The
 same  thing  can  be  said  about  arganis-
 ed  labour.  It  has  been  admitted  on  all
 hands  that  so  far  as  the  employees  in
 the  various  airlines  arg  concerned,  they
 are  not  organised.  If  you  take  the
 wider  meaning  of  the  ohrase  ‘organis-
 ed  labour’,  it  will  mean  various  labour
 organisations  and  we  have  got  more
 than  one  in  India  and  one  organisation
 hardly  agrees  with  the  other.  I  would
 submit  that  so  far  as  this  question  of
 organised  labour  or  the  appointment
 on  the  Corporation  of  a  person  enjoy-
 ing  the  confidence  of  workers  is  con-
 cerned,  it  is  impracticable.  And  then
 as  I  said  earlier,  we  do  not  want  to
 limit  the  scope  of  this  clause.

 Some  points  have  been  made  by  my
 hon.  friends  Mr.  Nambiar  and  Mr.  Basu
 about  the  capitalists  and  that  if  they
 are  appointed,  they  will  exploit  the
 whole  thing.  They  have  taken  it  for
 granted  that  we  are  going  to  appoint
 sun-dried  capitalists  on  this  Corpora-
 tion.  It  is  not  that.  As  a  matter  of
 fact,  we  require  persons  who  have  gol
 knowledge  in  this  field.  I  think  no-
 body.

 ’
 can  quarrel  with  us  and  doubt

 our  bona  fides  it  we  take  advantage
 of  the  business  acumen,  the  experience
 and  knowledge  of  any  Indian  citizen
 to  come  and  help  us  in  the  running  of
 Corporation  and  making  it  a  success
 and  that  too  on  our  own  conditions.
 They  say  they  will  be  able  to  exploit
 it  to  their  own  advantage  and  to  the
 advantage  of  other  industries  in  which
 at  present  they  may  be  engaged.  They
 also  say  that  perhaps  they  might  enter
 upon  non-scheduled  flights  also.  It
 ‘Was  made  absolutely  clear  that  the
 new  provision  that  the  Select  Com-
 mittee  has  incorporated  in  the  Bill  is
 wide  enough  to  furnish  a  safeguard
 for  that.  Just  a  cursory  glance  must
 convince  even  the  biggest  sceptic  about
 it,  because  clause  4  says:

 “Before  appointing  a  person  to
 be  a'‘member  of  either  of  the  Cor-
 porations,  the  Central  Government
 shall  satisfy  itself  that  that  per-
 son  will  have  no  such  financial  or
 other  interest  as  may  prejudicially
 affect  the  due  discharge  of  func-
 tions  entrusted  to  him.”

 t
 That  means  the  remotest  possibility

 of  his.....(  if  there  is
 any  legitimate  question,  I  will  answer.

 Shri  K.  K  Basu:  I  tried  to  put  it:
 this  way.  Supposing  you  appoint
 Mr.  Birla  as  a  Director.  He  has  got
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 this  brothers  in  his  other  concerns.  He
 Ig  interested  in  all  his  concerns.  So
 this  will  have  an  adverse  effect.

 Shri  Raj  Bahadur:  Both  the  sub-
 clauses,  2  and  3,  should  be  read  toge-
 ‘ther.  As  I  said  earlier  sub-clause  (2)
 Bays:

 ans  a  person  will  have  no  such
 financial  or  other  interest......  ”

 -and  sub-clause  (3)  says:

 pas
 who  is  in  any  way  direct-

 disclose  the  nature  of  his  interest

 ‘So  far  as  this  officer  is  concerned...
 Shri  Damodara  Menon:  I  think  the

 Minister  has  no  objection  to  accept
 that  amendment.

 Shri  Ra}  Bahadur:  That  amendment
 is  not  be  he  me.  That  has  not  been

 moved.
 Mr.  Chairman:  Which  amendment?
 Shri-Damodara  Meton:  My  third

 amendment.

 Mr,  Chairman:  It  has  been  moved.

 Shri  Raj  Bahadur:  Even  so,  Sir,  the
 words  in  the  clause  “Directly  or  indi-
 rectly”  cover  everything.  Therefore
 there  should  be  no  apprehension  on
 that  score.  He  says  that  perhaps  they
 will  serve  other  interests.  Mr.  Nam-
 biar  has  thought  it  proper  to  say  that the  Minister  ar  the  Government  is
 trying  to  mislead  the  labour  and  they
 have  doubted  our  motives  and  challeng-

 ed  them.  I  will  only  remind  him  of
 what  is  happening  and  what  is  being
 done  in  those  parts  of  the  world  from
 which  he  draws  his  inspiration.  I  will
 simply  refer  to  what  obtains  at  the
 moment  in  Soviet  Russia  about  the  re-
 presentation  of  the  Trade  Unionists  on
 Corporations  or  on  industrial  under-
 takings.  I  would  read  out  what  has

 Ybeen  defined  and  laid  down  specifical-
 ly  as  a  result  of  resolutions  adopted
 in  the  07  Con,

 press.
 I  will  read  ver-

 -bat'm  from  that,

 “The*  main  task  of  the  prole-
 tariat  after  it  has  conquered  power
 is  to  increase  the  volume  of  out-

 ut  and  to  raise  the  productive
 forces  of  society.  This  demands
 that  the  managements  of  the  fac-
 tories  should  concentrate  full
 power  in  their  hands.  Any  direct
 interference  of  the  Trade  Unions
 which  the  management  of  enter-
 prises  must,  in  such  circumstances
 be  regarded  as  absolutely  harm-
 ful  and  inadmissible.”
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 This  is  the  principle  which  is  being
 followed  in  places  from  which  some
 of  my  friends  draw  their  inspiration.
 (Interruptions.)

 Shri  Namdhari  (Fazilka-Sirsa):  On
 a  point  of  order,  Sir.

 Mr.  Chairman:  There.  is  no  point  of
 order.

 Shri  Namdhari:  The  hon.  beautiful
 Member  has  already  spoken.  Why  is
 he  again  disturbing  the  Minister  every
 now  And  then?

 Mr.  Chairman:  There  is  no  point  of
 order.

 Dr.  Lanka  Sundaram:  Who  wrote
 that  book?

 Shri  Raj  Bahadur:  In  the  2th  Con-
 gress  Pose  on  April  23,  the  first  in
 which  Lenin  did  not  participate,  the
 following  policy  was  laid  down.  Con-
 tinuing  it  says:

 “Aiming  by  all  means  at  an  im-
 provement  in  the  condition  of  the
 working  class,  the  State  authori-
 ties  and  Trade  Unions  ought  to  re-
 member  that  a  prolonged  and  all
 round  improvement  is  possible  only
 on  the  basis  of  an  expanding,  ie.
 profit  bearing  industry...”

 But  Sir,  the  profit  bearing  motive  is
 challenged  here  by  our  friends
 opposite.

 “To  keep  in  operation  businesses
 with  low  employment  or  to  keep
 employed  in  any  factory  a  number
 of  workers  which  does  not  corres-
 pond  with  the  actual  productivity
 of  that  factory  is  a  wasteful  and
 irrational.  form  of  social  security
 and  is  therefore  detrimental  to  the
 working  class  jnterests  of  tomor-
 row.  The  saddling  of  industrial
 enterprises  with  all  sorts  of  over-
 head  costs...etc.”

 It  concludes  like  this:

 “It  goes  without  saying  that  the
 manager  of  a  Soviet  factory  ought
 to  show  the  greatest  attentiveness
 to  the  material  and  spiritual  needs
 of  the  workers,  to  their  feelings
 and  moods.  But,  at  the  same  time,
 he  must  not  lose  sight  of  his  sup- reme  duty  towards  the  workin
 class,  as  a  whole  a  duty  whic
 consists  in  raising  productivity  of
 labour,  lowering  costs  of  produc- tion  and  increasing  the  volume  of
 material  goods  available  to  the
 proletarian  state.  Trade  Unionists
 and  party  members  ought  to  co-
 operate  in  every  way  with  the
 Soviet  manager  for  this  purpose.
 Attentiveness,  determination  and
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 discrimination  are  the  indispens-
 able  qualities  of  the  Soviet  mana-
 ger.  But,  his  best  testimonial  is
 the  favourable  balance  sheet  of
 the  business.”
 I  wish  to  point  out  to  the  House...

 Shri  Raghavaiah  (Ongole):  Is  there
 any  Air  Corporation  in  Soviet  Russia?
 (Interruption).

 Shri  Raj  Bahadur:  that  in  places
 and  countries  from  which  some  of  the
 hon.  Members  opposite  draw  their  ins-

 [eared
 those  things  which  the  hon.

 embers  suggest  here  are  absolutely
 unheard  of.  I  can  quote  verbatim  the
 same  conditions  of  things  from  the
 Chinese  literature  also.  But  let  me
 assure  the  House,  Sir,  that  we  are  not
 going.  to  slavishly  copy  the  ways  either
 of  this  or  that  bloc.  (Interruption.)

 Mr.  Chairman:  Order.  order.  This
 fs  not  the  way  to  interfere.

 An  Hon.  Member:  The  Minister  must
 be  allowed  to  speak.

 Shri  Raj  Bahadur:  We  should  utilise
 all  the  best  possible  men  available  in
 the  country  and  see  in  what  manner
 we  can  serve  the  interests  of  labour
 and  society  and  make  this  first  great
 venture  of  the  nation  a  complete
 success,

 Shri  Raghavaiah:  Is  there  any  Air
 Corporation  in  Soviet  Russia?

 Mr.  Chairman:  Order,  order.  I  have
 already  said  that  the  hon.  Member
 should  not  interfere  in  this  manner.
 It  does  not  add  to  the  decorum  of  the
 House.  As  soon  as  the  hon.  Minister
 finishes,  he  rises  up  and  makes  some
 remarks.  Supposing  also  the  hon.
 Minister  retorts,  whathappens?  There
 is  nothing  but  pandemonium  in  the
 House.  I  do  not  want  that.  He  should
 not  interrupt  in  this  manner.  Deco-
 rum  should  be  maintained.

 Shri  Raghavaiah:  I  only  wanted  to
 put  a  question.

 Mr,  Chairman:  The  question  need
 not  be  put;  I  do  not  allow  questions
 at  this  stage.

 The  question  js:
 In  sub-clause  (l)  of  clause  4,

 for  “not  less  than  five  but  not
 more  than  nine  Members”  substi-
 tute  “flve  members  namely,  one
 representing  the  Ministry  of  Com-
 munications,  one  representing  or-
 ganised  labour,  one  expert  to  be
 recruited.  the  remaining  two  re-
 presenting  Ministry  of  Defence
 and  Finance”.

 The  motion  was  negatived.
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 Mr.  Chairman:  The  question  is:
 In  sub-clause  (l)  of  clause  4,

 after  “Central  Government”  where
 it  occurs  for  the  first  time,  insert
 “of  whom  one  member  at  least
 shall  be  a  representative  of  organis-
 ed  labour”.

 “The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 In  sub-clause  (l)  of  clause  4,
 for  “not  less  than  five  but  not
 more  than  nine  members”  substi-
 tute  “not  Jess  than  three  but  not
 more  than  five  members”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 In  clause  4,  after  sub-clause  (l)  add::

 “Explanation—The  members  of
 the  Corporation  shall  be  full-time
 and  one  of  them  shall  ‘be  an  em-
 ployee  enjoying  the  confidence  of
 the  workers.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 In  sub-clause  (2)  of  clause  4,
 after  “that  person”  insert  “or  re-
 latives  of  that  person”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 ae
 clagise  4  stand  part  of  the

 i
 Dr.  Lanka  Sundaram:  May  I  be

 pessstied
 just  to  seek  a  clarification,

 ir?
 Mr.  Chairman:  I  am  not  going  to:

 allow  any  question  at  this  stage.
 Dr,  Lanka  Sundaram:  The  clause  is...
 Mr.  Chairman:  It  was  already  an-

 nounced  by  the  Deputy-Speaker  that
 the  clause  as  well  as  the  amendments.
 are  before  the  House.  Full  discussion
 hag  already  taken  place.

 Dr.  Lanka  Sundaram:  I  am  not
 asking  for  a  discussion.

 Mr.  Chairman:  I  am  not  allowing
 any  question  at  this  stage.  I  will  put
 the  clause  to  the  House.

 The  question  is:
 “That  clause  4  stand  part  of  the

 Bill.”

 The  motion  was.  adopted
 Clause  4  was  added  to  the  Bill.

 Clauses  5  and  &  were  900९0  to  she
 Bill.
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 ‘Clause  7.—(Functions  of  Corpora-
 tions)

 Mr.  Chairman:  Mr.  Sinhasan  Singh:
 ‘not  in  the  House.  None  of  the  amend-
 iments  are  moved,  I  will  put  the  clause
 to  the  House.

 The  question  is:
 -  “That  clause  7  stand  part  of  the
 Bill.”

 The  motion  was  adopted
 ‘Clause  7  was  added  to  the  Bill.

 Clause  8  was  added  to  the  Bill.

 Caluse  9.—  (Corporations  to  act  one
 business  principles)

 Shri  Damodara  Menon:  I  beg  to
 move:
 "In  clause  9,  for  “business  prin-

 ciples”  substitute  “public  utility
 principles”.

 Clause  9  gives  a  direction  that  in
 carrying  out  any  of  the  duties  vested
 in  it  by  this  Act,  each  of  the  Corpo-
 rations  shal]  act  so  far  as  may  be  on
 business  principles.  I  want  to  add  this
 also  to  it  that  public  utility  principles

 must  also  govern  the  activities  of  the
 Corporation.  The  hon.  Minister  him-
 self  stated  that  when  we  nationalise
 a  concern,  the  main  principle  under-
 lying  such  nationalisation  is  that  we
 do  away  with  the  profit  motive.  When
 we  enjoin  on  the  Corporation  the  neces-
 sity  of  following  business  principles
 alone,  we  are  really  placing  more  em-
 phasis  upon  the  profit  motive.  There-

 fore,  it  goes  against  the  very  princi-
 ple  enunciated  by  the  Minister  here.
 I  hope  therefore  that  the  activities  of
 the  Corporation  will  be  guided  mainly
 by  public  utility  principles.  We  should
 not  work  the  Corporation  with  a  view
 to  earn  profit.  I  do  not  mean  to  say
 that  we  should  not  earn  a  profit.  But
 the  main  motive  should  not  be  one  of
 profit.  Therefore,  we  should  take  good
 care  to  see  that  a  positive  direction  to
 the  effect  that  only  business  principles
 must  govern  the  activities  of  the  cor-
 poration  should  not  be  given  to  the
 corporation  when  it  launches  upon  its
 activities.  Air  service  is  a  public  uti-
 lity  service  and  its  main  purpose  is
 to  make  air  travel  cheap  and  also
 safe.  In  carrying  out  this  princi-
 ple  of  service  to  the  public  in  a  cheap
 and  safe  manner,  the  guiding  factor

 must  be  that  we  do  not  work  merely  to
 make  money.  If  the  corporation  works
 only  with  that  motive,  it  may  he  that
 Principles  of  safety  to  the  public  and
 also  cheap  travel  may  he  forgotten. I  do  not  mean  to  say  that  it  will

 always  be  affected.  But,  in  all  cases
 where  public  utility  services  are  work-
 पे  by  the  Government  they  must  keep
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 before  the  public  and  before  themselves

 palnciples
 of  public  utility  services.

 Therefore,  I  am
 eet  J

 this  amend-
 ment  which  is  perfectly  in  keeping
 with  the  idea  expressed  by  the  Minis-
 ter  himself.  I  cannot  see  any  reason
 why  the  Minister  should  not  accept
 this  suggestion.

 Mr.  Chairman:  Amendment  moved:
 In  clause  9,  for  “business  princi-

 ples”  substitute  “public  utility
 principles”
 Shri  Nambiar:  I  beg  to  move.

 In  clause  9.  add  at  the  end  “keep-
 ing  public  utility  of  cheap  travei
 with  more  safety  as  the  main
 objective,”

 Mr.  Damodara  Menon  has  advanced
 arguments.  I  want  to  add  this  to
 them.  Today  we  know  that  air  travel
 is  a  very  costly  business.  If  it  is
 cheaper,  then,  we  can  accommodate
 more  passengers  and  there  will  be  no
 vacant  seats.  Today  there  is  loss.
 The  main  consideration  must  be

 cheap travel  and  maximum  safety.  When
 used  to  travel  by  air,  on  many  an
 occasion  I  have  seen  vacant  seats:  not
 because  people  do  not  want  to  use  air
 services,  but  they  are  unable  to  use
 it  because  it  is  so  costly.  Air  travel
 is  very  costly  today,  and  our  aim  is  to
 make  it  cheaper.  By  seeing  that  all
 the  seats  are  filled  up,  you  can  get
 more  money.  So,  economy  can  be
 achieved  not  by  making  air  travel
 costly  but  by  making  it  cheaper  and
 seeing  that  no  aircraft  goes  half-filled
 up.  All  the  while,  you  have  to  re-
 member  that  this  service  should  be
 within  the  reach  of  the  public  at  large.
 It  is  not  merely  a  question  of  follow-
 ing  business  principles.  If  by  busi-
 ness  principles  you  mean  cost  account-
 ing,  maintenance  of  proper  accounts,
 etc..  I  can  understand  it  and  even
 agree  with  you.  But  the  main  objec-
 tive  should  be  to  benefit  the  public
 at  large.  This  point  was  emphasized
 in  the  Select  Committee  but  neither
 the  hon.  Minister  nor  the  majority  ac-
 cepted  this  princivle.  You  arcrept  that
 you  want  to  run  it  as  a  service  for  the
 benefit  of  the  nation.  You  also  say
 that  you.  look  upon  it  as  a  second  line
 of  defence.  If  that  is  so,  then  you
 cannot  run  it  only  on  business  prin-
 ciples.

 Today,  in  spite  of  the  petrol  rebate
 and  the  subsidy,  these  companies  have
 been  losing.  The  Exchequer  is  not
 gaining  anything.  But  you  are  not
 scrapping  the  air  services.  You  do  not
 say  that  there  is  no  necessity  to  na-
 tionalise  them.  You  wou'd  have
 scrapped  them  if  you  took  only  busi-
 ness  Principles  into  account.  But  you
 are  taking  them  over,  not  because  of
 principles  of  business,  but  because  you
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 are

 Keep
 ing  the  national  interests  in

 view.  ou  look  upon  them  as  a  second
 line  of  defence.  When  that  is  so,  we
 suggest  that  you  should  not  hesitate
 to  declare  them  85  a  public  utility
 service.  Now,  a  letter  can  reach
 Madras  in  a  day.  That  is  a  good  thing for  the  people.  It  benefits  the  public
 at  large.  Railways  gre  a  nationalised concern.  There  igs  bound  to  be  com-
 petition  between  the  railways  and  the
 airways,  and  if  there  is  some  loss  in
 the  airways  and  you  follow  business
 principles,  you  cannot  begin  to  run  the
 airways  on  any  other  basis  than  as  a
 public  utility  service.  That  would  go
 against  the  public  good.  That  is  why We  suggest  that  you  should  declare these  Corporations  as  public  utilities.
 After  all,  there  can  be  no  objection  to the  amendment  we  have  prqposed,  un-
 less  it  be  that  you  want  to  oppose  it
 because  it  comes  from  the.  Communist benches.  We  are  not  arguing  for
 labour  or  Communism.  Do  not  be
 frightened  of  Stalin,  Lenin  or  Commu- nism,

 An  Hon.  Member:  But  we  are  afraid
 of  Ananda  Nambiar.

 Shri  Namblar:  Communism  need  no;
 be  brought  in  here.  The  hon.  Minis-
 ter  referred  to  the  9th  Party  Con-
 87658  in  the  Soviet  Union.  We  never know  what  relevance  it  has.

 Shri  Raj  Bahadur:  I  said  llth  and l2th  Congress.
 Mr.  Chairman:  The  hon.  Member’z

 remarks  also  are  not  relevant.  If  he
 foes  on  making  these  remarks,  the  hon.
 Minister  also  will  have  to  reply,  and
 this  process  will  go  on  endlessly,

 Shri  Nambiar:  I  have  finished,  Sir. I  only  say:  let  him  accept  this  amend-
 ment,  and  Jet  him  not  refuse  to  accept it  because  it  comes  from  a  Communist
 Member,

 Mr,  Chairman:  Amendment  moved:
 In  clause  9,  add  at  the  end  “keeping

 public  utility  of  cheap  travel  with
 more  safety  as  the  main  objective.”

 Shri  Jhunjhunwala  (Bhagalpur  Cen-
 tral):  Sir.  I  had  spoken  on  this  clause
 during  the  consideration  stage.

 Mr,  Chairman:  That  is  exactly  the
 -reason  why  he  shou'd  not  speak  now!
 (Laughter,)

 Shri  Jhunjhunwala:  It  is  not  a
 matter  for  laughter,  Sir.  As  was
 pointed  out  by  me  during  the  consi-
 deration  stage.  I  accept  totally  the
 principle  contained  in  the  amendment
 of  my  hon.  friend.  But  the  moment

 8  MAY  953  Air  Corporations  Bill  6076

 one  says  that  it  is  a  public  utility
 tee  then  the  whole  background.
 changes.  People  begin  to  think  that
 there  is  no  need  for  any  economy;  there
 is  no  need  for  any  efficiency;  and  the
 money  can  be  spent  in  any  manner  we
 like:  Ingtead  of  such  an  organisation
 becoming  a  public  utility  concern,,  it.
 will  become  a  public  fund  waste  con-
 cern.  That  has  been  my  experience:

 ‘when  similar  things  have  been  done.

 In  running  these  Corporations,  safe-
 ty  should  be  the  first  consideration.  I
 agree.  But  that  does  not  mean  that,
 when  we  keep  safety  in  the  forefront,
 we  cannot  run  the  service  economi-
 cally  or  on  business  principles.  It  does.
 not  mean  that  we  should  say,  “Well,
 it  is  a  public  utility  concern.  So  pub-
 lic  utility  is  the  only  thing.  Economy
 does  not  matter.”  Take  these  air  com-
 panies  which  have  been  in  existence
 hitherto.  Some  of  them  ran  economi-
 cally  with  provision  for  full  safety  and
 made  a  profit.  Others  did  not  manage
 affairs  properly  and  lost  money.  There-
 fore,  what  I  mean  is  that  this  sug-
 gestion  should  not  be  embodied  in  the
 Bill,  but  it  should  be  kept  in  view  that
 this  is  a  public  utility  service  and
 everybody  in  the  country  should  get

 ‘the  advantage  of  it.

 When  ‘we  talk  of  air  travel,  we  shouid
 remember  the  teeming  millions  who
 are  under-fed  and  under-clothed.  So,
 before  we  can  think  of  the  luxury  of
 air  travel  and  reducing  the  fares  there-
 for,  we  should  bear  in  mind  that  the

 ublic  money  cannot  be  wasted  on  thts
 foxury  item.  Safety  should,  no  doubt,
 be  the  first  consideration,  but  at  the
 same  time,  there  should  be  economy
 When  I  say  ‘economy’,  I  dp  not  sug-
 gest  that  economy  shou'd  be  effected
 at  the  sacrifice  of  safety.  but  we  should
 tun  the  service  with  safety  and  econo-
 my.

 Shri  Punnoose  rose—
 Mr.  Chairman:  This  point  has  been

 discussed  sufficiently.  The  hon.  Minis-
 ter  himself,  during  his  speech  on  the
 initial  motion  for  consideration,  sug-
 gested  that  this  is  a  public  utility  ser-
 vice  and  that  is  why  he  wanted  this
 claus:  to  be  brought  in.  So.  there  is
 no  difference  of  opinion.  Both’  sides
 agreed.  The  only  question  is  whether
 the  proposed  words  ought  to  be  added
 in  the  Bill  or  not,  and  on  that,  there
 has  been  enough  discussion.’  I  would
 therefore  request  the  hon.  Member  to

 =
 his  powder  dry  for  another  occa-

 sion.
 -Shri  Raj  Bahadur:  You  have  a'ready

 explained  the
 हैः

 osition  correctly  Sir.
 48  a  matter  of  fact,  it  is  agreed  on  all
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 is  not  a  manufacturing  industry  or  an
 industry  of  the  productive  type.  It

 is  necessarily  a  public  utility  service,
 and  as  such  we  have  got  to  see  that
 the  considerations  of  safety  and  cheap-
 ness  are  borne  in  mind  by  those  who

 ‘run  it.  This  clause  has  a  history  be-
 hind  it.  Ags  has  been  pointed  out  by
 Mr.  Jhunjhunwala.  we  co  not  want
 to  leave  any  loopholes  or  scope  for
 wastage  or  leakage.  Therefore,  we
 have  incorporated  this  clause,  so  that
 We  may  ensure  that  those  wh>  run  the
 industry  and  are  in  charge  of  it  do
 try  to  harmonise  and  recorcile  the  two
 principles  of  safety  and  economy.  That
 is  the  basis  on  which  this  clause  has
 been  brought  in.

 Shri  K.  हू,  Basu:  Do  you  mean  to
 ‘say  that  in  the  railways,  which  are

 nationalised,  there  is  waste?

 Shri  Raj  Bahadur:  No,
 means  that.

 Shri  Namb  Mav  I  seek  a  clarir
 fication?  tte  4  sing  ‘hare  is  a  strike
 or  something,  then,  will  nct  the  hon.
 Minister  say,  “It  is  a  public  utility
 concern”  and  take  rezourse  to  the  re-
 levant  law?

 Shri  Raj  Bahadur:  Strikes  have  be-
 come  an  obsession*with  him.  I  wonder
 how  he  can  import  tha:  aspect  of  the
 question  into  the  question  of  economy in  the  present  context,

 Mr.  Chairman:  The  «question  is:

 It  never

 In  clause  9,  for  “business  principles” substitute  “public  utility  principles”,
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  js:
 in  clause  9,  add  at  the  end  “keeping public  utility  of  chean  travel  with  more

 safety  as  the  main  objective.”
 The  motion  was  negatived.

 Mr,  Chairman:  The  question  is:

 “That  clause  9  stand  part  of
 pn  part  of  the

 The  motion  was  adbpted.
 Clause  9  was  added  to  the  Bill.

 Clauses  0  to  ae
 pers

 added  to  the
 ill.

 New  Clause  CAS
 Shri  Jaipal  Singh  (Ranchi  West—

 Reserved—Sch.  Tribes):  The  hon.  Min-
 ister  has  taken  away  the  Mover  of  this
 particular  amendment,  and  they  have
 gone  out  to  consult  over  this  particular
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 Sir  he amendment.  If  you  defer  it.
 id  the may  be  able  to  come  back

 House.
 Mr.  Chairman:  Hon.  Jember  in

 charge  of  the  amendment  should  have:
 been  in  the  House.

 Shri  Jaipal  Singh:  He  was  in  the
 House,  but  he  was  was  taken  away  by
 the  hon.  Minister.

 Mr,  Chairman:  If  the  Government
 agrees,  I  have  no  objection  to  postpon-.

 ing
 it-  Otherwise,  I  shall  have  to  take-

 up.

 Shri  Raj  Bahadur:  Let
 poned,  Sir.

 Mr,  Chairman:  Clause  l6-A,  amend-
 ment  No.  17  is  postponed  for  the
 time  being.

 it  be  post-

 Amendment  No.  135.  Is  this  also  to
 be  postponed?

 Shri  Heda  (Nizamabad):  It  should:
 also  be  postponed,  because  it  relates
 to  the  same  thing.

 Mr.  Chairman:  May  I  take  it  that.
 this  should  also  be  postponed?

 Shri  Raj  Bahadur:  It  is  a  connected
 amendment.

 Mr,  Chairman:  Connected  with  what?
 This  is  entirely  different.  Amend-
 ment  No.  ANT  is  not  connected  with:
 amendment  No.  ‘135,

 Shri  Raj  Bahadur:  [  think  it  is  in  a.
 way  connected.

 Mr.  Chairman:  That  also  has  to  be-
 postponed?

 Shri  Raj  Bahadur:  Yes,  Sir.

 Mr.  Chairman:  That  means  clause:
 6-A  may  be  postponed  for  the  time

 Fea  ee
 the  amendments  Nos.  7

 an

 Then  Clause  1%  Amendment  No,  ‘136.
 Does  >  the  hon.  Member  propose  to
 move?

 Shri  Raj  Bahadur:  The  hon.  Mem-
 ber,  Mr.  N.  C.  Chatterjee  has  returned.
 now.

 Shri  Mulchand  Dube  (Farrukhabad
 Distt.—North)  rose—

 Mr.  Chairman:  May  I  just  interrupt
 the  hon,  Member?  I  understand  Shri
 Chatterjee  has  arrived.  Does  he  pro-
 pose  to  move  his  Amendment  No.  77

 Shri  N.  C.  Chatterjee  (Hooghly):  I
 am  sorry,  Sir,  I  was  not  here  when  [

 eg  coe  aa
 May  I  move  amendment.

 0.
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 Mr.  Chairman:  Yes.

 Shri  N.  C.  Chatterjee:  I  beg  to  move:
 “After  clause  16,  insert—...

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  May  I  intervene
 just  now,  Sir?  We  were  discussing  the

 -constitutional  ‘aspect  of  this  amend-
 ‘ment.  In  the  meantime  we  learnt  that
 this  clause  had  reached.

 Mr.  Chairman:  If  the  hon.  Minister
 wants  a  postponement,  I  am  quite

 -agreeable.  It  can  be  taken  up  sub-
 ‘sequently.

 Shri  Jagjivan  Ram:  Yes,  Sir.

 Shri  N.  C,  Chatterjee:  It  will  be  help-
 ful  if  you  can  give  us  .a  little  more
 time  to  consider  it.

 Clause  7.—(General  effect  of  vest-
 img  of  undertakings  in  the  Corpora-
 tions)

 Shri  Mulchand  Dube:  ]  beg  to......
 Shri  Jaipal  Singh:  May  I  just  inter-

 ‘vene  before  the  hon.  Minister  leaves
 the  House?  There  is  another  amend-
 ‘ment,  cognate.  relating  to  New  clause
 25A.  I  take  it  that  will  also  be  post-

 “poned.
 Mr.  Chairman:  Of  course.
 Shri  Mulchand  Dube:  I  beg  to  move:
 In  clause  Vm  to  sub-clause  (4)  add

 “the  following  Provisos:
 “Provided  that  a  claim  for  com-

 pensation  or  damages  based  on  a
 ‘cause  of  action  on  the  basis  of
 which  no  sult  has  been  instituted
 in  a  court  of  law  shall  not  he
 enforceable  against  the  Corpora-
 tion  unless  notice  of  such  claim
 has  beep  served  on  the  Central
 Government  within  ninety  days
 of  the  appointed  date.

 Provided  further  that  if  the
 claim  or  any  part  of  it  is  not  ad-
 mitted  by  the  Central  Government
 it  shall  be  referred  to  the  tribunal
 constituted  under  section  26.  and
 the  tribunal  shall  thereupon,  after
 impleading  the  claimant.  the  com-
 pany  concerned  and  the  Central
 Government,  adjudicate:  on  the
 claim  and  the  adjudication  shall
 he  final.  and  not  liable  to  be  ques-
 tioned  in  anv  court  or  tribunal.
 This  amount.  if  any,  shall  be  treat-
 ed  as  a  liability  of  the  company
 and  taken  into  account  in  assessing
 compensation.”
 The  Corporation  takeg  into  posses-

 ‘sion  all  the  assets  of  the  companies.
 and  also  takes  upon  itself  all  the  liabi-
 lities  of  the  companies.  These  liabi-
 lities  may  or  may  not  be  ascertained.

 “These  liabilities  may  not  be  contained
 in  the  books.  Liabilities  of  the  com-
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 panies  are  conceivable  which  may  not
 be  entered  in  the  books,  which  may  be
 disputed  by  the  companies  themselves
 or  they  may.  arise  out  of  claims  for
 future  contracts  or  such  other  things.
 There  is  no  provision  in  this  Bill  as  to
 how  those  claims  have  to  be  decided.
 Clause  १7,  sub-clause  (l)  merely  men-
 tions  those  cases  which  are  entered  in
 the  books  because  it  refers  to  clause
 22.  Clause  22  dealg  with  debts  or  lia-
 bilities  which  are  entered  in  the  books
 of  such  claims  would  be  anything  bet-
 liabilities  which  are  not  likely  to  be
 entered  in  the  books  of  the  company
 and  the  limitation  for  the  enforcement
 of  such  claims  would  be  anything  bet-
 ween  one  to  three  years.  Therefore,
 the  Corporations  in  taking  yoon  them-
 selves  the  payment  of  a  liabili ity  would
 be  in  the  dark  as  to  the  extent  of  the
 liabilities  that  they  are  taking  upon
 themselves.

 Clause  7  (4)  reads  as  follows:
 “Subject  to  the  other  provisions

 contained  in  this  Act,  any  proceed-
 ing  or  cause  of  action  pending  or
 existing  immediately  before  the
 appointed  date  by  or  against  any
 of  the  existing  air  companies  in
 relation  to  its  undertaking  may
 as  from  that  date  be  continued
 and  enforced  by  or  against  the
 Corporation  in  which  it  has  v

 ee by  virtue  of  this  Act  as  it  might
 have  been  enforced  by  or  aga  fest that  company  if  this  Act  had  not
 been  passed,  and  shall  cease  to  be
 enforceable  by  or  against  that
 Company,  its  surety or  guarantor.”

 The  liability  of  the  Company  is  alto-
 ether  taken  away,  and  the  clause  re-
 ers  to  existing  causes  of  action  as

 well  as  those  causes  of  action  which
 are  pending.  i.e.,  in  respect  of  which
 a  suit  has  been  brought.  Then  there
 is  the  existing  cause  of  action  in  res-
 pect  of  which  there  may  be  no  suit
 pending.  The  Corporation  would  be
 taking  upon  itself  the  liability  of  set-
 tling  even  such  claims  which  are  bas-
 ed,  on  existing  causes  of  action,  and
 in  respect  of  which  no  suit  has  been
 brought.  The  object  of  the  amendment
 is  that  such  claims  may  be  notified  to
 the  Central  Government  within  90
 days  so  that  Government  may  be  in  s
 position  to  examine  whether  the  claims
 are  good  or  not.  and  if  the  Govern-
 ment  do  not  accept  the  claims.  the
 matter  may  be  referred  to  the  Tribu-
 nal  for  the  purpose  of  a  decision.  In
 this  way,  the  Corporation  would  be
 enabled  at  least  to  find  out  the  extent
 of  the  liabilities  which  it  has  to  un-
 dertake.  My  submission.  therefore.  is
 that  this  is  an  amendment  which
 should  be  allowed,  and  is  clearly  clari-
 ficatory,  and  I  expect  the  hon.  Minis-
 ter  will  accept  it.
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 Shri  K.  K,  Basu  rose—
 Mr.  Chairman:  There  is  another

 amendment  also.  Let  that  also  be
 moved.  Amendment  No.  86.  Mr.
 Rajagopala  Rao.  Absent.

 Amendment  moved:

 In  clause  1.  to  sub-clause  (4)  add
 the  following  Provisos:

 “Provided  that  a  claim  for  com-
 pensation  or  damages  based  on  a
 cayse  of  action  on  the  basis  of
 which  no  suit  has  been  instituted
 in  a  court  of  law  shall  not  be  en-
 forceable  against  the  Corporation
 unless  notice  of  such  claim  has
 been  served  on  the  Central  Govern-
 ment  within  ninety  days  of  the
 appointed  date.

 Provided  further  that  if  the
 claim  or  any  part  of  it  is  not  ad-
 mitted  by  the  Central  Government
 it  shall  be  referred  to  the  tribunal
 constituted  under  section  26,  and
 the  tribunal  shall  thereupon,  after
 impleading  the  claimant,  the  com-
 pany  concerned  and  the  Central
 Government,  adjudicate  on  the
 claim  and  the  adjudication  shall
 be  final,  and  not  liable  to  be  ques-
 tioned  in  any  court  or  tribunal.
 This  amount,  if  any,  shall  be  treat-

 ed  as  a  liability  of  the  company
 and  taken  into  account  in  asses-
 sing  compensation.”

 Shri  K.  हू,  Basu:  I  would  not  take
 fong.  I  would  only  like.to  get  a  clari-
 fication  as  to  the  interpretation  to  sub-
 clause  (4)  of  clause  My,  It  says  that
 on  the  appointed  date  if  there  is  any
 contract  or  any  cause  of  proceeding
 or  cause  of  action

 seen
 a  particular

 company,  those  shall  immediately  vest
 in  the  Corporation.  We  are  only  hav-
 ing  the  scheduled  routes  in  this  Cor-
 poration.  What  I  want  to  know  is
 this.  An  air  line  may  have  a  con-
 tract  so  far  as  working  on  the  non-
 scheduled  routes  is  concerned  or  a
 contract  for  carrying  freight,  and  they
 might  not  be  in  a  position  to  fulfl
 that  contract  because  we  are  immedia-
 tely  taking  over  all  the  aeroplanes,  or
 air  ships  or  whatever  they  have  got.
 I  want  to  know  whether  in  the*  event
 those  third  parties  may  come  up  and
 say  that  because  that  particular  air-
 line  is  not  in  a  posjtiun  to  fulfil  the
 contract  entered  into  with  them  and
 because  of  the  taking  over  of  the  azs-
 sets  and  liabilities  of  the  airline  on
 the  appointed  date,  that  claim  will  also
 arise  against  the  Corporation.  There
 may  be  certain  other  contractual  lia-
 bility  as  to  non-scheduled  routes.
 That  position  has  not  been  made  clear
 by  sub-clause  (4)  of  clause  17.  I
 would  like  to  know  what  is  actually
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 in  the  mind  of  the  Government  and
 whether  this  sub-clause  is  explicit
 enough  to  debar  those  proceedings  or
 action  that  may  arise  against  the  par-
 ticular  company  which  had  been  taken
 over  by  the  Corporation.  That  is  the

 far
 short  point  I  want  to  get  clari-

 ed.

 Shri  Raj  Bahadur:  I  think  clause  7
 shall  have  to  be  read  along  with
 clauses  22  and  23.  As  a  matter  of
 fact,  sub-clause  (4)  ig  a  sort  of  corol-
 lary  and  a  necessary  provision  in  re-
 lation  to  clauses  22  and  23.  In  clause

 ‘22  it  has  been  made  incumbent  upon
 the  existing  air  companies  to  disclose
 within  a  given  period  their  book  debts
 and  investments  belonging  to  them
 and  all  liabilities  and  obligations  of
 the  companies  subsisting  immediately
 before  the  appointed  date,  and  also  all
 agreements  entered  into  the  exis-
 ting  air  companies  and  in  (Dee  on  the
 appointed  date,  including  agreernents
 whether  express  or  implied...etc.  Then,
 with  regard  to  the  right  of  the  Cor-
 porations  to  disclaim  certain  agree-
 ments,  it  is  provided:

 “Where  it  appears  to  either  7
 the  Corporations  that  the  making
 of  any  such  agreements  88  ig  re-
 ferred  to  in  section  22  under  which
 the  Corporation  has  or  will  have
 or  may  fava  liabilities  was  not  re-
 asonably  necessary  for  the  pur-
 poses  of  the  activities  of  the  exis-
 ting  air  company  or  has  not  been
 entered  into  in  good  faith,  the  Cor-
 poration  may,  within  six  months
 from  the  appointed  date.  apply  to
 the  Tribunal  for  rellef  from  such
 agreement,  and  the  Tribunal,  if
 satisfied  after  making  such  in-
 quiry  into  the  matter  as  it  thinks
 fit  that  the  agreement  was  not  re-
 asonably  necessary  for  the  pur-
 poses  of  the  activities  of  the  exis-
 ting  air  company  or  has  not  been
 entered  into  in  good  faith,  ma
 make  an  order......etc.”

 So  the  discretion  has  been  vested
 with  the  Corporation.  Now,  it  will  be
 8  question  whether  it  was  reasonable
 or  not,  whether  it  was  in  good  faith
 or  not  in  good  faith.  If  it  was  in  good faith.  the  liability,  of  course,  will  be
 transferred....

 Shri  EK.  K,  Basu:  My  point  is  this
 Here  you  are  restricting  it  by  saying ‘whether  it  is  done  in  good  faith  o:

 whether  it  was  reasonable  or  not’.  It
 may  not  have  been  an  absolutely
 genuine  agreement.  But  so  far  as  the
 third  party  is  concerned,  he  may  come
 up  and  say:  ‘I  am  not  concerned  whe-
 ther  the

 Corporation
 hag  done  it  or not.  I  must  have  my  claim’.
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 Shri  Raj  Bahadur:  That  is  a  pure
 ‘question  of  interpretation  of  law.  If
 it  is  a  genuine  agreement  which  was
 entered  into  in  good  faith  for  the  good
 and  benefit  of  the  company,  how  can
 we  resile  from  it?  There  is  no  mora-
 lity  or  legality  in  resiling  from  that.
 So  clauses  22  and  23  are  perfectly
 clear  and  adequate,

 So  far  as  the  amendment_of  my
 hon.  friend,  Mr.  Mulchand  Dube,  is
 concerned,  I  may  say  that  I  do  not
 visualise  that  any  claims  for  compen-
 sation  would  be  pending  at  the  ap-
 pointed  date.  Claims  for  compensa-
 tion  will,  of  course.  come  afterwards.
 So  the  proviso  he  wants  to  add  ‘Pro-
 vided  that  a  claim  for  compensation
 or  damages  based  on  a  cause  of  action
 on  the  basis  of  which  no  suit  has  been
 instituted...’  will  all  come  after  that.
 The  eventuality  hardly  arises  now.
 Apart  from  that.  in  case  we  were  to
 have  a  proviso  like  that.  it  would
 mean  an  open  invitation  to  all  people
 eoncerned  to  go  to  the  court  imme-
 diately  because  all  of  them  would  be
 anxious  to  have  their  claims  register-
 ed  or  brought  to  the  notice  of  the
 court.  As  a  matter  of  fact,  it  is
 obvious  that  we  want  to  take  upon
 ourselves  the  _—  responsibility  for
 meeting  the  obligations  arising  from
 genuine  bona  fide  agreements  which
 were  entered  into  for  the  purpose  of
 the  undertaking  we  have  taken  over.
 All  such  cases  shall  be  disclosed  in
 good  time.  If  they  are  not  disclosed,
 we  are  not  bound  by  that  at  all.  We
 have  got  no  responsibility.

 Shri  K.  हूं,  Basu:  But  the  third  party
 may  come  up.

 Shri  Raj  Bahador:  If  it  is  not  dis-
 closed  in  time,  the  suit  would  lie
 against  the  company  and  the  company
 shall  have  to  indemnify  the  third
 party.  not  the  Corporation.

 ‘Shri  Mulchand  Dube:  Sub-clause  (4)
 of  clause  l7  says:

 “Subject  to  the  other  provisions
 contained  in  this  Act.  any  proceed-
 ing  or  cause  of  action  pending  or
 existing...”

 That  is,  cause  of  action  existing  at  the
 time  immediately  before  the  appoint-
 ed  date.  Now  that  may  be  a  disputed
 cause  of  action:  the  claim  may  be  a
 disputed  claim.  What  provision  has
 been  made  in  the  Bil)  for  meeting  such
 claims?.  You  say  that  you  will  be
 liable  for  all  existing  cause  of  action.
 That  cause  of  action  may  be  a  good
 cause  of  action  and  that  cause  of  ac-
 tion  may  still  be  disputed  by  the  com-
 pany.  The  company  also  will  not  give
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 you  that  information  and  you  make
 yourself  liable  because  it  is  an  exist-
 Ing  cause  of  action.  Therefore.  some-
 thing  has  to  be  done  to  make  the  posi-
 tion  clear.

 Shri  Raj  Bahadur:  I  think  the  posi-
 tion  is  clear.  At  any  rate,  the  amend-
 ment’  suggested...

 Shri  Mulchand  Dube:  Clause  22  does
 not  help  in  the  solution  of  this  matter.
 Clause  22  reads  as  follows:

 “Where  the  undertaking  of  an
 existing  air  company  vests  in
 either  of  the  Corporations  under
 this  Act,  the  existing  air  company
 shall.  within  thirty  days  from  the
 appointed  date  or  within  such  fur-
 ther  time  as  the  Corporation  con-
 cerned  may  allow  in  any  case,  sup-
 ply  to  the  Corporation  particulars
 of  book  debts  and  investments  be-
 longing  to  and  all  liabilities  und
 obligations  of  the  company  sub-
 sisting  immediately  before  the  ap-
 pointed  date.  and  also  of  all  agree-
 ments  entered  into  by  the  existing
 air  company  and  in  force  on  the
 appointed  date......  "

 Mr,  Chairman:  Order,  order.  Clause
 22  has  nothing  to  do  with  caluse  17(4).
 Clause  17(4)  only  deals  with  pendin
 causes  of  action.  Therefore,  in  regar
 to  that  the  liability  has  been  imposed
 upon  the  Corporation  and  not  against
 the  company.  How  that  is  to  be  de-
 cided,  what  is  the  procedure  and  other
 questions  will  be  determined  by  the
 ordinary  provisions  of  the  Civil  Pro-
 cedure  Code.

 Shri  Raj  Bahadur:  May  I  make  the

 pont
 clear,  Sir?  He  says  there  may

 a  cause  of  action  existing  befure
 the  taking  over.  I¢  there  is  a  genuine
 dispute  about  that,  the  provisions  of
 clause  23  will  meet  the  case,  particu-
 larly  the  amendment  proposed  by  the
 Select  Committee.  The  case  will  come
 before  the  Tribunal  in  case  the  Corpo-
 ration  deems  that  the  particular  agree-
 ment  is  not  bona  fide  or  not  entered
 into  for  the  purpose  of  the  genuine
 business  of  the  company.  The  third
 party  will  be  there.  Therefore,  all  such
 matters  can  be  decided  under  clause
 23.  All  the  three  parties  will  be  there
 and  the  finding  of  the  Tribunal  would
 be  final.

 Mr.  Chairman:  I  will  now  put  it  to
 the  vote  of  the  House.

 Shri  Mulchand  Dube:  There  can  be
 cases  in  which  without  there  being  an
 agreement.  the  company  may  be  liable.
 Those  cases  are  not  covered,  but  I
 think  there  will  be  hardly  any  such
 case,
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 Shri  Raj  Bahadur:  I  02  nol  knuw
 whether  some  may  be  bairci  80  ‘ar
 as  the  functions  vf  tre  comrpanies  are
 concerned,  they  are  going  to  be  basea
 mostly  on  agreements.  The  causes  of
 action,  if  any,  woula  atise  from  agree-
 ment.  The  maiority  of  them  will  be
 covered  by  that.  May  be  there  is  a
 tase  or  two  based  on  an  action  under
 “Law  of  Torts”.  And,  moreover  as  you
 have  rightly  pointed  out,  Sir,  the
 question  wil  be  decided  under  the
 Civil  Procedure  Code  by  the  Courts.

 Mr,  Chairman:  The  question  is:
 In  clause  l7,  to  sub-clause  (4)  add

 the  following  Provisos:

 “Provided  that  a  claim  for  com-
 pensation  or  damages  based  on  a
 cause  of  action  on  the  basis  of
 which  no  suit  has  been  instituted
 in  a  court  of  law  shall  not  be  en-
 forceable  against  the  Corporation
 unless  notice  of  such  cleim  has
 been  served  on  the  Central  Gov-
 ernment  within  ninety  days  of  the
 appointed  date.

 Provided  further  that  if  the
 claim  or  any  part  of  it  is  not  ad-
 mitted  by  the  Central  Government
 {it  shall  be  referred  to  the
 tribunal  constituted  under  section
 26,  and  the  tribunal  shall  there-
 upon.  after  impleaditg  the  claim-
 ant,  the  company  concerned,  and
 the  Central  Government,  adjudi-
 cate  on  the  claim  and  the  adjudica-
 tion  shall  be  final,  and  not  Uable
 to  be  questioned  in  any  court  or
 tribunal.  This  amount,  if  any,
 shall  be  treated  as  a  Hability  of  the
 company  and  taken  into  account  in
 assessing  compensation.”

 The  motioh  was  negatived.
 Mr,  Chairman:  The  question  is:

 a
 clause  17  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  7  was  added  to  the  Bill.

 Clause  8.—  (Reservation  of  scheduled
 air  transport  services  to  the

 Corporations)
 Shri  Damodara  Menon:  I  beg  to  move:
 For  clause  18,  substitute:

 “18,  Reservation  of  scheduled  air
 transport  services  to  the  Corpora-
 tions.—After  the  appointed  date,
 it  shall  not  be  lawful  for  any
 person  other  than  the  Corporation
 to  operate  any  scheduled  or  non-
 scheduled  air  transport  service
 from,  to,  in  or  across  India:

 Provided  that  this  section  shall
 not  apply  to  the  activities  of  fly-
 ing  clubs”
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 This  matter  also  has  been  suificiently
 discussed.  The  idea  that  we  should
 not  have  any  sector  in  this  industry,
 after  the  Government  have  taken  it  over
 which  will  be  managed  by  private  ins-
 titutions,  is  generally  in  keeping  with
 the  principle  of  nationalisation.  ‘lhere-
 fore,  it  is  necessary  for  us  to  see  that
 non-scheduled  lines  are  also  taken  over
 by  the  Government.

 Now,  the  Minister  in  his  reply  to
 this  suggestion  stated  that  nothing  pre-
 vents  the  Corporation  from  ruuning
 the  non-scheduled  lines.  That  may  be
 true;  but  the  point  is  whether  the  Gov-
 ernment  should  allow  any  kind  of
 competition  in  respect  of  non-schedul-
 ed  services  also.  When  we  nationalise
 this  industry,  we  should  not  leave  any
 outlet  for  private  enterprise,  for
 Private  persons  to  compete  with  Gov-
 ernment  in  any  particular  sector.  It
 has  been  pointed  out  by  several  Mem-
 bers  quoting  facts  and  figures.,  that
 non-scheduled  lines  are  very  often
 very  profitable  and  therefore  they

 Shri  K.  K.  Basu:  Growing.

 Shri  Damodara  Menon:  they  are
 growing,  as  pointed  out  by  my  hon.
 friend.  From  the  point  of  view  of
 profit  also  we  must  nationalise  non-
 scheduled  lines.  I  hope  that  this  sug-
 gestion  will  find  acceptance  from  the
 Government.  I  know  it  is  a  lone  hope
 and  still  I  am  trying  to  press  on  the
 hon.  Minister  to  accept  my  amendment,

 Mr.  Chairman:  Amendment  moved:
 For  clause  18,  substitute:

 “1B,  Reservation  of  scheduled  air
 transport  services  to  the  Corpora-
 tions.—  After  the  appointed  date.  it
 shall  not  be  lawful  for  any  person
 other  than  the  Corporation  to
 operate  any  scheduled  or  non-
 scheduled  air  transport  service
 from,  to,  in  or  across  India:

 Provided  that  this  section  shall
 not  apply  to  the  activities  of  fly-
 ing®  clubs.”
 Shri  Nambiar:  My  amendment  the

 samé  in  principle,  but  I  have  made  it
 short  by  saying  take  off  the  schedule.

 I  beg  to  move:

 In  clause  18—

 (i)  in  the  heading  omit  “schedul-
 ed”;  and

 (ii)  in  sub-clause  (l),  omit  “any
 scheduled”.

 I  fully  support  the  arguments  of  my
 hon.  friend  Mr.  Menon.  Apart  from
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 {Shri  Nambiar]
 that.  I  have  to  remind  the  hon,  Minis-
 ter  that  as  facts  show  that  one  third
 of  the  passenger  traffic  today  fs  through
 non-scheduled  lines  and  so  far  as
 internal  freight  that  is  carried  is  con-
 cerned,  it  is  more  than  that  of  the
 scheduled  line  today.  These  facts  are
 there  and  many  of  the  non-scheduled
 operators  are  making  profits.  We  have
 many  instances  to  prove  it.  Apart
 from  that  we  are  giving  a  right  to  the
 non-scheduled  operators.  The  argu-
 ment  of  the  hon.  Minister  is  this:  if
 it  is  so,  we  can  take  over  those  non-
 scheduled  lines  as  well.  In  time  we
 will.  Why  should  we  start  the  non-
 scheduled  lines  also?  That  is  his
 argument.  I  say  they  can  circumvent.
 Between  Calcutta  and  Delhi  there  may
 be  a  scheduled  line.  But  they  can
 Tun  a  line  between  Calcutta  and  Agra
 and  charge  60  per  cent.  or  75  per  cent.
 People  will  try  to  travel  up  to  Agra  by
 that  line  at  less  cost  and  from  Agra  to
 Delhi  they  may  go  by  train.  So,  the
 non-scheduled  operators  can  circum-
 vent  it.  Our  doubt  is  more  emphasis-
 ed  by  the  fact  that  the  interest  of  the
 Non-scheduled  operators  is  also  getting
 into  the  Corporation.  That  is  the  fear
 which  we  have  expressed  already.  The
 same  operator,  through  an  agent  who
 comes  and  sits  in  the  Corporation  can
 jeopardise  the  interest  of  the  Corpora-
 tion  from  within  and  help  his  own
 brothers  in  trade  who  are  outside  the
 scope  of  the  Corporation.  That  is  the
 danger.  He  says,  if  there  is  the  slight-
 est  danger.  we  can  take  action.  How
 can  we  take  action?  The  non-schedul-
 ed  operator  may  have  some  _  person,
 who  may  be  8  share-holder  or  a
 Managing  Director,  or  a  paid  agent,  or
 a  person  who  has  interest  in  him  in
 the  Corporation.  We  should  not  have
 any  competitive  conditions.  That  is
 why  we  say  that  once  you  nationalise
 the  industry  nationalise  it  thoroughly
 so  that  the  Government  will  get  a
 monopoly  over  the  whole  trade  and  the
 Government  can.  in  the  larger  interests
 of  the  nation  and  for  the  benefit  of
 the  passengers  find  out  and  fix  certain
 conditions  and  terms  of  travel  etc.  50
 that  there  will  be  no  competitor  ot
 all  in  the  fleld.  That  must  be  the
 principle.  Otherwise.  we  will  start
 with  a  corporatio>  and  in  the
 long  run  we  will  find  that  it  is
 not  profitable  and  we  may  have  to  say
 that  we  should  give  concession  to  non-
 scheduled  persons  more  and  more  and
 we  may  come  to  the  conclusion  that
 after  all  this  nationalisation  theory  is
 wrong.  We  have  got  proof  of  it  by  our
 nationalisation  business.  Therefore.
 hereafter,  the  idea  has  to  be  given  up.
 We  will  slowly  drive  the  whole  nation
 to  a  stage  which  will  do  harm  to  the
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 future  idea  of  nationalisation.  That  is
 why  we  say  that  we  should  have  true
 nationalisation  here;  apply  it  fully  and
 work  it:  out  with  all  the  efforts  at  our
 command;  see  that  it  succeeds  so  that
 we'  can  bring  in  more  and  more
 nationalisation  of  industries.  That  is
 the  idea  with  which  I  have  moved  my
 amendment.

 ll  AM.
 Mr.  Chairman:  Amendment  moved:

 In  clause  8,—

 (i)  in  the  heading  omit  “sche-
 duled”;  and

 (ii)  in  sub-clause
 “any  scheduled”.

 Shri  Jaipal  Singh:  I  oppose  both  the
 amendments  and  support  the  clause  as
 it  is.  I  regret  I  have  to  point  out  to
 my  hon.  friend  Mr.  Damodara  Menon

 (l),  omit

 that  he  has  completely  forgotten  that
 there  are  international  airlines  that  fly
 through  India,  whereas  his  amendrment,
 if  it  be  accepted  without  any  provisos,
 would  mean  that  the  Pan  American
 would  not  be  able  to  fly  across  India;
 so  also  the  KLM  and  _  various  other
 international  alr  routes.  Does  he  want
 that  we  should  not  have  any  interna-
 tional  services?  He  cannot  have  it
 both  ways.  I  think  in  ms  anxiety,  as
 it  were  his  thirst,  for  expanding  his
 endeavour  at  nationalisation,  he  has
 completely  forgotten  our  international
 obligations.  We  have  international
 obligations;  we  have  entered  into  agree-
 ments  with  other  countries  for  our  own
 benefit  and  in  return  we  have  recipro-
 cated  it.  I  think  that  amendment  falls
 to  the  ground  completely.  I  do  not
 think  there  is  any  one  in  this  House
 who  desire  the  effect  of  this  amend-
 ment,  that  is.  we  are  debarred  from
 having  any  external  route.

 Shri  Nambiar:  That  is  not  at  all.

 Shri  Jaipal  Singh:  Whatever  the  idea
 is,  the  word  is  very  clear.  He  asks  the
 House  to  substitute;  it  simply  means
 no  international  routes  would  be  able
 to  fly  across  India.  I  do  not  think  that
 is  his  intention,

 Shri  Nambiar:  Accept  my  ‘amend-
 ment.

 Shri  Jaipal  Singh:  Now,  I  oppose  the
 amendment  of  Mr.  Nambiar  more
 vehemently.  I  am  afraid  people  are
 not  quite  fully  acquainted  with  what  is
 known  as  non-scheduled  operations.  If
 they  go  further  on  in  this  Bill  and
 read  they  will  find  that  in  regard  to
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 internal  Corporation  or  for  the  matter
 of  that  even  with  regard  to  external
 Corporation,  there  will  be  associates.
 There  is  always  the  problem  of  utilis-
 ing  aircraft  that  the  new  Corporations
 will  be  taking  over.  They  will  not  be
 able  to  utilise  everything.  Obviously,
 they  will  have  to  go  away  from  their
 usual  scheduled  operations  also.  At
 the  present  moment.  there  are  only
 three  non-scheduled  operators.  Now.
 I  am  very  glad  that  Government  have
 changed  and  has  seen  wisdom  in  re-
 taining  for  the  time  being  non-
 scheduled  operators.  The  reason  why
 I  support  non-scheduled  operations  is
 the  fact.  that  while  Government  can  go
 off  to  sleep,  the  non-scheduled  opera-
 tors  will  always  be  alert:  they  will  be
 developing.  The  actual  history  of  the
 country:is  such  that  new  routes  have
 been  developed  by  non-scheduled
 operators  because  they  are  not  allowed
 to

 ply
 on  scheduled  routes  and  it  is

 their  job  to  extend—as  it  were  to  be-
 come  feeder  services—or  look  out  for
 new  business.  Knowing  Government

 endeavours  as  we  do,  I  think  that  is  a
 very  very  healthy  pep  for  the  nationa-
 Usation  of  Air  Corporations  and,  on
 that

 basis,
 I  oppose  both  these  amend-

 ments.

 Shri  EK.  K,  Basu  rose—
 Mr.  Chairman:  I  think  it  has|  been

 sufficiently  discussed.  The  time  is
 running  and  we  have  got........

 Shri  K.  K.  Basu:  Only  four  or  five
 minutes,  Sir.

 Mr.  Chairman.  I  do  not  want  to
 stand  between  the  Member  and_  the
 House.

 Shri  KK,  Basu:  I  would  only  like  -
 to  emphasise  the  doubts’.  that  have
 been  raised  with  regard.  to  non-sche-
 duled  service  operation  as  it  is  today.
 I  quite  see  the  reason  why  hon.  Mr.
 Jaipal  Singh  tried  to  speak  on  behalf
 of  the  non-scheduled  operators.  I  can-
 not  agree  with  him  so  far  as  the
 eperation  of  the  non-scheduled  lines
 India  is  concerned,  because  the  basis  of
 this  Bill  is  that  we  see  the  existing
 Air  Corporations.are  not  in  a  position
 to  run  efficiently  or  keep  in  view  the
 safety  of  travel.  If  you  once  concede
 the  position  that  they  are  in  a  position
 to  run  it  efficiently  and  safely  then
 what  is  the  point  in  nationalisation  of
 these  Air  Corporations?  If  we  accept
 the  proposition  that  it  should  be  run
 efficiently  and  economically  with  safe-
 ty  to  the  travelling  public,  it  ig  neces-
 sary  that  the  Government  should  take
 over  all  these  companies  and  run
 them.  We  say  that  when  the  Corpo-
 ration  is  gdéing  to  be  organised.  we
 must  look  to  the  future  possibility  of

 8  MAY,  953  Air  Corporations  Bill  5090

 extension  of  the  activities  of  these
 Corporations.  Even  today,  if  you  look
 at  the  organisation  of  the  Corpora-
 tions,  you  will  find  there  is  enormous
 possibility  of  utilising  the  aircraft  for
 carrying  out  other  business.  If  you
 want  to  expand  the  Corporation,  if  you
 want  the  Corporation  to  run  efficiently
 and  in  the  larger  interests  of  the
 country,  it  ig  necessary  that  you
 should  have  a  programme  of  expansion
 and  we  feel  that  that  programme  of
 expansion  is  likely  to  be  prejudicially
 affected  if  the  non-scheduled  operators
 are  allowed  to  continue.  In  allowing the'  non-scheduled  services  to  continue
 the  very  premise  that  these  companies
 are  not  able  to  run  the  air  services
 efficiently  is

 piven
 a  complete  go-by.

 So  far  as  the  internal  services  are  con-
 cerned,  there  is  no  justification  for  al-
 lowing  the  non-scheduled  services  to
 continue  and  adversely  compete  with
 our  Corporation.

 Another  apprehension  that  we  have
 is  that  the  international  air  services
 will  be  allowed  to  carry  passengers,
 say  from  Calcutta  to  Delhi  and  compete
 with  our  nationalised  Corporation.  We
 cannot  allow  the  foreign  companies
 which  have  international  air  services
 to  carry  passengers  within  the  country
 itself  and  deprive  our  Corporation  of
 its  legitimate  revenues.

 Therefore,  keeping  in  view  the  ob-
 jects  which  rromoted  this  legislation,
 there  ‘s  no  justification  for  the  non-
 scheduled  services  to  continue.  Gov-
 ernment  should,  keeping  in  mind  the
 tremendous  possibility  of  expansion  of
 the  air  routes,  the  sxfety  of  air  travel
 and  the  wider  tntorests  of  the  country,
 decide  that  there  shculd  not  be  eny
 further  non-schedu'led  services  other
 than  those  of  the  Corporation.

 Shri  Raj  Bahadur:  I  think  the  rea-
 sons  for  which  Members  oppovite  have
 tried  to  include  the  non-scheduled  rer-
 vices  also  in  the  ambit  of  nationalisa-
 tion  is  that  they  are  apprehensive  of
 the  fact  that  perhaps  their  continuance
 might  prejudicially  atfect  the  whole
 scheme  of  nationalisation  itself.  I  may
 assure  them  once  and  for  all  that  such
 apprehensions  are  not  well-founded,
 The  permission  for  _non-schedule]
 flights  are  given  by  the  D.G.C.A.  under
 prescribed  rules,  the  Indian  Airrraft
 Rules.  As  such  wherever  the  question
 arises  of  the  great  national  undertak-
 ing  being  prejudicially  affected,  good care  can  and  will  be  taken.  "I  nam
 thankful  to  Mr.  Jaipal  Singh  for  the
 apt  manner  in  which  he  has  put  the
 case  of  those  international  services
 which  have  got  to  fly  across  our  coun-
 try  and  also  the  necessity  and  desira-
 bility  of

 Shri  Nambiar:  Why  should  he  la-

 pour  fas
 Damodara  Menon’s  amend-

 ment?
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 Shri  Damodara  Menon:  May  I  sug-
 gest  to  the  hon.  Minister  that  once  he
 accepts  the  idea,  the  language  may  be
 left  to  the  draftsmen  to  decide,

 Shri  Raj  Bahadur:  At  the  moment
 the  scheduled  services  that  are  being run  do  not  cover  all  parts  of  the  coun-
 try.  My  senior  col  BS  explained
 yesterday  that  we  want  the  air  trans-
 Port  industry  to  be  developed,  more
 and  more  routes  to  be  found  ahd  more
 and  more  important  towns  to  be  con-
 nected  by  air  services.  Therefore,  it
 is  necessary  in  the  interest  of  develop-
 ment  to  allow  the  non-scheduled  ser-
 Vices  to  continue.  As  I  said  the  inter-
 ésts  of  the  Corporation  and  the  scheme
 of  nationalisation  will  be  borne  in  mind
 and  they  will  not  be  allowed  to  be  pre-
 judicially  affected  in  any  way.

 Mr,  Chairman:  The  question  is:
 In  clause  18,4-

 (i)  in  the  heading  omit  “sche-
 duled”;  and

 (ii)  in  sub-clause  (l),  omit  “any
 scheduled”.

 The  motion  was  negatived.
 Mr,  Chairman:  The  question  is:
 For  clause  18,  substitute:

 “18,  Reservation  of  scheduled
 air  transport  services  to  the  Corpo-
 rations.—After  the  appointed  date,
 it  shall  not  be  lawful  for  any  per-
 son  other  than  the  Corporation  to
 operate  any  scheduled  or  nom.
 scheduled  air  transport  service,
 from,  to,  in  or  across  India:

 Provided  that  this  section  shail
 not  apply  to  the  activities  of  fly-
 ing  clubs.”

 The  motion  was  negatived.
 Mr,  Chairman:  The  question  is:

 ‘That  clause  8  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause  8  was  added  to  the  Bill.

 Clause  9  was  added  to  the  Bill.

 Clause  20.—(Provisions  respecting
 Officers  and  employees  of  existing  air-

 companies).
 Shri  Nambiar:  I  beg  to  move:

 In  subeclause  (l)  of  clause  20,  omit:

 “unless  and  until  his  employment
 im  the  Corporation  is  terminated
 or  until  his  remuneration,  terms
 of  conditions  are  duly  altered  by
 the  Corporation”.
 Shri  Damodara  Menon:  I  beg  to

 move:
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 In  sub-clause  (l)  of  clause  20,  tor
 “and  still”  substitute  “or  still”.

 Shri  Jaipal  Singh:  I  beg  to  move:
 In  sub-clause  (l)  of  clause  20,  for

 “and  still”  substitute  “or”.
 Shri  Tulsidas  (Mehsana  West):  I  beg

 to  move:
 (t)  In  sub-clause  (l)  of  clause  20,

 after  “terms  and  conditions”  where  it
 occurs  for  the  first  time.  insert  “of
 employment”,

 (ii)  In  sub-clause  (l)  of  clause  20.
 after  “rights  and  privileges  as  to”  in-
 sert  “leave,  retirement.”.

 (iii)  In  sub-clause  (3)  of  clause  20,
 add  at  the  end:

 “The  individual  provident  fund
 balance  of  .  employees,  when’  30
 transferred  to  the  Corporation  con-
 cerned  shall  together  be  constitut-
 ed  by  it  into  a  provident  fund  and
 shall  be  credited  to  the  individual
 accounts  of  each  such  employee
 in  such  provident  fund  and  shall
 thereupon  be  treated  wholly  as
 that  employee’s  contribution,  no
 portion  thereof  being  treated  as  the
 employer's  contribution.”

 Shri  Nambiar:  The  object  of  my
 amendment  ig  this.  Now  there  jis  an
 apprehension  among  the  employees  of
 the  air  companies  that  their  terms  and
 conditions  of  service  may  be  revised.
 the  hon.  Minister  has  already  said  in
 the  course  of  his  speech  yesterday
 that  there  will  be  standardisation,  ra-
 tionalisation.:  all  sorts  of  ‘tions’  ure
 coming  now,  which  will  affect  the  in-
 terest  of  labour.  I  may  in  this  con-
 nection  quote  from  a  letter  of  notice
 of  termination  of  service  dated  the
 29th  April,  1953,  given  by  the  Hima-
 layan  Aviation  to  its  employees.

 “We  have  been  given  to  under-
 stand  by  the  Ministry  of  Com-
 munications,  Government  of  India,
 that  the  management  of  Himala-
 yan  Aviation,  Ltd.,  will  be  taken
 over  by  a  Corporation  which  is
 likely  to  come  into  being  with
 effect  from  the  lst  June,  1953,  in
 accordance  with  the  provisions  of
 the  Air  Corporations  Bill,  953
 The  services  of  the  employees  of
 this  Company  will  be  taken  over
 by  the  Corporation  in  accordance
 with  the  terms  of  such  Bill.  In
 view  of  this,  we  hereby  give  for-
 mal  notice  that  your  services  in
 this  Company  will  cease  to  con-
 tinue  after  the  3lst  May,  1953."
 This  means  that  the  services  of  all

 the  employees  in  this  Company  will  be
 treated  as  terminated  after  the  3lst
 May,  1953,  Government  are  bound  to
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 take  only  such  men  as  come  under  the
 provisions  of  this  clause.  Sub-clause
 qa)  to  this  clause  reads:

 “(L)  Every  officer  or  other  em-
 ployee  of  an  existing  company
 (except  a  director,  managing  agent,
 etc.)  employed  by  that  company
 prior  to  the  first  day  of  July,  932
 and  still  in  its  employment  imme
 diately  before  the  appointed  date
 shall  be  retained.”

 That  means  those  persons  who  are  ap-

 Ea
 id  after  lst  July,  952  need  not.

 e  taken  back  to  duty  by  the  Govern-
 ment.  Therefore  in  the  Himalayan
 Air  Company  those  persuns  whc  have
 been  appointed  after  ist  July,  1952,
 whose  notice  of  termination  of  ser-
 vice  has  already  been  issued  by  the
 company,  will  not  be  or  need  not  be
 taken  back  to  duty  by  the  Government.

 That  means  a  large  number  of  per-
 sons  do  stand  retrenched  already  as
 per  this  notice.  This  is  the  sum  and
 substance  of  this  so-called  nationali-
 sation  and  it  is  put  in  paper  now.

 The  hon.  Minister  may  say,  “I  have
 iven  you  a  guarantee  that,  all  bona

 Fae  cases  will  be  looked  into”.  This
 ls  50

 ambig
 uous.  He  will  iook  into

 ‘all  bona  fide  cases—bona  fide  within
 quotations,  for  which  he  has  his  own
 definition—and  after  looking  into  it
 he  will  say,  “I  regret,  but  450  people
 have  to  go  out”.  Then  we  will  be
 powerless,  I  am  oyutting  the  case
 straight  to  him.

 The  same  sort  of  notict  has  been
 issued  to  55  persons  in  Calcutta  by
 the  Airways.  And  the  notice  begins
 with  the  words  “We  regret  to  inform
 you  that  under  the  provisions  of
 section  20”  and  so  on.  They  are  quot-
 ing  the  section  of  a  Bill.  It  has  not
 become  an  Act.  But  even  before  it

 ‘becomes  an  Act  notices  are  being  ser-
 ved  and  things  are  going  on.  I  can-

 ‘not  understand  whether  a  company
 can  take  congnizance  of  a  Bill  which
 is  under  discussion  in  Parliament  and
 issue  executive  orders  under  a  section
 in  the  Bill.  How  can  they  know  that
 section  20  will  come  into  being  at  all
 and  that  there  will  be  no  amendment.
 This  is  the  sort  of  operators  serving.
 Of  course  the  Minister  has  _  tried  to
 give  an  assurance  But  he  will  say

 bona  fide  cases”,  the  same  thing  is
 there.  This  notice  has  been  served
 on  55  persons.  What  all  we  feared  has
 actually  come  into  being  and  here  cre
 the  cases  concrete.  Now,  the  hon
 Minister  must  clear  out  this  ambi-

 ‘Zuity  about  “bona  fide”  etc.  He  must
 ‘tell  us  that  all  those  who  are  in  ser-
 vice  ‘today  will  be  retained—not  on

 the  appointed  day,  because  by  the  time
 We  reach  the  appointed  day  many
 hundreds  will  get  out  of  employinent

 -and  therefore  on  the  appdinted  day
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 there  may  be  a  very  small  number  of
 persons.  It  must  be  those  who  are
 in  service  prior  to  lst  July,  952  or
 after  ist  July,  1952.  ‘That  is  why  we
 tried  to  move  an  amendment  in  the
 Select  Committee.  But  the  hon.  Minis-
 ter  took  another  view  of  it  and  said.
 “you  are  aiming  at  those  who  are
 victimised  or  those  who  are  retrenched
 due  to  some  strikes  or  some  other
 thing”.  Then  he  brought  in  ‘the  pro-
 viso  saying  that  such  persons’  cases
 will  be  considered.  But  now  a  danger
 which  was  lying  in  the  background
 has  come  to  the  foreground.  That  is
 the  danger  of  retrenchment.  more
 than  the  case  of  victimised  persons.
 Here  I  want  to  get  a  clarification  from
 him  that  he  will  guarantee  that  none
 of  the  present  men  wno  are  in  service
 in  any  of  the  companies  which  we  are
 going  to  take  over  will  be  retrenched
 He  may  say,  “What  am  I  to  do?  How
 to  utilise  them?”  The  economy  aues-
 tion  will  come.  My  answer  to  him  is
 immediately  he  must  think  of  expan-
 sion  of  the  airways.  Thereby  he  can
 pool  all  the  resources  and  employ  all.
 and  in  the  meanwhile  he  can  help  the
 staff  also.  Then  he  may  say.  “I  have
 given  an  assurance  that  alternative
 employment  will  be  found".  What  is
 this  alternative  employment?  We
 have  got  8l3  people  retrenched  in  the
 shipyards.  We  have  ,3l6  persons  or
 so—the  number  given  by  the  Defence
 Minister—retrenched  from  the  Ord-
 nance  Depot.

 Shri  Raj  Bahadur:  The  hon.  Member
 will  excuse  me  if  I  interrupt  him.  I
 think  the  whole  argument  can  be  cut
 short  if  I  simply  point  out  and  draw
 his  attention  to  the  provisions  of  sub-
 clause  (2)  of  clause  20.  the  one  added
 by  the  Select  Committee.  It  clearlv
 covers  the  cases  of  such  persons  as
 have  been  referred  to  by  the  hon.
 Member,  namely  the  Himalayan  Air-
 craft  people  who  he  says  are  given
 notice  of  retrenchment  to  take  effect:
 from  3lst  May.  It  has  been  stated
 here  that  “the  Central  Government
 may  direct  either  of  the  Corporations
 in  which  the  undertaking  of  any  exist-
 ing  air  company  has  vested  to  take
 into  its  employment  any  officer  or
 other  employee  who  was  employed  by
 the  existing  air  company  prior  to  the
 first  day  of  July.  1952,  and  who  has
 been  discharged  from  service  in  that‘
 company  on  or  after  the  said  date  for
 reasons  which,  in  the  opinion  of  the
 Central  Government,  appear  to  he  in-
 adequate  for  the  purpose,  and  where
 the  Central  Government  issues  any
 such  direction.  the  provisions  of  sub-
 section  (J)  shall  apply”  etc.  So  the
 case  ig  clearly  covered  by  this  provi-
 sion.  Apart  from  that,  the  assurance
 is  already  there  in  the  statement  of
 objects  and  reasons.  Both  read  to-

 gether  cover  such  bona  fide  cases
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 Shri  Nambiar:  If  it  covers  such
 cases,  a  positive  assurance  in  so  many
 words  may  be  given.

 Mr,  Chairman:  He  says  an  assur-
 ance  has  been  given.  If  the  hon.
 Member  wants  a  reiteration  of  that
 assurance,  by  reason  of  the  argument
 the  hon,  Minister  has  placed  before
 the  House,  he  has  given  that  assur-
 ance  again.

 Shri  Nambiar:  Let  him  inform  ‘he
 companies  not  to  undertake  any  re-
 trenchment  today.

 Shri  Raj  Bahadur:  Have
 the  legal  power  to  do  so,  Sir?

 we  got

 Shri  Nambiar:.  The  companies  are
 taking  the  law  into  their  own  hands.

 Mr.  Chairman:  The  two  things
 cannot  be  confused.  At  the  present
 time  those  companies  do  exist  and  a
 Gorporation  has  not  come  into  being
 when  all  their  rights

 ant
 abilities

 shall  vest  in  the  Corporution.  Gov-
 ernment  is  not  in  a  position  to  order
 them  to  behave  in  a_  particular
 manner.  All  they  can  do  is  if  they
 are  retrenched  Government  has  given
 the  assurance  that  they  will  look  into
 the  rcasons  and  if  the  reasons  are
 inadequate  (some  words  have  been

 ooo
 Government  will  do  the  right

 thing.
 Shri  Nambiar:;  The  clause  as  it

 reads  does  not  give  that  assurance.

 The  clause  says:
 “Notwithstanding  anything  con-

 tained  in  sub-section  (l),  the  Cen-
 tral  Government  may  direct
 either  of  the  Corporationg  in
 which  the  undertaking  of  any
 existing  air  company  has  vested
 to  take  into  its  employment  any
 officer  or  other  employee  who  was
 employed  by  the  existing  air  com-
 pany  prior  to  the  first  day  of  July,
 1952,  and  who  has  been  discharg-
 ed  from  service  in  that  company
 on  or  after  the  said  date  for
 reasons  which,  in  the  opinion  of
 the  Central  Government,  appear
 to  be  inadequate  for  the  pur-
 pose,...

 So  that  discharge  only  refers  to
 certain  acts  of  victimisation  arising
 out  of  certain  strikes  or  certain  other
 discharge  motivated  by  some  other
 ulterior  objective.  But  the  question
 of  persons  retrenched,  pure  and  sim-
 ple,  is  not  covered  there..  The  com-
 panies  are  not  going  to  hand  over  all
 the  men  to  the  new  Corporation.
 Before  it  is  handed  over  to  the  new
 Corporation  they  want  to  chop  off
 some  .and  give  the  remaining  number.
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 The  Himalayan  Company  man
 quotes,  ‘We  have  been  given  to  under-
 stand  by  the  Ministry  of  Communica-
 tions,  Government  of  India  etc.”
 It  is  not  by  some  imagination  that
 these  companies  take  advantage  of  the
 Bill  and  themselves  issue  orcers.
 They  ‘say.  “We  have  been  informed  by
 the  Ministry  of  Communications’.  So.
 the  Ministry  of  Communications  has

 told  them  :  by  such  and
 such  date  we  are  going.
 to  take  over  the  compuny  and  as  per
 section  20  of  the  Bill  we  cannot  tuke
 all  the  men  who  are  in  service.  those
 who  are  there  after  Ist  July,  1952,  so
 you  can  dispense  with  those  persons-
 who  come  under  that  class  straight-
 away.  There  must  be  soime  com-
 munication  from  the  Ministry  to  that
 effect.  Otherwise  the  Himalayan
 Company  cannot  quote  the  Ministry.

 Mr.  Chairman:  This  relates  to  @
 question  of  fact  whether  Government
 have  written  to  them  that  they  should
 take  action  under  the  section,  that.
 they  are  going  to  assume  the  manage-
 ment  and  therefore  the  surplus  should
 be  retrenched.  If  Government  has
 written,  then  there  is  some  foundation
 for  this  allegation.  Otherwise  it  is:
 all  conjectural.  The  company  must
 have  known  beforehand  and  Goverr-
 ment  might  have  written  that  they  are
 going  to  take  over  the  munagement.
 It  may  be  true.  But  the  latter  portion

 that  Government  have  written  to  the
 companies  to  retrench  workers  is
 only  a  conjecture.

 Shri  Nambiar:  I  am  giving  you  a
 copy  of  the  order.

 Mr.  Chairman:  Let  us  be  sure  of
 the  facts  before  we  allege  them.

 Shri  Nambiar:  Sir,  we  have  the  hon.
 Minister  of  Communications  here  in
 flesh  and  blood  and  it  Is  up  to  him  to
 say.

 Shri  Jagjivan  Ram:  It  is  clear  that
 unless  the  clause  has  been  passed  by
 this  House  Government  cannot  take
 any  action  according  to  the  provision.
 It  is  clear  that  the  Communications
 Ministry  cannot  write  any  letter  to:
 anybody  to  say,  “Here  is  a  provision
 in  the  Bill  and  so  you  work  according
 to  that  provision”.  We  cannot  act
 according  to  a  provision  which  has  not
 been  passed  by  the  Elouse  as  yet.  So
 the  allegation  that  the  Communica-
 tions  Ministry  has  issued  any  instruc-
 tion  has  no  basis  at  all,

 Shri  Nambiar:  i  thank  him  for  the
 information  given.  My  pvint  is  the
 Government  of  India  should  not  take
 into  cognizance  any  such  order  issued
 by  these  companies.  Suppose  the  com-
 panies  give  discharge  notices  to  55
 people.  The  Government  shouid  no.
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 treat  them  as  discharged  personnel
 when  they  take  over  these  companies.
 They  must  take  over  these  55  also
 along  with  the  companies.  The  notice
 issued  by  this  Himalayan  Co,  is  on
 the  plea  that  the  Communications
 Ministry  had  informed  them  to  this
 effect.  If  he  has  not  done  this  it  is
 all  the  more  reason  that  he  should
 refuse  to  take  cognizance  of  any  such
 order  issued  by  these  companies.  Let
 him  give  that  assurance.  He  should
 not  treat  all  of  them  as  surplus  on
 that  particular  date.  If  he  does  fur-
 ther  reorganisation  and  if  he  finds
 that  certain.  men  are  surplus,  he  can
 make  use  of  them,  but  not  retrench
 them.  He  can,  by  doing  this,  serve  tht
 interests  of  the  nulion  as  well  as  the
 interests  of  the  staff.  I  want  categori-
 cal,  straightforward  and  a  clear  state-
 ment  from  the  Mintster  withcut  any

 ambiguity.
 Then  only  I  will  be  satis-

 ed,

 Some  Hon.  Members  rose—

 Mr.  Chairman:  Jt  is  already  .25
 AM.  and  the  guillotine  has  to  be
 applied  at  2°:I5  p.m.  and  very  im-
 portant  provisions  yet  remain  to  be
 discussed.  I  would  ask  hon.  Members
 to  be  very  brief  and  try  to  finish  these
 clauses  as  soon  as  pessible.

 Shri  Damodara  Menon:  The  hon,
 Minister  referred  to  sub-clause  (2).
 That  sub-clause  refers  to  persons  who
 have  been  employed  in  the  company
 before  July,  952.or  who  have  been
 victimised  by  these  companies.  I  want
 the  Minister  to  apply  his  mind  and
 give  me  a  clarification  about  those
 persons  who  have  been  employed  after
 1952,  The  Minister  during  his  speech
 said  that  there  may  be  a  necessity  for
 retrenchment.  I  can  well  appreciate
 that  point.  It  may  be  possible  thut
 after  July,  1952,  many  persons  may
 have  been  employed  in  some  compani-
 es  which  Government  are  going  to
 take  over.  These  people  may  get  em-
 ployment  in  Government  Depart-
 ments.  In  such  cases  it  may  be  neces-
 sary  for  the  Government  to  retrench
 some  of  them  if  they  are  not  useful

 for  the  company  or  if  they  are  not  pro-
 perly  qualified.  All  these  things  will
 have  to  be  considered  by  the  Govern-
 ment.  The  cases  of  those  who  can
 normally  remain  in  the  companies  or
 who  are  qualified  to  remain  there  will

 be  sympathetically  considered  by  the
 Government,  When  Government  takes
 over  the  companies,  their  own  people
 will  be  kept  and  others  will  be  thrown
 out.  Such  a  danger  will  have  to  be
 guarded  against.  1  want  to  anouw
 what  steps  Government  have  taken
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 before  giving  effect  to  retrenchment.
 It  ig  a  hard  case.  To  say  now  that
 sub  clause  (2)  will  apply  to  them  is
 not  quite  right.

 A  provision  is  added  in  the  Bill
 about  persons  who  have  been  victi-
 mised  but  I  want  the  Government
 even  now  to  apply  thcir  minds  to  the
 Corporation  and  to  see  that  these.
 victimised  people  are  re-employed
 even  now.  Probably  these  victimised
 persons  have  been  without  employ-
 ment  for  a  long  time  and  the  sooner
 they  are  employed,  the  better  for  all
 concerned,  They  wiil  have  some.
 satisfaction.  After  the  appointed  date,.
 the  Government  may  have  to  appoint.
 a  Committee  to  go  into  the  question
 of  amalgamation.  Are  Government
 contemplating  that  the  question  of.
 giving  a  direction  to  the  Corporation.
 to  re-employ  all  these  victimised  per--
 sons  can  be  taken  up  only  after  @
 Committee  has  gone  into  the  question.
 of  amalgamation  of  the  air  services  or
 will  they  direct  that  Conimittee  to  go
 into  the  question  of  these  people  and.
 give  direction  for  their  re-employment
 at  the  time  of  amalgamation?  This.
 point  may  be  clarified.

 Shri  Jaipal  Singh:  l  would  like  to:
 say  a  few  words  in  regard  to  the:
 amendment  that  I  have  moved.  I
 think  my  friends  on  the  Treasury:
 Benches  will  agree  that  my  amend-
 ment  is  an  improved  one.

 Mr.  Chairman:  Identical  to  the
 amendment  moved  by  Shri  Damodara
 Menon,  I  think.

 Shri  Jaipal  Singh:  think  ‘so.

 Anyone  who  has  any  knowledge  of
 civil  aviation  will  appreciate  the  fact
 that  employment  in  it  ij  very  fluid
 indeed.  By  fixing  a  definite  date  like
 this,  we  will  be  leaving  out  quite  a
 large  number  of  technical  personnel.
 That  is  the

 only
 reason  why  I  would

 lixe  my  amendment  to  be  accepted
 because  in  no  way  it  affects  the  sense
 of  the  clause  as  a  whole.

 I  would  also  appeal  tu  the  Treasury
 Benches  to  make  some  suitable  change
 because  an  assurance  is  not  enough
 from  the  Minister.  I  wauld  like  to
 say  something  in  regard  to  the  people
 who  come  within  the  brackets  “except

 a  director,  managing  agent,  manager
 or  any  other  persons  entitled  to  man-
 age  the  whole  or  a  substantial  part  of
 the  business  and  affairs  of  the  com-
 pany  under  a  special  agreement"  as
 the  rest  of  them  would  be  automati-
 cally  carried  over  by  the  two  Corpora- tions.  There  are  instances  where
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 {Shri  Jaipal  Singh]
 technical  personnel  are  doing  man-
 agerial  work.  I  can  give  the  name  of
 one  person  in  Deccan  Airways,  Mr.
 Manilal.  He  is  one  of  our  lea
 pilots.  Just  because  he  is  a  Deputy
 Manager,  you  are  Jeaving  him  out.

 There  is  another  person  by  neme
 Lalkaka,  a  very  experienced  engineer.
 Just  because  he  happens  to  be  on  the
 managerial  staff,  you  leave  him  out.
 ]  think  something.  should  be  done  in
 this  respect.  I  myself  have  not  tabled
 an  amendment  to  cover  such  cases.
 Whereas  other  peaple’s  transfer  is

 ‘automatic,  you  are  leaving  out
 technically  qualified  people.  I  think
 the  Minister  should  five  an  assurance
 on  the  floor  of  the  House  that  no
 technical  personnel  will  de  left  out  or
 he  should  make  a_  suitable  amend-
 ment.

 Shri  Heda:  He  was  not  satisfied
 -with  an  assurance  then.  Will  an
 assurance  do  now?

 Shri  Jaipal  Singh:  I  certainly  am
 not  satisfied  with  what  people  say
 from  that  side,  At  any  rate  then  I
 will  be  able  to  quote  their  own  words
 and  when  they  go  wrong,  I  will  have
 that  quotation  to  cite  against  them.  I
 think  my  hon.  friend  will  appreciate
 what  I  am  saying.  I  hope  yen  will
 permit  my  colleague  who  is  the  fellow-
 mover  of  this  amendment  to  speak  on
 the  consequences  of  my  amendment.

 Shri  G.  8.  Singh  (Bharatpur-Sawai
 Madhopur):  Sir,  l  crave  your  indulg-
 ence  to  speak  a  few  words.  One  other
 point  which  was  >Srought  up  by  the

 ‘Select  Committee  with  regard  to  this
 amendment  was  raised  by  my  friend,
 Mr.  Rohini  Kumar  Chaudhuri.  Sup-
 pose  an  individual  is  in  the  employ  of
 a  company  before  July,  l952  and  after
 ist  July,  952  he  resigns  from  that
 company  and  joins  unother  company.
 He  is  automatically  barred  from  em-
 ployment  in  the  Corporation.  If  this
 amendment  is  accepted,  the  Individual
 who  has  been  in  an  air  line  continu-
 ously  regardless  of  which  ccmpany
 he  is  in,  should,  I  think.  be  entitl

 gd
 to

 service  under  the  Corporation.  it
 stands  at  the  moment  he  is  barred.

 I  would  like  to  have  one  other  clari-
 fication,  The  latter  half  of  this  clause
 says:

 my  at  the  same  remuneration
 and  upon  the  same  terms  and  con-
 ditions  tee  until  his  remune-

 Tation  eee eae  are  duly  altered
 by  the  Corporation”.
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 Now,  there  are  cases  in  most  of  the
 companies  where  increments  have
 been  withheld  and  people  have  accept-
 ed  that,  shall  I  say,  voluntary  cut  in’
 their  salaries  because  they  could  not
 get  jobs  elsewhere.  The  increments
 were  held  up  because  the  cumpanies
 were  not  doing  very  well  financially.
 Is  the  Corporation  going  to  take  them
 on  the  terms  and  conditions  on  which
 they  signed  up  or  is  it  going  to  take

 them  on  the  pay  which  they  happen
 to  be  getting?  Take  the  case  of  a
 pilot  who  signed  up  at  Rs.  300  a  month
 and  the  term  was  that  every  year,  he
 will  get  an  increment  of  Rs.  i00.  Un-
 fortunately  that  increment  wag  with-
 held  and  he  is  still  getting  Rs.  500
 whereas  according  to  the  terms,  he  has
 done  three  years,  he  will  be  entitled
 to  those  increments,  I  would  like  to
 have  .a  clarification  just  on  that  point.

 Shri  Tulsidas:  I  have  got  some
 amendments,

 Mr.  Chairman:  The  amendments
 have  already  been  moved  and  are
 before  the  House  for  discussion.  They do  not  require  any  argument  at  all.

 Shri  Tulsidas:  My  smendments  are
 entirely  different.

 Mr.  Chairman:  Are  they  not  80
 expressive  that  they  do  not  require
 any  expianation?

 Shri  Tulsidas:  I  want  to  have  a
 Clarification,

 Mr.  Chairman:  The  hon.  Member
 will  understand  that  his  amendments
 regarding  compensation  and  schedule
 will  all  be  barred.  They  will  be
 guillotined.  I  have  no  objection  if  the
 hon,  Member  wants  to  take  time.

 Shri  Tulsidas:  I  know  that  my
 amendments  are  quite  clear.  I  would
 like  to  point  out  to  the  hon.  Minister
 a  few  things.  The  first  point  is,  I
 want  the  words  “terms  and  _  condi-
 tions”  to  be  made  clear  as  “terms  and
 conditions  of  employment”.  This
 addition  makes  the  meaning  clearer.
 So  also  ‘rights  and  privileges’  mean
 leave,  retirement,  etc.  I  want  these
 words  ‘leave,  retirement’  to  be  includ-
 ed.  With  regard  to  provident  fund,  I
 feel  that  there  is  a  lot  of  apprehension
 amongst  the  employees  that  there  is
 fo  assurance  that  this  will  be  so  _con-
 stituted,  that  the  new  Provident  Fund

 Act  and  the  rules  may  not  be  so  liberal



 6064  Air  Corporations  Bill

 ‘the  existing  rules,  moreover  that
 bain  in  which  these  rules  may
 ibe  interpreted  may  be  77076  rigid,  and
 that  a  retrenched  employee

 A
 may

 under  the  new  rules  lose  a  portion  or the  whole  of  the  present  empl
 foe

 8
 contribution  if  a  new  Provident  Fund
 Act  were  to  be  passed.  He  would  like
 to  have  it  in  full.  These  are  the
 points  that  I  would  like  the  hon.  Min-
 ister  to  consider.  I  have  rooved  these
 amendments  and  I  hope  the  hen.  Min-
 ister  will  accept  these  amendments
 because  they  are  actually  in  the  same
 spirit.  ig  which  he  has  made  provision in  the  clause.  I  am  only  making  it
 more  clear.

 ri  Sarmah  (Goalghat-Jorhat):
 ua  I  have  your  leave,  Sir,

 perce making  a  speech,  to  seek  clarification
 of  two  or  three  points?

 ri  Jagjivan  Ram:  When  I  speak,
 te  tie  teraber  may  perhaps  get  the
 vlarification.  ‘

 Shri  Sarmah:  I  am  raising  new
 points.  I  will  take  only_a  couole

 of minutes.  Before  I  proc@ed  further,
 must  say,  that  even  by  implication,  I
 do  not  oppose  this  clause.  The  object
 of  the  Bill  is  to  establish  safe,  efficient
 and  economic  serviee.  As  regards  the
 employees.  we  heard  from  a_  senior
 Member  that  the  sponsors  of  the  com-
 panies  appointed  a  lot  of  inefficient
 People  their  sons-in-law.  nephews, etc.  How  is  the  Corporation  going  to
 effect  efficiency  and  economy  if  they
 keep  the  whole  lot  of  these  employees?
 Secondly,  every  State  was  not  lucky
 to  sponsor  .an  air  line.  Now  the  cor-
 porations  will  be  operating  in  the
 States  also  which  were  unlucky  and
 the  people  of  those  States  will  have
 an  aspiration  to  get  a  share  in.  the
 employment.  The  other  point  is,  J support  two  Corporations  in  the  _cir- cumstances.  One  of  the  reasons  given
 for  having  two  Corporations  is  that
 the  Air  India  International  is  having
 a  very  good  reputation  and  if  we
 combine  all  into

 ane
 we  will  run

 rod isk  of  not  having  the  same  reputa-
 don.  That  means,  the  service  may
 deteriorate.  That  is  a  great  risk.  If
 they  think  in  terms  of  deterioration
 of  service.  what  do  they  say  about
 that  explanation  that  we  do  not  want

 to  run  the  alsk  of  deterioration?

 Shri  Jagjivan  Ram:  The  last  point
 which  the  last  speaker  has  raised  is
 irrelevant  to  the  discussion  on
 issue.
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 Shri  Sarmah:  It  Is  irrelevant:  but I  did  not  get  a  chance  then.

 Shri  Jagjivan  Ram:  He  has  not
 followed  the  debate  un  the  question  of two  Corporations,

 Two  or  three  issues  have  been raised.  One  is  about  employees.  [ will  take  this  amendment  first,  It says  that  ‘and’  may  be  substituted  by ‘or’.

 Shri  Jalpal  Singh:  ‘And  still’.

 Shri  Jagjivan  Ram:  Perhaps  the
 hon.  Member  has  not  realised  the implication  of  his  amendment.  The implication  of  his  amendment  would be  that  a  person  who  was  in  employ- ment  in  an  air  company  even  four years  ago,  prior  to  July,  1952,  and has  not  been  in  touch  with  any  air company,  will  be  covered.  I  do  not think  that  that  is  his  intention.

 Shri  Jaipal  Singh:  No.

 Shri  Jagjivan  Ram:  But,  his  amend- ment  will  inevitably  lead  to  that  con- clusion.  It  goes  inuch  beyond  his own  intention.  Now,  comes  the  ques- tion  of  those  who  are  in  employment. So  far  as  those  who  have  been  in  em-
 ployment  from  before  952  and  are still  in  employment,  are  con- cerned,  they  art  covered.  The  case of  those  Who  have  been  discharg-
 Soy  oredamissed  anes  pont

 date  is  also covered,  e  on  uestion  is  about those  who  have  be  re
 tte n  employed  after that  date,  and  may  be  still  in  service or  may  have  been  discharged,  It  has been  brought  to  my  notice  that  in  one or  two  companies,  retrenchment  ig going  on.  If  retrenchment  affects  the employees  who  have  been  in  employ- ment  from  before  1952,  their  case  will be  taken  care  of  by  the  provision  I have  already  made.  Difficulty  arises about  those  who  were  employed  after that.  As  I  have  said  in  the  Statement ‘of  objects  and  reasons,  I  again  répeat that  the  cases  of  bona  fide  employees employed  even  after  that  date,  whe ther  stil]  in  employment-or  discharg ed.  will  be  considered  by  the  Govern- ment,  There  are  obvious  difficulties in  making  a  provision  in  the  Bill tself.  You  will  have  to  say  bona  fide employees  and  it  becotnes  very  difi- cult  sometimes  to  prove  judicially whether  an  employment  is  bona  fide or  mala  fide.  I  have  information  that recruitments  have  been  made,-——which recruitments  are  not  quite  bona  fide  — after  that  date  jn  the  expectation
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 [Shri  Jagjivan  Ram]
 that  these  employees  will  be  passed
 on  to  the  Government  and  that  .very
 extravagant  salaries  have  been  given

 to  these  persons.  Their  number  may
 be  a  few;  but  all  the  same,  their  case
 is  there.  I  say  that  we  will  examine
 these  cases,  the  cases  of  persons  em-
 ployed  after  June,  '52,  on  their  merit
 and  try  to  do  justice  to  them  also,  It
 is  very  difficult  to  make  any  provision
 for  cases  where  increments  have  been
 surrendered  or  have  not  been’  given.
 There.  also,  every.  case  will  be
 examined  on  merits.  No  uniform  or
 set  formula  can  be  laid  down.  I  hope
 my  hon,  friend  will  agree  that  there
 is  chance  of  misuse  to  a  very  great
 extent  if  we  provide  anything.

 Shri  G.  8,  Singh:  I  do  not  want  you
 to  provide;  I  only  wanted  this  assur-
 ance,

 Shri  Jagjivan  Ram:  There  may  be
 collusive  agreements  98  regards  these
 salaries  and  increments.  The  salary
 may,  have  been  fixed  at  Rs.  1,000  and
 the  agreement  may  have  been  that  for
 the  present,  he  will  get  Rs.  500  so  that
 when  the  Corporation  takes  over,  he
 will  get  Rs.  1,000.  We  have  to  deal
 with  all  these  cases.  I  can  on'y  say
 that  all  these  cases  will  be  taken  care
 of  on  individual  merit.  That  is  all  I
 have  to  say.

 Shri  Jaipal  Singh:  In  view  of  the
 explanation  of  the  hon.  Minister,  १
 wish  to  withdraw  my  arnendment.

 The  amendment  was,  by  leave,  with-
 drawn.

 Shri  Tulsidas:  ls  he  accepting  any
 of  my  amendments?

 Shri  Jagjivan  Ram:  I  think  the
 expression  “terms  and  conditions  of
 service”  is  wide  enough  to  cover
 everything.

 Shri  Tulsidas:  What  about  provident
 fund?

 Shri  Jagjivan  Ram:  As  I  explained
 in  reply  to  a  question  by  Shri  Bansal,
 we  wil  take  care  of  that  by  rules  and
 regulations.

 Mr,  Chairman:  Then,  I  shall  put  the
 rest  of  the  amendments  to  vote.

 The  question  is:

 In  sub-clause  (l)  of  clause  20  omit
 “unless  and  until  his  employment  in
 the  Corporation  is  terminated  or  until
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 his  remuneration,  ‘erms  of  conditions:.
 are  duly  altered  by  the  Corporation”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  sub-clause  (l)  of  clause  20,  after
 “terms  and  conditions”  where  it
 occurs  for  the  first  time,  insert  “of
 employment”.

 The  motion  was  negatived.

 Mr.  Chairman:'  The  question  lIs:

 In  sub-clause  (l)  of  clause  20,  after
 “rights  and  privileges  as  to”  insert
 “leave,  retirement,”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 In  sub-clause  (3)  of  clause  20,  add
 at  the  end:

 “The  individual  provident  fund
 balance  of  employees  when  so
 transferred  t8  the  Corporation
 concerned  shall  together  be  con-
 stituted  by  it  into  a_  provident
 fund  and  shall  be  credited  to  the
 individual  accounts  of  each  such
 employee  in  such  provident  fund
 and  shall  thereupon  be  treated
 wholly  as  that  employee’s  contri-
 bution,  no  portion  thereof  being
 treated  as  the  employer's  contri-
 bution.”

 sThe  motion  was  negatived.

 Shri  Damodara  Menon:  I  would  like
 to  withdraw  my  amendment.

 The  amendment  was,  by  leave,  with-
 drawn.

 Mr.  Chairman:  The  question  is:

 “That  clause  20  stand  part  of  the
 Bill.”

 ‘The  motion  was  adopted.

 Clause  20  was  added  to  the  Bill.
 Clauses  2l  to  23  were  added  to  the

 Bill.

 Clause  24.—(Transaction  resulting  in
 dissipation  of  assets)

 Shri  Tulsidas:  I  beg  to  rove:

 (i)  In  part  (f)  of  sub-clause  (l)  of
 clause  24,  add  at  the  end  “without
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 consideration  or  for  inadequate  con-

 -sideration.”

 di)  In  sub-clause  reo)  of  clause  24,

 a
 the  following  Explanation  at  the

 vend:

 “Explanation—For  purposes  of
 clause  (f)  book  value  means  origi-
 nal  cost  less

 acre
 provid-

 ed  upto  the  date  of  Bale  or
 transfer.”

 ‘These  are  very  simple  amendments.
 If  any  assets  are  sold  and  no  r-
 ation  ig  received  or  onl  inadequate
 consideration  is  receive  q  they  should
 be  excluded,  but  if  adequate  consi-
 deration  has  been  received,  the  assets
 should  not  be  excluded.  That  is  one
 gmendment.  The  second  one  is  that
 I  want  to  add  an  explanation  saying
 that  the  book  value  means  the  original
 cost  less  depreciation  provided  up  to

 ‘the  date  of  sale  or  transfer.

 Shri  Jagjivan  Ram;  I  have  nothin
 to  say.  I  cannot  accept  the  amem  ¢
 ments.

 Mr.  Chairman:  Yhe  question  is:

 ‘In  part  (f)  of  subclause  (l)  of
 clause  24,  add  at*the  end  “without  con-

 sideration  or  for  inadequate  considera-
 ‘tion.

 “The  motion  was  negatived.

 ‘Mr.  Chairman:  The  question  is:

 In  sub-clause  (l)  of  clause  24,  add
 ‘the  following  Explanation  at  the  end:

 “Ezplanation.—For  purposes  of
 clause  (f)  book  value  means
 original  cost  less  depreciation
 provided  upto  the  date  of  sale  or
 transfer.”

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 “That  clause  24  stand  part  of  the
 FS  Bill.”

 The  motion  was  adopted.

 Clause  24  was  added  to  the  ‘Bill.

 Shri  Nambiar:  Are  we  taking  up
 ‘the  Schedule  along  with  clause  257  If
 clause  25  is  passed,  can  we  ‘propose
 amendments  to  the  Schedule?

 Mr,  Chairman:  The  Schedule  wil  be
 taken  up  in  due  course  and  ‘amrend-
 mante  ean  he  moved  to  it.
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 Shri  V.  B.  Gandhi  (Bombay  City—
 North):  I  wish  to  speak  on  this  clause.
 I  thought  that  some  amendments  were

 going  to  be  moved,  but  I  now  find
 that  none  is  going  to  be  moved.

 Shri  Jaipal  Singh:  At  this  stage.
 may  I  enquire  from  you,  Sir,  what
 the  position  is  with  regard  to  new
 clauses  l6-A  and  25-A?  If  this  is

 clarified,  then  we  would  be  in  a  better

 position  to  make  our  submissions  on
 clause  25.  '

 Mr.  Chairman;  Ves.  It  will  facilit-
 ate  matters  if  we  take  up  new  clauses
 6-A  and  25-A  before  we  take  up
 clause  25,  because  those  two  new
 clauses  have  a  bearing  on  clause  25.
 Is  that  the  sense  of  the  House?

 Several  Hon,  Members:  Yes.

 Mr.  Chairman:  In  that  case.  I  call

 upon  Shri  N.  C.  Chatterjee  to  move
 his  amendment  in  respect  of  new
 clause  i6-A.

 Shri  N.  0,  Chatterjee:  I  am  not  mov-

 ing  for  new  clause  i6-A.  I  have  had
 an

 oppo
 rtunity  to  discuss  the  matter

 with  the  hon.  Minister,  and  I  have
 tabled  two  amendments,  one  in  respect
 of  clause  28  and  one  in  respect  of
 clause  28-A.

 Shri  Jagjivan  Ram:  Clause  i6-A
 does  not  arise  in  view  of  this.  It  is
 not  going  to  be  moved.  I  am  going  to
 accept  the  two  amendments  propo:
 to  be  moved  to  clauses  28  and  28-A.

 Mr,  Chairman:  There  was  another
 amendment  in  respect  of  clause  6-A
 by  Mr.  Heda.

 m
 Shri  Heda:  I  do  not  propose  to  move

 Mr.  Chairman:  So,  the  posijjon  is
 that  before  taking  up  clause  of  .  we
 shall  consider  the  amendments  to
 clauses  28  and  28-A.  Shri  Chatterjee
 can  move  his  amendments.

 Clauses  28  and  28-A

 Shri  N.  C.  Chatterjee:  Sir,  I  beg  to
 move:

 In  clause  28,  in  sub-clause  (I).  after
 the  words.

 “The  Central  Government
 may”,  insert  “on  the  application
 of  any  existing  air  company  or

 7
 number  representing  three-
 fourths  in  value  of  the  members
 holding  ordinary  shares”.
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 (Shri  N.  C.  Chatterjee]
 I  also  beg  to  move:

 After  clause  28,  insert;
 “28-A.  Authorisation  under

 section  28  may  contain  certain
 directions.—Any  authorisation
 granted:  under  section  28  may
 include  a  direction  requiring  an
 existing  alr  company  the  voluntary
 winding  up  of  which  has  been
 authorised  under  that  section  to

 distribute  its  net  assets  among  the
 various  classes  of  members  of  the
 company  in  such  proportion  as  the
 Central  Government  may,  having
 regard  to  the  amount  subscribed
 by  each  class  of  such  members  or
 having  ragard  to  the  circum-
 stances  relating  to  the  issue  of

 the  shares  to  the  various
 classes  of  members,  specify
 in  the  direction,  and  any
 such  direction  shall  have  effect
 notwithstanding  anything  contain-
 ed  in  the  Indian  Companies  Act,
 9l3  (VII  of  1913),  or  in  the  arti-
 cles  of  association  or  resolution
 of  the  company  or  in  any  agree-
 ment,  and  every  such  company
 shall  be  bound  to  comply  with  any
 such  direction.”
 Briefly,  I'may  explain  to  the  House

 that  the  reason  for  my  seeking  to
 amend  clause  28  is  that  the  Supreme

 Court  has  held  that,  in  spite  of  article
 4  of  the  Constitution,  you  can  make
 a  classification,  and  that  classification
 is  possible  even  in  respect  of  cne  com-
 pany  and  one  person.  They  have  laid
 down  two  tests.  They  say  that  it
 must  not  be  left  to  the  sweet  will  and
 pleasure  of  the  Executive  to  discrimi-
 nate.  If  that  is  done,  it  may  be  struck
 down  as  an  unconstitutional  assump-
 tion  of  power  in  violation  of  the
 fundamental  right  of  equality  suar-
 anteed  by  article  14,  In  the  case  of
 Anwar  Ali  Sarkar,  Mr.  Justice  S.  R.
 Das  has  said  that  if  there  is  no  prin-
 ciple  or  criterion  at  all  prescribed  in

 the  Act  which  bears  some  nexus  or  a
 reasonable  relationship  to  the  object
 of  the  statute.  then  it  is  open  to
 attack.  Therefore,  I  am  submitting
 that  it  should  not  be  left  to  the  sweet
 wil)  and  pleasure  of  any  member  of
 the  Central  Government  to  direct  the
 winding  up  of  any  undertaking  he
 chooses,  There  must  be  some  condi-
 tion  prescribed.  and  the  condition  that
 is  being  suggested  here  is  fair  and
 reasonable.  if  we  remember  section
 53  of  the  Indian  Companies  Act.
 Section  53  of  the  Indian  Companies
 Act  also  says  that  on  the  application
 of  the  Company  itself  or  on  the  appll-
 cation  of  a  majority  representing
 three-fourths  in  value  of  the  Members
 holding  shares
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 Shri  V.  B.  Gandhi:  On  a  point,  of
 order.  Sir.  Is  it  fair  to  -this  use
 that  at  this  last  hour,  just  about  20
 minutes  before  the  time  fixed  for
 guillotine,  we  should  ke  presented
 with  an  entirely  brand  new  amend-
 ment  of  this  kind?  (An  Hon.  Member:
 Not  brand  new).  This  House  has  not
 had  enough  time  to  consider  it.  We
 have  not  even  seen  the  thing,  and  it
 8

 seating
 such  a  very  important

 question  the  Bill,  viz.,  that  of  com
 pensation.  We  have  not  had  am
 opportunity  to  say  something  on
 clause  25.  Now.  clause  25  is'being  by-
 passed,  and  with  just  20  minutes
 before  the  time  fixed  for  guillotine,
 here  ‘is  a  new  amendment  being
 sprung  on  us.  Is  it  fair?

 Shri  Gadgil  (Poona  Central):  There
 is  nothing  new.

 Mr.  Chairman:  So  far  as  the  point
 of  order  is  concerned

 Shri  Gadgil:  The  question  is...

 Mr.  Chairman:  I  would  request  the
 hon.  Member  to  resume  his  seat
 because  I  have  made  up  my  mind.  The
 question  is  that  of  a  new  amendment
 being  made.  The  rule  is  that  if  a  new
 amendment  is  to  be  made,  notice  can
 be  waived  with  the  consent  of  ‘the
 Member  in  charge  of  the  Bill.  The
 hon.  Minister  in  charge  of  the  Bill  has
 already  given  his  consent,  and  at  the
 same  time,  this  is  not  a  very  abstruse
 matter.  We  have  been  dealing  with
 this  matter  for  the  last  few  days.  it
 was  also  considered  in  the  Select  Com-
 mittee.  The  real  purport  of  this  new
 amendment  is  one,  which  has  been
 agitating  the  minds  of  many  Members.
 L  therefore,  think  that  we  should  be
 well  advised  in  waiving  this  rule  about
 notice.  and  I  rule  that  notice  is  walv-
 ed.  It  can  be  moved.

 Shri  N.  C.  Chatterjee:  All  that  I  am
 trying  to  do  by  this  rmendment  is  to
 see  that  the  uncontrolled  power  of  the
 Central  Government  should  be  con-
 trolled  by  some  definite  conditions
 prescribed.  Therefore.  it  is  not  a  wide
 departure  from  the  existing  provisions
 of  the  Bill.

 Secondly,  by  clause  28-A  all  that  we
 are  saying  is  that  we  are  trying  to
 solve  the  problem  which  has  been
 agitating  all  the  Members  of  this
 House  for  so  many  months.  and  we
 are  thinking,  in  the  case  of  a  winding
 up,  would  it  not  be  possible  to  do
 something  equitable  and  fair.  so  that
 the  different  classes  of  shareholders
 may  get  equitable  proportion  of  the
 amount  that  will  be  payable  for  dis-
 tribution.  We  all  know  this  problem.
 There  are  preference  shareholders  who
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 are  entitled  to  certain  higher  rates,
 but  we  at  the  same  time  feel  that
 there  should  be  some  macninery  devis-
 ed  @y  the  statute  whereby  the  ordin-
 ary  shareholders  should  not  be  com-
 pletely  at  the  mercy  of  the  preference
 snareholders  who  may  be  few  in
 number  or  who  may  be  dominated  by
 the  persons  who  run  the  company  tor
 the  time  being.  Therefore,  only  the
 power  is  given,  and  this  power  will  be
 exercised  under  certain  conditions—
 not  at  the  sweet  will  of  the  Minister:
 or  at  the  uncontrolled  arbitrary
 pleasure  of  one  member  of  the  Fxecu-
 tive,  but  under  certain  prescribed  con-
 ditions.  And  then  we  say  that  the
 Central  Government  shall  pay  due
 regard  to  the  amounts  subscribed  by
 the  preference  shareholders  and  the
 amounts  subscribed  by  the  ordinary
 shareholders.  They  must  also  pay
 regard  to  the  circumstances  relsting  to
 the  issue  of  the  shares,  and  kaving
 regard  to  the  relevant  factors,  they
 may  determine  in  what  proportion
 they  should  be  paid.  I  think  that  is
 the  only  feasible  scheme  which  will
 afford  some  kind  of  satisfactory  solu-
 tion.  It  is,  to  my  mind.  the  best  way to  avoid  any  attack  on  the  constitu-
 tionality  of  the  statute.  You  cannot
 make  a  perfect  statute,  however  well
 drafted  it  may  be.  But  we  nave  given some  thought  to  it,  and  we  have  con-
 sulted  the  best  men  of  experience  who
 are  running  companies,  and  they  are
 also  advising  us  that  thig  will  te  the best  possible  way  of  being  just,  equit- able  and  fair  to  all  the  interests  con-
 cerned,  and  at  the  same  time,  we  make the  statute  the  least  vulnerable.  If
 in  the  Supreme  Court  or  any  Court
 any  one  attacks  it,  the  attack  will  be
 only  on  section  28-A.  The  yest  of  the Act  will  be  immune  from  attack,  and’
 the  whole  Act  cannot  be  held  invalid
 and  the  doctrine  of  severability  can be  invoked.  It  can  be  worked  con-
 sistently  with  the  principles  of  the Bill.  I  submit  that  this  suggesticn  is
 practicable  and  feasible  and  should  be
 accepted.

 Shri  Bansal  (Jhajjar-Rewari):  May I  request  the  hon.  Member  to  read  the
 amendment  once  again?

 Mr.  Chairman:  I  will  read  out  the
 amendment.

 I  may  submit  for  the  consideration
 of  the  House  that  it  is  already  12.  At
 2°5  the  guillotine  will  be  applied.  TI
 want  to  forewarn  hon.  Members  that
 they  should  take  as  little  time  as
 possible,  so  that  the  whole  thing  may
 be  got  through.
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 The  amendment.  runs  as  fdllows:
 In  clause  28;  in  sub-clause  (l),  after

 “The  Central  Government  may”,  insert
 “on  the  application  of  any  existing  air
 company  or  on  the  application  of  a
 majority  in.  number  representing.
 three-fourths  in  value  of  the  members
 holding  ordinary  shares”.

 T2  NOON
 And  then,  there  is  another  amendment
 which  {is  related  to  this  amendment.

 After  clause  28,  insert:
 “93-A,  Authorisation  uncer

 section  28  may  contain  certain
 directions.  —Any  authorisation
 granted  under  section  28  may  in-
 clude  a  direction  requiring  an
 existing.  air  company

 Mad
 yolun-

 tary  winding  up  of  which  has  been.
 authorised  under  that  section  to
 distribute  its  net  assete  among
 the  various.  classes  of  members  of
 the  company  in  such  proportion  as
 the  Central  Government  may,  hav--
 {ng  regard  to  the  amount  sub-
 scribed  by  each  class  of  such
 members  or  having  regard  to  the
 circumstances  relating  to  tne  issue
 of  the  shares  to  the  various  class-

 es  of  members,  specify  in  the  direc-
 tion.  and  any  such  direction  shail
 have  effect  notwithstanding  any-
 thing  contained  in  the  Indian
 Companies  Act.  793  (VII  of
 1913),  or  in  the  articles  of  associa-
 tion  or  resolution  of  the  company
 or  in  any  agreement,  and  every
 such  company  shall  be  Found  to
 comply  with  amy  such  direction.”

 Shri  Gadgil:  May  I  say  that  on  this
 particular  question  which  was  discus-
 sed  and  for  e  right  solution  of  which
 every  Member  of  this  House  was
 anxious,  after  a  good  deal  of  discus-
 sion  and  with  the  help  of  legal  lumin=
 aries.  a  satisfactory  formula  has  been
 found  out.  Apart  from  the  fact  that-
 it  iz  going  to  do  justice  to  the  ordinary
 sharehoiters,  what  I  was  personally
 more  anxious  to  see  was  that  as  a
 result  of  nationalisation,  some  un-
 happy  political  consequences  should
 not  follow.  Now,  everybody  will  feel
 that  when  nationalisation  comes,
 every  little  interest  that  is  being
 acquired  is  looked  after  in  an  eqult-
 able  manner.  It  is  from  that  point  of
 view  that  I  agreed  to  join  Mr.
 Chatterjee  to  table  these  amendments.
 I  entirely  support  them.

 Shri  Jagjivan  Ram:  I  need  not  say
 anything  more.  As  a  matter  of  fact,
 Iam  thankful  to  my  friend  Shri
 Chatterjee  whose  help  we  have  sought
 in  this  matter.  Of  course,  the  officers
 of  the  Law  Ministry  and  others  have
 examined  it.  As  a  matter  of  fact,
 these  are  our  own  amendments,  but  F
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 ‘fShri  Jagjivan  Ram]
 ‘thought  that  it  would  be  better  if  we
 ;got  the  help  of  Shri  Chatterjee  in
 moving  these  amendments.  And  I
 accept  the  amendments

 Mr.  Chairman:  The  question  is:

 In  clause  28.  in  sub-clause  (l),  after
 ‘the  words  “The  Central  Government
 may”,  insert  “on  the  application  of  any
 existing  sir  company  or  an  fhe
 ‘application  of  a  majority  in  number
 ‘representing  ‘three-fourths  ‘in  ‘value  of
 ithe  members  holding  ordinary  shares”.

 The  motion  was  adopted.
 .Mr,  Chairman:  The  question  ts:

 “That  clause  28,  as  amended,
 ‘stand  part  of  the  Bill”,

 The  motion  was  adopted,
 (Clause  28,  as  amended,  was  :added  to

 ‘the  Bill,

 Mr.  Chairman:  The  question  is:

 After  clause  28,  insert:

 ,''28-A.  Authorisation  under  sec-
 tion  28  may‘contain  certain  direc-
 ‘tions—Any  authorisation  granted
 under  section  28  may  include  a
 direction  requiring  an  existing  air
 company  the  voluntary  winding
 up  of  which  ‘has  been  authorised
 under  that  section  to  distribute
 its  net  assets  among  the  various
 classes  of  members  of  the  com-

 ‘pany  in  such  proportion  as  _  the
 Central  Government  may,  having
 regard  to  the  amount  subscribed
 by  each  class  of  such  members  or

 having  regard  to  the  circumstan-
 ‘ees  relating  to  the  issue  of  the

 shares  to  the  various  classes  of
 members,  specify  in  the  direction,
 and  any  such  direction  shall  have
 effect  notwithstanding  anything contained  in  the  Indian  Companies
 Act.  93  (VII  of  1913),  or  in  the
 ‘articles  of  association  or  resolu-
 tion  of  the  company  or  in  any
 agreement,  ahd  every  such  com-
 ‘pany  shall  be  bound  to  comply
 with  any  such  direction.”

 The  motion  was  adopted.
 ‘Clause  28-A  was  added  to  the  Bill.

 Mr,  Chairman:  Clause  25,  Is  any
 ‘amendment  going  to  be  moved?

 Several  Hon,  Members:  No  amend-
 ment,

 Mr,  Chairman:  The  question  is*
 “That  clause  25  stand  part  ef

 the  Bill".  a8

 The  motion  was  adopted.
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 Clause  25  was  added  to  the  Bill.

 Mr,  Chairman:  Clause  25-A.  I  take
 it  Shri  Chatterjee  does  not  want  to
 move  his  amendment  now.  @

 Shri  N,  C.  Chatterjee:  No,  Sir.  I  do
 not  want  to  move  it.

 Clauses  26  and
 a7  vere

 added  to  the

 Clause  29.—  (Constitution  of  Air
 Transport  Council)

 Mr,  Chairman:  Any  amendments?

 Shri  Nambiar:  I  have  no  amend-
 ment.  but  I  have  a  request  to  make.
 After  considerable  discussion  in  the
 Select  Committee,  the  hon.  Minister
 has  accepted  that  one  person  who  is
 an  employee  of  either  of  the  Corpora-
 tions...

 Shri  Jagjivan  Ram:  The  hon.  Minis-
 ter  accepted,  or  it  was  at  the  sugges-
 tion  of  the  hon,  Minister  himself?
 Why  twist  facts?

 Shri  Namblar:  The  hon.  Minister

 re
 accepted  it.  We  are  thankful  for

 at.
 Shri  Raj  Bahadur:  You  want  to

 take  the  credit  even  though  the  Gov-
 ernment  itself  sponsored  that.

 Shri  Nambiar:  But  then  it  must  be
 an  employee  who  has  the  maximum
 confidence  of  the  employees;  then  it
 will  be  of  use;  otherwise  it  will  be  any
 employee,  and  it  will  not  serve  the
 purpose.  That  is  what  I  have  to  say.

 Mr.  Chairman:  The  question  is:
 “That  clause  29  stand  part  of

 the  Bill.”
 The  motion  was  adopted.

 Clause  29  was  added  to  the  BIll.

 Clauses  30  to  39
 3  ore

 added  to  the
 ill,

 Clause  40.—(Advisory  and  Labour
 Relations  Committes)

 Shri  Nambiar:  I  have  got  an  amend-
 ment,  Sir,  I  beg  to  move:

 In  sub-clause  (2)  of  clause  40—

 (i)  for  “to  advise  the  Corporation
 on  matters  which  relate  to
 the  welfare  of  the  employees
 or  which  are  likely  to  promote
 and  sedtire  amity  and  good
 relations  between  the  two;”

 Substitute—
 “to  seek  consultation  with  the

 employees  representing  or-
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 ganised  labour  with  a  view  to
 the  conclusion  of  agreements
 between  the  Corporation  and
 the  employees’  organisation
 for  the  establishment  and
 maintenance  of  good  relations
 and  for—

 the  settlement  by  negotiation
 of  terms  and  conditions  of
 employment  of  persons  em-
 Ployed  by  the  Corporation;
 and

 — (a

 (db)  the  discussion  and  settlement
 on  methods  affecting  the
 safety,  health.  welfare,  em-
 ployment  of  persons  employed.

 ‘by  the  Corporation  and  other
 matters  of  mutual  interest  to
 the  Corporation  and  such  per-
 sons.  including  efficiency  in
 the  operations  of  the  Corpora-
 tion’s  service”;  and

 dii)  add  the  following  proviso—

 “Provided  that  in  default  of  any
 such  settlement  the  dispute
 shall.  if  not  otherwise  dispos-
 ed  of.  be  referred  to  the  In-
 dustrial  Court  for  settle-
 ment,”

 ‘
 I  do  not  want  to  take  much  time

 fecause  we  may  lose  time  for  the
 compensation  clause.  My  amendment
 is  to  the  effect  that  the  Labour  Rela-
 tions  Committee  must  be  expanded  to
 such  an  extent  that  labour  problems
 can  be  dealt  with  in  that  Committee
 and  there  may  be  methods  evolved  for
 solution  and  also  that  representatives
 ef  organised  labour  who  have  the  con-
 fidence  of  labour  must  be  on  that
 Committee;  otherwise  it  will  be  of  no
 use;  it  will  be  something  like  a  Works
 Committee  with  no  powers.  That  is
 why  I  have  suggested  an  amendment
 which  is  more  or  less  similar  to  the
 relevant  clause  found  in  the  ‘United
 Kingdom  Air  Corporation  Act,  where-
 in  it  has  bean  laid  down  that  the  em-
 ployees  will  have  an  opportunity  to
 discuss  along  with  the  Corporation

 members  on  equal  terms  the  day  to  day
 needs  of  the  workers  and  a  settlement
 ean  be  reached.  Therefore,  I  think  the
 hon,  Minister  can  accept  my  amend-
 ment  at  least  at  this  late  hour.

 Shri  Jagjivan  Ram:  I  have  every
 sympathy  with  my  friend  and  I  may
 assure  him  that  we  will  see  that  the
 maximum  use  is  made  of  this  Labour
 Relations  Committee.  We  have  to

 pass
 the  constitution,  the  manner

 which  these  Committees  are  to
 constituted,  and  we  will  see  that  really
 useful  purpose  is  served  by  this
 Labour  Relations  Committee

 187  PSD
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 Mr.  Chairmam:  The  question  is:

 In  sub-clause  (2)  of  clause  40—
 (i)  for  “to  advise  the

 Compe
 ration

 on  matters  which  related  to
 the  welfare  of  the  employees
 or  which  are  likely  to  promote
 and  secure  amity  and  good
 relations  between  the  two

 substitute—

 “to  seek  consultation  with  the
 employees  representating  or-
 ganised  labour  with  a  view
 to  the  conclusion  of  agree-
 ments  betwent  the  Corpora- tion  and  the  employees’  or-
 ganisation  for  the  establish-
 ment  and  maintenance  of
 good  rtlationg  and  for—

 the  settlement  by  negotiation
 of  terms  and  conditions  of
 employment  of  persons  em-

 (a)

 ployed  by  the  Corporation;
 and

 (b)  the  discussion  and  settlement
 on  methods  §  affecting  the
 safety,  health,  welfare,  em-
 ployment  of  pérsons  employed
 by  the  Corporation  and  other
 matters  of  mutual  interest  to
 the

 ९0207
 and  such  per-

 sons,  including  efficiency  in
 the  operations  of  the  Corpo-
 ration’s  service;”  and

 (ii)  add  the  following  proviso—

 “Provided  that  in  default  of  any
 such  settlement  the  dispute
 shall,  if  not  otherwise  dis-
 posed  of,  be  referred  to  the
 Industrial  Court  for  settle-
 ment.”

 The  motion  was  negatived,
 Mr.  Chairman:  The  question  is:

 “That  clause  40  stand  part  of
 the  Bill."

 The  motion  was  adopted.

 Clause  40  was  added  to  the  Bill.

 Clauses  4l  to  44  were  added  to  the
 Bill.

 Shri  Jagjivan  Ram:  Have  you  adopt-
 ed  clause  6  as  well?

 Mr,  Chairman:  Clause  6  has  already
 been  adopted,  so  far  as  I  remember.

 है  ge
 “Shri  K.  हू,  Basu:  Yes.

 The  Sehedule
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 Shri  Nambiar:  I  beg  to  move:

 In  the  Schedule,  in  Paragraph  J,
 for  “computed  in  accordance  with  the

 provisions
 of  paragraph  II,  less  the

 sum  of  the  amounts  computed  in
 accordance  with  the  provisions  of
 paragraph  III”

 substitute—
 “to  buy  up  the  shares  at  their

 market  value  as  on  the  first  day
 of  July,  1952”

 OR

 In  the  Schedule,  in  Paragraph  i
 for  “computed  in  accordance  with  the
 provisions  of  paragraph  II,  less  the
 sum  of  the  amounts  computed  in
 accordance  with  the  provisions  of
 paragraph  III”

 substitute—
 “at  the  cost  value  minus  depre-

 ciation  and  reserve  funds  already provided  for  by  the  Companies.”

 My
 an  4

 t  states  that  the
 shareholders  y  be  paid  at  the
 market  value  of  the  shares  as  on  the
 lst  day  of  July,  1952.  Either  he  may
 accept  this,  or  I  have  another  alterna-
 tive,  namely,  at  the  cost  value  minus
 depreciation  and  reserve  funds  already
 provided  for  by  the  Companies.  This
 is  a  simple  method  of  computing  the
 correct  compensation.  I  am  not  at
 all  against  the  interest  of  the  ex-overt-
 ors,  nor  against  the  interest  of  the
 shareholders.  I  want  the  shareholders
 to  be  given  an  equitable  share.  They
 should  not  lose.  That  is  why  I  say
 that  the  date  on  which  the  Govern-
 ment  thought  of  nationallsing  it  must
 be  considered  the  date  so  that  what-
 ever  may  be  the  market  value  of  the
 shares  on  that  date  may  be  considered
 and  that  may  be  the  compensation.
 The  compensation  formula  which  we
 are  adopting  now  is  a  very  wrong  for-
 mula.  I  have  already  spoken  about  it
 and  I  do  not  want  to  take  much  time.
 l  also  explained  the  position  in  the
 Select  Committee.  Therefore,  I  have
 moved  my  amendment.  This  will  be
 the  equitable  thing  in  the  interest  of
 the  shareholders  as  well  as  the  com-
 panies  as  well  as  the  nation  at  large.

 Mr,  Chairmas:  Any  other  amend-
 ments?

 ShrI  Sarangadhar  Das  (Dhenkanal—
 West  Cuttack):  I  beg  to  move:

 In  the  Schedule.  for  Paragraph  il,
 substitute:

 “Paragraph  II—The  market
 value  of  shares  obtaining  on  the

 30th  June,  1952."
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 Shri  Tulsidas:  I  beg  to  move:

 ql)  In  part  (a)  of  Paragraph  II  of
 the  Schedule,—

 (i)  for  “Rs,  12,000/-”,  wherever  it
 occurs  substitute  “Rs,  24,000”;
 and

 “iy  for  “Rs,  24,000/-",  wherever
 ‘  it  occurs,  substitute

 “Rs.  48,000”.

 (2)  In  part  (a)  of  Paragraph  II  of
 the  Schedule,—

 for  “ninety  days”  substitute  “one
 hundred  and  eighty  days”

 (3)  In  the  ‘Schedule  in  part  (b)  (i)
 of  Paragraph  II;—

 (a)  for  “Rs,  6,000",  wherever  it
 4

 ‘a
 substitute  “Rs.  12,000";

 an

 (b)  for  “Rs,  12,000",  wherever  it
 occurs,  substitute  “Rs.  24,000”

 (4)  In  the  Schedule,  in  part  (b)  (i)
 of  Paragraph  II,—

 for  “ninety  days”  substitute  “one
 hundred  and  eighty  days”.

 (5)  In  the  Schedule,  in  part  (b)  (ii)
 of  Paragraph  II,—

 (a)  for  “Rs,  2,000",  wherever  it
 occurs,  substitute  “Rs.  4,000";
 and

 {(b)  for  “Rs.  4,000",  wherever  it
 occurs,  substitute  “Rs.  8,000”.

 (6)  In  the  Schedule,  in  part  (b)  (ii)
 of  Paragraph  Il,—

 for  “ninety  days”  substitute  “one
 hundred  and  eighty  days”.

 (7)  In  the  Schedule,  after  part  (ky
 of  Paragraph  II,  insert—

 “(kk)  The  amount  of  depusits,
 advances  and  prepaid  expenses
 made  or  incurred  by  any  éxisting
 Air  Company  to  the  extent  that
 they  or  any  benefits  arising  there-
 under  remain  due  and  outstanding
 to  such  Company  on  the  appoint-
 ed  date.”
 I  feel  that  companies  which  had  to

 incur  development  expenditure  have
 not  been  really  compensated  in  this
 Bill.  With  regard  to  the  development
 expenditure.  many  companies  had  to
 suffer  the  pioneering  losses  and  those
 losses  would  not  be  accounted  for.

 श्री  जगजीवन  राम  :  हम  भी  कुछ  कहने

 लगेंगे,  अगर  वह  यह  सवाल  उठायेंगे।

 Shri  Tulaldas:  With  regard  to  the
 question  of  air-frames  and  other
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 things,  the  present  market  value  out-
 side  the  country  is  very  high.  I  may
 quote  here  the  report....

 Mr,  Chairman:  I  may  just  warn  the
 hon.  Member  that  if  he  goes  for  an-
 other  two  or  three  minutes,  there  is
 every  likelihood  of  his  amendment  not
 being  put  to  the  vote.  The  hon,  Min-
 ister  has  to  reply;  so  I  may  not  be
 able  to  put  them  to  the  vote  of  the
 House.  Therefore,  I  would  request
 him  to  be  very  brief,  if  he  wants  them
 to  be  put  to  vote.

 Shri  Tulsidas:  I  cannot  explain  it,
 Sir,  in  two  or  three  minutes.  Anyway,
 I  leave  it  to  the  Minister  to  decide.

 Mr,  Chairman:  Mr.  Sarangadhar
 Das.  He  wants  the  same  thing  to  be
 done  as  Mr.  Nambiar.

 Shri  Sarangadhar  Das:  The  position
 is  the  same  as  explained  by  my  friend,
 Mr,  Nambiar.

 Mr.  Chairman:  Mr.  Nambiar  has
 already  explained  it.

 Shri  Sarangadhar  Das:  Yes,  I  sup-
 port  what  Mr.  Nambiar  has  said.  And
 particularly,  although  the  ordinary
 shareholders’  share  of  the  compensa-
 tion  is  conceded,  we  should  also  see
 that  the  taxpayers’:  money  is  not
 squandered.  And  from  that  point  of
 view  the  value  of  the  shares  that  was
 quoted  in  the  market  on  the  30th  June,
 952  should  be  the  basis  ‘of  compensa-
 tion,  There  is  a  precedent  to  this,
 when  the  Reserve  Bank  shares  were
 acquired.  So  I  strongly  urge  that  this
 should  be  the  basis  and  that  is  why  I
 have  moved  an  amendment.

 Shri  Jagjivan  Ram:  Sir,  I  have  no-
 thing  to  say.  On  two  occasions  this
 has  been  discussed  more  than  neces-

 thine
 I  do  not  propose  to  add  any-

 ng.

 Mr,  Chairman:  The  question  is:

 In  the  Schedule,  for  Paragraph  II,
 substitute:

 “Paragrapn  IL—The  market
 value  of  shares  obtaining  on  the
 30th  June,  1952."

 The  motion  was  adopted.

 Mr,  Chairman:  The  question  is:
 In  the  Schedule,  in  Paragraph  I,

 for  “computed  in  accordance  with
 the  provisions  of  paragraph
 I.  less  the  sum  of  -  the
 amounts  computed  in  accord-
 ance  with  the  provisions  of
 paragraph  III”
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 substitute,—
 -“to  buy  up  the  shares  at  their

 market  value  as  on  the  first
 day  of  July,  1952”

 OR

 In  the  Schedule,  in  Paragraph  I,
 for  “computed  in  accordance  with

 the  provisions  of  paragraph
 II,  less  the  sum  of  the
 amounts  computed  in  accord-
 ance  with  the  provisions  of
 Paragraph  III”

 substitute—
 “at  the  cost  value  minus  deprecia- tion  and  reserve  funds  already

 .  provided
 for  by  the  Compani-

 The  motion  was  negatived,

 Mr,  Chairman:  The  question  is:
 In  part  (a)  of  Par  h

 Schedule.—
 aexaph  Tl  of  ths

 (i)  for  “Rs.  12,000/-",  wherever  it
 oc

 7
 substitute  “Rs,  24,000": an

 (il)  for  “Rs,  24,000/-",  wherever  it
 occurs,  substitute  “Rs.  48,000",

 The  motion  was  negatived.

 Mr,  Chairman:  The  question  is:
 In  part  (a)  of  P.
 hedule.—  aragraph  II  of  the

 for  “ninety  days”  substitute  “one
 hundred  and  eighty  days”.

 The  motion  was  negatived.

 Mr,  Chairman:  The  question  is:
 In  the  Schedule,  in  part  (b)  (i)  of

 Paragraph  II,—
 e  ms

 (a)  for  “Rs,  6,000",  wherever  it

 ri  lal
 substitute  "Rs.  12,000";

 an

 (b)  for  “Rs.  12,000",  wherever  #
 occurs,  subtitutt  “Rs.  24,000",

 The  motion  was  negatived.

 Mr,  Chalrman:  The  question  is:

 In  the  Schedule,  in  part  (b)  (i)  of
 Paragraph  IL—

 for  “ninety  days”  substitute  “one
 hundred  and  eighty  days”.

 The  motion  was  negatived.
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 Mr,  Chairman:  The  question  is:

 In  the  Schedule,  in  part  (b)  (li)  of
 Paragraph  IJ.—

 .  (a)  for  “Rs.  2,000",  wherever  it
 !  a

 ad
 substitute  “Rs.  4,000".

 an

 (b)  for  “Rs.  4,000",  wherever  it
 occurs,  substitute  “Rs.  8,000".

 The  motion  was  negatived.

 Mr.  Chairmam:  The  question  is:

 In  the  Schedule,  in  part  (b)  (ii)  of
 Paragraph  II.

 for  “niney  days”  substitute  ‘one hundred  and  eighty  days”

 The’  motion  was  negatived.

 Mr,  Chairmam:  The  question  is:

 In  the  Schedule,  after  part  (k)  of
 Paragraph  II,—

 insert—

 “(kk)  The  amount  of  deposits,
 advances  and  prepaid  expens-
 es  made  or  incurred  by  any
 existing  Air  Company  to  the
 extent  that  they  or  any  bene-
 fits  arising  thereunder  remain
 due  and  outstanding  to  such

 eon  aad  on  the  appointed
 ate.”

 The  motion  was  negatived.
 Mr,  Chairmaa:  The  question  is:

 “That  the  Schedule  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 The  Schedule  was  added  to  the  Bill.

 Clause  l,  the  Title  and  the  Enacting
 Formula  were  added  to  the  Bill.

 (Mr,  Deputy-Sreaxer  in  the  Chair]

 Shri  Jagjivan  Ram:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed.”
 On  this  occasion.  I  wish  only  to

 express  my  heartfelt  thanks  to  the
 hon.  Members  of  this  House.  It  is  only
 due  to  the  cooperation  which  I  have
 received  from  all  sections  of  the  House
 that  the  passage  of  this  Bill  has  been
 expedited.  At  present,  I  do  not  pro-
 pose  to  say  anything  more  except  to
 reiterate  what  I  said  yesterday  about
 the  constitution  of  the  Corporations.
 Much  has  been  said  about  the  repre-
 sentation  of  organised  labour  on  these
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 Corporations.  I  made  it  clear  yester-
 day,  that  I  myself  have  been  thinking
 to  have  on  these  Corporations  at  least
 one  person,  who  may  not  necessarily.
 be  a  representative  in  that  sense  of
 the  word  representative,  of  the
 organised  labour,  but  who  will  neces-
 sarily  be  a  person  who  ig  well-known
 for  his  work  among  the  working  class-
 e¢  of  this  country,  who  is  well  known
 for  his  sympathy  for  labour,  And,  I
 do  not  think  after  what  I  said  yester-
 day  on  this  matter,  there  was  any
 occasion  for  any  lengthy  argument  to
 urge  the  claim  of  the  representation  of
 labour  on  the  Corporation

 I  again  take  this  opportunity  of
 expressing  my  thanks  to  all  sections
 of  the  House  and  also  to  hope  that
 the  co-operation  which  has  been  ex-
 tended  in  this  House  will  continue  to
 be  extended  outside  so  that  we  may
 make  a  success  of  the  first  big  step
 towards  nationalisatign  and  pave  the
 way  for  future  economic  revolutions
 in  this  country.

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill,  as  amended,  be
 passed.”

 Shri  H.  N.  Mukerjee  (Calcutta  North-
 East):  We  have  had  a  fairly  exhaus-
 tive  discussion  of  the  Bill,  but  I
 intervene  at  this  late  stage’in  order  to
 make  clear  our  response  to  what  the
 hon.  Minister  has  just  chosen  to  say.
 He  has  said  very  gracefully  that  he
 expects  the  co-operation  of  all  in  put-
 ting  into  effect  the  provisions  of  the
 Bill,  the

 third
 reading  of  which  we  are

 going  through  now.  I  feel,  however,
 that  though  we  welcome  the  principles
 of  this  Bill  as  tending  in  a  direction
 which  is  in  conformity  with  the  inter-
 ests  of  the  country.  we  are  by  no
 means  satisfied  with  the  ultimate
 shape  of  the  Bill  as  it  has  emerged  in
 this  House  so  far  and  we  feel  there  is
 room  for  very  much  improvement  that
 could  have  been  done  if  the  hon,  Min-
 ister  was  much  more  scr‘ous  about  the
 objectives  which  he  had  set  in  view.

 I  feel  that  in  respect  of  certain
 assurances  which  the  Minister  has
 repeated  today  regarding  steps  he  is
 going  to  take  against  the  possibility  of
 retrenchment  and  unemployment,  we
 are  not  re-assured  anything  like  com-
 pletely  on  the  point.  As  a  matter  of
 fact  yesterday  he  made  certain  obser-
 vations  which  were  rather  frightening.
 He  said,  for  example,  that  the  neces-
 sity  of  starting  two  Corporations  was
 based  on  the  fact  that  in  the  internal
 sector  they  had  to  rationalise  a  large
 number  of  employees  and  that  there
 would  consequently  be  a  certain
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 amount  of  dislocation,  not  in  air
 services,  but  in  other  respects,  which
 might  require  tactful  and  separate
 handling.  And,  this  is  very  tactful  and
 diplomatic  language  and  behind  those
 words  we  sense  something  which  is
 somewhat  disturbing.  He  went  on
 later  to  say,  of  course,  that  as  far  as
 possible  he  was  anxious  that  the
 technical  staff  should  not  be  thrown
 out  of  their  jobs  and  that  they  should
 inaturally  be  absorbed  in  the  Corpora-
 tion.  itself.  But,  he  later  added  that
 he  could  not  be  so  sure  about  the  non-
 technical  staff.  Now,  certain  instances
 of  retrenchment  already  taken  re-
 course  to  by  certain  companies  by
 reference  to  the  measure  which  we  are
 now  discussing  have  been  referreii  to
 in  the  speeches  in  the  House  this
 morning,  The  hon.  Minister,  of
 course,  has  given  certain  assurances
 but.  I  have  to  say  that  we  are  not  so
 very  happy  about  them.  This  is  beca-
 use—I  am  repeating  what  I  said  a  few
 days  ago—the  Government’s  record  in
 regard  to  implementing  their  assur-
 ances  against  retrenchment  and  that
 sort  of  thing  has  not  been  particularly
 satisfactory  and  particularly  helpful.
 Besides,  we  find  there  has  been  for
 quite  some  time  a  substantial  measure
 of  unemployment  among  the  civilian
 pilots  and  a  number  of  them  have  been
 unemployed  for  quite  some  time.
 Now,  for  these  commercial  pilots,  for
 their  training  Government  spends  a
 great  deal  of  money  by  way  of  sub-
 sidies  to  the  Flying  Clubs  and  the
 students  have  also  to  spend  a  great
 deal  of  money  for  their  training.  But.
 there  is  a  good  number  of  Indian  com-
 mercial  pilots  who  are  unemployed  in
 this  country,

 In  this  connection  I  would  like  to
 refer  to  the  attitude  of  Government  as
 t  was  illustrated  in  a  letter  which
 was  sent  last  year  on  the  4th  June,  by
 ‘the  Director-General  of  Civil  Aviation
 to  a  person  who  wanted  the  assistance
 of  Government  in  finding  a  job.  He  had
 yeen  trained  as  a  commercial  pilot  and
 he  Director-General  of  Civil  Aviation
 iad  told  him  in  this  letter  that  the
 sovernment  could  not  assist  him  in
 hat  matter  and  he  added—

 “Normally,  it  is  expected  that
 before  one  selects  a  particular
 career,  he  weighs  the  pros  and
 cons  of  it.”

 Coming  from  the
 f  Civil  Aviation,  who  should  have
 relcomed  the  ided@®of  our  young  men
 iking  recourse  to  commercial  pilot
 ‘alning,  this  letter  is  very  significant.
 his  shows  how  the  Government
 2ems  to  have  thought  that  after  all
 us  isnot  amatter  about  which  serloug
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 Director-General
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 attention  ought  to  be  given.  That
 same  attitude  has  persisted,  and  that
 is  why  in  spite  of  the  need  for  expan-
 sion  of  air  services,  we  are  not  pro-
 ceeding  in  the  manner  that  we  ought
 to.  Because.  if  we  realise  the  need
 tor  their  expansion,  then  we  could
 have  found  ways  and  means  not  only
 to  give  an  assurance  against  retrench-
 ment  but  also  to  give  an  assurance
 that  there  would  be  an  extension  of
 employment,  there  would  be  an  exten-
 sion  of  opportunities  for  training  as
 commercial  pilots  in  this

 rigor  de
 But,
 The

 hon,  Minister  has  also  tried  to  have  a
 sort  of  condemnation  of  our  attitude
 by  pointing  out  that  we  have  a  horror
 of  such  names  as  the  name  of  Tata  for
 example.  He  paid  a  very  handsome
 tribute  to  Mr,  J.  R.  D.  Tata,  I  do  not
 know  whether  Mr.  J.  R.  0,  Tata  deserv-
 ed  that  tribute  or  not.  I  do  not  know
 him  from  Adam.  But,  as  far  as  we
 are  concerned  we  take  an  impersonal
 attitude,  whether  it  is  Tata  or  Birla
 or  Scindia  or  Dalmia  or  whoever  else
 it  may  be,  because  we  happen  to  have
 an  ideology  that  lends  an  imperson-
 ality  to  our  approach  to  these  pro-
 blems.  Fortunately  for  the  hon,  Min-
 ister  he  is  blissfully  ignorant  of  our
 ideology  and  so  he  says  that  when-
 ever  we  refer  to  these  people  we
 refer  to  them  personally.  When  we
 are  presented  with  all  sortg  of
 encomiums  to  these  captaing  of
 industry.  I  am  afraid,  we  cannot  quite
 accept  them  at  their  face  value.  We
 are  told  about  their  valuable  experi-
 ence  as  leaders  of  industry  but  we
 know  the  value  of  their  experience. It  seems  as  if  this  business  of  air
 operations  is  the  ground  on  which
 these  people  could  thrive  by  wage- cuts  and  retrenchment  on  one  hand
 and  Goverment  subsidy  on  the  other.

 So,  the  less  said  about  the  ex-
 perience  of  these  wonderful  people, the  better  for  everybody  concerned. I  would  say,  of  course,  there  are

 among  our  employers  a  cerain  num-
 ber  of  good  people.  They  have  the
 experience.  they  have  experience  of
 administration  but  when  the  industry is  essentially  a  collective  enterprise and  you  want  a  team  of  technical  and

 non-technical  people  operating  to
 gether,  and  if  we  get  the  real  spirit

 functioning  in  that  atmosphere,  then
 and  then  alone  shall  we  have  a  kind
 of  air  system  in  this  country  which
 we  desire.

 In  regard  to  these  companies,  these
 bigwigs  of  industry  who  are  going  te
 get  a  fairer  deal  than  perhaps  they deserve,  attention  was  drawn  by  an

 hon.  Member  yesterday  to
 Calcutta  weekly  published  in  Bangali which  printed  a  photostat  copy  of  a most  disturbing  document.  I  am  teld
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 [Shri  H.  N.  Mukerjee]
 the  document  has

 already
 been  passed

 on  to  the  Minister.  s  particular
 company  which  is  one  of  the  biggest
 private  concerns  in  this  country  has
 ‘produced  two  invoices’  in  respect  of
 goods  purchased  from  an  American
 company.  One  of  the  invoices  was
 meant  for  payment  to  the  American
 company  and  the  other  concocted
 invoice  in  which  the  amount  shown
 was  double  the  original  was  for  sub-
 mission  to  the  Government,  the  idea
 being  to  get  from  the  Government  200

 dollars  in  place  of  00  dollars.  Now,
 Wwe  cannot  vouch  for  the  absolute
 accuracy  of  this,  but  this  sort  of
 photostatic  copy  of  a  document  which
 on  the  face  of  it  seems  to  be  genuine
 is  very  disturbing.

 These  are  the  people  who  run  our
 industries,  who  try  to  claim  all  credit
 for  whatever  industrial  development

 has  been  achieved  in  this  country  and
 they  are  the  people  who  are  coming
 forward  to  have  a  lion’s  share  of  the
 compensation  which  is  now  going  to
 be  offered  to  the  owners  of  the  air

 _operating  systems.
 Now,  as  far  as  our  position  is  con-

 cerned,  it  has  been  made  clear  on  80
 many  occasions.  We  have  said  that.
 the  basis  of  compensation  should  have

 been  changed.  Only  a  few  moments
 ago  my  hon.  friend  Mr.  Nambiar
 referred  to  it  and  I  need  not  repeat
 it.  But  this  is  a  matter  to  which
 Government  should  give  more  of  its
 attention.  I  do  not  think  we  have
 had  the  last  of  legislation  in  regard  to
 air  companies,  Possibly,  something more  would  have  to  be  done  in  the
 not  very  distant  future  and  I  want

 Government  to  take  note  of  these
 circumstances.

 I  want  also  to  refer  to  certain
 matters  which  I  consider  to  be  of
 very  great  importance  and  in  this
 regard  we  have  got  a  lot  of  assistance
 from  those  workers  who  have  technil-
 cal  qualifications  for  the  job  and  who
 have  offered  the  Government  certain

 suggestions  in  regard  to  the  manner
 in  which  we  can  run  our  industry much  better,  much  more  efficiently.
 For  example,  there  is  a  heavy  drain
 on  our  industry  by  reliance  on
 foreign  supplies  of  fuel,  oil  and  spare
 parts  at  very  high  prices.  Govern-
 ment  should  make  courageous
 attempts  to  obtain  supplies  of  these
 things  at  more  reasonable  rates.  Now
 we  are  told  that  prices  which  prevail
 in  Australia,  the  prices  which  are
 offered  there,  are  lower  than  the
 prices  which  are  offered  here.  Now,

 Government  should  go
 matter  very  carefully,
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 As  far  as  fuel  and  oil  is  concerned,
 the  calculation  of  the  Air  Transport
 Enquiry  Committee  was  that  of  the

 total  cost  about  37  to  40  per  cent.  was
 covered  by  fuel  and  oil  expenses—
 actually  it  is  more,  So,  it  means
 super  profit  for  those  foreign  concerns
 like  Burmah  Shell,  Standard  Vacuum
 and  Caltex.  Now,  in  regard  to  this  we
 get  certain  facts  supplied  publicly
 into  which  I  am  sure  Government
 ought  to  make  a  proper  investigation.

 Now,  as  far  as  fabrication  of  spares
 is  concerned,  we  have  got  our  own
 Hindustan  Aircraft  where  the  possi-
 bility  of  manufacturing  sufficient
 spares  for  our  requirements  can
 easily  be  imvestigated.  Now.  we  find
 that  during  the  last  four  years—this
 is  the  information  we  get—there  have
 been  five  increases  in  the  rates  of
 aviation  fuel,  while  fuel  is  being
 supplied  to  Australia  at  a  price  35  to
 37  per  cent.  lower  than  the  prices
 charged  to  us.  But  we  do  not  raise
 our  voice  against  it.  We  are  told  also
 that  the  oil  companies  fix  the  rates  in
 close  consultation  with  the  Ministry
 of  Works,  Mines  and  Power—that  is
 the  old  Ministry.  Anyhow,  Govern-
 ment  may  be  consulted  before  the
 prices  are  fixed,  but  we  should  see  to
 it  that  in  the  fixation  of  prices  the
 Australians  do  not  get  a  better  deal.

 We  should  see  to  it  also  that  other
 sources  of  supply  of  oil  and  fuel  are
 tapped.  For  example,  it  was  reported
 in  the  Free  Press  Journal  of
 the  llth  of  February  this
 year  that  Western  European  countries
 like  Italy  for  example  were  getting
 fuel  and  oi]  at  cheaper  rates  from
 elsewhere,  from  the  USSR.  from
 Rumania.  Now,  I  want  Government
 to  find  out  more  about  these  things.

 In  regard  to  spare  parts,  possibly
 our  own  factories  can  be  employed
 for  the  purpose  of  manufacturing
 some  of  these  spares.  In  regard  to
 new  equipment  also  our  dependence
 on  foreign  monopolists  should  5०
 continue.  There  again,  we  5९९  that
 from  time  to  time.  aircraft  is  offered
 in  the  market  which  is  cheaper  for
 us  to  buy  and  we  should  investigate
 possibilities  in  this  direction.

 In  regard  to  insurance  we  find  that
 this  item.  the  high  =  insurance

 tremium.  amounts  to  seven  and  a
 alf  per  cent.  to  nine  and  a  half  per

 cent.  of  the  total  cost  of  airframes
 and  aero  engines.  This  insurance  is
 handled  by  British  interests  through
 the  intermediary  of  Indian  insurance
 companies.  If  Government  takes
 over  this  industry,  Government  can
 also  consider  the  desirability  of  tak-
 ing  over  the  insurance  aspect  of  the
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 matter.  In  regard  to  these  matters
 there  is  a  lot  of  room  for  economy.

 I  come  now  to  expansion,  By
 means  of  expansion  we  can  _  reduce
 fares,  we  can  open  new  branches,  we
 ean  utilise  air  fields  which  were  con-
 structed  during  the  last  war  and  we
 can  set  up  air  travel  facilities
 between  places  like  Delhi  and

 Agra, laces  more  or  less  not  very  rem
 rom  each  other,  and  as  a  result  of  it

 we  shall  be  in  a  position  to  reduce
 fares.  I

 say
 this  because  the  Air

 Transport  Enquiry  Committee  had
 reported  that  when  the  night  Viking
 service  on  the  Delhi-Bombay  route
 was  introduced  in  March.  950  on  a
 reduced  fare,  then  the  day  services
 were  not  affected  at  all.  That  is  to

 ‘Bay,  we  get  an  expansion  of  the
 travel  facilities  in  our  country  and
 at  the  same  time  we  get  a  decrease  in
 the  cost  of  running  our  airways
 system.

 Then  again  we  have  to  fight  against the  inroad  of  foreign  airlines  to  which
 reference  was  made  by  my  _  hon.
 friend  Mr.  Basu.  In  regard  to  this
 also  the  Air  Transport  Enquiry  Com-
 mittee  Report  has  made  certain
 observations  at  page  60,  paragraph 305,  Before  that  Committee  Mr.
 Tata,  evidently  the  same  Mr.  Tata  0
 whom  the  hon.  Minister  paid  com-
 Pliments  yesterday,  made  certain
 observations  against  these  foreign
 Operators.  He  said  that  foreign
 operators  were  taking  away  a  good
 proportion  of  the  traffic  which.  legiti-
 mately  belonged  to  Air  India  Inter-
 national,

 So,  we  require  new  equipment.  we
 require  new  schemes  of  expansion,
 ind  there  is  scope  for  expansion.  For
 xample,  we  can  try  to  economise  by
 loing  away  with  the  system  by  which
 ill  sorts  of  agencies,  intermediary
 yusiness  establishments  who  book
 eats,  unnecessarily  take  away  a  lot
 if  money  from  Government  coffers.

 Above  all  I  would  say  In  conclusion
 hat  we  need  to  enlist  the  workers’
 ooperation.  Actually  this  is  a  matter
 n  which  the  hon.  Minister  himself
 ave  a  very  unequivocal  assurance
 rhich  I  hope  will  be  implemented.  I
 ras  rather  disturbed  to  hear  from
 ie  hon,  Minister  that  as  far  as  Civil
 viation  employees  are  concerned  the
 ‘ganisation  ‘setup  is  perhaps  not  re-
 resentative  of  the  real  Trade  Union
 iterests  of  the  workers  concerned.  I
 ad  occasion  on  an  earlier  day  to
 rint  out  a  very  remarkable  fact,
 amely  that  the  C.A.D.  employees ive  come  together  in  a  Union  which
 almost  a  bundred  per  cent.  Union;
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 it  is  a  Union  which  has  amongst  its
 office-bearers  not  one  person  who  is
 an  outsider.  I  said  also  at  that  time
 that  for  some  reason  which  we  cannot
 fathom—becaus  if  we  say  something,
 we  shall  be  accused  of  imputing
 motives  to  the  Ministry—the  hon.
 Minister  does  not  like  them,  perhaps
 because  he  does  not  like  the  look  of
 the  people  who  are  the  office-bearers.

 So,  here  is  an  attempt  by  the  working
 people  to  come  together.  They  are
 not  ordinary  working  people,  without
 professional  or  technical  qualifica-
 tions.  They  are  running  our  air
 services  in  a  manner  which  is  80
 efficient  that  everybody,  the  hon.  Min-
 ister  including.  paid  them  rich  com-

 pliments.
 a

 have  got  together  in
 a  Union  which  is  hundred  per  cent:
 they  are  running  it  on  their  own.
 They  are  coming  forward  to  supply
 facts.  They  look  upon  their  labour  as

 a  matter  of  heroism.  as  a  matter  of
 dignity,  as  a  matter  of  national  ser-
 vice.  Enlist  their  cooperation.  If  you
 do  not  succeed  in  enlisting  the  co-
 operation  of  these  people,  all  this  talk

 about  nationalisation  is  moonshine
 and  nonsense,  it  is  so  much  abraca-
 dabra.

 That  is  why  if  nationalisation  is
 really  and  truly  to  be  a  success,  if
 nationalisation  of  the  air  services
 which  the  hon,  Minister  is  bringing
 about  is  to  be  in  the  common  interest
 of  the  country,  then  he  has  to  behave
 very  differently  from  the  way  he  has
 done  as  far  as  the  passage  of  this
 legislation  is  concerned,  I  would  say
 in  conclusion  that  it  is  incumbent
 upon  the  Government.  if  it  is  at  all
 serious  about  nationalisation,  to  enlist
 the  cooperation  of  the  workers  and
 if  that  is  done,  then  the  hon.  Minister
 will  find  that  there  is  tremendous
 scope  for  the  expansion  of  our  air
 services  and  if  we  have  that  expan-
 sion  then  we  can  run  our  services
 cheaply  and  efficiently  and  we  can
 stand  up  to  the  foreign  competitors
 ang  can  tell  them  that

 7
 have  no

 business  as  far  as  our  air  services
 are  concerned  and  they  cannot  butt

 in,  We  can  also  try  to  be  as  independ-
 ent  as  we  can  of  the  stranglehold
 which  is  represented  by  the  control
 of  Burmah-Shell,  Standard  Vacuum
 and  Caltex  and  their  tribe  about
 whose  doings  we  have  too  much  ex-
 perience  so  far.

 Mr.  Depnty-Speaker:  Mr.  Laksh-
 mayya,  I  will  call  those  who  have
 not  taken  part  in  the  earlier  stages.

 Shri  Sdrangadhar  Das:  I  have  not
 taken  any  part  at  all.

 Mr.  Deputy-Spealer:  Three  minutes
 each.
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 Shri  Lakshmayya  (Anantapur):
 Sir,  I  thank  you  very  much  for  the
 opportunity  given  to  me  at  the  fag  end
 of  the  debate  when  the  Bill  is  about  to
 be  passed  in  a  few  minutes.  At  the  out-
 set  let  me  heartily  congratulate  the
 hon,  the  Communications  Minister  for
 the  great  venture  undertaken  |  in
 bringing  forward  a  Bill  of  such  vital
 and  strategic  importance  and  for  see-
 ing  to  its  passage,  This  air  transport
 is  one  of  the  youngest  industries  in
 our  country  and  it  has  come  to  occupy a  very  prominent  place  in  the  politi-
 cal  and  economic  life  of  our  country. It  also  forms  a  second  line  of  defence.
 Though  the  beginning  of  its  history

 can  be  traced  back  to  1930-32,  it  has
 seen  glorious  days  and  the  boom
 period  just  after  the  termination  of
 the  Second  World  War.  Rise  and  fall
 would  follow  in  succession  in  the
 natural  course  of  events,  After  see-
 ing  this  boom  period,  again  this  in-
 dustry  has  come  to  reach  a  critical
 stage.  Though  the  Government  has
 actively  aided  with  finance  and  sub-
 sidy  and  by  several  other  ways,  un-
 fortunately  it  could  not  stand  firmly and  it  came  to  8  stage  of  crisis,  Now
 the  Government  has  rightly  come  to the  rescue  of  this  industry.  The
 Planning  Commission  examined  this
 Question,  they  determined  ang  decid- ed  that  this  should  be  taken  over  by Government,

 Cc
 The  Bill  seeks  to  establish  two

 Orporations,  one  for  internal  ang  the other  for  international  services.  One is  to  be  called  Air-India  International and  the  other  Indian  Airlines.  These
 two  Corporations  should  work  side  by side  with  probably  one  or  two  Chair- men  as  they  like  and  with  a  certain number  of  members  appointed  by  the Central  Government.  hope  these two  Corporations  now  proposed  to  be established  will  march  ahead  and  run this  industry  successfully,  economical- ly.  cheaply  and  to  the  public  interest.

 Now,  the  question  is  whether  it should  be  run  as  a  business  concern or  as  a  public  utility  service.  There
 was  much  controversy  over  that.
 Later  on,  it  was  decided  that  it  should be  run  as  a  business  concern.  It  does
 not  mean  that  it  should  not  be  a  pub- lic  utility  service.  It  is  already  there. All  that  the  Government  go  and  have
 been  doing  is  for  publie  utility.  But if  it  is  taken  and  run  ag  ia  publie
 utility  service  I  fear  the  taxpayer's
 money  will  be  squandered  away  and
 there  would  be  no  end  for  this.  That
 is  why  in  the  Bill,  it  is  provided  that
 it-should  be  run  on  a  business  princi-
 ple.  These  air  services  should  be  rum
 on  an  economic  basis,

 Our  country  fs  ideally  sufted  for
 civil  aviation  by  its  vast  expanse  and
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 virgin  resources.  and  on  account  of
 fair  and  good  weather,  throughout
 the  year  this  business  may  flourish
 well.  The  planes  can  fly  day  and
 night  except  in  a  very  few  months
 when  there  is  the  monsoon,  I  am
 sure  it'  will  thrive  very  well  and
 majntain  a  high  level  of  standard.
 During  the  periog  of  floods  and  alse
 during  evacuation  time  our  air  ser-
 vices  have  gone  very  good  and  useful
 work,  They  have  established  a  very
 high  reputation.  I  hope  this  industry
 under  this  new  enterprise  will  flourish
 well  and  maintain  the  same  very  high
 reputation  as  it  has  already  proved  im
 the  case  of  ihternational  services.

 The  controversy  was  over  twe
 things:  one  was  in  regard  to  the
 scheme  of  compensation  and  the  other
 was  whether  there  should  be  one  Cor-
 poration  or  two  Corporations.  The
 point  made  in  favour  of’  one  Corpora-
 tion  wag  that  the  existence  of  twe
 Corporations  would  duplicate  over-

 ‘head  charges  and  would  result  im
 extrava

 gant
 expenditure  and  ineffici-

 ency,  Now  it  has  been  decideq  that
 there  should  be  two  Corporations.
 The  hon,  Minister  of  Communications
 was  king  enough  to  assure  us  that  it
 would  begin  with  two  Corporations
 but  later  on,  after  they  are  found  te
 be  working  satisfactorily,  they  can  be
 merged  into  one  at  any  time  in  future.
 This  is  an  appreciable  thing,  We
 have  followed  the  example  of  U.K.,
 Australia  ang  other  foreign  countries
 where  there  are  at  present  two  or
 three  Corporations,  the  number
 being  reduceq  subsequently.

 With  regard  to  compensation  alse
 there  was  much  controversy,  Later
 on  our  hon.  friend  Mr,  Chatterjee
 came  to  the  rescue  of  the  share-
 holders  ang  really  the  whole  House
 must  be  thankful  to  him,  including
 the  hon,  Minister  for  his  valuable
 suggestion.  A  new  clause  has  beer
 addeq  now  ang  I  hope  by  the  pro-
 visions  of  this  clause  all  the  ordinary
 shareholders  will  get  fair  compensa-
 tion  for  the  shares  they  have  invest-
 ed.  Most  of  the  ordinary  share-
 holders  come  from  the  poor.  classes
 anq  they  have  investeq  the  amounts
 by  thei,  hard  earnings  with  the  hope
 that  they  would  get  some  profit  from
 it.  Whatever  it  may  be.  we  are  only

 PR
 xious  about  the  ordinary  share-

 holders,  I  hope  and  trust  that  they
 will  get  their  que  share  in  the  scheme
 of  compensation  newly  proposed.

 T  again  heartily  congratulate  the
 hon,  Communications  Minister  for
 Le  forward  this  important  ané,
 useful  Bil  with  courage  ang  caution
 and  for  getting  it  passed  without  any



 6129  Air  Corporations  Bill

 obstacle  or  hurdle  as  we  find  to-day.
 I  wish  the  best  of  luck  to  this  indus-
 try  ang  also  glorious  success  for
 these  services,  I  hope  that  they  will
 maintain  a  very  gooq  reputation  and
 that  the  industry  will  prosper  well  as
 a  business  concern  as  well  as  a  public
 utility  service.

 Shri  Bansal:  On  a  point  of  order,
 Sir.  I  have  been  noticing  that  spea-
 kers  after  speakers,  after  firing  off
 their.speeches,  run  away  from  the
 House  without  listening  to  the  persons
 who  speak  immediately  after  them.  I
 understand  that  the  normal  practice
 both  in  the  House  of  Commons  and  in
 this  House  is  that  at  least  the  Mem
 ber  who  has  spoken  should  listen  to
 what  the  next  Member  says.  This
 will  be  courteous  to  the  House.  I  want
 your  ruling  on  this  point.

 ‘Mr.  Deputy-Speaker:  I  have  been
 repeatedly  saying  that  hon,  Members
 owe  to  themselves  and  to  the  House
 also  that  those  who  are  anxious  to
 speak  must  hear  the  reply  at  least.  I
 even  threatened  to  take  some  steps.  I
 am  at  a  loss  to  see  how  I  can  control
 this  except  by  appealing  to  them.

 Shri  Venkataraman  (Tanjore):  Do
 not  call  them  again.

 Mr.  Deputy-Speaker:  If  the  House
 agrees,  I  will  note  down  the  names  of
 all  those  who  speak  and  go  away  and
 will  not  give  them  a  chance  for  two  or
 three  occasions.  If  the’  House  agrees
 I  have  no  objection  to  do  this..  I  shall
 consult  the  party  leaders  and  when  we
 meet  again  in  the  next  session,  I  shall
 pursue  this  practice.

 Shri  Gadgil:  I  hope  it  will  not  be
 too  rigorously  followed.

 Mr.  Deputy-Speaker:  It  is  wrong.  I
 fee]  it  is  an  insult  to  the  House.  If  hon.
 Members  in  extraordinary  circumstan-
 ces  have  to  be  unavoidably  absent
 they  can’  leave  a  word  with  the
 Speaker.  If  hon.  Members  cannot  catch
 hold  of  the  Chair's  eye,  they  can  catch
 hold  of  the  ear.  It  is  not  merely
 haranguing..  They  must  hear  what

 others  say.  Others  cannot  address
 empty  benches.

 I  find  some  hon.  Members  are  anxi-
 ous  to  speak,  I  will  call  Mr.  Thakur-
 das  Bhargava  first.  Hon.  Members
 will  restrict  thelr  speeches  to  three
 minutes.

 पंडित  ठाकुर  दास  भाषा,  (गुड़गांव)  :

 जनाब  डिप्टी  स्पीकर  साहब,  में  आपका  बहुत

 मदार  हूं  और  में!  तीन  मिनट  से  ज्यादा
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 लूंगा  भी  नहीं  ।  में  गवर्नमेंट  को और  आनरेबल
 मिनिस्टर  साहब  को  मुबारकबाद  देता  हूं
 कि  उन्होंने  एक  ऐसी  खूबसूरत  आरगनाइज़ेशन

 पैदा  की  है  जिससे  कि  हम  को  उम्मीद  हैं
 कि  न  सिर्फ़  इस  सारे  हाउस  के  अन्दर  बल्कि

 सारे  देश  में  बड़ा  इतमीनान  होगा  t

 Mr.  Deputy-Speaker:  I  am  calling
 also  Mr.  Sarangadhar  Das,

 पंडित  ठाक्र  दास  भाग  :  में  साथ  ही

 यह  अर्ज़  करना  चाहता  हूं  कि  जो  क्रिटीसिज्म

 अभी  हमारे  अपोज़ीशन  के  लीडर  साहब
 ने  की  है,  वह  वाजिब  और  माकूल  नहीं  है  '

 चन्द  ही  रोज़  हुए  हमारे  श्री  बुरागोहिन  ने

 फ़ीगर्स  दी  थीं  कि  आस्ट्रेलिया  के  मुकाबले
 में  हमको  तेल  महंगा  नहीं  मिलता  है  ।  में

 यह  अर्ज  करना  चाहता  हूं  कि  यह  हमारी
 बदक़िस्मती  है  कि  इतना  खुबसूरत  नक़शा

 इस  देश  में  पैदा  हुआ,  लोगों  को  बड़ी  खुशी
 हुई,  लेकिन  उस  सुन्दर  नकद  में  एक  काला

 टीका  अब  भी  रह  गया  और  बहू  काला  टीका

 शायद  इसलिए  रक्खा  गया  हैं  कि  इसको
 नज़र  न  छग  जाय  |  में  अदब  से  अर्ज  करना

 चाहता  हूं  कि  मेंने  उसको  हटाने  के  लिए

 पूरी  कोशिश  की  और  में  अब  भी  उन  बेचारे
 छोटे  शेयर  होल्डर्स  का  केस  आनरेबुल  मिनिस्टर

 साहब, की  खिदमत  में  रखना  चाहता  हूं  और
 उनके  लिए  हमारे  एन०  सी०  चटर्जी  और

 गाडगिल  साहब  ने  ला  मिनिस्ट्री  से मिलकर

 इस  बात  की  कोशिश  की  कि  किसी  तरह  से

 उन  आडिनरी  शेयर  होल्डर्स  का  भला  हो  सके

 और  बहु  किसी  हद  तक  शासन  इसमें  कामयाब

 भी  हुए  हैं,  आज  सारा  देश  इस  आपके  आर-

 गंनाइज़ेशन  के  1...  से  खुश  है,  लेकिन  यह
 बड़े  दुःख  और  अफ़सोस  की  बात  है  कि  जो

 आडि नरी  शेयर  होल्डर्स  हें  उनको  बड़ी
 तकलीफ़  है  और  चाहिए  यह  था  कि  आज

 जब  क़रीब  दस  करोड  शाये  की  लागत
 का  माल  आपको  पांच  करोड़  भें  मिलने  जा
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 [  पंडित  ठाकर  दास  भार्गव  ]

 [  (हा  है,  तो  हमें  यह  देखना  चाहिये  था  कि

 वह  छोटे  देयर  होल्डर्स  जिनकी  तादाद

 कई  हज़ार  बतलायी  जाती  है--भारत  एयरवेज
 में  सारे  कम्पनियों  के  दायर  होल्डरों  को  मिला

 कर  उनसे  दुगनी  तादाद  है--उनको  कुछ
 रिलीफ़  दिया  जाता।  इस  उनकी  अर्जी  में  दर्जे

 है  कि  उनके  साथ  इंसाफ़  नहीं  हुआ,  क्योंकि

 उनके  दो  स्काई  मास्टर  की  कीमत  आज

 पचास  लाख  रुपये  बतलायी  जाती  है  और

 उनको  मिलेगा  ७'/,  लाख  ।  अगर  उनको

 पांच  लाख  रुपये  की  और  रिलीफ़  दी  जाती,

 तो  वह  बेचारे  भी  इस  खुशी  में  शामिल  हो
 जाते।  में  अदब  से  अर्ज़  करूंगा  कि  अब  भी  वक्‍त

 नहीं  गया  है  कि  आनरेबल  मिनिस्टर  इस

 तरफ़  ध्यान  दें  और  हर  आडिनरी  शेयर

 होल्डर  को  कम  भज  कम  पचास  परसेंट  पेड

 अप  कैपिटल  दे  दें  जहां  तक  प्रेस  शेयर

 होल्ड सें  का  ताल्लुक़  है,  मुझे  उस  सम्बन्ध

 में  कुछ  नहीं  कहना  है  1  लेकिन  में  आडि नरी

 दायर  होल्डर्स  के  बारे  में  ज़रूर  आपकी  तवज्जह
 दिलाऊंगा  ताकि  उनको  भी  इसमें  कुछ  इंसेंटिव

 रहे,  गरीब  आदमी  भी  समझें  कि  हमने  इस

 कंस  में  कुछ  दिया  है  और  अगर  वह  उस

 कंसर्न  के  मालिक  न  रहें,  तो  कम  से  कम

 उनको  नुक़सान  पचास  परसेंट  से  ज़्यादा  तो

 न  हो  ।  इस  वक्‍त  जो  बहू  लोग  सैक्रीफ़ाइस

 करते  हैं,  वह  दूसरे  लोगों  के  मुकाबले  में  बहुत
 ज्यादा  हैं  और  यह  बहुत  मुनासिब  और

 माकूल  चीज़  होगी  अगर  उन  आडि नरी  शेयर

 होल्डर्स  के  साथ  जितना  इंसाफ़  मुमकिन  हो

 बहू  किया  जाय  |  आखिर  दौरा  की  पोटेनशक्क

 क्रि मत  का  ठीक  अन्दाज़ा  हो  ही  नहीं

 सकती  ।

 Shri  Tulsidas:  I  did  not  want  to  say
 much  but  at  the  time  of  introducing
 this  Bill  and  even  after  the  second
 reading,  there  have  been  certain  re-
 marks  made  by  my  friends  to  my  right
 to  the  effect  that  the  industry  or  the
 people  who  are  managing  this  industry

 bave  not  been  able  to  play  their  part
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 properly.  They  must  remember  that
 this  industry  was  started  only  six
 years  ago  and  it  had  to  undergo  seve-
 ral  handicaps  and  difficulties.  I  per-
 sonally  believe  and  everybody  knows
 that  this  airline  industry  was  con-
 tinuously  struggling  against  the  ad-
 verse  circumstances  which  was  mostly
 created  by  the  Air  Licensing  Trans-
 port  Board.  I  am  sorry  to  say  that
 because  they  issued  licences  indiscri-
 minately  to  different  companies,  those
 companies  would  not  work  economi-
 cally.  The  Licensing  Board  when
 giving  licences  should  have  seen  that
 the  companies  to  which  licences  were
 given  function  economically.

 With  regard  to  the  record  of  these
 air  services.  the  Rajadhyaksha  Com-
 mittee  have  said  as  follows.  With
 vour  permission  I  am  quoting  the  re-
 levant  portion.

 -
 “Record  of  Private  Air  Com-

 panies—The  private  air  com-
 panies  have,  in  our  opinion,  not
 done  so  badly  as  to  require  a  dras-
 tie  change  of  system.  Their  opera- tional  efficiency  has  been  uniform-
 ly  good.  An  _  outstanding  exam-
 ple  of  operational  and  business
 efficiency,  under  a  system  of  pri- vate  management,  is  afforded  by Air-India  International  which  in
 the  second  year  of  its  operation
 has,  we  understand,  been  able  to
 break  even  and  show  a  small  pro-

 fat.”  eI

 I  do  not  want  to  go  further  into  this
 matter  but  the  Rajadhyaksha  Com-
 mittee  has  gone  into  this  and  has
 shown  that  the  industry  as  a  whole

 was  working  efficiently.

 Then  there  is  the  question  of  sub-
 sidy.  I  would  like  to  point  out  that
 with  regard  to  subsidy,  Government
 have  derived  more  income  from  the
 airlines.  I  would  like  to  give  the
 various  items  which  have  benefited  the
 coffers  of  the  Government.  The  Gov-
 ernment  have  been  receiving  money
 by  way  of  landing  fees,  parking  and
 housing  fees  and  petrol  taxation  alone
 has  given  Rs,  1,20,00,000  a  year.  In-
 come  from  landing  fees  alone  for  the
 previous  year  amounted  to  about  Rs.
 57  lakhs.  The  subsidy  is  very  insigni-
 ficant  compared  to  the  revenues  which
 Government  get.

 I  would  like  to  come  to  the  question
 of  these  Air  Corporations.  I  would
 like  the  hon.  Minister  to  bear  in  mind
 that  the  Air  Corporations  which  are



 6133  Air  Corporations  Bill

 mow  coming  into  being  should  be  run
 on  a  proper  nasis.  The  Rajadhya-
 ksha  Report  said:

 “It  is  obviously  essential  that  if
 the  Air  Transport  Industry  is  to
 be  efficient,  there  should  be  flexi-
 bility  of  management.  Personal
 initiative  and  responsibility  involv-
 ing  quick  decisions  in  the  admini-
 strative,  operational  and  engineer-
 ing  organisations  is  called  for  to
 an  extreme  degree,  as  more  opera-
 tional  and  technical  emergencies
 are  encountered  in  air  transport
 than  in  any  other  field  of  enter-
 prise.”

 It  goes  on  and  says  that  with  regard
 to  state  enterprise.  it  is  difficult  to

 ‘run  in  the  same  manner  as  that  of
 private  enterprise.  We  have  accept-
 ed  the  principle  under  clause  9  that
 these  Corporations  will  be  run  on
 business  lines  but  I  do  not  know  how
 this  will  be  effected  by  the  overriding
 control  of  the  Government  by  way  of
 different  Committees  which  have  been
 appointed.  I  do  not  know  how  far
 these  Committees  will  be  able  to  ad-
 vise  the  Corporations.  In  my  opinion,
 it  is  more  or  less  a  dictation  than  an
 advice.  I  would  urge  upon  the  Minis-
 ter  that  if  these  Corporations  are  to
 succeed.  they  should  see  that  these  are
 run  without  much  interference  and
 they  must  have  all  the  powers  of  de-
 ciding  what  to  do  with  regard  to  the
 working  of  this  industry.  That  is  a
 point  which  I  would  very  =  strongly
 urge  upon  the  hon.  Minister.  Govern-
 ment  should  not  create  a  body  where
 day-to-day  interference  will  come  from
 Government.

 Shri  Sarangadhar  Das:  Sir,  I  thank
 you  for  the  opportunity  which  you
 have  given  me  to  speak  on  this  sub-
 ject.  Though  I  welcome  this  measure
 of  nationalisation.  I  am  afraid  I  cannot.
 give  any  encomiums  to  the  hon.  Minis-
 ter  who  has  brought  this  Bill.  My
 reasons  are,  first,  whether  there  should
 be  two  Corporations  or  one  Corpora-
 tion.  This  has  been  discussed  thor-
 oughly  in  the  Select  Committee  as
 well  as  here.  I  only  want  to  point
 out  one  thing.  It  is  claimed  by  the
 Minister  and  it  Is  admitted  by  every
 one  that  the  Air  India  International
 has  been  running  very  efficiently  and
 giving  a  Uttle  profit,  giving  service  to
 the  passengers,  mostly  foreigners,  and
 that  outsiders  also  are  full  of  praise
 for  the  Air  India  International.  I
 would  suggest  to  the  Minister,  although
 it  has  now  been  decided  te  have  two
 Corporations,  to  see  to  this  point  that
 that  efficiency  and  that  standard  of
 service  for  which  we  all  praise  the
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 Tatas,  should  be  combined  with  the  in-
 ternal  services  so  that  the  people  run-
 ning  the  internal  services  may  have
 the  advantage  of  the  experience  of
 the  Tatas.  That,  I  think,  has  been
 lost  sight  of.

 As  far  as  compensation  is  concerned.
 in  his  zeal  to  compensate  the  com-
 panies,  although  they  have  been  run-
 ning  at  a  loss—most  of  them—and
 were  able  to  run  only  with  the  sub-
 sidy,  without  which  they  would  not
 have  been  able  to  run,  though  he  is
 solicitous  of  their  welfare,  he  should

 -also  look  to  the  interests  of  the  tax-
 payer.  It  is  no  use  paying  compensa-
 tion  which  is  out  of  all  proportion  to
 the  value  of  the  assets.  Therefore,
 I  again  urge  that  compensation  should
 have  been  on  the  basis  of  the  value  of
 the  shares  on  a  certain  date  before
 the  announcement  was  made,  In  this
 case,  I  am  not  able  to  see  eye  to  eye
 with  the  Minister  for  the  reason  that
 the  taxpayers’  interests  are  being  ab-
 solutely  thrown  overboard.

 Then,  there  is  the  question  of  as-
 sociating  the  representatives  of  labour
 at  all  levels  of  the  corporations,  The
 Minister  who  was  in  charge  of  labour
 at  one  time  was  always  saying  that
 labour  should  be  given  a  fair  deal
 and  he  had  been  trying  with  all  kinds
 of  legislation  to  give  that  fair  deal.

 Shri  B,  S.  Murthy:  Including  profit
 sharing.

 Shri  Sarangadhar  Das:  But,  now
 when  a  new  industry  is  being  nationa-
 lised,  I  am  afraid  he  is  absolutely
 throwing  overboard  the  ideas  that  he
 had  as  a  Minister  for  Labour.  From
 this  I  conclude  that  our  Ministers,
 our  Government,  say  a  lot  of  fine
 things  but  when  it  comes  to  brass
 tacks,  they  get  frightened  that  some-
 thing  is  going  to  happen,  that  labour
 is  going  to  destroy  this  Corporation
 and  all  that.  I  want  to  point  out
 the  way  in  which  labour  co-operated
 with  the  British  Government  at  the
 time  of  the  war,  in  changing  the  peace
 production  to  war  production.  Their
 full  co-operation  was  obtained  be-
 cause  the  Government,  since  the
 second  decade  of  this  century,  had
 trust  in  labour,  They  trusted  lab-
 our  and  that  is  why  labour  fully  co-
 operated  in  the  war  efforts  and  a  good
 deal  of  the  success  and  victory  of  the
 British  in  the  war  was  due  to  the  co-
 operation  of  labour.  For  the  future
 guidance  of  the  Minister,  I  would  ask
 him  to  remember  this:  not  to  distrust
 labour.  whether  they  are  sponsored  by
 this  political  party  oor  that  political
 party.  As  soon  as  poasible,  the  re-
 presentation  of  labour  should  be  de-
 termined  by  a  secret  ballot.  After
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 [Sarangadhar  Das]
 all,  in  these  two  Corporations,  the  peo-
 ple  who  work,  the  labour  force,  are
 highly  skilled,  educated  people  and
 they  are  not  ignoramuses  to  be  huddl-
 ed  together  by  one  party  or  the  other.
 Representatives  of  labour  should  be
 associated:  at  all  levels.  The  Minis-
 ter  told  the  House  a  little  while  ago
 that  he  is  thinking  of  somebody  to  be
 a  member  of  the  Corporation,  who  has
 full  sympathy  with  labour,  that  is  to
 say,  an  outsider.  We  say,  one  who
 has  the  confidence  of  labour  and  45
 an  employee.  You  have  in  the
 amendment  that  was  adopted  in  the
 Select  Committee,  as  it  has  already
 heen  passed,  an  employee  who  is  ac-
 quainted  with  labour  matters.  The
 manager  of  the  Corporation,  whoever
 the  manager  is,  is  also  an  employee.
 He  is  handling  labour  and  __conse-
 quently  he  is  acquainted.  If  you
 have  an  employee  of  the  company
 who  has  the  confidence  of  labour.
 then,  there  would  be  no  objection.
 This  point,  I  hope,  the  hon.  Minister
 will  bear  in  mind  for  his  future  guid-
 ance,
 l  P.M.

 Then,  about  the  scales  of  pay,  “I
 have  here  a  large  sheet  giving  the
 scales  of  pay  in  the  several  com
 panies,  some  on  a  higher  scale,  some
 on  a  lower  scale.  When  they  are  all
 integrated,  what  will  have  to  be  their
 scales  of  pay?  To  my  mind,  the
 Air  India  have  a  uniform  scale  of
 pay  and  a  liberal  dearness  allowance.
 Although,  I  understand,  some  of  the
 increments  have  been  stopped,  for
 some  reason  or  other,  of  some  of  their
 employees,  lately.  That  should  be
 considered  as  a  scale  which  would  be
 satisfactory  to  all  the  workers.  Al-
 though  in  several  companies,  pilots
 and  some  grades  get  a  little  more
 than  the  Tatas,  the  Tatas  scale  is
 rather  uniform  all  the  way  through.  I
 wish  that  the  Minister  considers  that
 auestion.  from  that  point  of  view.  The
 salary  should  be  standardised  at  a

 level  which  will  be  satisfactory  to  all.
 Not  one  of  the  workers  should  feel
 that  he  has  lost  anything  by  this  in-
 tegration.

 Shri  Poeker  Saheb  (Ma‘appuram):
 Sir.  I  thank  you  very  much  for  giving
 me  this  opportunity  at  this  fag  end  of
 the  discuss  och  Anyhow,  I  have  only
 to  7  nfine

 mry  remarks  mainly  to  one
 poln'

 The  word  nationalisation  has  been
 freely  used  in  this  House  all  through
 this  discussion,  But,  when  I  look  at
 the  Bill,  I  do  not  find  that  word  there.
 When  I  look  into  the  facts,  there  Is
 no  nationalisation  at  all.  The  word

 8  MAY  953  Air  Corporations  Bill  6736

 nationalisation  to  be  used  with  refer-
 ence  to  this  Bill  is  a  misnomer.  |  say
 that  the  Government  ought  to  have
 taken  up  the  responsibility  of  running
 this  industry  themselves  instead  of
 ig

 ocr
 some  Corporations  which  are

 of  their  own  making  and  contributing
 everything  that  is  required  from  the
 Government  coffers.  Why  should
 they  fight  shy  of  that  responsibility
 which  they  should  have  taken?  Either
 they  should  have  left  it  to  private
 concerns  which  would  have  run  it.effi-
 ciently  or  if  they  felt  that  they  were
 not  able  to  run  it  efficiently,  they
 snould  have  ‘taken  the  responsibility
 upon  themselves.  Why  undergo  this
 farce  of  creating  two  Corporations  or
 one  Corporation,  whatever  it  may  be.
 and  throwing  the  responsibility  on
 them?  Are  not  Government  running
 the  Railways  themselves?  Are  the
 Railways  not  being  run  efficiently?  3
 should  think  that  Government  fight
 shy  in  this  case,  because,  as  I  am  told.
 some  Committee  has  reported  that  the
 red-tapism  of  the  Government  may
 stand  in  the  way  of  quick  decisions
 being  taken  and  so  on.  =I  think  that
 it  is  a  myth.  I  find  that  this  ques-
 tion  was  raised  in  the  Select  Com-
 mittee  by  some  of  my  hon.  fricuds
 with  whom  I  do  not  see  eye  to  eye  om
 fundamental  principles,  but  I  cannot
 but  agree  with  them  on  this  question
 when  I  find  that  what,they  pleaded  for
 is  the  right  thing.  I  do  say  that  there
 is  a  legal  flaw  and  Government  are
 shirking  their  responsibility.  Sup-
 pose  something  untoward  happens  and
 some  lives  are  lost  and  damages  are
 claimed.  I  ask:  who  is  responsible
 legally?  Not  the  Government,  but
 these  Corporations.  If  they  have  no
 funds,  and  people  who  have  suffered
 damage  claim  compensation,  they  can
 only  get  at  the  assets  owned  by  these
 Corporations.  They  cannot  get  at
 the  Government.  So  I  ask:  why
 could  not  Government  undertake  the
 sole  responsibility  of  contributing  all
 the  capital  and  maintaining  the  ser-
 vice  at  any  cost?  Even  legally.  why
 could  not  they  have  undertaken  these
 concerns  themselves?  They  ought
 not  to  have  fought  shy  of  it.  They
 ought  to  have  taken  the  responsibili-
 ty  upon  themselves.  De  facto,  it  is
 Government  that  is  running  it,  but  de
 jure,  it  is  the  Corporations  who  are
 going  to  run  it.  This  puts  people  at
 a  disadvantage.  I  do  not  see  why
 Government  should  not  have  gone  the
 whole  hog  and  taken  the  responsibi-
 lity  upon  themselves.

 Shri  Joachim  Alva  (Kanara):  The
 discussion  on  this  Bill  has  given  rise
 to  a  memorable  debate  in  the  Indias
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 Parliament.  I  would  like  to  congratu-
 Jate  the  Communications  Minister  and
 his  redoubtable  Deputy  for  piloting
 this  Bill.  This  is  only  the  beginning.
 We  have  achieved  a  great  objective.
 Something  has  been  accomplished.
 This  debate  excited  so  much  interest
 in  this  House  that  irrespective  of  whe-
 ther  one  belonged  to  the  Communist
 Party,  the  Congress  Party,  or  the
 Muslim  League  or  any  other  party,
 everyone  spoke  freely  and  contributed
 his  best  to  the  debate.

 Private  enterprise  has  exhausted
 itself.  It  has  lost  its  utility.  It  has
 beconre  a  stumbling  block  in  the  way
 of  economic  progress.  When  this
 B.]]  is  enacted,  it  will  give  a  pointer  to
 our  future  progress.  It  will  show
 how  we  shall  run  our  future’  enter-
 prises.  The  State  will  cast  its  glance

 ‘on  all  fields  of  economic  activity  and
 snatch  away  more  and  morg  enter-
 prises  from  private  ownership.  Pri-
 vate  enterprise  so  far  has  not  been
 content  with  ordinary  profits,  but  it
 has  hankered  after  more  and  more
 profits,  and  yet  its  thirst  has  not  been
 quenched.

 The  present  debate  has  witnessed  a
 very  extraordinary  event.  I  would
 take  the  House  back  to  the  BOAC
 Comet  tragedy  that  occurred  near
 Calcutta.  We  owe  a  lot  to  the  Bri-
 tishers.  This  Bill  itself  incorporates
 many  provisions  taken  from  the  Bri-
 tish  Act.  We  are  obliged  to  the  Bri-
 tishers  for  the  conquést  of  the  air.
 Through  this  tragedy,  they  have  had
 to  make  great  sacrifices.  Men,
 women  and  children,  including  two
 Fulbright  scholars  have  crashed.  We
 note  this  tragedy  with  great  regret  and
 on  behalf  of  all  of  us,  we  convey  our
 sincerest  grief  over  those  who  have
 laid  down  their  lives  in  this  Comet
 disaster.  Their  bones  are  laid
 amongst  us.  We  do  not  want  bones
 to  be  laid  amongst  us  in  this  fashion.
 But  now  that  their  bones  are.  laid
 amongst  us,  we  shall  always  remem-
 ber  them  and  remember  their  sacri-
 fice.  The  British  and  others  con-
 quered  the  air.  after  all.  and  today  we
 are  benefiting  by  that  spirit  of  enter-
 prise  and  sacrifice.

 During  no  part  of  the  debate  did  the
 hon.  Minister  supply  figures  as  to  the
 total  losses  suffered  by  our  companies.
 In  England,  they  lost  during  the  two
 years  prior  to  the  taking  over  of  the
 airlines  something  like  £  40  million
 in  the  shape  of  the  taxpayers’  con-
 tribution  and  the  losses  suffered  by
 the  B.O.A.C,  and  the  B.S.A.A.  Had  the

 .House  been  enlightened  as  to  the  total
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 losses  suffered  by  Indian  companies,
 we  would  have  proceeded  more  care-
 fully  with  the  matter.  Today,  we
 understand  that  some  of  the  companies
 have  indulged  in  manipulation  of  ac-
 eounts.  They  made  hay  while  the
 sun  shone,  and  now,  we  are  giving
 them  refuge.  Still  they  will  reap  some
 profit  and  the  poor  shareholders  will
 suffer.

 Another  point  is  that  it  is  not  mere-
 ly  enough  to  take  over  the  airlines.
 Only  one  aspect  of  the  problem  is
 covered  by  that.  Government  will
 have  to  do  something  positive.  They
 must  have  better  aerodromes,  We  all
 know  the  condition  of  the  runways
 which  were  exposed  to  the  gale  when
 the  KLM  tragedy  took  place  in
 Bombay  in  949  and  some  distinguish-
 ed  American  journalists  crashed
 therein.  850.  our  runways  must  be
 kept  in  proper  order.  Our  radio
 communication  has  to  be  made  _  per-
 fect.  Our  line  of  signals  must  be
 well  organised  and  there  should  be
 long-distance  radio  communication  so
 that  our  aerodromes  will  be  helped.
 We  must  have  up-to-date  radar  equip-
 ment.  Our  lighting  effects  must  also
 be
 a

 During  a  gale,  there
 should  be  proper  warning.  Only
 after  the  last  disaster,  after  the  KLM
 plane  dashed  across  a  hill-top  they
 attended  to  this  matter  in  the  Bombay
 (Santa  Cruz)  aerodrome,  Now  you  8९6
 red  signals  there  everywhere.  All
 these  arrangements  must  be  so  perfect
 so  that  no  foreign  airline  will  have
 reason  to  complain  that  they  get  in-
 volved  in  accidents  because  our  ar-
 rangements  are  not  good.  If  disas-
 ters  must  take  place,  let  them  take
 place  through  an  act  of  God;  let  not
 the  blame  be  thrown  on  the  Govern-
 ment  of  India  or  their  organisation.

 In  regard  to  redundant  personnel,  I
 would  quote  to  you  the  position  in
 England,  because  I  feel  very  keenly
 on  this  matter  and  Members  on  both
 sides  are  anxious  that  labour  should
 get  a  fair  deal.  In  England.  this
 was  the  position  when  their  Air  Cor-
 Porations  Bill  was  discussed:

 “The  Parliamentary  Secretary
 emphasized  that  economies  which
 will  be  effected  as  a  result  of  this
 proposed  merger  will  take  the  form
 of  expanding  business,  without
 engaging  further  staffs.  rather
 than  by  large  scale  dismissals...
 Any  staff  redundancy  resulting
 from  the  merger  will  be  shared
 fairly  between  the  Corporat:ons."

 I  demand  the  sympathy  of  the  hon.
 Minister  in  this  respect.  He  must
 consider  the  fate  of  people  who  are

 *
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 {Shri  Joachim  Alva]
 going  to  be  dismissed  07  who  are
 going  to  lose  their  jobs.  There  are
 Managers  who  have  previously  done
 work  on  the  technical  side  but  who
 have  gone  over.  Their  services  should
 not  be  terminated.  Their  records  should
 be  looked  into.

 Finally,  I  must  refer  to  the  gliding
 and  flying  clubs.  They  are  completely
 neglected.  Not  enough  money  has  been
 given,  This  is  the  positive  side.

 Shri  Jagjivan  Ram:  Anyway,  it  is
 irrelevant  here.

 Mr.  Deputy-Speaker:  Yes.  The
 hon.  Member's  time  is  over.

 Shri  Joachim  Alva:  Half  a  minute
 more,  Sir.  These  flying  and  gliding
 clubs  should  be  helped  and  more
 should  be  established,  so  that  a  large
 number  of  airmen  can  be  trained,  and
 our  young  men  can  become  air-mind-

 .

 Mr,  Deputy-Speaker:  His  time  is
 over.  I  am  calling  the  Minister.

 Shri  Joachim  Alva:  I  am_finish-
 ing,  Sir.  Today,  there  is  a  war  of
 three  dimensions.  The  third  dimen-
 sion  is  the  air  dimension,  By  this
 Bill,  Government  are  going  to  take
 charge  of  the  second  half  of  the  third
 dimension.  Those  who  discounten-
 ance  the  part  that  civil  aviation  will
 play  in  our  future  defence  organ:sa-
 tion  are  entirely  mistaken.  Civil  avia-
 tion  is  the  left  arm,  and  defence  avia-
 tion  is  the  right  arm.  By  taking
 civil  aviation  over,  Government  have
 made  our  country  stronger,  and  this
 way,  we  shall  go  ahead  indeed.

 Shri  Jagjivan  Ram:  [do  not  pro-
 pose  to  detain  the  House  for  very  long.
 The  important  provision  that  we  have
 made  in  the  amendment  is  to  take
 care  of  the  interests  of  the  shareho!l-
 ders—I  mean  ordinary  shareholders.
 Pandit  Thakur  Das  Bhargava  has
 raised  this  question.  I  do  not  pro-
 pose  to  go  into  that  matter  in  any
 Ereat  detail.  but  let  me  inform  him
 that  in  most  of  the  companies,  the
 ordinary  shareholders  will  get  out  of
 the  compensation  amounts  such
 amounts  as  will  be  more  favourable
 to  them  than  if  they  would  have  con-
 tinued  in  the  companies.  I  have  no
 doubt  in  my  mind  that  as  the  result
 of  this  nationalisation.  the  ordinary
 shareholders  are  going  to  get  much
 more  than  what  they  would  have  got
 in  the  share  market.  Apart  from
 that.  in  the  case  of  most  of  these  com-
 panies.  there  was  no  chance  for  the
 ordinary  shareholders  to  get  any  re-
 turn  on  their  shares."  Here  we  are

 कॉ
 o CI
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 assuring  them  of  at  least  three  and  a
 half  percent.  interest.  Taking  all
 these  things  into  consideration,  I  am
 sure  the  ordinary  shareholders  and
 other  shareholders  will  be  better  plac-
 ed  under  this  scheme  of  compensation
 than:  they  would  have  been  had  they
 continued  in  the  companies.  The
 House  was  very  much  exercised  yester-
 day  and  today  about  the  ordinary
 shareholders  of  the  Bharat  Company.
 We  have  made  certain  provisigns.  but
 even  before  that,  in  the  morning,  I
 received  “a  letter  from  the  General
 Manager “of  the  Bharat  Airways  Limi-
 ted.  I  would  not  read  the  whole
 letter,  but  one  or  two  sentences  wil!
 not  be  out  of  place.  It  runs:

 “T  am  to  assure  you  in  this
 behalf  regarding  the  interests
 of  the  ordinary  shareholders—-

 “\....that  Bharat  Airways  are
 equally  anxious  to  safeguard  the
 legitimate  interests  of  the  ordi-
 nary  shareholders  consistent  with
 their  obligation  to  the  preference
 shareholders,  who  also  have  no
 desire  to  rough-shod  the  claims  of
 the  ordinary  shareholders.  I
 would  be  glad  if  you  take  an  op-
 portunity  in  the  House,  if  you
 deem  it  proper,  of  removing  the
 misapprehension  from  the  minds
 of  the  Members  that  the  interests
 of  the  ordinary  shareholders  of
 Bharat  Airways  will  be  in  jeo-
 pardy.”

 But,  apart  from  this.  I  wanted  to
 bring  it  to  the  notice  of  the  House  te
 cause  so  very  much  exercised  all  of  us
 were  that  we  have  taken  precautions
 in  the  Bill  itself.  I  think  if  the  spirit
 which  has  been  shown  in  this  letter
 is  followed  by  the  management  of  the
 Bharat  Airways  company,  there
 will  be  no  occasion  for  the  Govern- ment  to  take  recourse  to  the  provision
 that  the  House  has  been  good  enough
 to  make  in  the  Bill.

 My  friend  Prof.  H.  N.  Mukerjee  has
 made  certain  suggestions  for  the  manu-
 facture  of  spare  parts  in  this  country.
 I  will  keep  that  suggestion  in  view.
 I  will  make  every  possible  effort  to
 see  that  we  get—and  I  am  told  that
 we  are  getting—aviation  spirit  at  the
 same  rate  as  other  countries  are  geit-
 ing.  I  will  see  how  far  we  can  econo-
 mise  on  this  item.  As  I  have  said  on
 previous  occasions,  it  is  my  intention
 to  increase  the  activities  of  our  work-
 shops  to  manufacture  as  much  of  the
 spare  parts  as  we  can  easily  do  here,
 or  to  manufacture  them  in  the  Hindu-

 stan  Aircraft  factory.
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 My  hon.  friend  has  said  and  I  agree,
 that  I  may  be  blissfully  ignorant  of  the
 ideologies  which  he  follows,  But  I
 may  assure  him  that  I  am  not  un-
 aware  of  the  activities  which  are  the
 result  of  those  ideologies.  It  may  be
 that  the  behaviour  of  this  side  may
 not  be  pleasing  to  him,  but  I  may  as-
 sure  him  that  we  have  a  code  of  con-
 duct  which  may  not  be  quite  in  con-
 formity  with  the  code  which  they  fol-
 low.  I  do  not  want  to  say  anything
 more,

 In  regard  to  labour,  I  may  say  I  have
 never  mistrusted  labour.  I  have  al-
 ways  felt  pleasure  when  I  had  come
 in  contact  with  the  members  of  the
 working  class.  And  I  can  claim  some
 amount  of  first-hand  knowledge  of
 the  working  of  the  mind  of  the  work-
 ing  class  in  this  country.  I  can  as-
 sure  my  friends  opposite  that  there
 has  never  been  any  question  of  mis-
 trust  of  labour.  If  I  trust  anybody
 in  this  country  the  most,  I  trust  the
 working  class.

 Shri  Nambiar:  Must  be  in  prac-
 tice.

 Shri  Namdhari:  Yes,  we  trust.

 Shri  Jagjivan  Ram:  MI  trust  them
 because  I  have  found  that  they  are
 unsophisticated.  I  have  found  that
 if  things  are  placed  ७  before  them  in
 their  real  perspective,  they  are  in  a
 position  to  take  their  own  decisions.
 I  trust  them  bgeause  I  have  found
 that,  left  to  themselves,  théy  will  never
 engage  themselves  in  any  way  in  any
 activity  which  is  prejudicial  to  the
 nation  or  its  interests.  I  have  always
 believed  in  them,  I  have  always  trus-
 ted  them.  I  have  found  on  many  oc-
 casions  that  but  for  the  valuable  ad-
 vice  that  they  get  from  their  friends,
 guides  and  philosophers,  they  would
 havé  saved  themselves  from  the  many
 difficulties  and  troubles  in  which  they
 have  been  placed  at  times.

 Shri  Nambiar:  You  will  give  them
 the  peace  of  the  graveyard.

 Mr.  Deputy-Speaker:  Other  hon.
 Members  have  got  some  experience
 also,  if  not’  more  experience.  There-
 fore,  each  will  have  his  say.

 Shri  Jagjivan  Ram:  ‘Therefore,  I
 say  that  I  always  take  pleasure  in
 dealing  with  workers  and  labour.  But
 I  do  not  take  the  same  pleasure  in
 dealing  with  them  through  their  inter-
 mediaries.

 Shri  Gadgil:  In  dealing  with  their
 leaders?
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 Shri  Namdhari:  -  Through  their
 professional  intermediaries.

 Shri  Jagjivan  Ram:  I  want—and
 I  have  never  made

 Balt
 a  secret—to

 eliminate  the  intermediaries  from  this
 field,  and  soone®  the  intermediaries,  to
 whatever  political  party  they  may  be-

 Shri  Gadgil:  Neo-Brahmins!

 Shri  Jagjivan  Ram.......  are  elimina-
 ted,  the  better  for  the  working  clas-
 ses.

 Shri  Raghunath  Singh  (Banaras
 Distt.—Central)  :  For  the  country
 too!

 I  will  go  a  step. Shri  Jagjivan  Ram
 the  world  peace further  and  say  for

 too.

 Shri  Nambiar:
 air?

 Shri  Jagjivan  Ram:  As  I  have  said.
 I  do  not  propose  to  take  any  more  of

 Travelling  in  the

 the  time  of  the  House.  I  once  more
 express  my  sincere  thankfulness  to
 all  sides  of  the  House.  I  know  we
 are  going  to  take  a  big  responsibility—
 a  responsibility  on  the  failure  or  suc-
 cess  of  which  depends  to  a  very  great
 extent  the  future  economic  pattern  of
 this  country.  And,  therefore,  it  should
 be  the  endeavour  of  all  who  want  that
 the  present  economic  set-up  of  the
 country,  which  no  doubt  has  to  a  very
 great  extent  outlived  its  utility,  should
 improve,  to  co-operate  sincerely  to
 make  this  undertaking  a  success.  We
 may  have  differences—and  differences
 we  will  have,  there  is  no  doubt  about
 that—but  the  ultimate  objective  of
 making  this  nationalised  undertaking
 a  success  should  be  a  common  effort,
 and  I  will  only  hope  that  the  co-opera-
 tion  which  has  been  extended  to  me  in
 expediting  the  passage  of  this  Bill
 will  be  extended  to  the  corporations
 for  making  their  work  and  responsibl-
 lity  a  success.  I  once  again  thank
 you,

 \
 Mr,  Deputy-Speaker:  The  question

 8:
 “That  the  Bill,  as  amended.  be

 passed.”
 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  I[louse
 will  now  adjourn  and  meet  again  at
 Four  O'clock  this  evening.

 The  House  then  adjourned  till  Four
 of  the  Clock.
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 The  House  re-assembled  ‘at  Four  of
 the  Clock.  -

 (Mr.  Deputy-SpeaKER  in  the  Chair]

 MESSAGES  FROM  THE  COUNCIL  OF
 STATES

 Secretary:  Sir,  I  have  to  report  the
 following  two  mressages  received  from
 the  Secretary  of  the  Council  of  States:

 (l)  “In  accordance  with  the  pro-
 visions  of  rule  25  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 nesg  in  the  Council  of  States,  I  am
 directed  to  inform  the  House  of
 the  People  that  the  Council  oi
 States.  at  its  sitting  held  on  the
 7th  May,  1953,  agreed  without  any
 amendment  to  the  Comptroller  and
 Auditor-General  [Conditions  of
 Service)  Bill,  1953.  which  was
 passed  by  the  House  of  the  Peo-
 ple  at  its  sitting  held  on  the  29th
 April,  1953.”"

 (2)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule  62
 of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Coun-
 ‘cil  of  States,  I  am  directed  to
 Teturn  herewith  the  Patiala  and
 East  Punjab  States  Union  Appro-
 priation  (No.  2)  Bill,  1953.  which
 was  passed  by  the  House  of  the
 Peop  fe  at  its  sitting  held  on  the
 2nd  May,  1953,  and  transmitted
 to  the  Council  of  States  for  its
 recommendations  and  to  state
 that  the  Council  has  no  recom-
 mendations  to  make  to  the  House
 of  the  People  in  regard  to  the
 said  Bill.”

 TEA  BILL  —  Contd
 EA  BIL

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 Before  you  begin,  Sir,  may  I  make  a
 suggestion?  The  general  discussion  is
 now  going  on.  Much  of  the  general
 discussion  excepting  in  regard  to  a
 few  cases  will  be  more  on  the  work-
 ing  of  the  Act  as  it  should  be  after-
 wards.  and  it  will  greatly  facilitate  the
 work  if  the  general  discussion  could
 be  cut  short.  We  have  already  had
 two  and  a  quarter  hours.  We  m‘ght
 take  up  the  clause  by  clause  discussion

 and  in  the  third  reading  stage  speeches
 ‘may  be  allowed  for  about  two  Lours
 on  the  working  of  the  Act.  The  third
 reading  discussion  might  be  taken

 up  tomorrow.  if  necessary.  If
 some  such  arrangement  could  be  made.
 it  would  greatly  facilitate  business
 and  we  could  finish  the  second  read
 ing  today.
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 Dr.  M.  M.  Das  (Burdwan—Reserved
 —Sch.  Castes):  The  number  of
 Members  who  have  already  spoken  on
 the  Bill  is  very  small,  only  two  or
 three.

 Shri  EK,  हू,  Basn  (Diamond  Har-
 bour):  Two  and  a  half.  We  shall
 decide  it  at  the  end.

 Prof.  Mathew  (Kottayam):  There
 are  several  Members  who  would  like
 to  participate.

 4
 Mr.  Deputy-Speaker:  As  I  raid

 ‘the  other  day,  I  do  not  think  Govern-
 ment  has  got  any  objection.  We  have
 two  days  allotted  for  this.  We  have
 already  spent  two  hours.  We  have
 got  six  hours  more  before  us.  Even
 if  we  sit  till  seven  P.mM.—we  will  as-
 sume—it  will  be  three  hours.  Still,
 three  more  hours  will  be  available.
 That  will  be  on  some  other  day.  Now,
 IT  only  ask  the  opinion'of  hon.  Mem
 bers  of  the  House.  There  is  no  douht
 about  my  sitting,  but  I  would  urge
 upon  hon.  Members’  also  to  satisfy
 themselves  about  not  a  minute  less
 than  eight  hours.  Even  if  we  go  on
 with  this,  possibly  the  last  one  hour
 will  be  for  third  reading.  There
 may  be  so  much  of  discussion  as  many
 hon.  Members  have  taken  a  keen  Iin-
 terest  in  this  affair,  Let  us  have  an
 idea.  Clause  by  clause  discussion  may
 take  about  three  hours.

 Shri  T.  T.  Krishnamachari:  Two
 hours.

 Mr,  Deputy-Speaker:  I  would  urge
 upon  hon,  Members  to  consider  this.  I
 do  not  want  to  say,  this  ought  not  to
 be  said  in  the  consideration  stage,
 this  does  not  arise  in  the
 second  reading  stage,  or  in  the  third
 reading  stage  and  so  on.  We  can
 take  up  the  clause  by  clause  considera-
 tion  now.  Whatever  hon.  Members
 want  to  say  upon  those  matters,  let
 them  say  it  in  the  third  reading.  Evi-
 dently,  the  hon.  Minister  is  unable  to
 be  here  tomorrow.  Now.  while  the
 clauses  are  discussed,  he  would  like  to
 be  here  and  settle  the  discussion.  Let
 us  have  three  hours  now  and  eacl
 Member  can  speak  on  these  clauses.
 Let  us  dispose  of  the  clauses  in  three
 hours.  After  all,  we  are  not  settling
 Procedure  for  all  time.  Occasionally
 gome  contingencies  arise  when  in  pub-
 lic  interest  the  Minister  has  arranged
 already  to  go  elsewhere.  But  he  would
 like  to  see  this  through.  So  we  can
 dispose  of  the  clause  by  clause  consi-
 deration  and  the  on  can  go  on
 later:  I  will  allow  as  much  latitude
 in  the  third  rending  stage  as  possibie.
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 &  give  this  assurance  and  I  will  also  in-
 struct  whoever  be  in  the  Chair  in  my
 absence  to  see  that  in  a  matter  of  this
 kind  they  are  not  strict.  After  all,  no
 hon.  Member  will  speak  irrelevantly.
 The  only  point  is,  whether  it  should  be
 at  this  stage  or  that  stage.  I  will
 ignore  the  stages;  both  the  stages  can
 be  rolled  into  one  and  later  on  hon.
 Members  can  speak.  Let  us  now  get
 into  the  clauses.

 Shri  Punnodse  (Alleppey):
 midst  of  a  speech?

 Mr.  Deputy-Speaker:  In  the  midst
 of  the  speech  I  am  not  going  to  close
 down.  Immediately  after  that  let  us
 go  into  the  clauses.  Let  us  hear  Mr.
 Mukerjee.

 Shri  H.  N.  Mukerjee  (Calcuita  North-
 East):  We  may  have  one  hour  for
 discussion  now  and  the  next  two  hours
 for  clause  by  clause.

 Mr.  Deputy-Speaker:  Very  well.
 Shri  K.  K.  Basu:  Three  hours  in  the

 third  reading.

 Mr,  Deputy-Speaker:  The  balance  of
 hours  in  the  third  reading.

 In  the

 Shri  K.  K.  Basu:  As  comprehen-
 sive  as  it  can  be.

 Mr,  Deputy-Speaker:  Shri  T.  K.
 Chaudhuri  was  last  on  his  legs.

 Shri  T.  K.  Chaudhuri  (Berhampore):
 I  was  discussing  the  proposed  legisla-
 tion  for  the  control  of  the  tea  indus-
 try  and  the  policy  that  was  being  fol-
 lowed  by  our  Government  in  the  back-
 ground  of  the  fundamental  problem  of
 the  near-monopolistic  domination  of
 our  tea  industry  and  tea  trade.  both
 internal  and  external.  by  British  in-
 terests.  Some  Members  sitting  op-
 posite  seemed  to  give  vent  to  a  feeling
 of  impatience  as  I  was  reading  out
 from  the  list  of  British  agency  houses
 who  control  our  tea  estates.  I  was.
 however.  oniy  concerned  to  urge  upon
 this  House  and  the  hon.  Minister  oy
 reference  to  indisputable  facts  and
 data,  not  unknown  to  the  hon.  Minis-
 ter  himself  I  believe,  that  we  must
 take  a  more  serious  view  of  the  situa-

 He  has  taken Mr.  Deputy-Speaker:
 I  am  not  shutt- 28  minutes  already.

 ing  out
 छाल  T.  KE.  Chaudhuri:  I  would  be

 ‘as  brief  as  possible,  Sir.  I  have  to  make
 one  or  two  points.  I  am  consulting
 ™my  notes  and  hurrying  through  as  fast
 as  possible.  We  must  take  a  more
 serious  view  of  the  situation  and  must
 not  remain  satisfied  by  merely  saying,
 787  PSD
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 as  the  hon.  Minister  said  the  other
 day,  that  we  have  to  face  the  problem
 squarely  and  ‘recognise  thé  presence  of
 the  foreign  element  in  the  industry’.
 He  even  asked  the  House  not  to  ‘stress’
 the  point  because  the  mere  elimination
 of  the  foreign  element.  in  his  view,
 did  not  proauce  something  which  was
 better  instead.  This.  I  am  afraid,  is
 not  facing  the  problem  squarely.

 In  dealing  with  tea,  we  have  always
 to  bear  in  mind  that  British  interests
 in  the  Indian  teg  industry  are  an  in-
 tegral  part  of  the  far-flung  economic
 empire  of  the  great  horizontal  trusts
 known  as  ‘agency  houses’  which  still
 dominate  not  only  tea,  they  hold  a
 good  deal  of  our  jute.  coal  and  en-
 gineering  industry.  They  control  the
 major  part  of  our  foreign  trade  and
 foreign  trade  finance.  They  are
 solidly  entrenched  in  shipping,  insur-
 ance,  imports  of  tea  machinery,  tea
 lining  and  other  accessories  of  the
 trade.  I  was  just  on  the  point  of
 mentioning  how  our  tea  marketing,
 both  internal  and  external  were  con-
 trolled  by  four  British  firms  of  Thomas,
 Carrit  and  Moran.  Creswell  and  Figgis.
 Add  to  this  the  further  fact  that  Lon-
 don  and  Mincing  Lane,  still  remain  the
 centre  of  the  world’s  greatest  home
 consumption  and  re-sale  market,  handl-
 ing  about  60  per  cent.  of  the  total  ex-
 ports,  half  of  which  is  from  India,  and
 controlling  the  world  tea  prices  as  well
 as  tea  prices  in  India.  London  still  re-
 mains  the  head  office  Of  many  of  the
 Tea  Estate  Compenies  and  agency
 houses  which  I  named  the  other  dav.
 Our  policy  with  regard  to  tea  thus  as-
 sumes  an  aspect  of  what  we  might  call
 a  part  of  our  national  strategy  against
 the  entrenched  power  of  British  fin-
 ance-capital  in  this  country  and  out-
 side.  It  is  not  merely  the  question, as  the  hon.  Minister  seemed  to  indi-
 cate  the  other  day,  of  the  President  of
 a  European  Tea  Association,  one  Mr.
 Hutchison  being  rather  insolent  or  als
 successor  being  very  realistic,  The
 real  question  is  whether  we  are  going to  formulate  our  national  policy  with
 regard  to  tea  and  deal  with  British
 vested  interests  accordingly.  |  ran-
 sacked  the  600  and  odd  pages  of  the
 mighty  tome  which  goes  by  the  name
 of  National  Plan  and  I  searched  in
 vain  for  any  mention  of  tea  industry there.  In  that  part  of  the  Five  Year
 Plan  which  is  devoted  to  development
 plans  for  industry,  tea  industry  is  xl-
 most  ignored.  Yet,  the  fact  remains
 that  tea  is  our  second  biggest  export
 industry.  Tea  provides  employment to  one  million  of  our  working  popula- tion  and  tea  is  also  the  second  biggest
 foreign  exchange  earner  in  our  coun-
 try,  accounting  for  nearly  92  crores
 of  pounds  sterling  and  eleven  crores
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 [Shri  T.  K.  Chaudhuri]
 of  dollars.  In  view  of  all  these  facts
 it  is  pertinent  to  ask  of  the  Govern-
 ment  what  they  are  going  to  do  with
 ovér-all  power  of  control  with  which
 we  are  going  to  vest  them  in  terms  of
 the  provisions  of  the  present  Bill.
 Their  record  in  the  past  with  regard
 to  tea,  particularly  in  the  background
 of  the  so-called  crisis,  through  «vhich
 the  tea  industry  is  said  to  have  pass-
 ed  last  year,  does  not  inspire  any  con-
 fidence  whatsoever.

 Let  me  come  back  to  the  policy  of
 the  Government  in  the  background  of
 the  crisis  which  is  said  to  have  over-
 taken  the  industry  last  year.  The
 hon.  Minister  has  made  a  reference  to
 the  Raja  Rar  Rao  Committee  Report
 in  that  connection.  To  my  mind  there
 may  not  be  a  more  unsatisfactory  en-
 quiry  with  regard  to  any  industry
 conducted  so  far  as  the  enquiry  con-
 ducted  by  the  Raja.Ram  Rao  Com-
 mittee.  The  Members  of  the  Com-
 mittee  themselves  complained  that
 they  were  not  provided  with  any
 clearcut  terms  of  reference  about  the
 enquiry.  A  reference  to  the  crisis
 was  made  by  one  hon,  Member  in  this
 House,  our  friend  Mr.  A.  K.  Basu  and
 thereupon  Government  instituted  this
 enquiry  and  I  do  not  know  what  other
 directives  were  given  to  them.  The
 Committee  were  only  provided  with  a
 sort  of  a  Press  Note  on  the  basis  of
 which  to  direct  and  guide  their  en-
 quiry.  It  is  not  very  clear  from  that
 Press  Note  what  the  purpose  of  that
 enquiry  was.  The  subsequent  action
 of  the  Government,  especially  with
 regard  to  labour  and  _  particularly
 their  policy  with  regard  to  minimum
 wages  leads  one  to  believe  that  the
 main  purpose  of  this  official  en-
 quiry  was  to  slash  down  wages
 as  far  as  possible,  on  the  plea
 of  crisis.  But  the  Members  of  the
 Committee  were,  however,  prevented
 from  recommending  a  direct  revision
 of  the  minimum  wages  by  the  clear
 terms  of  the  specific  assurances  that
 were  held  out  by  the  hon.  Minister
 himself  and  his  colleague  the  hon.
 Finance  Minister  in  the  Council  of
 States  in  this'  regard.  When  this
 question  was  raised  in  this  House  by
 our  friend  Mr.  Kamakhya  Prasad
 Tripathi,  who  is  unfortunately.  absent
 today,  the  hon.  Minister  categorical-

 ly  assured  him—he  has  not  denied
 either  of  ever  having  given  that  as-
 surance  of  course—I  would  like  to
 quote  his  own  words.  The  hon.
 Minister  gave  a  solemn  assurance  to
 him  जाके  this  House  and  the  working
 classes  outside.  He  said,  I  am  quot-
 ing  his  words:

 “I  could  give  him  this  assurance
 that  neither  will  the  Committee
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 make  recomendations  nor  will  the
 Government  accept  them  if
 they  are  made,  which  would  jeo-
 pardise  the  position  of  labour,
 even  to  the  tiniest  extent.  I  can
 assure  Mr.  Tripathi  that  we  do
 not  at  all  intend  in  any  way  to
 make  the  position  of  labour  worse
 than  what  it  is.”
 That  was  on  the  l5th  July  when  he

 made  this  statement.  The  hon.  Mr.
 C,  D.  Deshmukh  went  further  than
 this  in  the  other  House.  Not  only
 did  he  deny  any  intention  on  the  part
 of  Government  to  slash  down  the.
 minimum  wages,  he  even  went  to  the:
 extent  of  misleading  us  into  the  be--
 lief  that  reduction  of  minimum  wages
 was  not  a  part  of  the  remedy  suggest-
 ed  by  the  industry  to  the  Govern-
 ment,  But,  as  the  Report  of  the  offi-
 cial  team  itself  reveals,  it  was  as  a
 matter  of  fact  precisely  one  of  the
 main  demands  of  the  industry  before
 the  Government.  They  came  almost
 with  pistol  in  hand  pointed  to  the:
 Government  and  said,  either  reduce
 the  export  duty  or  reduce  the  mini-
 mum  wages.  The  Government  were
 not  agreeable  to  reducing  the  export
 duty;  they  were  not  willing  to  sub-
 sidise  minimum  wages  or.  to  undergo
 any  sacrifice  with  regard  to  their  fin-
 ances.  80,  it  was  ultimately  labour
 which  had  to  suffer.  but  the  official
 team  was  handicapped  in  openly  mak--
 ing  that  recommendation  against  the
 clear-cut  categorical  assurances  which
 were  held  out  by  the  hon.  Ministers
 and  they  therefore  only  contented
 themselves  by  giving  a  sort  of  tip  to
 the  industry  what  to  do  in  the  mat-
 ter.  The  industry  was  directed  in
 effect  not  to  bother  the  Central  Gov-
 vernment  about  this  matter  and  go  to
 the  States  and  approach  the  State
 Governments  under  the  provisions  of
 the  Minimum  Wages  Act  and  get  the
 wages  reduced.  The  hon.  Minister
 was  perhaps  reading—I  am  not  sure
 whether  he  was  actually  reading—
 but  he  referred  to  one  of  the  reports,
 made  by  the  Secretary  about  the  so-
 called  ‘reasonableness’  of  the  leader-
 ship  of  the  INTUC  in  the  matter  of
 demands  of  labour  in  tea-estates,  I
 cannot  speak  for  that  organisation,
 Our  hon,  friends,  Mr.  Harihar  Nath
 Shastri  and  Mr.  Khandubhai  Desaf
 will  take  care  of  that.  But.  I  am
 aware  of  the  fact,  and  I  can  assert
 that  with  all  the  sense  of  responsibi-
 lity  that  I  can  command  there  was  at
 least  one  gentleman  of  the  INTUC,
 Mr.  K.  P.  Tripathi.  who  fought  for  the
 cause  of  labour,  in  this  House  and  out
 and  fought  against  the  reduction  of
 the  threatened  minimum  wages  to  the
 best  of  his:  Lam  not.in  a
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 position  to  place  all  the  correspon-
 dence  that  he  had  with  the  Govern-
 ment  and  with  the  hon,  the  Finance
 Minister  in  this  matter,  but  I  have  had
 the  opportunity  of  going  through  that
 correspondence  and  I  have  also  had
 the  opportunity  of  listening  to  the
 various  speeches  that  were  made  by
 the  hon.  Ministers  at  different  times
 on  the  matter.  I  am  convinced  that Government  clearly  wanted  the  mini-
 mum  wages  to  %e  reduced,  from  the
 very  beginning  which  they  trought
 about  in  the  end  in  a  round  about  way.

 I  tried  to  raise  this  question  in  this
 House  in  the  course  of  an  adjourment
 motion  which  you  were  pleased  to
 rule  out  owing  to  technical  reasons.
 But  the  hon.  the  Commerce  and  Indus-
 try  Minister  made  a  statement  with  re-
 gard  to  the  minimum  wages  at  that
 time  and  that  statement  more  or  less
 reveals  clearly  the  mind  of  the  Gov-
 ernment  with  regard  to  this  question.
 He  said  in  the  course  of  his  statement:

 “I  may  also  mention  that  the
 action  taken  by  these  Govern-
 ments  (that  is  by  the  Provincial
 Governments)  in  terms  of  the
 Minimum  Wages  Act  has”  resulted
 in  arresting  the  closure  of  the
 estates.”

 »

 In  other  words  it  means  that  the
 Government  at  least  accepted  the  con-
 tention  of  the  industry  that  the  tea
 industry  in  view  of  the  low  prices  pre-
 vailing  in  the  London  and  Calcutta
 tea  markets,  it  could  not  bear  the  al-
 legediy  high  wage  structure  fixed  by
 the  Minimum  Wages  Act  and  that  it
 was  all  for  the  better  that  the  mini-
 mum  wages  were  reduced.

 Sir.  if  any  evidence  were  needed  of
 the  intentions  of  Government  with
 regard  to  this  matter  and  the  policy  of
 the  Government,  I  think  this  is  more
 than  enough.  I  have  already  stated
 that  I  was  not  able  to  find  any  single
 formulation  of  our  national  policy
 with  regard  to  tea.  The  importance
 of  tea  in  our  national  economy  kept  on
 intruding  itself  on  the  attention  of
 our  Government  from  time  to  time.
 We  find  a  reference  to  the  crisis  in
 the  tea  industry  in  the  President's
 Address  to  the  joint  session  of  this
 House  and  the  other  House;  we  find  a
 reference  to  this  crisis  in  the  Budget
 speech  of  the  hon.  the  Finance  Minis-
 ter.  We  have  often  heard,the  hon.
 Minister  himself  making  a  mention  of
 this  crisis.  but  the  unfortunate  fact
 remains  that  this  Government  never
 took  eny  care.  I  charge  this  Govern-
 ment  of  having  neglected  tc  take  any
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 care  or  to  go  into  the  whole  question
 in  a  thorough  manner.  I  can  only
 trust  him  ut  his  word  that  he  would
 undertake  some  thorough-going  en-
 quiry  into  the  cost  structure  of  the
 industry  and  the  claims  of  labour  with

 regard
 to  that  industry  at  some  future

 ate.

 The  crisis  has  almost  passed.  It
 deserves  to  be  enquired  whether  the
 sharp  reduction  in  prices  last  year  and
 the  rise  in  prices  since  November
 last  wus  in  any  measure  due  to  price
 manipulation  by  very  powerful  Bri-
 tish  interests  who  dominate  the  indus-
 try  and  trade  in  this  country  and  in
 the  London  market.  That  aspect  of
 the  matter  has  never  been  gone.  into. Even  the  official  team  have  expressed
 —though  they  did  not  commit  them-
 selves—great  doubts  and  said  that  it
 was  somewhat  inexplicable  and  _  the

 .reasons  given  are  not  far  from  doubt.
 Even  a  Britisher  himself,  Sir  Percival:
 Griffiths,  had  occasion  to  comment  ad-
 versely  about  the  practices  in  the
 London  market.  These  things  have.
 to  be  gone  into.  We  are  particularly
 concerned  with  ‘the  cost  structure  of
 the  industry  and  we  are  not  at  all
 satisfied  with  the  policy  of  Govern-
 ment  in  this  regard.  I  personally  feel
 that  its  object  is  more  or  less  like  what
 it  was  the  other  two  Acts,  the  Tea
 Licensing  Act  and  the  Decontrolling
 Act.  But  at  the  same  time  when  now
 We  are  going  to  constitute  a  Board,
 while  we  are  entrusting  this  Govern-
 ment  with  so  large  powers,  it  is  per-
 tinent  to  ask  the  Government  what
 they  are  going  to  do  with  this  power
 {n  respect  of  our  second  biggest  ex-
 port  industry.

 Tea  may  not  merit  the  name  of  a
 basic  and  key  industry  in  the  accept-
 ed  sense  of  the  term.  But  at  the
 same  time  if  we  look  at  our  nationai
 economy,  no  one  can  under-rate  the
 inyportance  of  tea  for  our  national  life.
 for  our  national  trade,  for  007  natio-
 nal  well  being  and  for  the  large
 volume  of  employment  it  provides  io
 our  working  population.  We  demand
 of  the  Government  that  they  announce
 their  policy  full  square  before  the
 House  and  let  the  House  know  how
 they  would  like  te  build  up  this  in-
 dustry,  how  they  would  like  to  con-

 ‘trol  and  regulate  this  industry.

 Mr,  Deputy-Speaker:  I  wil]  call  cne
 representative  from  Bengal,  Asssam,
 and  from  South  India.

 I  would  also  suggest  to  hon.  Mem-
 bers  when  they  are  speaking  they  may
 also  speak  on  any  amendments  in
 which  they  are  interesied  as  8  part  of
 the  general  discussion.
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 Kumari  Annie  Mascarene  (Trivan-
 drum):  This  Bill  is  a  Bill  for  public
 utility  regulation—regulating  the  tea
 industry.  I  agree  with  the  principle of  the  Bill  and  support  the  Bill  whole
 heartedly.  This  is  the  first  time  that
 Government  has  interfered  in  the  tea
 industry  by  way  of  regulation.  We
 have  seen  that  industries  when  they
 get  out  of  control.  by  misuse  of  com-
 petition,  monopoly  and  .  profiteering,
 Government  have  stepped  in,  not  to
 take  up  the  industry  or  nationalise  it,
 but  to  regulate  the  production  and  dis-
 tribution.

 The  Tea  Bill  has  emerged  from  the
 Select  Committee  with  a  few  changes,
 a  few  touches  here  and  there,  display-
 ing  a  graceful  figure,  but  maintaining
 the  framework  and  the  subtle  features
 intact.  Though  belated  this  is  a  wel-
 come  measure.  As  clause  48  puts:  it
 the  Central  Government  can  “suspend
 or  relax  to  a  specified  extent  either  in-
 definitely  or  for  such  period.......,.the
 operation  of  all  or  any  of  the  provi-
 sions  of  this  Act”  as  circumstances
 demand.  This  Bill  is  calculated  to
 control  the  fluctuations  in  the  interna-
 tional  market  (where  the  forces  of
 demand  and  supply  have  stabilised
 the  prices)  which  go  against  our  in-
 terest.  our  production  and  distribution.
 During  the  last  fifty  years  we  have
 been  caught  twice  in  the  adverse  cur-
 rents  and  had  almost  sunk  to  the  very
 depths.  There  are  provisions  in  this
 Bill  which.  if  carried  out  in  the  spirit
 in  which  they  are  framed,  are  bound
 to  remedy  the  evils  and  maintain  our
 position,  oyr  credit  and  our  dignity  in
 the  commercial  transactions.  It  will
 also  help  in  maintgining  an  equitable
 balance  between  capital  and  labour.
 between  ¢he  quality  and  quantity  of
 the  commodity  produced,  and  in  main-
 taining  the  balance  between  demand
 and  supply  so  as  to  ensure  a  fair  leve'
 of  prices.

 The  interference  of  Government  in
 this  economic  activity  of  the  tea  in-
 dustry  as  initiated  by  this  regulation
 is  justified  by  the  provisions  of  this
 Bill,  especially  clause  2  which  declares
 that  such  interference  07  control  is
 “expedient  in  the  public  interest.”  It
 is  with  regard  to  this  clause  that  there
 had  been  differences  of  opinion  even
 among  the  members  of  the  Congress
 Party.  Tea  is  an  agricultural  indus-
 try  and  as  such  its  control  is  a  State
 subject  and  the  Centre  need  not  have
 interfered  in  this  *  matter--that
 has  been  the  opinion  of  some  of  the

 aa  oppos  tte.  But  I  disagree  on
 a

 Shri  A.  M.  Thomas  (Ernakulam):
 Who  put  forward  that  opinion?
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 Kumari  Annie  Mascarene:  Should  I
 mention  the  name,  Sir?  Not  in  the
 House;  I  said  opinion  on  the  other  side;
 I  did  not  say  opinion  expressed  in
 the  House.  For  instance,  Mr.  Thomas
 himself  has  a  difference  of  opinion.
 Even  this  Mr.  Thomas  and  the  other
 Mr.  Thomas  have  talked  to  me  on  the
 subject.

 Shri  A.  M.  Thomas:  That  the  State
 ought  to  take  up  this  matter?  ;

 Kumari  Annie  Mascarene:  No.  As
 an  agricultural  industry  it  should  be
 more  a  State  matter  than  a  matter  for
 Central  legislation.

 Shri  A.  M.  Thomas:  I  deny.
 Kumari  Annie  Mascarene:  You  ere

 Why  do  you
 doubt?  You  are  a  doubting  Thomas!

 Mr.  Deputy-Speaker:  Now  all  are
 agreed,

 Kumari  Annie  Mascarene:  With  re-
 gard  to  that  question  I  submit  that
 there  are  certain.  legislations  which
 are  called  intra-State  legislations  and
 others  which  are  called  inter-State
 legislations.

 An  Hon,  Member:  The  question
 has  not  been  raised  in  the  House.

 Kumari  Annie  Mascarene:  I  «am
 submitting  it,  2  said.  In  regard  to
 intra-State  legislation  the  State  can
 control  and  regulate  within  the  State.
 But  the  tea  industry  cannot  be  con-
 trolled  in  that  manner  because  in  res-
 pect  of  tea  the  production  is  within
 the  State.  but  the  distribution  is
 without  the  State  and  the  consumption
 is  also  without  the  State.  Therefore
 some  kind  of  inter-State  legislation  is
 required  to  contro]  this  industry  and
 prevent  it  from  deteriorating.

 In  this  matter  we  dre  not  the  only
 State  that  has  undertaken  legislation
 to  control  the  industry.  It  is  com-
 monplace  in  the  economic  development
 of  other  civilised  countries  like
 America  with  its  federal  regulations  of
 business  corporations,  anti-trust  laws
 and  instruments  of  control  and  re
 gulation  of  prices.  etc..  and  in  Soviet
 Russia  starting  with  the  foreign  trade
 monopoly  legislation  in  9l8  and  cul-
 minating  in  the  present-day  planned
 economy  giving  rise  to  the  monopoly
 of  foreign  trade;  and  coming  to  Unite ted
 Kingdom  starting  with  her  free  trade
 policy,  going  throgh  her  Imperial
 Preference  she  has  blundered  into  the
 Anglo-American  Trade  Agreement  of
 938  and  today  she  is  striving  for
 economic  independence.  But  we  on
 the  other  hand  had  just  taken  the
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 matter  hot  and  the  hon,  Minister  for
 Industry  and  Commerce  had.  risen
 equal  to  the  occasion  in  bringing  a
 legislation  of  this  kind  so  as  to  avoid
 8  crisis  in  our  tea  industry.

 It  had  been  the  experience  of  this
 industry  to  thrive  during  a  period  of
 inflation  following  the  war.  In  nor-
 mal  times  this  industry  had  risen  in
 the  cost  of  production,  and  had  fallen
 in  the  competition  of  international
 trade.  At  this  juncture,  I  regret  to
 point  out,  our  Trade  Commissioners
 have  not  risen  equal  to  the  occasion  in
 warning  the  Government  as  well  as
 the  producers  in  time  to  resort  to
 measures  .to  stem  the  tide.

 The  other  day  I  pointed  out  to  the
 Minister  that  part  (m)  of  clause  3,  as
 the  Minister  had  explained,  did  not
 refer  to  Trade  Commissions  but  there
 is  a  sentence  like  “pursuant  to  any
 international  agreement.”  What  I
 meant  was  that  with  regard  to  inter-
 national  trade  the  one  person  to  in-
 terfere  in  this  is  the  Trade  Commis-
 sioner  in  J.ondon.  and  if  I  remember
 aright  he  is  in  the  Board  also.  He
 has  so  far  not  done  anything  for  the
 tea  industry  in  India.  I  referred  this
 to  the  hon.  Minister  and  asked  him
 whether  there  is  any  explanation.  1
 submit  that  there  is  nothing  in  this
 Bill  to  demandsthat  the  Trade  Com-
 missioner  will  resort  to  any  measures
 regarding  our  interests  in  London.

 These  abnormal  conditions  are
 brought  about  by  monopolists  and
 profiteering  businessmen.  And  that
 is  why  they  are  very  particular  about
 the  question  of  labour.  I  agree  with
 the  speaker  who  spoke  just  before  me
 with  regard  to  the  conditions  of  lab-
 our.  There  is  nothing  in  this  Bill
 with  regard  to  living  wages.  The
 elause  says  that  in  the  constitution  of
 the  Board  the  persons  employed  in  the
 industry  will  be  there.  But  we  have
 not  got  any  specific  reference  to  lab-
 our,  ‘whether  they  will  be  blenders  or
 labour  in  the  field  or  trade  union  wor-
 kers  as  a  whole.  I  wish  the  Minis-
 ter  to  introduce  some  specific  provision

 7°
 as  to.ensure  that  the  interests  of

 abour  will  be  safeguarded  in  this  in-
 dustry.

 Clauses  4,  0  and  30  of  the  Bill  re-
 medy  the  evils.  The  constitution  and
 functions  of  the  Tea  Board  with  a
 price  level  fixed  by  Government  to
 gether  with  the  provisions  to  irsue
 licences  will  control  the  development
 and  export  of  tea.  Generally  speak-
 ing,  authoritarian  price  control  is
 characteristic.  of  war-time  economics.
 But  in  this  case  we  have  resorted  to
 this  legislation  because  of  the  depres-
 sion  of  the  trade.

 *
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 Then,  I  will  come  to  the  industry
 which  is  in  foreign  hands.  In  my
 State  about  80  per  cent.  of  the  tea  in-
 dustry  is  in  European  hands.  The
 Kannan  Devan  Co.  is  almost  a  foreign

 in  Travancore.  They  had
 renewed  their  lease  during  the  last
 two  years  for  another  99  years.  That
 means  they  are  there  for  more  than  a
 century,  Compared  to  the  money
 they  have  invested,  they  have  reaped
 much  more  than  their  capital  and  in-
 terest.  Today  they-are  wielding  such
 influence,  political,  economic  and  social,
 in  Travancore  that  they  are  becoming
 more  or  less  a  foreign  element  in
 Travancore.

 Shri  Achuthan  (Crangannur):  What
 is  the  social  purpose?

 Kumari  Annie  Mascarene:  They
 are  getting  so  many  Tamils  under
 their  control.  The  coolies  are  gene-
 rally  Tamilians  and  there  are  lakhs  of
 people  who  will  act  according  to  their
 European  commander  and  we  have
 seen  the  results  in  the  last  general
 elections.  The  duty  of  the  Govern-
 ment  is  to  relieve  these  foreigners  of
 their  economic  interests  in  India  and

 tin
 these  few  words,  I  support  the

 Shri  Sarmah  (Goalghat-Jorhat):  I
 welcome  the  Bill.  It  has  come  at  a
 most  opportune  time,  coming  as  it  does
 in  the  wake  of  the  recent  crisis,  The
 recent  crisis  or  sharp  recession  of
 price,  or  whatever  you  may  call  it,
 was,  I  maintain,  partially  man-made
 and  partially  due  to  certain  world  con-
 ditions.  It  is  very  much  to  be  desir-
 ed  that  our  Government  would  even
 now,  or  hereafter  at  their  leisure,
 would  try  to  research  into  the  causes
 that  led  to  this  sharp  recession  of
 price  last  year.  The  crisis  that  came
 into  the  industry  caused  great  hard-
 ships  undoubtedly.  We  should  take
 a  lesson  from  it.  It  gave  a_  great
 shake-up.  From  this,  the  owners  of
 the  tea  gardens,  particularly  the
 Indian  Section  should  know  that  the
 winter  comes  and  they  have  to  make
 provision  for  that.  would  also  re-
 mind  our  Indian  planters  that  if  they
 could  lean  on  their  European  colle-
 agues  to  a  very  considerable  extent  till
 August  947  because  the  interests  of
 the  European  planters  and  those  of
 our  Indians  were  almost  on  the  same
 footing.  But  After  ‘1947,  when  the
 Government  of  India  used  to  reap
 financia]  benefit  to  the  tune  of  round
 about  Rs.  ten  crores  annually  and  the
 British  Food  Ministry  had  to  subsidise
 their  own  tea  consumers  to  the  extent
 of  about  7  million  pounds  sterling,  em-
 anually,  naturally  the  Britishers  looked
 after  their  interests  andour  Indian
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 friends  found  that  they  can  no  longer
 depend  on  them.  Let  us  hope  that
 Indian  owners  will  learn  the  lesson  and
 try  to  arrange  matters  for  themselves.

 Then,  before  the  crisis  we  found
 that  the  Government  was  not  mind-
 ful  of  the  conditions  obtaining  in  this
 industry  except  collecting  taxes  but
 when  the  crisis  came,  everybody  ap-
 proached  the  Government  for  this  help
 and  that  help  and  Government  found
 that  it  cannot.  as  it  did  in  the  past,

 ‘and  aloof  and  be  an  onlooker.  The
 Government  were  obliged  to  accept
 certain  commitments.  They  had  to
 come  to  the  help  of  the  growers  by
 underwriting  bank  guarantee.  But
 the  most  critical  lesson  was  learnt  by
 the  labourers.  They  found  that  at
 the  time  of  crisis,  they  can  hardly  look

 i
 anyone  except  a  few  INTUC  wor

 rs.

 The  other  day,  when  Mr.  A.  V.
 Thomas  made  his  opening  speech,  I
 was  listening  to  him  with  attention
 and  I  heard  as  if  a  typical  tea  planter
 from  anywhere  in  India  was  talking.
 Mr.  Thomas  was  saying  that  “when  the
 industry  cried  for  bread,  what  was
 given  was  stone.  That  was  how  the
 industry  was  treated.”  If  the  plan-
 ters  complain  like  that,  I  do  not  know
 what  is  left  for  the  labourers  to  say.  3
 am  not  a  spokesman  for  the  Govern-
 ment.  The  Commerce  and  Industry.
 Minister  can  very  well  look  after  him-
 self.  I  would  only  say  that  the  hon.
 Minister  for  Labour  and  the  hon.  Minis-
 ter  for  Commerce  and  Industry  gave
 assurances  that  there  will  be  no  re-
 duction  in  labour  wages.  Shri  Tridib
 Kumar  Chaudhuri  who  spoke  before
 me  also  mentioned  this.  Hon.  Shri
 Giri  stated  on  the  floor  of  the  House
 that  at  the  tripartite  conference  held
 in  Calcutta  recently,  an  assurance  was
 given  by  the  employers  that  they  would
 not  disturb  the  wages,  at  any  rate,
 without  consulting  the  various  in-
 terests  and  without  consulting  the
 Government.  But  here  comes  the
 press  communigué  from  the  Assam
 Government  and  a  similar  one  from
 the  Bengal  Government.  A  Gazette
 Extraordinary  said:

 “There  will  be  no  issue  of  food-
 stuffs  at  concessional  rates  and
 eash  compensation  as  such  in  lieu
 thereof  will  be  payable  to  workers.”
 I  have  to  explain  a  little  so  that

 hon.  Members  who  have  not  studied
 the  position  of  the  labourers  in  the
 tea  industry  may  know  what  it  means.
 Wage  in  the  tea  industry  is  extremely low  and  even  in  wartime  conditions,
 the  industry  was  not  prepared  to  pay
 adequate  wage.  They  came  by  the
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 back  door  to  exploit  the  Jabourers.
 Foodstuffs  like  rice,  oil,  dal,  salt,  ete.,
 were  given  at  concessional  rates  in
 lieu  of  increment  in  cash  wage.  When
 the  tea  prices  came  jown  in  the
 market  some  marginal  tea  estates  at
 once  closed  down.  Even  after  the
 triphrtite  conference  in  Calcutta.  some
 gatdens  were  closed  down  and  the
 Government  of  Assam  and  _  Bengal,
 presumably  with  the  concurrence  of.
 the  Government  of  India,  stopped
 those  food  concessions  which  were
 given  asa  part  of  the  wage.  The
 effect  of  this  press  communique  was
 this.  The  wage  of  an  adult  tea  lab
 eurer  including  foodstuff  concessions
 comes  to  approximately  Rs.  1-13-0  for
 males  whereas  average  wage  of  an
 ordinary  day  labourer  in  these  years
 is  round  about  Rs,  2  and  out  of  this
 Rs.  1-13-0  per  diem,  Re.  0-l]-0  was
 knocked  out,  being  the  foodstuff  con-
 cession.  And  Mr,  A.  V.'Thomas  says
 that  in  place  of  food,  stone  was  gfiven.

 Now.  to  enable  one  to  understand  and
 criticise  the  Bill  in  a  constructive
 spirit  certain  features  of  the  tea  in-
 dustry  have  to  be  clearly  borne  in
 mind.  The  hon.  lady  Member  who
 spoke  before  me  appropriately  said
 that  it  is  an  industri

 @
 agriculture  or

 an  agricultural  industry.  For  income-
 tax  purposes,  40  per  cent.  of  the  in-
 dustry  is  taken  as  agriculture,  and
 60  per  cent.  as  industry.  Then,  it  em-
 ploys  a  large  number  of  human  lab
 our,  a  considerably  large  number  for
 the  agricultural  aspect.

 Then  again  it  is  to  be  remembered
 that  80  per  cent.  of  the  industry.
 roughly  speaking,  is  in  the  hands  of
 the  Europeans.  Moreover  in  this  in-
 dustry,  about  50  times  of  the  original
 capital  has  been.  taken  back  in  divi-
 dends  by  the  owners  of  the  old  big  tea
 estates.  Those  companies  who  inves-
 ted  say  one  lakh.—this  is  by  way  of
 illustration—got  back  Rs.  50  lakhs.

 Shri  A.  V.  Thomas  (Srivaikuntam):
 Are  you  talking  from  facts  or  imagina-
 tlon?  ry

 Mr.  Deputy-Speaker:  He  is  talking
 from  his  experience  In  Assam.

 Shri  Sarmah:  Mr.  Thomas  is  a  tea
 planter  and  he  knows  everything  from
 the  tea  planter’s  point  of  view.  In
 all  humilitv  I  claim  to  know  the  =  in-
 dustry  in  all  its  aspect  of  land.  labour
 and  caovital.  I  happened  to  he  a
 Member  of  the  Tea  Labour  Enquiry
 Committee  appointed  by  the  Govern-
 ment  of  Assam  and  I  was  the  renre-
 sentative  of  the  Assam  Legislative
 Assembly  in  the  Committee.  At  one
 moment  when  I  was  drawing  out  a

 ~
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 balance  sheet  of  the  starting  company
 in  a  particular  Tea  Estate,  unfortyna-
 tely  the  Chairman  found  that  the’  cat
 is  coming  out  of  the  bag  and  the
 Committee  was  asked  to  stop  work,
 soon  thereafter  the  war  came.  And
 we  were  nowhere  in  the  picture.  I
 am  prepared  to  join  issue  with  Mr.
 Thomas  in  every  aspect  of  the  matter.
 I  am  repeating,  at  the  modest  esti-
 mate,  the  early  owners  of  the  indus-
 try,  particularly  in  the  Assam  zone,
 the  biggest  growers  of  tea,  have  taken
 ‘back  at  least  50  times  of  their  capital.
 Where  one  lakh  was  invested,  at  least
 50  lakhs  have  been  taken  back  by
 ‘them.  This  does  not  apply  to  the  ad-
 ventures  who  took  to  the  tea  industry

 for  quick
 prone)

 Some  people  made
 huge  money  ovéfhight  during  war  time
 ‘and  purchased  tea  gardens  at  an  over-
 capitalised  value.  For  instance  a  tea
 garden  worth  ten  lakhs  was  purchas-
 ed  for  30  lakhs,  by  Marwari  war
 profiteers.  When  the  crisis  came,  they
 -were  the  first  ptople  to  close  down.
 In  one  case  a  concern  consisting  of
 several

 gardens
 was  purchased  for  Rs.

 90  lakhs  by  a  rich  person  from  Cal-
 cutta  in  950  December,—I  speak  from
 memory  about  the  date.  He  closed
 it  down  leaving  about  17,000  labourers
 overnight  on  the  street.  He  pur-
 chased  the  garden  at  an  overcapitalis-
 ed  value;  when  the  price  recession
 came,  he  found  that  he  could  not  carry
 on.  He  had  Eurdpean  employees
 under  him.  The  proprietor  carried  om
 his  other  concerns  all  right.  He  shut
 down  five  estates  within  my  constitu-
 ency  and  17,000  labourers  faced
 starvation.  That  is  how  a  section  of
 the  Indian  tea  planters  behave  is
 Assam;  not  all;  I  refer  only  to  the
 profit  seeking  industrial  adventurers.

 I  submit,  that  although  it  has  bees
 said  that  the  Europeans  have  a
 stranglehold  over  the  tea  industry—I
 admit  it  is  so—I  am  constrained  to  say
 that  in  our  part  of  the  country,
 European  tea  planters  behave  in  a  way
 to  which,  taking  everything  into  con-
 sideration,  one  cannot  take  much  ex-
 ception.  Of  course,  I  yield  to  none
 that  the  entire  trade  and  commerce
 and  industry  of  the  country  should  be
 in  Indian  hands  and  should  be  ex-
 ploited  to  the  advantage  of  the  Indians
 We  have  been  under  the  British  rule
 for  a  long  time.  When  the  Britishers
 came  to  Assam,  they  took  the  best
 lands  and  they  are  having  the  indus-
 ‘try  in  their  hands.  Just  as  in  any other  field,  we  want  the  entire  tea  in-
 dustry  of  the  country  also  to  be  in
 our  hands.  It  may  come  in  course  of
 time.  But,  at  the  present  moment,
 perhaps,  it  will  be  difficult  and  we
 cannot  just  turn  out  ‘the  non-Indian
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 interests  from  tea.  This  important
 aspect,  which  Mr.  Venkataraman  also
 brought  forward  in  the  Select  Com-
 mittee,  taking  ower  this  industry  re-
 ceived  careful  consideration.  I  beg  to
 submit  that  we  should  not  lightly  think
 of  taking  over  this  industry.  A  huge
 amount  of  capital  is  sunk  there.  The
 juice  ‘has  practically  been  squeezed
 out.  The  trouble  and  turmoil  only
 is  left.  If  somebody  thinks  of  taking
 over  this  industry,  he  must  first  think
 of  how  to  manage  and  make  both  ends
 meet.  The  agricultural  section  has
 perforce  to  be  carried  with  human
 labour.

 The  hon.  Minister  for  Commerce  and
 Industry  with  great  force  said  the
 other  day  that  when  the  crisis  came,
 curiously  enough  both  the  planter  and
 labourer  combined.  The  planters  said
 that  they  would  not  make  any  sacri-
 fice.  The  labourers  said  that  they  are
 unable  to  make  any  sacrifice.  Every-
 body  sought  to  place  the  onus  of
 sacrifice  on  the  Government.  Might
 I  not  say  in  the  same  way  that  when-
 ever  the  crisis  comes,  the  Government
 stands  aloof  or  get  away  by  making
 airy  commitments;  the  planters  can
 stand  aloof  by  saying,  “we  cannot
 run  the  business  because  we  have  not
 got  the  money;”  but  the  poor  labourer
 is  unable  to  stand  because  he  is  poor
 and  is  in  a  perpetual  semi-starved  con-
 dition  without  any  staying  power.
 When  crisis  was  on,  it  was  stated  by
 the  Government  that  the  Public  Works
 Department  would  provide  work  for
 thrown  out  labourers.  What  did  the
 contractors  of  the  PWD  do?  Finding
 that  the  labourers  were  at  bay,  they
 wanted  to  employ  them  at  lower  wages
 and  give  them  harder  work.  The  tea
 garden  labourers  being  unused  to  that
 sort  of  work,  could  not  dg  it.  The  con-
 tractors  had  naturally  to  give  up  that
 idea  of  employing  them.  That  was
 the  position.  Thus  the  poor  labourers

 eee
 the  worst  of  the  fall  in  tea

 price.

 As  regards  the  Government,  I  sub-
 mit  that  they  can  come  in  to  give  pro-
 per  help  to  the  industry.  Coal  and
 transport  are  two  matters  of  vital  im-
 portance  for  the  manufacture  of  tea.
 The  landed  cost  of  cod  in  the  pre-
 war  days  was  Re.  0-12-0  per  maund
 or  Rs.  l-2-0  per  one  and  a  half  maunds.,
 ‘7  am  talking  of  Assam  zone.  Graduallv
 the  prices  increased  and  in  1949-50.
 the  price  of  coal  per  maund  came  to
 Rs.  1-5-0  or  Rs.  2-0-0  per  one  and  a
 half  maunds.  The  present  price  is
 Rs.  3-8-0  per  maund  or  Rs,  5-4-0  per
 one  and  a  half  maunds.  Govern-
 ment  can  see  that  coal  is  available  at
 a  reasonable  rate.  The  price  of  coal,
 particularly  in  the  Assam  zone  has’
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 risen  because  coal  from  Ledo  and
 Margherita  is  given  to  the  Railways
 and  the  tea  planters  are  driven,  in  the
 language  of  a  Chairman  of  the  zonal
 ITA,  to  the  costliest  dirt.  We  hope
 Government  will  see  its  way  to  help
 the  industry  by  providing  coal  at  rea-
 sonable  rates  and  allowing  them  0
 take  coal  from  the  local  collieries.

 Another  important  aspect  is  trans-
 rt.  The  tea  industry,  at  one  time
 95l,  in  Assam,  had  to  lift  rice  for

 labourers  by  air  from  Calcutta,  and
 the  cost  came  to  Rs.  80  per  maund.
 The  tea  industry  is  not  allowed  nowa-
 days  to  despatch  their  tea  from  Assam
 and  North  Bengel  area  by  the  short-
 est  or  the  cheapest  route.  Tea  from
 &  particular  station,  let  us  take
 Banarhat  in  North  Benga)  to  Calcutta
 bv  the  all  rail-route  via  Maniharighat
 costs  Rs,  2-4-0  per  maund;  by  the  all-
 rail  route  via  Bhagalpur,  it  costs  Rs.
 2-10-0  per  maund;  by  the  route  via
 Dubri,  that  is  steamer.  it  costs  Rs.
 ‘3-1-4.  It  makes  a.difference  of  Re.
 0-5-2  via  Bhagalpur  and  Re.  0-12-5  5.1 अ
 Dubri,  per  maund.  So,  firstly,  in
 respect  of  coal  and  then  in  respect  of
 transport,  Government  can  help  the
 industry  and  ought  to  do  so  in  view  of
 the  large  amount  they  get  as  duties
 and  taxes  from  it.

 As  regards  warehousing,  there  is
 tremendous  difficulty.  When  there
 were  bulk  purchases  from  the  United
 Kingdom,  tea  used  to  be  transported
 quickly  to  Britain.  Now,  bulk  pur- chases  from  Great  Britain  having
 ceased,  tea  has  to  be  dumped  for  a
 considerable  time  at  Calcutta  cr  in
 other  placés.  There  is  shortage  of
 warehouses.  Due  to  being  exposed  to
 weather  on  account  of  this  shortage the  tea  deterforates  in  quality  and  the
 owners  of  the  tea  estates  do  not  get an  adequate  price.  These  are  the
 ways  in  which  Government  can  and
 should  help  the  industry  instead  of
 always  looking  to  the  labourers  and
 saving  that  labourers  take  the  biggest chunk  of  the  total  cost  of  production.
 5  P.M.

 Several  Hon.  Members  rose—
 Mr.  Deputy-Sneaker:  How  long  will

 the  hon.  Minister  take?
 Shri  T.  T.  Krishnamachari:  At  the

 most  fifteen  minutes.
 Mr.  Deputy-Speaker:  We  had  allot-

 ted  one  hour  for  the  discussion  on  the
 consideration  motion.  Therefore.  I
 wi'l  call  the  hon.  Minister  straight-
 away,  and  give  a  chance  to  the  hon.
 Members  who  rose  now  to  speak  dur-
 ing  the  clauses.  The  hon  Minister
 may  begin.
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 Shri  T.  T.  Krishnamachari:  I  dealt
 with  this  subject  at  considerable
 ‘length  in  my  opening

 pr
 the  other

 day,  and  tried  to  anti  e  the  argu-
 ments  that  would  be  put  forward
 against  the  Bill.  I  find  that  the  ex-
 pectations  which  I  had  in  regard  to
 the  pattern  that  the  debate  will  take
 have  been  fulfilled  in  an  ample  mea-

 sure.
 My  hon.  friend  Mr.  Thomas  does  not

 agree  with  me,  but  I  think  my  hon.
 friend  Kumari  Annie  Mascarene  was
 quite  right  in  what.  she  said.  I  had
 no  expectation  that  Mr.  Thomas  would
 agree,  In-regard  to  certain  provi-
 sions  of  the  Bill,  he  expressed  his.  dis-
 sent  to  me,  and  I  naturally  expected that  he  would  say  something  about  it.
 He  took  the  line  of  castigating  me
 for  being  a  little  indiscreet  in  my
 references  to  planters  generally  and
 to  the  foreign  planters  in  particular.
 My  hon.  friend  did  not  perhaps  note
 what  I  said.

 Pv
 fact,

 i
 eat

 copy of  my  speech  every  hon.  Member.
 I  thought  that  Mr.  T.  K.  Chaudhuri’s
 criticism  of  my  speech  had  more  or
 less  answered  the  points  raised  by
 my  hon,  friend  Mr.  Thomas.  There
 is  no  denying  the  fact  that  80  per  cent.

 of  the  control  of  the  tea  industry
 vests  in  the  hands  of  foreigners.  It
 may  be,  as  Mr.  T.  K,  Chaudhuri  said,
 that  one  of  them  may  not  be  co-opera-
 tive  and  another  may  be  co-operative,
 and  this  is  a  fact  which  I  did  recog-
 nise.  Perhaps,  the  Chairman  of  the
 India  Tea  Association  has  been  friend-
 ly.  This  friendliness  may  be  due  to.
 an  innate  feeling  of  generosity  or  to
 enlightened  self-interest.  Either  way.
 it  does  not  matter.  But  the  fact  re-
 mains  that  these  people  are  here  in
 order  to  get  a  return  from  the  tea
 estates.  I  recognise—and  this  is  a
 point  which  Mr.  T.  K.  Chaudhuri  would
 not  recognise—that  any  violent  change
 is  not  going  to  do  the  tea  industry
 any  good.  So,  if  they  play  fair,  I
 do  not  propose  to  disturb  them,  pro-
 vided  they  pay  decent  wages  to  lab-
 our  and  pay  their  ‘taxes  al]  right.  They
 think  that  they  act  within  the  four:
 corners  of  the  law  and  do  not  hinder
 our  arrangements  for  putting  this  in-
 dustry  on  a  sound  basis,  but  I  do  not
 see  that  there  is  much  use  in  telling
 them  to  go  away,  because  I  know  that
 if  for  the  time  being  they  actually  go
 away  and  sell  their  estates,  they  will
 fall  into  the  hands  of  people  who  are
 much  less  interested  in  tea  than  they
 are,  and  it  would  not  do  the  industry
 any  good;  nor  the  labour  any  good:
 nor  the  other  people  who  are  employ-
 ed  therein  any  good.  I  know  that  it
 is  a  rather  difficult  business  from  our:
 point  of  view  to  tell  a  forelgn  interest
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 here  bluntly  what  we  think  of  it,
 but  I  thought  that  I  have  always  been
 fairly  blunt.  To  the  extent  to  which
 I  would  ask  them  to  behave  and  to  the
 extent  that  I  can  indicate  the  amount
 of  support  I  am  prepared  to  give
 them,  provided  they  behave,—to  that
 extent,  I  have  no  reason  to  armend  my
 attitude,  because  I  think  it  is  the  fair-
 est  attitude  that  I  can  adopt  towards
 a  foreigner,  consistent  with  my  obliga-
 tions  towards  the  country  which  we
 as  a  Government  seek  to  serve.

 The  hon.  Member  Mr.  Thomas  took
 exception  to  my  criticising  the  speeches
 made  by  the  former  Chairman  of  the
 Tea  Association  and  the  present  Chair-, man  of  the  Coffee  Boar  Pd  do  feel
 still  that  the  language  employed,  the
 tone  employed,  and  the  facts  utilised
 to  buttress  their  arguments,  are
 neither  fair  to  Government  nor  are
 they  intrinsically  correct.  ay citizen  in  this  country  can  play  poli-
 tics.  He  can  hold  any  view  he  likes,
 He  can  criticise  the  Government.  He
 can  call  it  names.  That  is  the  in-
 herent  right  of  every  Indian  citizen.
 But  I  do  not  think  that  foreigners  can
 afford  to  usurp  that  right  in  this  coun-
 try.  I  am  afraid  that  they  have  to  res-
 Pect  the  Government,  and  if  they  do
 not  do  so,  they  will  be  unwise.  I  do
 not  think  that  the  support  that  Mr.
 Thomas  wanted  to  muster  on  their
 behalf  is  likely  to  make  them  realize,
 or  even  make  them  feel  more  secure
 than  would  do  normally.  After  all, their  best  supporters  in  this  country are  the  Government.  and  it  is  best  for
 them  to  convince  the  Government  -of
 their  utility.  It  is  purely  from  a
 utilitarian  angle  of  view  that  we  feel
 that  their  presence  is  good,  provided
 red

 do  not  do  anything  which  is  un- air.

 I  do  know  a  little  more  than  what
 Mr.  Thomas  does  about  the  machina-
 tions  of  certain  individuals  in  this  re-
 gard.  They  are  trying  to  thwart  all
 that  I  am  doing,  and  I  do  not  want  to
 mention  names.  But  it  is  .a  know-
 ledge  which  I  possess  and  I  can  share
 it  with  him  in  private  but  not  in  pub-
 lic.  Therefore.  it  would  probably  be
 better  in  the  interests  of  the  European
 tea  planters  themselves  to  eliminate
 the  ttoublesome  people  who  are  now
 in  India,  because  they  are  not  going
 to  do  them  any  good.  That  is  a  warn-
 ing  that  I  would  like  to  utter  from
 the  floor  of  this  House.  I  do  feel  that
 in  the  case  of  foreign  interests.  T
 have  to  use  every  forum  to  Indicate
 Government's  wishes  in  this  matter.
 and  I  think  I  am  perfectly  right  in
 doing  so.
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 In  regard  to.  the  general  composition  :
 of  the  Board,

 =  pea  ae
 ar

 hing thing  to  s
 4  a

 can  only  say  We-
 have  felt  t  in  this  case  it  is  much
 better  for  us  to  nominate  the  various.
 interests.  Once  again,  I  repeat  that
 I  am  prepared  to  ask  the  respective-
 interests  to  send  me  a  panel  of  names,
 and  if  they  do  send  me  a  panel  of
 mames  every  conceivable  effort  will  be
 made  to  see  that  they  are  accommoda-
 ted  within  the  limits  prescribed  by
 the  rules.  I  can  only  give  this  as-
 surance;  I  cannot  give  any  more  as-
 surance.  There  is  no  use  talking.
 about  democracy.  Democracy  is  de-
 mocracy  for  the  individual  adult  citi-
 zen  in  this  country;  it  is  mot  democracy for  the  vested  interests.  There  is  no
 use  saying  that.  A  group  of  indivi-
 duals  join  together  and  form  a  cluh
 or  association  and  pass  a  resolution.
 Government  ignores  that  resolutiun.
 You  at  once  turn  round  and  say,  “You
 are  flouting  democracy.”  There  must
 ‘be  some  care  and  caution  exercised  in-
 using  the  word  “democracy”.  I  re-
 ceive  telegrams  every  day  from  every hole  and  corner  association.  Whether
 it  is  genuine  or  not,  we  do  not  know.
 The  association  complains  that  mere--
 ly  because  it  has  not  been  consulted
 and  some  order  has  been  passed  by Government  democracy  hus  teen flouted.  I  stopped  the  import  of  ring frames  for  use  in  the  textile  mills,  be- cause  I  found  that  there  are  enough
 ring  frames  in  this  country  made  by local  factories  through  local  labour and  by  the  use  of  locally-produced fron.  The  textile  mills  write  and  tell me  that  this  is  undemocratic.  They say  that  No.  3  Committee  has  not been  constituted;  that  they  have  not been  consulted;  and  that  Government are  going  in  an  undemocratic  way.  I cannot  understand  this.  I  am  a  stu- dent  of  politics.  I  have  rend  Politics from  the  days  of  the  City  States  in Greece.  Democracy  alwavs  means the  will  of  the  people.  It  does  not mean  the  will  of  the  vested  interests and  if  the  latter  is  the  type  of  demo-
 cCracy  under  which  we  have  ‘to  func-
 tion,  then  God—if  there  be  one—help us,

 Now.  once  the  Board  has  been  con-
 stituted.  I  do  propose  to  take  it  seri-
 ously.  I  have  withdrawn  Govern-
 ment  representation.  I  do  not  want
 Government’s  voting  there.  The
 views  of  the  Board  must  be  expressed
 very  clearly.  It  is  our  responsibility
 to  accept  them  or  not  to  accept  them.
 There  are  certain  cases  in  which  we
 eannot  take  their  advice,  particularly
 in  the  matter  of  appointments.  We
 give  them  a  certain  freedom  in  re-
 gard  to  certain  appointments.  In
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 other  matters,  we  do  not  take  their
 -advice.  It  was  pointed  out  to  me:

 why  should  the  Board  be  consulted
 in  the  matter  of  export  quotas?  Now.
 that  is  a  specialised  job.  That  is
 what  they  are  there  for.  They  deal
 with  exporters  and  we  have  to  see
 that  the  export  quotas  are  not  miis-
 used.  Naturally,  therefore,  when  any
 change  in  the  export  quotas  has  to
 be  made,  you  have  to  consult  the
 Board.  But  in  regard  to  normal  ard-
 ministration.  Government’s  volce  must

 be  final.  It  has  to  act  quickly,  and
 it  has  to  act  on  its  own  responsibility.
 There  is  no  point  in  shoving  the  res-
 ponsibility  on  the  Board  and  Govern-
 mrent  screening  themselves  behind  the
 Board.  That  is  why  I  have  express-

 ‘ly  avoided  any  consultation  with  the
 Board.  In  former  times,  during‘  the
 British  rule,  the  British  were  the

 ‘rulers  of  this  country.  All  these
 Boards  were  used  as  facades  to  hide
 the  imperialist  cloak  under  which
 Government  was  functioning.  They

 ‘gave  some  power  here  and  there,  They
 ~would  be  consulted,  but  their  opinion would  never  be  taken.  On  the  other

 hand,  I  do  want  that  these  Boards
 should  function  as,  bodies  with  real
 power  to  control  the  industry,  and  I

 -do  not  propose  to  interfere  unless
 something  goes  wrong.  I  do  propose also  to  keep  in  close  touch  with  the
 functions  of  the  Board.  There  are
 certain  matters  like  appointments  in
 which  it  is  not  good  for  the  Board  to
 have  its  own  cadre.  It  is  much  bet- ter  for  the  Government  of  India  to
 spare  officers  of  a  certain  cadre  for
 servicing  the  Board.  I  remember there  was  formerly  a  Secretary  of  the Board.  He  was  appointed,  I  do  not know  why.  He  is  a  good  man,  but he  was  found  thoroughly  inefficient. The  losses  of  the  Board  were  sustain- ‘ed  because  of  the  weakness  of  the
 Chairman,  because  of  the  weakness  of the  Secretary.  All  that  the  fraud  that we  know  runs  into  lakhs.  We  do  not know  about  the  fraud  about  which  we are  unaware,  That  is  because  the officer  was  appointed  as  a  man  with  a three  year  tenure.  If,  on  the  other
 hand,  the  Government  of  India  send a  certain  officer  and  he  is  not  found
 to  have  done  his  work  properly  he  can
 be  taken  back  and  another  officer  can
 be  sent.  He  has  got  his  pension,  he
 has  got  his  service,  he  has  got  his
 Provident  Fund,  he  has  got  his  career
 to  look  forward  to  and  he  will  cer-
 tainly  behave  properly.  By  having  a
 separate  cadre  for  these  bodies,  you
 are  really  stratifying  men  who  are
 employed,  and  I  think  it  is  only  fair
 that  the.  Government  of  India

 should  appoint  somebody  from  here.
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 So  far  as  the  smaller  appointments

 are  concerned,  appointments  between
 Rs.  350  and  Rs.  1500,  the  Select  Com-
 mittee  hag  indicated  very  clearly  that
 the  rules  must  indicate  that  a  Mem-:
 ber  of  the  Union  Public  Service  Com-
 mission  or  the  Provincial  Public
 Service  Commission  must  be  associat-
 ed,  so  that  it  will  be  at  least  a  guaran-
 tee  of  fair  play.  We  are  merely  try-
 ing  to  provide  checks  and  safeguards,
 not  tryifg  to  take  away  the  power  of
 the  Board,  in  order  to  prevent  abuses.

 I  do  not  think  there  is  much  diffe-
 rence  between  Mr,  Thomas  and  my-
 self  in  regard  to  other  matters  except
 in  regard  to  price  control.  There,  I

 ‘think  I  will  do  justice  to  Mr.  Thomas
 in  saying  that  he  has  not  understood
 my  scheme.  “I  do  not  think  it  is  any
 laughing  matter.  He  thinks  I  am
 going  to  control  the  export  price  of
 tea.  I  am  not.  If  he  can‘sell  hig  tea
 at  a  shilling  higher  in  the  foreign
 market,  I  shall  be  quite  happy  and  it
 will  put  some  more  money  into  his
 pocket;  it  is  also  some  exchange  com-
 ing  to  me.  I  am  not  going  to  inter-
 fere  in  regard  to  export  prices.  Sup-
 posing  there  is  a  war,  and  we  have
 to  control  prices,  then  we  will  have
 control,  when  there  is  bulk  buying  as
 in  the  last  war.  In  the  case  of  a  war
 there  might  be  bulk  buying  again  and
 We  may  say  that  we  supply  equally
 to  the  belligerent  and  neutral  coun-
 tries  at  controlled  prices.  There  is
 some  such  _  possibility.  Otherwise,
 pire

 control  is  normally  intended  for
 ternal  purposes.  They  often  ask  me

 for  price  support.  If  I  am  to  support
 a  minimum  wage  _  structure,  I  must
 give  a  price  support  in  regard  to  in-
 ternal  consumption.  It  is  necessary
 to  use  it  for  the  purpose  of  internal
 consumption  so  that  I  can  give  price
 support  to  production.  There  is  no  in-
 tention  of  hampering  the  freedom  of
 the  tea  estates  to  sell  and  obtain
 higher  prices,  but  we  do  hope  that
 so  far  as  internal  distribution  is  con-
 cerned,  we  will  have  to  see  if  it  is
 necessary,  partly  when  they  are  ask-
 ing  us  to  accept  responsibility  to  give a  floor  price,  to  put  a  floor  on  the  prices
 80  far  as  internal  sales  are  concerned.
 It  is  only  to  help  the  industry  rather
 than  to  hinder  that  I  am  bringing  in
 this  particular  provision.  Hon.  Mem-
 ber  will  have  noted  that  identical
 provisions  are  to  be  found  in  the  In-
 dustries  (Development  and  Regula-
 tion)  Bill.  I  can  always  have  re
 course  to  the  supply  of  Essential
 Goods  Act,  but  I  do  not  propose  to
 use  it  against  this  industry.  Hon.
 Member  may  take  this  assurance.

 Mr.  Basu  spoke  for  the  small
 gardens,  and  I  myself  said  it  is  a
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 matter  to  which  I  am  applying  my
 mind,  and  I  do  think  that  ought  to
 satisfy  Mr.  Basu.  Mr,  Chaudhuri  was
 contrary  to  his  usual  habit  of  balance,

 and  his  speech  today  was  a  little  more
 vehement  than  usual.  I  do  not  blame
 him.  He  represents  a  point  of  view,
 and  he  feels  that  labour  has  not  been
 supported  in  this  particular  matter.
 ‘Nobody  who  heard  or  read  my  ‘speech
 could  say  that  I  myself  felt  different-
 ly,  but  he  wants  to  lay  the  blame  at
 the  door  of  Government  which  I  re-
 fuse'to  accept.  I  do  maintain  that  I
 have  mentioned  here  on  the  floor  of
 this  House  that  the  Raja  Ram  Rao
 Committee  will  not  recommend  any
 reduction  in  wage  and  the  Central

 Government  are  not  inclined  to  re-
 commend  any  reduction  in  the  mini-
 mum  wages.:  I  still  hold  that  view.
 My  colleague  the  Finance  Minister
 still  holds  that  view,  But  if  inci-
 dentally  somewhere  when  describing

 -a  particular  condition,  you  say  what
 the  local  Governments  have  done

 seemg  to  have  produced  some  kind  of
 confidence  and  estates  have  reopened.
 there  is  no  use  connecting  two  un-
 related  facts  together  and  _  saying:
 “You  said  so-and-so  the  other  day.
 ‘Now  you  approve  of  the  action  of  the
 local  Government.  So  you  are  the
 ‘person  to  blame”.  As  a  syllogism  +H ‘jis  very  imperfect.  If  he  writes  it
 down,  he  will  find  jt  is  a  failure  as
 a  syllogism  I  am  sure  he  has  studied
 logic,  and  he  will  find  it  is  a  badly
 wonstructed  syllogism.  I  refuse  to
 accept  any  responsibility  and  even
 countenancing  or  approving  any  re-

 duction  in  the  wages  for  labour  which
 cannot  afford  any  reduction,  -though,
 I  do  maintain,  that  sometirnes,  in  the
 matter  of  negotiation.  we  probably

 ‘have  not  taken  advantage  of  the  pro-
 per  occasion  for  negotiation.

 I  do  not  propose  to  deal  further
 ‘with  what  he  said  ‘because  essential-
 ly  I  do  not  think  we  differ,  but  if  he
 wants  to  blame  me,  let  him.  only  |
 would  repeat  with  all  the  emphasis
 at  my  command  that  he  is  wrong  in
 attempting  to  blame  the  Central  Gov-
 ernment:  he  is  wrong  in  even  indicting
 the  Central  Government  of  having
 made  a  promise  which  they  have  not
 kept.

 My  friend  Kumari  Annie  Mascarene
 has  given  a  very  welcome  support  to
 the  Bill,  and  she  has  more  or  less
 highlighted  some  of  the  points  that
 I  have  mentioned  in  support  of  the
 Bill.  I  am  grateful  to  her,  The  point
 ceally  is  it  ig  a  very  practical  speech
 that  she  made,  and  we  cannot  rur.
 away  from  practical  obstacles  that
 stand  in  our  way.  She  is  quite  right
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 in  pointing  out  that  certain  of  these
 tea  plantations  are  almost  an
 imperium  in_  imperio.  The  Kanan
 Devan  Hills  Produce  Co.,  in  Travan-
 core-Cochin  practically  dominate  the
 economy  of  that  particular  area,  the
 Munnar,  and  wherever  you  go  you  will find  a  lorry  belonging  to  the  Kanan
 Devan  Hills  Produce  Co,  They
 Practically  dominate  the  town  there.
 And  it  is  a  fact  that  it  is  one  of  the
 big  concerns,  one  of  the  big  cartels— a  cartel  unfortunately  not  Indian— and  all  that  she  said  is  perfectly  true.

 Skri  Matthen  (Thiruvellah):  But they  play  the  game  all  right.

 Shri  T.  '
 T.  Krishnamachari:  A

 foreigner  ‘has  to  exhibit  enlightened self-interest  if  he  wants  to  remain  in this  country.  If  he  does  not  play the  game,  he  has  no  right  even  to
 stay  for  one  day  more,  That  is  not
 a  virtue,  but  it  is  because  he  knows his  position.  And  I  do  want  them  to know  that  position  and  behave  pro- perly,  and  so  long  as  they  behave  pro- perly,  I  have  no  quarrel  with  them. But  the  facts  ca
 ees

 nnot  altogether  be

 Mr.  Sarmah  from  Assam  was  ver
 moderate  in  hig  criticism,  such  as  ke
 has

 to
 (ane

 but  generally  he  gave port  to  the  Bill,  an
 grateful  to  him.

 =  2  ie  ale

 I  finally  mention  this,  |  do that  this  is  going  to  be  a  Magna  Cane for  the  underprivileged  in  the  tea  in- dustry.  It  is  not,  J]  do  not  think  I have  got  that  ingenuity  to  devise  a Magna  Carta,  but  I  do'  believe  that this  changes  the  trend  and  reverses the  gear,  and  makes  Government  more directly  interested  in  the  tea  industry.
 Government  has  taken  certain  powers which  they  must  exercise,  and  we  do
 hope.

 with  the  co-operation  of  all Members  concerned.  whatever  their views  may  be  on  this  particular  Bill,
 hte  would  be  able  to  build  up  our  Tea dustry  on  a  sounder  footing  so  that we  can  take  the  shocks  and  cyclical changes  in  Prices  better  than  we have  done  in  the  last  year.  And I  repeat  once  again  there  was  20 years  of  prosperity  in  the  industry and  one  year  or  two  years  of  adver- sity  came  and  they  could  not  bear  it, t  shows  you  cannot  leave  the  indus- try  to  its  own  devices, has  to  interfere.  |  do  hope  that  Gov-

 uses  this  particular  Bill ment  for  development  “Of  thee dustry  so  that  all  concerned,  the  na- tional  Exchequer,  the  national  wealth,
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 and  those  who  are  employed  in  the
 tea  gardeng  will  all  benefit  therefrom.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  to  provide  for
 the  control  by  the  Union  of  the
 tea  industry,  and  for  that  purpose
 to  establish  a  Tea  Board  and  levy
 a  customs  duty  on  tea  exported
 from  India,  ag  reported  by  the
 Select  Committee,  be  taken  into
 consideration.”

 The  motion  was  adopted,
 Clause  2.—  (Declaration  as  to  ex-

 pediency  of  control  by  the  Union)

 Mr.  Deputy-Speaker:  Clause  2,
 amendments—Mr.  Punnoose.

 Shri  Punnoose:  Shall  I  move  it  now
 or  speak  on  it?  oe

 Mr.  Deputy-Speaker:  There  igs  only
 one  amendment.  He  may  speak  on
 the  clause  and  the  amendment.

 Shri  Punnoose:  I  beg  to  move:

 In  page  l,  line  14,  for  “take  under
 its  control”  substitute  “develop  and
 regulate”.

 Clause  2  is  ‘Declaration  as  to  ex-
 pediency  of  control  by  the  Union’.  In
 order  to  make  my  position  clear.  it  is
 necessary  to  make  certain  general
 ‘observations.  The  declaration  to  con-
 trol  the  tea  industry  by  the  Govern-
 ment  of  the  Union  is  most  welcome.
 In  our  opinion,  it  is  not  only  a  matter
 of  control,  but  we  want  much  more.
 The  Central  Government  has  to  be  in
 charge  of  the  industry  in  order  to
 develop  the  industry  and  also  to  re-
 organise  it  and  make  it  ag  national
 asset.  I  have  spoken  these  words
 carefully  because,  to  my  mind,  in
 spite  of  the  fact  that  the  tea  industry
 earns  for  ug  a  great  amount  of  foreign
 exchange,  second  only  to  jute,  and  the
 industry  plays  a  definite  role  in  our
 economy,  I  very  much  doubt  whether
 this  industry,  with  its  record  up  to
 date,  has  been  a  national  asset.

 The  hon.  Member,  Mr.  A.  V.  Thomas
 from  the  other  side  spoke  yesterday.  I
 have  great  personal  respect  for  Mr.
 Thomas,  The  remarkable  succesg  that
 he  has  achieved  in  this  enterprise  is
 something  which  goes  to  his  credit.
 But  when  he  spoke  the  other  day,  I
 was  really  surprised.  He  said:  ‘Why
 should  Government  intervene?  Why
 should,-Government  interfere?  Leave

 the  labour  to  us.  It  is  our  look  out.’  That
 Was  a  very  astounding  statement  to  be
 made  on  the  floor  of  this  House  in
 1953.  “Even  in  countries  where  mono-
 poly  capital  rules  the  roost,  they  do
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 not  speak  in  that  strain.  That  strain
 has  been  changed  all  over  the  world,
 but  that  a  man  of  his  realism  should.
 speak  in  that  strain  has  been  rather
 surprising  to  me,

 Shri  A.  V.  Thomas:  What  I  really
 meant  was  to  leave  it  to  the  industria-
 lists  and  to  the  labour  leaderg  (if  I  did
 not  make  myself  clear).

 Shri  Punnoose:  What  he  really:
 means  or  for  that  matter  any  indus-
 trialist  might  mean  is  not  to  be
 judged  by  their  words.  but  by  their
 deeds.  This  industry,  both  foreign  and
 national,  has  got  a  record.  They  can-
 not  hide  it.

 Mr.,  Matthen,  hen.  Member  from  the
 cther  side,  was  interrupting  the  hon.
 Minister  and  saying  that  they  had
 Played  their  game—referring  to  the
 Sannan  Devan  Company:

 Skri  Matthen:  Yes.

 Shri  Punnoose:  What  game  does
 he  mean?  Does  he  mean  that  they
 have  earned  a  lot  of  income?
 Does  he  mean  that  they  have
 earned  more  than  their  invest-
 ment  and  its  interest?  The  Kannan
 Devan  Company,  to  which  reference
 was  made  by  my  friend,  Kumari  Annie
 Mascarene,  has  in  its  possession  2l5
 square  miles  of  the  area  of  the
 Travancore  State.  This  mcans  one  out
 of  every  36  acres  of  Travancore  be-
 longs  to  that  company.  Today  you
 can  see  there,  big  estates,  magnificent
 buildings  etc.  They  have  got  their  own
 electrical  establishment,  powerful
 machinery  etc.  But  a  gentleman  who
 now  speaksin  praise  of  this  company's
 achievements  must  know  that  it  is  wu

 the  life-blood  of  our  people.

 In  our  parts  there  is  a  saying—I
 have  heard  it  in  my  boyhood.  When
 people  go  bad  when  young  men  be-

 come  spendthrifts,  lead  a  bad  life,  ie.
 when  they  are  on  the  way  to  ruin,  old
 people  would  say:  ‘He  is  going  to
 Medu’.  ‘Medu’  means  hills:  Hills
 means  the  High  Ranges  where  the
 estates  are,  because  the  way  to  Hills.
 the  life  in  the  Estates  was  synony-
 mous  to  a  life  of  ruin.  Malaria  took
 a  heavy,  toll,  and  there  was  nothing
 that  could  be  called  human  _  condi-
 tions  of  life.  Even  today  they  have
 got  a  separate  domain  of  their  own.
 And  after  all  this  experience.  to  say
 that  these  British  Capital  should  be
 allowed  to  go  scot-free  and  be  given

 a  certificate  of  merit  on  the  floor  of
 this  House,  is  something  really  not
 only  surprising  but  a  little  painful
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 also.  It  is  time  that  we  take  account
 ‘of  our  investment,  the  investment  of
 the  Indian  people,  in  this  industry.

 It  employs  very  easily  a  million  wor-
 kers.  Actually  the  labour  population
 is  much  more,  because  all  Enquiry
 Committee  reports  say  in  the  estates
 there  igs  nearly  50  per  cent.  more
 ‘than  the  working  people  because  they
 have  moved  from  their  own  villages,
 40,  50  or  200  miles  away  and  stay
 with  their  kith  and  “kin  in  the
 estates,  With  the  result  that  we  are
 dealing  with  a  big  investment,  from
 the  point  of  view  of  the  nation.  be
 cause  the  nationshas  in  view  the
 interests  of  these  two  million  people
 ‘in  the  industry.

 Then  there  is  the  crucial  importance
 of  this  particular  industry  with  re-
 -gard  to  the  States,  In  Assam  one  out
 of  every  ten  people  is  in  someway
 connected  with  ‘the  industry.  In
 ‘Travancore-Cochin,  though  very  cften
 it  ig  being  forgotten  by  the  hon.
 ‘Ministers  whenever  they  speak
 here,  it  is  a  very  important  industry
 in  our  national  life.  The  hon.  the
 ‘Finance  Minister  was  making  some
 reference  to  the  tea  industry  in  his
 Budget  speech.  I  found  then  also
 that  Travancore-Cochin  wag  left  out.
 As  a  matter  of  fact,  our  State  has  the
 fourth  largest  acreage  under  tea  culti-
 vation;  from  the  point  of  view  of
 production  as  well  as  the  number  of
 workers  .engaged,  we  stand  third;  and
 ‘when  Malabar  also  is  included  and
 the  Kerala  of  our  dream  comes  into
 being,  our  position  will  become  much
 stronger.  Therefore,  this  question  of
 the  tea  industry  has  to  be  tackled
 with  particular  care  as  to  the  role  It

 pd
 in  the  economy  of  the  particular

 ate.

 Then,  with  regard  to  the  British
 ‘interests,  I  was  listening  to  the  very
 carefully-worded—at  the  same  time,
 hard  words—speech  of  the  Minister

 for  Commerce  and  Industry  the  other
 day.  ३3  wondered  how  he  could  give

 expression  to  such  hard  words  and
 at  the  same  time,  look  very  calm.
 Well  today  also  he  was  speaking—

 rather  stiff  to  the  British  owners.
 But.  without  any  disrespect  to  his
 person,  I  am  inclined  not  to  take
 those  words  at  their  face  value.  Be-
 ‘cause  his  Government  has  got  an  in-
 ‘dustrial  policy  with  a  history  of  five
 ‘or  six  years.  When  the  Congress  peo-
 ple  were  organising  the  country  and
 mobilising  the  masses.  it  had  an_  in-
 ‘dustrial  policy;  it  used  to  shout
 against  the  British  capital.  But  you
 ‘will  see  that  consistently  that  stand
 has  been  watered  down.  That  atti-
 tude  of  hostility  has  been  mitigated
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 slowly.  First  it  became  one  of  neu-
 trality,  then  it  became  an  attitude  of
 toleration,  then  it  developed  into
 an  attitude  of  invitation  and_  to-
 day,  they  are  in  perfect  love!
 Therefore.  when  the  Minister  of
 Commerce  ,  and  Industry  stands
 up  and  says  that  he  is  going  to  have
 some  stiff  attitude  to  the  British  capi-
 talists.  I  am  rather  sceptical  about  it.

 I  am  a  little  more  amused  when  the
 Minister  says  that  we  suffer  all  this
 exploitation.  we  allow  the  President
 of  a  particular  European  Association
 ef  Planters  a  gentleman  from  Europe,
 to  abuse  us  because  we  are  demo-
 crats.  It  was  reminiscent  of  Shy-
 lock's  famous  words:  ‘Sufference  is?
 the  badge  of  our  tribe’.  The  hon.
 Minister  wants  us  to  believe  that
 sufference  is  the  badge  of  his  demo-
 cratic  tribe.  It  seers  democracy  has
 to  be  redefined.  If  it  was  the  inten-
 tion  of  the  Congress  Party  and  the
 Congress  Government  to  implement
 the  democratic  desire  of  the  people
 of  this  country.  I  arm  quite  sure  they
 should  have  taken  charge  of  this  in-
 dustry  in  which  foreign  elements
 have  been  working  ruin  and  havoc
 on  the  people.  Having  given  them
 all  the  latitude.  now  they  come  to  a
 stage  when  they  themselves  have  to
 complain  at  times.

 Now.  looking  at  the  Bill  as  a  whole,
 I  do  not  think  there  is  any  intention
 of  controlling  the  industry  or  vro
 ing  it  from  the  onslaught  of  British
 monopoly.  This  industry,  at  every
 stage,  is  controlled  and  managed  by
 foreigners;  be  it  at  the  cultivation
 statc,  or  the  manufacturing  stage  or
 the  export  stage.  At  every  stage,  big
 foreign  capital  controls  it.  Therefore,
 simply  to  say  that  we  are  going  to
 control  it  from  tomorrow  is  only  to  ex-
 press  a  desire:  you  cannot  tackle  the
 aguestion  in  that  way.  If  the  hon.
 Minister  says  that  he  ig  going  to  bar-
 gain  hard  with  the  foreign  interests  I
 can  understand  it.  Now.  what  they
 are  doing  is,  they  are  going  to  strike
 a  bargain  with  the  British  elements,
 because  he  has  found  out  a_  rather
 reasonable’  gentleman  in  the  new
 President,  They  have  met  and  they
 have  begun  to  love  each  other.  It  is
 an  instance  of  love  at  first

 Sigh
 t.  They

 have  already  compromised.  What
 was  the  quarrel  between  the  Govern-
 ment  and  the  European  planters?  The
 other  day,  the  Minister  was  saying
 that  labour  leaders  have  been  letting
 down  the  interests  of  labour.  The
 fect  was  that  the  British  indusrialists
 definitely  wanted  and  they  persistent-
 ly  demanded  that  the  export  duty  om
 tea  should  be  lifted...  Government
 knows  where  the  shoe  pinches.  They
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 opposed  it  and  we  winked  at  the
 other  end.  They  said  let  us  unite  to-
 gether  and  deprive  the  worker  of  his
 meagre  rights.  It  came  to  that.  Of
 course,  promises  were  given  on  the
 floor  of  this  House  and  in  statements
 but  they  were  forgotten  and,  at  the
 last  moment,  20  to  25  per  cent,  of  the
 wages  of  the  worker  has  been  reduc-
 ed.  Even  at  this  moment,  when  we
 discuss  the  Bill  here,  in  our  high
 ranges  in  Travancore-Cochin,  ordinary
 mormal  trade  union  activity  has  been
 banned—not  by  a  written  law  but  by
 an  unwritten  law.  They  would  not
 allow  Trade  Union  workers  to  enter
 the  estates.  They  will  set  up  goonda
 organisations  to  beat  up  the  workers
 who  take  part  in  union  activity.  The
 Police  and  other  —  local  officers
 are  there  at  their  beck  and  call,  To-
 day  we  are  discussing  a  Bill  by  which,
 We  are  told,  we  are  going  to  give  grea-
 ter  facilities  and  amenities  to  the
 workers.  The  fect  is,  if  we  want  to
 control  this  industry,  you  have  to
 take  a  very  definite  stand  and  you
 cannot  play  with  it,  If  these  foreign
 elements  have  invested  money  in  this
 land,  they  have  taken  much  more  than
 their  due.  Is  it  not  time  for  us  to  say
 that  we  will  take  charge  of  this  indus-
 try  in  which  so  much  of  our  human
 resources  have  been  invested?  Are
 the  Government  prepared  to  take  that
 definite  attitude,  is  the  question?  If
 this  Government  is  not  prepared  to
 take  it.  some  Government  at  some
 date  will  have  to  take  up  that  posi-
 tion,  without  which  we  cannot  have
 any  change  in  the  condition  in  which
 we  are  finding  ourselves  today.  This
 does  not  mean  that  I  do  not  attach

 importance  to  the  Bill.  The
 Bill  is  important  because  it  is
 the  result  of  certain  forces  that  have
 been  working  for  long  years  past.
 Though  still  not  completely  united,
 though  to  a  certain  extent  torn  by
 internal  disunity.  still  the  working
 classes  in  the  estates  are  slowly  and
 steadily  coming  to  their  own.  Second-
 ly,  public  opinion  in  this  country  has
 been  reacting  in  a  way  that  has  in-
 duced  the  Government  to  take  up  this
 position.  In  our  partg  it  was  a  de-
 finite  slogan  of  the  masses.  ‘nation-
 alise  the  Kanan.  Devon  Company’.
 That  was  one  of  the  definite  objec-
 tives  of  the  national  movement.  so
 that  in  1946,  on  the  eve  of  the  first
 General  Election  in  our  State,  I  re-
 member  an  occasion  when  somebody
 from  the  audience  at  a  Congress  meet-
 ing  stood  up  and  asked  a  Congress
 leader.  ‘Suppose  you  take  up  the  reins
 of  Government.  will  you  nationalise
 the  Kanan  Devon  Company?’  He  re-
 plied:  Not  only  will  the  Kanan  Devon
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 Company  ‘be  nationalised,  but  the
 Krishnan  Devon  Company  will  also  be
 nationalised.  But  the  fact  is  that  ni
 only  the  Kanan  Devon  Company,  b
 the  Krishnan  Devon  Company  and  the
 Rama  Devon  Company  are  all  remain-"
 ing  as  of  old.  Public  opinion  has
 been  elear  and  definite.  The  voice  of
 organised.  labour.  the  strength  of
 public  opinion  and  all  other  forces.
 have  influenced  in  bringing  this  Bill,
 in  the  shaping  of  this  Bill,  Therefore,
 we  look  upon  it  as  an  important  piece
 of  legislation  and  we  are  pregared  to
 support  it  as  far  as  it  goes.

 There  ig  the  question  of  the  Indian
 industrialists.  With  regard  to  the  Indian
 industrialists.  I  am  afraid.  I  have  to
 point  out  one  thing.  We  should  ex-
 pect  from  the  Indian  _  industrialists,.
 our  own  nationals,  who  come  into  this.
 industry,  something  more  than  mere-
 ly  making  a  profit.  At  the  present.
 moment.  their  record  is  mot  very
 enviable.  If  Mr.  Thomas  or  anybody
 would  go  and  sound  the  opinion  of
 the  general  masses  of  workers.  he  will
 hear.  as  I  have  heard  them  very  often
 saying,  ‘after  all  the  Europeans  were
 better’  because,  the  Indian  industria-
 lists,  born  in  conditions  of  colonial.
 slavery,  while  looking  up  with  jealousy
 to  their  British  counterparts  view  with
 trembling  the  movement  of  the
 workers,  These  men  with  feudal
 bias  are  sometimes  harder  to  deal
 with  than  the  British.  That  attitude
 has  to  be  changed  and  the  Indian  tea
 planters  must  take  an  attitude  that
 would  be  conducive  to  the  develop-
 ment  of  this  industry  in  the  interests
 of  the  nation.  They  must  realise
 that  their  future  lies  in  their  capacity
 to  mobilise  the  Indian  opinion  im
 their  favour.  That  is  what  I  want  to
 impress  upon  the  Indian  industrialists
 who  are  today  talking  of  this  Bill.

 There  is  the  question  of  marginal
 and  sub-marginal  gardens.  The  Gov-
 ernment  Report.  I  mean  the  Raja  Ram
 Rao  Committee  report.  says  that
 every  estate  which  is  at  least  of  300
 acres  is  economic.  If  there  are  Indian
 estates  whose  acreage  is  less  than
 that—and  in  our  State  there  are
 many  such—Government  have  to  be
 particularly  careful  to  keep  them  go-
 ing.  Their  difficulty  is  in  the  matter-
 of  capital.  They  do  not  get  cheap
 capital  as  the  big  British  interests  do.
 Government  may  have  to  help  them
 with  subsidies  to  reorganise  their  busi-
 ness.

 Another  particular  handicap  is  that
 even  though  this  industry  ig  hundred
 years  old,  there  are  very  few  Indian
 rmianufacturing  experts.  I  am  told  that
 there  ig  not  even  one  Indian  who  has
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 learnt  whole  of  the  manufacturing
 side.  It  has  been  kept  a  closed  secret.
 In  order  to  develop  this  industry  on  a
 national  scale  and  national  footing,
 we  want  several  of  our  people  to  have
 a  full  knowledge  of  the  technique  of
 manufacture.  In  this  line  if  the
 British  do  not  help  us,  we  can  take  the
 aid  of  Ceylon  and  other  countries  and
 get  the  personnel  necessary  for  it.

 Another  wrong  folicy  that  Indian
 industrialists  have  been  following  in
 the  past  is  that  they  have  failed  to
 build  up  the  necessary  reserve.  It  is
 a  fact  that  has  to  be  reckoned  with
 and  under  this  measure  Government
 has  the  power,  and  Government  will

 Hg
 the  obligation  to  make  them  do

 is.

 Then,  I  come  to  the  question  of  ex-
 ports.  We  know  that  80  per  ceht.  of
 our  tea  is  exported  to  the  U.K.  Look-
 ing  into  the  figures  published  in  the
 Journal  of  Industry  and  Commerce
 which  gives  the  figures  of  exports  from
 947  to  1953,  we  find  that  at  one  time
 in  1948-49  the  total  quantity  of  tea  ex-

 eporttd  was  450:66  million  pounds.
 There  we  find  the  names  of  USSR,
 Turkey  and  other  countries.  But  when
 We  come  to  1951-52  we  find  that  more
 and  more  has  been  sent  to  U.K.  and
 our  other  markets  have  been  shrink-
 ing.  Both  the  Raja  Rain  Rao  Commit-
 tee  as  well  as  other  reports  say  that
 we  can  expand  our  markets  in  Egyvt.
 Iran,  USSR  and  other  countries.  But
 the  hold  of  British  capital  on  this  in-
 dustry  has  been  workihg  in  a  way
 fatal  to  our  export  trade.  Then  there
 ig  the  question  of  labour  as  well.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  is  speaking  on  the  entire  Bill  on
 an  amendment  to  a  particular  clause.

 Shri  Punnoose:  May  I  remind  you
 of  the  promise  you  made?

 Mr.  Deputy-Speaker:  If  te  clau:es
 get  through  today  he  can  speak
 generally  on  all  these  matters  tomorrow.
 There  will  be  three  hours  for  that,  I
 do  not  mean  that  he  should  start  again
 from  where  he  started  today.  if  gets  a
 chance,  I  shall  now  put  this  clause.
 I  also  find  that  his  amendment  is  out
 of  order  for  the  reason  thateither  as
 an  industry  or  as  agriculture  it  is  #
 State  subject  under  {ter  52  of  the
 Seventh  Schedule  in  the  Union  List.

 When  it  is  declared  that  it  is  ex-
 pedient  to  take  it  under  control  can
 the  Central  Government  legislate?

 Shri  K.  K.  Basu:  The  words  used  are
 “the  control  of  which  by  the  Union
 is  declared  by  Parliament  by  law.”
 This  is  the  law  of  Parliament.
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 Mr,  Deputy-Speaker:  This  igs  exact-
 ly  what  is  copied  in  clause  2.  Unless
 there  is  such  a  declaration  we  have  no
 right  to  legislate.  The  hon.  Member
 by  his  amendment  is  trying  to  strike
 at  the  very  root  of  this  Bill  by  not
 allowing  a  declaration  to  be  made
 that  contro]  is  necessary.

 Shri  हे,  हू,  Basu:  Here  we  are  dis-
 cussing  a  law  to  be  enacted  by  Parlia-
 ment.  Parliament  in  itg  wisdom  de-
 cides  that  this  is  an  industry  which  is
 to  be  regulated  and  developed.  It  is

 ‘not  that  we  are  going  to  heve  separate
 legislation  for  this.

 Mr.  Deputy-Speaker:  First  of  all
 Parliament  must  make  up  its  mind:
 and  declare  that  this  is  a  subject  which
 they  should  take  under  their  con-
 trol.  What  is  the  kind  of  control  is
 another  matter  which  can  be  regulat-
 ed  later  on.  Therefore  to  interfere
 with  this  clause  is  to  strike  at  the  root
 of  our  jurisdiction,

 Anyhow  what  has  the  hon,  Minister
 to  say?

 Shri  T.  T.  Krishnamachari:  The
 Chair’s  stand  ig  quite  right.  I  have  no-
 option  at  all  except  to  use  the  words
 of  item  52  of  List  of  Seventh
 Schedule.  [  cannot  use  any  other
 words.

 Mr.  Deputy-Speaker:  Is  he  in  favour~
 of  this  amendment?

 Shri  Punnoose:  I  have  not  finished.

 Shri  Damodara  Menon  (Kozhikode):
 Mr.  Punnoose  was  going  into  a  gene--
 ral  discussion.  Am  I  to  understand
 that  such  a  kind  of  general  discussion
 will  be  allowed  at  the  third  reading
 tomorrow?

 Mr.  Deputy-Speaker:  Yes,
 Shri  Punnoose:  Sir,  I  have  only  one-

 point  to  say.  When  Government  take
 control  of  this  industry  they  should
 take  responsibility  for  the  labour  as
 well.  The  history  in  the  past  is  that
 the  Central  Government  through  its
 Ministers  make  certain  statements  of
 good  intention  regarding  labour.  Then
 the  State  Governments  begin  playing
 their  own  part  with  the  result  that
 labour  goeg  empty-handed.  If  the
 Central  Government  take  control  of
 the  tea  industry,  they  must  natural-
 ly  and  logically  take  the  responsibi-
 lity  towards  labour  also.  We  should
 not  allow  the  Minimum  Wages  Act,
 the  Plantation  Labour  Act,  etc..  to  be
 handed  by  the  State  Governments  in
 the  way  in  which  they  are  doing.  So
 far  as  my  State  is  concerned,  I  can
 say  that  neither  of  these  Acts  is  being:
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 implemented  there.  The  implementa-

 “tion  of  the  Minimum  Wares  Actisin‘a
 state  of  consultation  between  the
 Management  and  Government.  We

 -ghall  make  such  amendments  in  this
 Bill  that  will  empower  the  Govern-
 iment  of  India  to  discharge  its  res-
 ponsibility  to  labour.

 Mr.  Deputy-Speaker:
 umoved:

 Amendment

 In  page  l,  line  4  for  “take  under
 ‘its  control”  substitute  “develop  and

 ~regulate”.

 Shri  T.  T.  Krishnamachari:  There  is
 ‘nothing  for  me  to  say.  The  hon.  Mem-

 ber  touched  upon  the  question  of
 labour.  He  forgets  that  labour  hap-

 “pens  to  be  in  the  Concurrent  List.  We
 -eannot  by  any  declaration  prevent  a

 State  from  interfering,  They  are
 ‘there  on  the  spot.  All  that  we  can  do

 in  regard  to  a  subject  on  the  Concur-
 rent  List  is  that  we  can  legislate,  The

 -executive  power  is  still  vested  in  the
 State  Government.  The  mere  fact
 that  we  put  in  a  provision  here  would
 not  give  us  that  power,  because,  the

 Constitution  is  paramount.

 Mr.  Deputy-Speaker:  Whenever  any
 “particular  legislation  regarding  an
 item  in  the  Concurrent  List  is  not
 satisfactory,  hon,  Members  can  come

 ‘to  this  House  and  get  legislation  pass-
 ved  which  will  have  the  effect  of
 ‘superseding  that  legislation.

 The  question  is:

 In  page  l,  line  14,  for  “take  under
 ‘its  control”  substitute  “develop  and
 ‘regulate™.

 The  motion  was  negatived.

 '
 Mr.  Deputy-Speaker:

 L4is*
 The  question

 “That  clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 “Clause  2  was  added  to  the  Bill.

 Clause  3.—  (Definitiona)
 hri  T.  T.  Krishnamachari:  I  beg  to

 ymove:

 In  page  2,  lines  25  and  27,  for
 “Theasinensis"  substitute  ‘Camellia

 ‘Sinensis  (L)  0.  Kuntze"

 The  real  point  is—I  am  not  an  ex-
 ~pert—we  had  some  difficulty  in  re-
 @erd  to  the  definition  of  ‘tea’  even
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 in  the  Select  Committee  and  we  ulti-
 mately  came  to  the  definition  -that  is
 now  used.  But  I  am  advised  by  the
 Agricultural  Commissioner,  Dr.  Uppal
 that  the  botanical  name  for  Indian  tea
 plant  in  vogue  is  Camellia  Sinensis.
 That  is  Latin.  Theasinensis  is  the
 Chinese  tea.  And  this  term  hag  been
 used  in  the  latest  International  Tea
 Agreement.  He  therefore  suggested
 that  this  term  might  be  substituted  for
 Theasinensis.  I  felt  that  there  would
 be  no  serious  objection  to  calling  tea
 by  any  name  so  long  as  it  is  tea.

 Mr.  Deputy-Speaker:  Why  should
 it  not  be  called  by  both  the  names,
 alias  such  and  such?

 Shri  T.  T.  Krishnamacharl:  Theasi-
 nensis  ig  used  for  Chinese  tea
 which  is  the  original  tea.
 The  botanical  name  for  the  Indian
 variety,  I  am  advised,  is  Camellia
 Sinenais.

 Mr,  Deputy-Speaker:  Therefore  to
 avoid  escape  from  the  one  to  the®
 other...

 Shri  १.  T.  Krishnamachari:  And  in
 the  International  Tea  Agreement  so
 far  as  tea  is  concerned—because
 Chinese  tea  does  not  figure  in  it—the
 term  Camellia  Sinensis  has  been
 used.  I  am  therefore  advised  that
 this  term  might  be  used.

 Dr.  M,  M.  Das:  On  a  point  of  clari-
 fication.  May  I  know  why  in  the
 definition  of  ‘tea  seed’  in  the  next
 part  (0)  the  same  thing  is  not  used?

 Shri  T,  T.  MKrishnamachari:  I  am
 very  grateful  to  the  hon.  Member  for
 pointing  this  out.  I  should  like  to  in-
 clude  that  also.

 Mr.  Deputy-Speaker:
 occurs,

 Wherever  it

 Shri  T.  T.  Krishnamachari:  With
 your  permission,  Sir,  I  shall  modify
 the  amendment  as  follows:

 In  page  2,  lines  25,  27.  and  29,  for
 “Theasinensis”  substitute  “Camellia
 Sinensis  (L)  0.  Kuntze”.

 Shri  U.  M.  Trivedi  (Chittor)  rose—

 Mr,  Depnty-Speaker:  Does  he  want
 to  speak  on  the  Bill?

 Shri  U.  M.  Trivedi:  Not  on  the  Bill,
 on  this  amendment.
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 Mr,  Deputy-Speaker:  Very  well.
 zAmendment  moved:  ‘“'"  t=

 In  page  2,  lines  25,.27  and_29,  for
 ‘“Theasinensis”  substitute  ‘Camellia
 Sinensis  (L)  ©.,  Kuntze”,

 Shri  U.  M.  Trivedi:  The  difficulty,  is
 this  that  whoever  ‘advised  the  hon
 Minister  must  .have  either,  forgotten
 his  botany  ‘or  knew.  very  “Jittle  of  “it.
 The  name  ~  Theasinensis  is

 -originally  given  iin  ‘the  -year  753
 by  a  wrong  analysis  of  the  genus.  It.
 was  later  on  thought  that  Thea  was

 -merely  the  species  and  the  genus  was
 «Camellia,  when  the  ,genus  ,  .was
 developed  ‘it  ‘as  called  ¥  Camellia

 “Thea.  It  was  further  found  that  that
 :also  would  not  fit  in,  and  it  was
 found  that  we  had  in  India  two

 ‘different  varieties  known  .as  _  Viridis
 and  Bohea.  The  third  is  Stricta.  The
 ‘ames  would  .jbe  Camellia  |  Thea
 Viridis,  Cametlid)  Thea“  Bohea  and
 «Camellia.  Thea  :Siriecla,  IL  do  not

 Yknow  who  gave  this  advice*of  ut--
 ting  the  name  of  Camellia  Sinensis.

 *Perhaps  the  hon  Minister.  0085  not
 know  the  ‘significance

 “L’  put  there.  That  stands  for  Lin-
 sneus,  the  ..botanical  author  #%ho  gave
 ‘his  name..to..Camellia  Sinensis,  and

 ‘there  was  ‘the  .:German  author  ..O.
 Kuntze.'  ;  4  ‘those  things  have  been
 sput  together  i:unnecesearily  with  “the
 result  that  wevwilk  look  ridiculous  and

 =people  who  know  botany  ‘will  laugh
 ‘at  ‘ust  He  must  consult  proper  peo-
 ple.  I.  have.-st@GTed  ‘botany  24°  years
 ago.  do  nt  temember  all  this:  now
 But  I  am,  giving.  BMY  SN"  inditation. “But  whatever  I  have  told-him  is  au
 patent  fact.  not  that  it  contains  any-.

 “thing  wrong,  but  there  may  be  some-
 thing  more:  than,  what  TIT
 He  must  consult  the  -  proper  ‘people

 -and  put  the  correct  name  at  ‘least.  for
 the  sake  of-stHowing  to  the  world  at
 large  that’  we  Members  of  Parlia-
 ment  are  not  mere  ignoramuses  and
 know  these  things  well.  Under  these

 +  circumstances  "I  ‘wold  request  him  to
 ‘consider  the  name  carefully  before  he

 suggests  it.  If  he  wants  to  stick  to  the
 two  varieties  whi¢h  are  known  as

 “black  tea  “and  green  tea.  they  are
 Camellia  "Thea  “Viridis  and  Camellia

 “Thea  Bohea.  and,  if  you  want  to  add
 “the  third  one  also.  Camellia  Thea
 ‘Stricta.  But  then  he  cannot  —  substi-
 ‘tute  it  by  the’  name  Camellia  Sinensis.
 ‘Camellia  Sinensis  is  no  indicaticn  of
 ‘any  particular  variety  of.tea.  “It  is
 the  general  name  which  is  given  to  the.
 genus,  Sinensis  is  not  a  species.  It

 ig  the  general  indicative.  term  for’  the
 Th  species  is  ~differerd

 Apart  “from|{  this.._..
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 Mr,  Deputy-Speaker::  This  seers:  to
 be  in  the  Agreement..  If  it  is  differ-
 ent  from  whatever  name  is  given  in
 the  International  Trade  Agreement
 they  will  nat  purchase!

 Shri  U.  M.  Trivedi:  I  do  not  know.
 The  Minister  has  not.  indicated.  this
 that  he  hes  borrowed  this  from  the
 International  Trade  Agreement.-  If  a
 mistake  has  been  made,  let  us  continue
 it.  But  we  are  learned  enough  to  see
 that  this  is  not,  the:  term

 The  next  point  I-want  to  point  out
 in  clause  8  is  this’.  ‘I  do  -not  know
 what  is  the  meaning  of  this  definition
 owner’  in  part  (k).  ‘Owner’  with  re-

 ference  to  a  tea  estate  or  garfen  or
 a  sub-division  thereof  the  possession
 of  which  has  been  transferred  by
 lease,  mortgage  or  .otherwise,  means
 the  transferee  so  long  as  his  right  to
 possession  subsists.  This  is  the  defi-
 nition  given  in  (k)  (i).-  I  have  read
 both  (i)  ard  (ii).  I  find  that  the  real
 owner  is  no  longer  the  owner’  and  un-
 der  this  it  means,  that  when  a  man
 transfers  lea

 ss
 it  out  the  man  tu

 whom  it  transferred  leased,  out
 becomes  an‘  owner.:  THis  is-a,wander-
 ful  definition!  Thé  owner  ‘or  pfo-
 prieter  of  the  tea

 earater
 is~  not  «th

 owner!  But  jf  he  tran  8  or  leases
 it  out  to  somebody.  the  other  min  be-
 comes  an  owner!  Why?  The  man  whyu
 owns  the  estate’  .is  algo  hn  “owner?

 Mr.  Depnty-Syiea  be  ‘hon  m- her  forgets  ‘that’  un  er  m  (j)  ०६  part
 ik)  in  the  cAse  07  lease,  where  a  lease

 hhag  been  effected,  the  lessee  mortgagee
 or  the  other  person  in  possession  will
 be  treated  as  owner.

 Shri  U.  M.  Trivedi:  What  this  (k)  (i)
 says  is  that  only  one  who  has  got  the
 proprietorship  transferred  by  lease,
 mortgage  or  ofherWisé  is  an.  owner.

 Mr.  Deputy-Speaker:  What  it  shy’  ts
 “with  reference.  to'a.tea  estate  or
 arden  or  a  sub-division  thereof  the possession  of  which  has  been  transfer-
 red  by  lease.  mortgage  or..otherwise”—
 that  ig  a  condition  precedent.  If  there

 is  already  a  lease.  the  lessee’  (and  ‘not
 the  man  who  sits  ~at  home  and  ~  has
 transferred  it  by  lease)  that.is.  the
 man  actually  enjoying  the  .lease.  will
 be  the  owner,  —_  antes

 Shri  U.  M.  Trivedi!  There  might  sftiil
 be  owners  having  their  own.  estates
 proprietors.  =

 Mr.  Deputy-Speaker:  Owner  is.  al-
 ways  an  owner.  If  he  hag  transferred
 it  by  way  of  mortgage  or  lease.  there  is
 no  good  looking  to  thé  owner  who  sits
 at  home

 Shri  T.  T.  Krishnamachari:  Sir,  both
 in  fhe  Tea  Licensing  Act.  and  the
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 original  Tea  Control  Act  this  hag  been
 the  definition.

 Mr.  Deputy-Speaker:  The  lessee  or
 the  mortgagee  will  be  treated  to  be  the
 owner,

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  Agents  also  became  owners  un-
 der  definition  (k)  (ii).

 Shri  U.  M.  Trivedi:  Sir,  what  has
 fallen  from  your  mouth  is  very  wise.
 But  what  has  been  stated  here  is  an
 exclusive  term.  If  you  say  an  “owner”

 th
 also  include  this,  that  is  differ-

 ent.
 Mr.  Deputy-Speaker:  It  is  all  right.

 “Owner”  means  a  lessee  or  mortgagee.
 Shri  U.  M.  Trivedi:  It  does  not  mean

 the
 owner?  I  must  respectfully  sub-

 mit...
 Pandit  Thakur  Das  Bhargava:  With

 reference  to  certain  things  an  agent  is
 an  “owner”.

 Shri  U.  M.  Trivedi:  Sir,  my  friend  is
 a  learned  lawyer.  I  know  it.  But  let
 me  tell  him  that  we,  small  fry,  also  can
 give  some  indication.

 Mr.  Deputy-Speaker:  Nobody  dir-
 putes.  Small  fry  can  dg  much  more
 work  than  a  big  fry!

 Shri  U.  M.  Trivedi:  If  you  want  to
 describe  an  owner  do  not  give  this  de-
 finition,  You  can  have  it  like  this,  that
 “owner”  shall  also  include  these.

 Mr.  Deputy-Speaker:  That  is  another
 matter.

 Shri  U.  M.  Trivedi:  Here  you  have
 dropped  the  owner  absolutely  and  only
 these  people  are  owners.  Because  of
 the  definition  only  the  transferee  or
 the  lessee  shall  be  an  “owner”.  Under
 (k)  (ii)  if  an  agent  is  emp

 ae
 he

 shall  be  an  “owner”.  That  is  all  right.
 Mr.  Deputy-Speaker:  Who  is  an

 “owner”  with  respect  to  an  estate  which
 has  been  leased?

 Shri  T.  T.  Krishnamachari:  May  I
 submit,  Sir,  that  there  ig  no  smend-
 ment  before  the  House?

 Mr.  Deputy-Speaker:  The  hon.
 Member  can  always  exercise  his  right
 to  speak  on  the  clause.

 Shri  T.  T,  Krishnamachari:  As  I  said,
 identical  definitions  were  used  in  the
 original  Act.  the  Tea  Licensing  Act  and
 the  Tea  Control  Act
 6  P.M.

 Shri  U.  M.  Trivedi:  I  did  not  mean  to
 say  that  the  Minister  did  not  look  into
 it.  I  say  that  by  some  circumstances
 you  have  escaped  the  definition
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 ‘owner’  and  you  have:  defined  it  in  such
 a  manner  that  you  have  excluded  the
 real  owner  and  only  the  lessee  or  the
 sub-lessee  becomes  the  owner.  It  is-
 possible—I  agree.  with  Mr..Damodaran—
 that  what  I  am  saying  may  be  quite
 wrong  but  I  would  ask  himto  read
 it  again.  Where  ig  the  owner,  the  real
 owner,  whosoever  owns  this.  The
 learned  Chair  agreed  with  it,  the  Minis~
 ter  agrees  with  it  but  I  do.  not  find  it
 here.  Whenever  there  is  an  exclusive
 Act  it  always  excludes  all  other  defini-
 tions  of  ownership  and  the  Transfer  of
 Property  Act  could  not  be  of  any  use
 to  us.  Therefore,  I  submit  that  in  this:
 case  either  a,new  clause  may  be  added
 that  an  owner  means  an  owner  and.
 shall  also  mean  these......

 Dr.  M.  M.  Das  rose—
 Mr,  Deputy-Speaker:.  Does  tha  hom

 Member  want  to  speak  on  the  amend-
 ment?  Owner  need  not'  be  defined.

 Dr.  M.  M.  Das:  I  want  to:  speak.  on:
 the  definition.

 Mr.  Deputy-Speaker:  Is  it  necessary
 to  speak  on  the  anrendmentf:

 Dr,  M.  M.  Das:  It.  is.  only  a.  clarifica-
 tion,  I  find  that  the  definition  of  the:
 word  ‘tea’  has  been  changed  a  little  in.
 the  report  of  the  Select  Committee  and
 the  words  “excluding  tea  waste”  have.
 been  omitted.  It  is  a  serious  omission.
 There  ig  a  line  of  demarcation.  between:
 ‘tea’  and  ‘tea  waste’.  Unless  both  the
 terms  are  defined  properly,  it  will  be
 very  difficult  to  collect  export  duty,  be-
 cause  we  export  both  tea  and  tea  waste:
 but  the  definition  of  tea  is  there.  We
 did  not  define  tea  waste.  I.  do-not  know:
 what  is  the  exact  purpose: of  the  Select: Committee  in  omitting  these  three
 words  “excluding  tea  waste”.

 Shri  T,  T.  Krishnamachari:  In  regard’
 to  this  definition,  I  am  sorry  I  had  not
 included  both  (n)  and  (0)  in  my:
 amendment.  The  amendment  may  be-
 modified  as  I  have  already  indicated...

 In  regard  to  the  comment  made  by
 Mr,  Trivedi,  I  admit  I  am  nota:
 botanist.  In  fact  I  have  done  various.
 things  in  my  life.  It  ig  one  of  the
 things  which  I  have  not  been  able  to-
 do  but  I  am  afraid  I  must  depend  up-
 on  some  expert  that  we  have.  Maybe:
 he  may  not  be  as  clever  a  botanist  as
 my  hon.  friend  would  expect  but  the.
 Agricultural  Commissioner,  Dr.  Uppal.,.
 has  botanical  qualifications.  I  am:
 afraid  we  must  depend  upon  hig  ad-
 vice  because  it  is  the  only  advice  that
 Government  can  have.  If  Government:
 looks  small  because  of  any  mistake:
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 that  we  mae  on  this  acount.  I  am
 afraid  I  have  to  take  the  responsi-
 bility.

 In  regard  to  the  exclusion  of  tea
 Waste,  this  is  one  of  the  matters  on
 which  the  Select  Committee  did  bestow
 a  lot  of  time  and  attention  and  we  had
 the  benefit  of  the  advice  of  the  excise
 authorities  also.  After  considering  all
 the  pros  and  cons  we  felt  that  the
 exclusion  of  t  will  serve  the  purpose
 better  than  inclusion  of  it  which  wil
 cause  .a  sort  of  confusion  and  the  elimi-
 nation  of  the  words  “tea  waste”  has
 been  done  advisedly  and  not  merely
 from  the  point  af  view  of  the  elegance
 of  language.  I  am  satisfied  that  the
 administration  would  not  be  very

 difficult  because  of  the  elimination
 of  these  wards.

 Pandit  Thakurdas  Bhargava:  May  I
 suggest  that  we  wait  so  far  ag  the
 definition  ts  concerned.  It  is  not
 dignified  for  us  te  agree  te  a  definition

 ‘of  which  we  are  not  sure.  We  are
 not  sure  whether  this  is  accurate  or
 not.  By  tomorrow  the  Minister  may
 find  out  this.

 Shri  T.  T.  Krishmamachari:  There  is
 no  point  in  this.  Even  tomorraw  I  will
 have  to  come  and  repeat  the  same
 thing.  !  am  not  going  around  to  ask
 somebody  else  about  the  correct  defini-
 tion.  I  have  asked  the  Agricuttural  Com-
 missioner  and  he  is  a  qualified  man.
 I  must  depend  upon  his  Word.  I  do
 not  propose  to  go  round  and  ask  some-
 body  else  about  this.  Thig  is  the  word
 we  have  used  in  the  Interngtional  Tea
 Agreement’  and  I  am  confident  that
 will  ‘be  all  right.

 Mr.  Deputy-Speaker:  The  question  is:
 In  page  2,  lines  25,  27  and  29,  for

 “Theasinensis”  substitute  ‘Camellia
 Sinensis  (L)  0.  Kuntze”,

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  auestion  is:

 “That  clause  3.  ag  amended,
 stand  part  of  the  Bill.”  os

 The  motion  was  adopted.
 Clause  3,  as  amended,  was  added

 to  the  Bill

 Clause  ae  (Establishment  and  Cons-
 titution  of  the  Tea  Board)

 Shri-A.  M,  Thomas:  I  beg  to  move:
 In  page  2  for  lines  4  to  43,  and  in

 page  3,  for  lines  ]  to  22.  substitute:
 "(3)  The  Board  shall  consist  of

 a  Chairman  nominated  by  the
 Central  Government  and  the  fol-

 prune
 members  not  exceeding

 ory.

 (a)  five  persons  from  Assam  to
 be.  nominated  by  =  such
 bodies  and  in  such  manner
 as  may  be  prescribed;

 (b)  three  persons  from  West
 Bengal  to  be  nominated  by
 such  bodies  and  in  such
 manner  as  may  be  pres-
 cribed;

 {e)  two  persons  from  Madras
 to  be  nominated  by  such
 bedies  and  in  such  manner
 as  may  be  prescribed;

 (d)  two  persons  from  Travan-
 core-Cochin  to  be  nomi-
 nated  by  such  bodies  and
 in  such  manner  as  may  be
 prescribed;

 (९)  two  persons  from  the
 House  of  the  People  to  be
 elected  by  the  members  of
 that  House  in  such  manner
 as  may  be  prescribed;

 (df)  one  person  from  the  Coun-
 cil  of  States  to  be  elected

 py
 the  members  of  that

 use  in  such  manner  as
 may  be  prescribed.

 (g)  one  each,  from  each  of  the
 States  of  Assam,  Tripura,

 West  Bengal,  Madras,  Tra-
 vancore-Cochin,  Mysore,
 Uttar  Pradesh  and  East
 Punjab  to  be  nominated  by
 the  respective  State  Govern-
 ment;

 h)  four  officials  to  be  nomi-
 nated  by  the  Central  Gov-
 ernment;  and

 qi)  such  other  persons  to  be
 nominated  by  Central  Gov-
 ernment  which  in  its  opinion
 will  represent  labourers,
 manufacturers  of  tea,
 dealers  including  both  ex-
 porters  and  internal  traders
 of  tea  and  consumers.

 (4)  Every  nomination  shall  be
 notified  in  the  official  gazette;  and
 the  notification  shall  specify  the
 term,  not  exceeding  {three  years,
 Tor  which  the  members  shall  hold
 office  and  the  date  from  whicli
 such  terms  shall  commence.

 (5)  When  the  term  of  office  of
 8  member  expires  or  is  about  to
 expire  by  efflux  of  time,  or  when
 a  member  dies,  resigns,  is  remov-
 ed,  ceases  to  reside  in  India,  or
 becomes  incapable  of  acting.  the
 ‘body  or  Goveenment  which  nomi-
 nated  him  may  nominate  a  per-
 son  to  fill  the  vacancy  which  has
 arisen  or  is  about  to  arise  as  the
 टिकिट  may  be.
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 [Shri  A..M.  Thomas]
 (6)  if  any  body,  or  any  Govern-  bri  K.  Ki  ‘Basnt.t  beg  to  move:

 ment  other  than-  the  Central  Gove
 7

 ™
 8

 ५०  ब्  हक
 ernment  fails  té  thake  “any  nomi-  a)  In  page  3,  line  10,  add  at  the--
 nation  which  it  is  ‘entitled  to  make  end:
 under  sub-section.  (3)  the  Central  ae  n
 Government.  may:  itsel{  make  the  ४0०  be:  electad  -by  the=Legisla-
 nomination  and.

 pay  Rating:
 so  ture  of  such:  tete  rs  re

 nominated  each  ben  dearest  to  (ii)  In  page  3,  ‘after  line  “la  insert:
 have  been  nominated  by  the  bod  “Provided  that  the  number  of:
 or  Government  concerned.”  representative  of  labour  and  em--

 4  of  ee:  Ployee.  should  be  ..equal  to  the-,
 Shri  Cc.  R.  Cliow@ary

 *
 (Narasarao-  number:  of.  +  representative  of  a  Fi

 manufacturer,  owner  and-dealers.”
 Shr  BDamodara  Menon:  I  beg.  to).

 Movet  eb  OL,
 pet):  I  beg  to  move:

 In  page  3  line  1,  after  «who  ‘are”
 insert:‘citizens of  India  and”.

 Shri  T:_K.  Chaudhuri:  I  beg  to  move:  _In  page  3,  after  lint  ‘19;  add:
 (i)  In  page  3,  line  3,  after  “owners  “Provided  that—  —

 of”  insert  “Indian  owned”  (8)  the  number  of  persons  ap--
 (ii)  In  page  3,  line.3,  after  “gardens  pointed  to  represent  owners  of

 tea  estates,.  gardenmg,  and  growers: me  44  mo and”  insert  Indian  of  tea  shall:  notrexceed  the  num-
 Shri  K,,K.  Basu:  I  beg  to.move:  Ker

 ot  persommappointed
 to  re-  '

 In  page  3,  line  3,:add  at  the  end:  present  persons  employed:  in  tem  |
 “provided  that  the  proportion  of

 ci  a
 ee  -

 Indian  owner  to  the  European  shall  (oe)  adequate  representation  is.
 3:  rhs  given  to  owners  of  small-sized  tea

 Shri  T.  हू,  Chaudhuri:  I  beg  to  move:  estates  and  gardens.”
 In  page  3,  for  line  4,  substitute:  Mr,  Deputy-Speaker:  All  these:

 “(b)  workers  employed  in  tea  amendments  are  now  placed  before:  .
 estates  and  gardens  and  organised  the  House  for  dicussion:  Any  hon:
 under  ‘the  four  central.,  trade  Member  who-has  not  spoken  yet  may’

 _union  organisations  viz.,  the  All  speak.  ;
 India  Trade  Union  Congress,  a
 Indian  National  Trade  Union  Con-  Shri  ‘A.  M.  Thomas:  I  have  moved, gress,  Hind  Mazdoor  Sabha  and  an’  amendment.  Those  hon.  Members
 the  United  Trade  Union  Congress.  who  have  gone  through  the  _present..
 Shri  H.  N,  Mukerjee:  I  beg  to  move:  Bill  will  at  once  realise  that

 the  amendment  is  more  or  less  on a  vd In  page  3,  line  4,  after  “gardens”  add:  the  lines  of  the  section  now  existing
 “including  at  least  one  -represen-  with  regard  to  the  constitution  of  the

 tative  each  nominated  by  the  four  Board  with  some  minor  modifications.
 principal  all-India  Qrganisations.  I  owe  a  duty  to  the  House  to  explain
 of  the  working  class,  ‘viz.,  the  All  the  stand  that  I-have  taken:  in  the
 India  Trade  Union  Congress,  the  amendment  that  I  have  moved  now.  *
 Indian  National  Trade  Union.  Con-  I  can  view  the  subject  under:  discus-  !
 gress,  the  Hind  Mazdoor  Sabha  and  sion  with  a  detachment  .  which  per-
 the  United  Trade  Union  Cangress;"”  nape  fea

 no
 Pe  avalleble

 to
 my a  :  hw  friend  and  my  namesake:  r. Shri  K.  K.

 Basu:
 I  beg  to  move:  A.  V.  Thomas.  I  do  not  own  any  tea

 (i)  In  page  3,  line  4,  add  at  the  end:  garden  or.  for  that  matter  any  other
 “including  the  labour  and  ‘other  Plantation.  I  have  got  no  interest  ir

 empolyeeg  whose  number  ‘shduld  any  company  which  owns  any  tea
 be  proportionate.”  ?  Plantation.  I  have  therefore  no  per-

 sonal  interest  except  the  interest
 ent

 In  page  3,  line  5,  डकैत  pt  the  which  I  share  with  other:  Members  of
 a  this  House  and  especially.the  interest

 “and  the  labour  working  in  the  as  a  representative  of  the  State  which
 manufacturing  process."

 =  ayes
 acres

 of  tes
 garden  out  of

 हि  acres  which  the  country
 shri

 HN,
 ae

 I  beg
 pains

 a  whole  possesses.  I  must  at  the n  page  3,  line  6.  after  internal  same  time  admit  that  I  casnot  view
 traders”  insert  including  gmail  the  matter  from  the  standpoint  of traders”.  \

 the  Lo
 Mover  of

 beng
 who  may a  ave  ‘own  reasons  for  maki  - Shri  T.  K.  Chaudhurt:  I  beg  to

 hove:  tain  substantial  changes  ‘from  the  ia In  page  3,  line  6,  after  “ter”.  add  as  it  stands.  from  ther  exverjence including  small  traders”.  gained  by  him  in  wetking  the  law.
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 he  cardinal  features  of  the  amend-
 vent  which  I  have  moved  are  tht
 he  Board  should  -be  constituted  on

 regional  basis,  te.,  the  power  of
 omination  must.  be  given  .to  .the
 arious  organisations  engaged  .in  the
 lantalion  industry  in  .the  ‘various
 reas.  I  -hava.,suggested  in  my
 mendment  that:.since  these  tea  plan-
 itions  are,in'a  limited  number  of
 lates.  the  power  of:  nomination  is.also
 )  be  given  to,  the,  various  state  Govern-
 vents,  in  which.,these  plantations  are
 tuate.  I  would  also  have  added,  that
 .e  power  of  -nomination.  of  certain
 2presentatives  ‘should  be  left  with
 artain  labour  organisations,:  had  it
 ot  .been  for  the  fact,  which  in  his
 yeech  my  hon.  friend  Mr.  ‘Punnoose
 imself  has  pointed  out  from  his  ex-
 srience  in  my  State.

 7aNDIT  THAKUR  Das  Buarcava  in  the
 hair.]

 There  was  real  difficulty  in  includ-
 ig  labour  organisations  within  the
 itegory  Organisations  have  de-
 2loped  with  regard  to  the  tea,  planters
 he’  same  cannot  be  said  with  re-
 ard  to  labour.  The  Jabourers  are
 xt  within.  the  fold  of  one  organisa-
 on.  As  a-‘matter  of  fact,  several
 ibour  organisations  hold  the  fleld
 |  these  plantations  and  we  have  had
 i¢  unfortunate  experience  of  even
 reaking  of  heads  as  a  result  of  dis-
 ites  and  quarrels  between  the  va-
 ous  labour  organisations.  So  that.
 have  difficulty  in  including  labour
 ganisations  also  within’  the:  category
 hich  should  be  given  the  power  to
 yminate  to  the  Board,  Nobody  will
 spute  the  propriety  of  having  a
 ngle  Act  combining  the  provisiong the  two  existing  enactment  witha
 ew  to  achieving  simplicity  and  ad-
 inistrative  convenience,  as  has  been
 aimed  in  the  statement  of  objects  and
 asons.  appended  to  the  Bill  as
 iginally  introduced.  The  history  of
 is  Bill  does  not  disclose  that  it  has
 en  given  the  attention  that  it  de-
 rves,  especially  in  the  matter  of
 e  constitution  of  the  Board.  I  am
 ncerned  not  only  with  the  Tea  plan-
 tions;  I  am  concerned  with  other
 mmodity  committees  also,  because
 e  hon.  Minister,  when  he  moved
 e  Bill,  categorically  stated:

 “It  is  also  the  intention  of  the
 Government  that  the  final  control
 exercised  on  the  Tea  Board  by
 the  Finance  Ministry  should  be
 strengthened  and  that  the  Board
 follows  the  pattern  that  generally
 Government  has  in  mind  in  the
 matter  of  greater  financiab  control
 In  respect  of  all  such  Boards.”

 is  also  stated
 “The  constitution  of  the  Tea

 Board  does  not  follow  the  pattern
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 determined  by  the  Tea  Board  Act
 of  1949.  Ten  categories  are-
 mentioned  in  this  Bill  of  persons:
 who  should  find  representation
 in  the  Board  and  the  nomination.  -
 is  left  to  the  Central  Government.
 The  change  has  been  made  be
 cause  representation  in  the  Tea:  *
 Board  is  apt  to  become  stratified
 Only  the  interests  closely  con-
 cerned  are  now  represented  in-
 the  existing  Board.  The  tea  in--  +
 dustry  is  one  of  great  national  *
 importance  and  it  is  hoped  that
 by  providing  some  representation:
 for  persons  not  directly  interested  °‘
 in-the  various  processes  which  the-
 manufacture  of  tea  and  the  sale

 Tea  Bill

 of  tea  undergoes.  national  in-—
 terests  would  be  better  served:
 thereby.”

 Along  with  this  Bill,  some  other~
 Bills  have  been  introduced  in  the:
 House:  the  Rubber  Bill.  the  Coffee»
 Bill  and  also  the  Coir  Board  Bill.'
 All  these  Bills  indicate  that  the  con--
 stitution  of  the  Boards  will  be  entire-
 ly  left  to  the  sweet  will  and  pleasure-
 of  the  Central  Government.  I  doubt’
 the  wisdom  of  such  a  provision  be--
 cause,  though  it  may  not  affect  mate-
 rially  the  case  in  hand,  with  regard
 to  the  Tea  Board.  in  a  question  of
 the  constitution  of  the  Coir  Board,:
 for  example,  I  do  not  think  that  the~
 Central  Government  will  be  in  a  posi
 tion  to  find  out......

 Shri  T.  T.  Krishnamachari:  I  am?
 afraid.  if  my  hon.  friend  wants  sup--
 port  for  this  measure,  he  should  not~™
 quote  wrongly.  In  regard  to  Rubber’ and  Coffee  Boards.  representation~
 would  be  provided  by  the  local  Gov--
 ernment  concerned.

 Shri  A.  M.  Thomas  The  Central
 Government  has  got  the  power  with
 regard  to  the  Coir  Board

 Shri  T.  T.  Krishnamachari:  With»
 regard  to  the  Coffee  and  Rubber:
 Boards.  each  particular  State  Govern-+
 ment  will  be  nominating

 Shri  M.  Thomas:  With  regard  to+
 the  Coir  Board  Bill,  which  I  have  got‘
 in  my:  hand,  the  Central  Government!
 has  got  the  power  to  constitute  the
 Board.  The  clause  says

 “With  effect  from  such  date  as-
 the  Central  Government  may,  b
 notification  in  the  Official  Gazette,
 specify  in  this  behalf......

 Shri  T,  T.  Krishnamachari:  It  is  not;
 necessary,  Sir.  I  mentioned  §  only~
 about  Coffee  and  Rubber

 Shri  A.  M.  Thomas:  My  anxiety  is-
 that  the  principle  follawed  in  this-  Bill
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 {Shri  A.  M.  Thomas]
 is  likely  to  be  extended  to  other  com-

 ‘modity  boards  or  committees  as  the
 -case  may  be  and  I  should  think  that
 *the  policy  underlying  such  a  measure

 cannot  be  supported  at  all.  My  diffi-
 culty  has  been,  whether  and  to  what
 extent  it  is  desirable  to  depart  from

 “the  pattern  adopted  in  the  Act  as  it
 “mow  stands.  According  to  me,  the

 hon,  Minister,  either  when  he  intro
 duced  the  Bill  or  when  he  introduced
 the  report  of  the  Select  Committee

 -and  wanted  the  House  to  take  it  into
 ‘consideration,  has  not  given  cogent :and  convincing  reasons  for  departing
 from  the  pattern  which  exists  in  the

 “present  Act.

 My  amendment.  which  I  _  have
 *moved,  is  in  the  direction  of  changes

 in  the  constitution  of  the  Board  and
 some  other  amendments  which  I  have
 tabled  refer  to  the  scope  of  its  fun-

 -ctions  to  which  I  will  be  referring  later
 when  those  amendments  are  being

 ‘moved.  My  amendment  is  justified.
 As  I  have  said  already,  the  hon,  Minis-
 ter  has  not  been  able  to  convince  us

 ‘with  regard  to  the  necessity  of  de-
 parting  from  the  present  pattern.  He

 ‘has  urged  that  the  Tea  Board  has
 not  been  able  to  rise  to  the  occasion
 in  the  recent  crisis.  Subsequent  de-
 velopments  have  shown  that  the  tea
 interests  alone  are  not  to  be  com-
 pletely  blamed  for  the  plight  in  which
 we  found  ourselves  some  time  back.

 “Government  itself  is  not  satisfied
 with  the  measures  it  has  adopted  and
 it  had  to  change  the  _  steps  in  the
 light  of  experience.  Granting  for

 ‘argument’s  sake  that  the  Board  and
 the  tea  interests  did  not  act  up  to

 ‘the  situation,  what  is  the  remedy?
 Does  the  remedy  lie  in  making  statu-

 ‘tory  bodies  mere  extensions  of  the
 Governmental  machinery  and  mere
 agencies  to  carry  out  the  directions
 given  by  the  Government,  issued  even
 without  taking  this  body  into  confi-

 -dence?  I  am  of  a  different  view.  Let
 “us  glance  over  some  of  the  provisions

 in  this  Act  which  will  not  justify.
 which  will  not  warrant  the  power  of

 “nomination  to  the  Board  being  given
 to  the  Central  Government.  The
 Central.  Government.  even  as  the  Bill
 stands.  has  got  ample  powers  to  in-
 terefere  in  suitable  cases.  According
 to  sub-clause  (3)  of  clause  J0.  it  is

 -stated  that  the  Board  shall  perform
 its  functions  under  this  section  in
 accordance  with  and  subiect  to  such
 rules  as  may  be  made  by  the  Central
 Government.  Then.  subseauently,  in

 +Clause  il,  it  ‘has  been  stated

 “The  Central  Government  may,
 by  notification  in  the  Official
 Gazette,  direct  that  the  Board

 -shall  be  dissolved  from  such  date
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 and  0  such  period  a5  may  be
 specified  in  the  nou  fication.”
 In  another  commodity  committees,

 for  example  the  Central  Cocoanut
 Committee.  for  the  dissolution  of  that
 Comniittee.  the  Central  Government
 will  have  to  come  before  this  -House.
 According  to  section  17  of  that  Act.
 the  Central  Government  may,  with
 the  previous  approval  of  the  House
 of  the  People,  by  notification  in  the
 Official  Gazette.  declare  that  with
 effect  from  such  and  such  a  date  as
 may  be  specified  in  the  notification.
 the  Committee.  shall  be  dissolved.  In
 the  provision  that  we  have  here,  there
 is  no  such  restriction.  Under  clause
 ll,  the  Central  Government  may  at
 any  time  dissolve  the  Board.

 Shri  Damodara  Menon:  But  we  are
 not  on  clause  lII.

 Shri  A.  M.  Thomas:  My  point  in
 inviting  attention  to  this  is  that  the
 change  in  the’  constitution  of  the
 Board  is  not  warranted  because  of
 other  provisions  in  the  Bill.  In  clause
 3l,  you  will  find  it  is  said:—

 “All  acts  and  proceedings  of
 the  Board  shall  be  subject  to  the
 control  of  the  Central  Govern-
 ment  which  may  cancel,  suspend  or
 modify  as  it  thinks  fit  any  action
 taken  by  the  Board.”

 Further  it  is  said:
 “The  Board  shall  carry  out  such

 directions  as  may  be  issued  to  it
 from  time  to  time  by  the  Central
 Government  for  the  efficient  ad-
 ministration  of  this  Act.”

 Ther,  again,  in  clause  32  it  is  said:
 “Any  person  aggrieved  by  an

 order  of  the  Board  under  section
 l4,  section  5  or  section  20  may
 appeal  to  the  Central  Government
 within  sixty  days  from  the  date
 thereof  and  the  Central  Govern-
 ment  may  cancel.  modify  or  sus-
 pend  any  such  order.”
 In  the  face  of  these  provisions,  is  it

 necessary  for  the  Central  Govern-
 ment  to  take  upon  itself  the  power
 of  nominating  the  various  persons
 who  should  constitute  the  Board?  It
 is  all  the  more  necessary  that  we
 should  stick  to  the  pattern  which
 exists  in  the  present  Act.  because
 the  cry  has  been  raised  that  In  our
 Constitution  we  have  not  given  any
 representation  on  any  functional  com-
 mercial  or  industrial  basis.  The  per-
 sons  chosen  are  to  be  placed  in  a
 Position  from  which  they  can  speak
 with  authority  because  of  the  backing
 of  the  organisations  concerned  and
 even  if  these  persons  are  nominated
 from  the  accredited  leaders  of  those
 organisations,  they  will  not  feel  tint
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 they  have  got  the  backing  of  the
 organisations  concerned.  Tne  system
 of  nomination  will  also  detract  from
 the  representative  character  of  the
 person  chosen.  I  do  not  want  to  dis-
 cuss  this  matter  on  any  Iigh  demo-
 cratic  principle,  but  I  want  to  place
 it  on  a  workable  and  equitable  basis.
 For  example,  such  representation
 should  not  be  regarded  as  a  matter
 of  official  patronage.  The  main  ob-
 ject  of  having  representative  non-
 official  opinion  in  the  Board  will  be
 defeated  by  the  power  of  nomuina-
 tion  ‘being  vested  in  the  Govern-
 ment.  My  amendment  follows  the  pat-
 tern  of  the  present  Act,  and  there  is
 no  justification  for  departing  from
 it.  The  minor  modifications  I  have
 suggested  are  warranted  by  provisions
 in  other  commodity  enactments.  Ac-
 cording  to  my  amendment,  for  exam-
 ple,  the  representatives  of  Parlia-
 ment  are  to  be  chosen  by  the  two
 Houses.  I  do  not  think  anyone  will
 dispute  the  salutary  nature  of  my
 suggestion.

 There  is  also  another  ground  on
 which  I  am  urging  this  House  to
 accept  my  amendment.  The  tea  in-
 dustry  is  an  organised  industry  and
 it  will  give  encouragement  to  similar
 organisations  being  established  in
 other  agricultural  industries.  When
 the  affairs  connected  with  commadi-
 ties  like  pepper,  lemon  grass,  cashew
 nut  etc.  were  taken  before  the  Cen-
 tral  Government,  the  difficulty  has
 been  felt  by  the  Government  that
 there  are  no  suitable  organisations  to
 deal  with.  Government  itself  has  been
 finding  it  difficult  to  deal  with  the
 situation.  When  I  took  up  the  matter
 of  lemon  grass  with  the  hon.  Minis-
 ter  some  months  ago,  he  replied
 pointing  out  that  the  industry  is  in
 no  way  organised,  so  that  it  is  very
 difficult  for  the  Government  to  adopt
 suitable  measures.  So.  the  primary
 thing  that  is  necessary  in  these
 plantation  industries  is  that  they
 should  be  organised.  If  only  the  or-
 ganisations  concerned  are  given  the
 weight  they  deserve  and  if  only  people
 feel  that  in  statutory  enactments  due
 recognition  is  given  to  such  organisa-
 tions,  there  will  be  some  incentive
 for  people  to  form  such  organisations
 and  help  the  Central  Government  in
 the  control  of  the  various  industries.

 In  my  amendment  I  have  _  also
 stated  that  the  period  of  the  Board
 should  be  fixed.  According  to  the
 Bill  as  it  stands.  the  period  is  to  be
 prescribed  by  rules  to  be  issued  by
 Government.  I  think  that  it  would
 more  appropriate  to  give  that  power
 to  the  Parliament  itself.  which  may
 fix  the  necessary  period.  The  power
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 of  nomination  had  also  previously
 been  given  to  the  State  Governments.
 That,  I  suggest,  is  quite  necessary.
 The  State  Governments  would  be  in
 a  better  position  to  find  out  repre-
 sentatives  than  the  Central  Govern-
 ment.  «As  the  hon.  Minister  himself:
 has  said,  from  his  Room  No.  50  in
 the  Secretariat,  he  cannot  tind  out
 suitable  persons.  If  the  power  of
 nomination  is  left  with  the  State
 Governments  of  the  area  where  the  in-
 dustry  flourishes,  it  will  only  add  to-
 the  representative  character  of  the
 Board.

 At  this  stage,  ]  do  not  want  to  say
 more.  I  only  hope  that  the  changes
 suggested  by  me  will  be  taken  in  the
 spirit  in  which  they  have  been  sug-
 gested.

 Shri  T.  प्  Krishnamachari:  This
 amendment  is  a  basic  amendment.
 All  other  amendments  accept  the
 principle  of  the  clause  and  merely
 suggest  variations.  I  suggest  that
 this  basic  amendment  may  be  treated
 separately  and  put  to  vote,  and  the
 other  amendments  may  be  taken.
 afterwards.  This  amendment  com
 pletely  alters  the  picture,  so  far  as  the
 composition  of  the  Board  is  concern-
 ed.  If  this  amendment  is  accepted,
 other

 ering  mat
 not  be  neces-

 sary.  s  falls  hrough,  then
 others  may  be  moved.

 Mr,  Chairman:  Do  I  take  it  that  he-
 wants  this  amendment  to  be  taken.
 first  and  also  put  to  vote?

 Shel
 Tr  Tr.  Krishnamachari:  Yes,

 Mr,  Chairman:  There  is  no  harm.
 Does  anyone  want  to  speak  on  it?

 Shri  N.  M.  Lingam  (Coimbatore): I  do,  Sir.  The  Central  Tea  Board  is
 the  chief  machinery  through  which
 the  provisions  of  the  Tea  Act  that
 will  be  enacted  now  will  have  to  be
 implemented,  afid  so,  it  is  of  the  ut-
 most  Importance  that  this  Board
 should  be  such  that  it  will  carry  out
 the  policies  of  the  Government.
 Hitherto  under  the  Tea  Board  Act  of
 1949,  the  Central  Tea  Board  had  been
 almost  a  defunct  body.  Now,  this.
 Bill  proposes  to  revolutionize,  as  it
 were,  the  functiops  of  the  Board  by
 Government  trying.  io  control  every
 aspect  of  the  industry.  from  cultiva-
 tion  up  to  marketing.  Experience
 has  shown.  as  the  hon.  Minister  has
 stated,  that  unless  this  intermediary
 between  the  industry  and  the  Gove
 ernment  works  in  unison  with  the  in-
 tention  of  the  Government,  the  policles
 of  the  Government  are  not  imple-
 mented.  He  has  instanced  the  case
 of  the  Coffee  Board  where,  on  account:
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 of  non-co-operation.  with  the  Gov-
 vernment,  either,  there  is  a  stalemate
 ..or  Government.  is  forced  to  take
 drastic  measures,

 We  have  reached  a  stage  where  the
 .  control  qf  Government  over  indus-
 <tries—not  only  the  Tea  industry,  but

 industries  generally—is  extensive.
 So,  this  Tea  industry  cannot  claim

 ‘any  exception  because  it  occupies  a
 _pre-eminent  position  in  the  economy

 of  oyr  country.  But,  at  the  same
 time,  measures  have  to  be  taken  to

 ee  that  all  interests  of  the  industry
 «fre  represented  an  the  Board,  and  I
 _feel  that  provision  has  been  made  in
 this  Bill  for  the  inclusion  of  various
 interests  in  the  industry.
 ;  In  this  connection,  I  cannot.  help

 mentioning  that  the  mysteries  of  this
 industry  had  so  far  baffled  even  the

 .dntelligence  of  the  Commerce  Ministry.
 Shri  A.  V.  Thomas:  What  myste-

 ties?
 Shri  N.  M.  Lingam:  I  shall  present-

 jy  say  what  mysteries  there  are  yet
 ‘to  be  probed:  into.

 es

 It  has  been  given  to  thé  ‘‘présent
 Minister  of  Commerce  १0  try  to  probe
 into  the  mysteries  and  unmask  the
 tate  of  affairs  in  the  industry.  As
 .my  hon.  friend  Mr.  Tridib  Kumar
 Chaudhuri  said,  the  gontrol  of  the

 vested  interests  over  ‘the  industry  is
 extensive.  Nobody  knows  the  influen-

 .ce  of  the.foreign  owners  of  the  tea
 industry  over  its  auctions,  over  its

 _export,  over  the  other  aspects  of  the
 industry.  Its  ramifications  have  not
 been  tracked  down,  and  the  real  causes
 for  the  slump  that  overtook  the  trade,
 recently  have  not  been  fully  gone  into.

 _For  the  first  time,  the  Government
 =  tried  to  appoint  an  enquiry  committee,
 .and  that’  commiittee—a  one-man  com-
 mittee—could  not  unravel  the  myste-

 _ries  not  only  because  its  terms  of  re-
 ference  were  limited,  but  also  because
 it  was  not  given  the  facilities  to  make

 .a.thorough  enquiry  into  the  industry.

 .For  me  it  is  sufficient  that  the  Minis-
 ter  has  assured’  in  categorica)  terms

 -that  he  wants  the  Central  Tea  Boarti
 .to  be  as  autonomous,  as  possible.  He

 has,  on  more  than:  ne  occasion,  re-
 titerated  that  it  is  not  his  intention

 to  interfere  with  the  activities  of  the
 “Board  except  in  emergencies  when  it

 is  necessary  for  Government  to  veto
 the  decision  of  the  Board  in  the  larger
 interests  of  the  nation.  I  think  it

 ‘should  reassure  any  Member  in  this
 House,  whatever  Interest  he  may  hap-

 ‘pen  to  represent,  and  this  assurance
 -of:  the  Government  should  be  taken
 lat  Its  face  value.
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 "a
 I  would  mention”in  this  cohectiun

 thal  one  jnterest  has  not.  been  sought
 to  be  included  in  the  Central  ‘Tea
 Board.  That  is  the  small  growers,
 The  House  may  be  aware  that  we  have,
 in  the  Sopth  at  any  rate,  three  to
 four  thousand  small  growers,  owning
 estates  ranging  from  one  to  50  acres.
 These  estates  have  handicaps  which
 are  generally  not  realised  by  the  big-
 ger  estates  as  well  as  by  the  Govern
 ment.  These  small  estates  in  the
 South’  are  situate  in  hilly  areas  which
 have  very  special  problems.  These
 estates  are_subject  to  soil  erosion.  The
 cost  of

 bag  aprtpied
 and  tending  these

 estates  is  higher  than  in  the  plains.
 These  estates  do  not  have  factories  of
 their  own  and  they  are  as  much  sub-
 ject  to  al  the  inconveniences  at  the
 hands  of  the  Excise  staff  as  the  bigger
 estates  are.  I  would  take  another  op-
 portunity,  when.  the  question  of  .con-
 trol  over  extension  of  tea’  estates  is
 discussed,  to  urge  the  desirability  of
 exempting  these  small  estates  from
 the  operation  of  the  clause  under  which
 extension,  is  regulated.  But  I  «would
 plead  that  in  view  of  the  special  diffi-
 culties  these  small  estates  suffer  from,
 adequate  representatign  should.  be

 given
 to

 these.
 e,small  growers.on  the

 entral  Teg:  Board.  a  a

 My  *
 hon:  ‘friend’  Mr,’  ’Thom.

 as
 said

 that  he  was  ‘pressing  his  amendments not  on  apy  ‘false,
 npl

 jtions  af  unholding
 any  demdécratic  principle.  but  merely
 from  the  point  of  view  of  convenience.
 Here  is  a  pamphlet  issued  by  the  United
 Planters’

 an
 ssociation  of  South  India

 which  op  is
 Urls  -praposal

 of  the  Go-
 vernment  to  constitute  a  -iGentral  ‘Tea
 Board  in  these  terms.  It  says:

 “The  proposed  amendments  in-
 clude  authority  for  the  Govern-
 ment  to  nominate  repre

 tonne
 ves of  growers  for  the  Tea  Board  in

 place  of  the’  existing  practice
 whereby  recognized  Associations
 of  growers  are  asked  to  nomnate
 their  representatives.  The  indus-
 trv  can  only  regard  such  a  propo-
 sal  as  highly  retrograde  and  com-
 pletely  opposed  to  the  principles
 of  democratic  Governments  all
 over  the  world.”

 So,  they  are  trying  to  make  a  fetish
 of  democracy.  It  is  on  this  ground
 alone  that  they  try  to  oppose.  and  I
 think  the  hon.  Minister”  has  $

 ap -
 ciently  spoken  about  this:  it  does  ao
 require  any  further  comments,

 It  amazes  me  that  while  this  Bill
 seeks  to  regulate  and  develop  the
 tea  industry,  so’  much  fuss  should  be
 made  about  the  constitution  of  the
 Board  by  the  industry.  The  real  bases



 6793  ,  Tea  Bill

 on  which  the  industry  could  be  regu-
 lated  and  developed  are:  employer-
 labour  relations,  expansion  of  the  in-
 ternal  market,  promotion  of  our  sales
 abroad  and  improvement  of  the  quality
 of  tea.  On  none  of  these  major  issues
 has  the  industry  made  any  strong  re-
 presentation.  On  the  other  hand,  they
 nave  complained  that  they  have  not
 been  consulted  in  the  framing  of  pro-
 posals  for  bringing  in  this  measure.
 And  when  this  quéstion  of  constituting
 a  Board  according  to  the  provisions
 of  this  Bill  is  brought  before  them,
 the  entire  industry  has  raised.  its
 voice  of  protest.  So  it  is  clear  that
 the  industry  has.not  at  heart  the  larger
 question  of  developing  the  Tea  indus-
 try  as  a  whole  in  the  country.  In
 other  words,  they’do  not  want  to  be-
 have  in  a  way  which  will  subserve

 -the  larger  interests  of  the  country.
 They  have  been  accustomed  to  un-
 usual  protection  in  the  past.  It  has
 been  a  close  preserve  of  the  Europeans. I  know  in  the  year  937  when  the  hon,
 Minister,  Shri  Vv.  V.  Giri,  the  Labour
 Minister  here  who  was  then  the  Labour
 Minister  of  Madras,  visited  an  estate,
 the  Collector  of  the  District  wrote  to
 the  Chief  Minister  that  the  Labour
 Minister  had  no  business  to  visit  the
 estate  and  make  any  comments  on the  state  of  the  estate.  That  was  the
 state  of  affairs..  They  have  not  been
 accustomed  to  any  interference  from
 any  quarter.  Now  that  sanctuary
 which  they  sought  to  make  of  the
 estates  is  disappearing  and  so  natural
 ly  they  are  annoyed.  But  I  would
 appeal  to  the  planting  industry  to  take
 a  larger  view  of  the  situation,  to  take
 labour  as  partner  to  develop  the  in-
 dustry  on  larger,  more  broad-based
 grounds.  We  do  not  grudge  the  pro- fit  that  they  are  taking  to  their  coun-
 try  annually,  situate  as  we  are  now.
 It  is  not  our  intention  to  ask  them
 to  go  immediately,  to  evacuate  the
 estates  because  we  know  it  will  paraly-
 se  the  industry.  The  country  is  not
 ready  to  take  over  the  estates.  But
 we  want  them  to  quote  the  words  of
 the  Minister.  to  ‘play  ball’  so  that
 labour  may  not  suffer,  so  that  the
 country  may  receive  its  revenue,
 so  that  employment  may  be  conti-
 nuous  and  expanding.  so  that  the  wel-
 fare  of  all  is  assured.  I  am  sorry  to
 say  that  the  industry.  80  per  cent,  of
 w

 5

 fs  dominated  by  Europeans,
 h  ot  risen  to  the  occasion..  There
 has™not  been  reorientation  in  their
 outlook.  It  is  primarily  because  of
 the  past  treatment  meted  out  to  them
 by  the  Government.  I  do  not  agree with  my  friend.  Mr.  Sarmah,  that  the
 juice  of  the  industry  has  been  squeez-
 ed  out  and  there  is  nothing  left  over.
 It  is  not  so.  On  the  other  hand,  the
 industry  |s  bound  to  play  a  great  part
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 with  increase  in  consumption  of  tea
 and  improvement  in  quality.

 One  of  the  mistakes  committed  by
 the  deliberate  policy  of  the  industry
 has  been  not  to  train  Indians  to  take
 up  the  management  of  these  estates.

 Mr.  Chairman:  May  I  request  the
 hon.  Member  to  speak  on  the  amend-
 ment.

 Shri  N.  M.  Lingam:  Yes,  Sir.
 Mr.  Chairman:  The  general  discus-

 sion  is  over  now.
 Shri  Nambiar  (Mayuram):  There  is

 also  tea  being  served  there.
 Shri  N.  M.  Lingam:  I  shall  finish  in

 five  minutes.  While  the  industry  was
 enjoying  all  the  profits  in  India,  it
 was  also  trying  to  develop  the  tea  in-
 dustry  in  South  Africa,  Nyasaland,
 Kenya  and  other  places.

 Mr.  Chairman:  I  am  sorry  to  in-
 terrupt  the  hon.  Member  again.  I
 have

 Er  880४
 requested  the  hon.  Mem-

 ber  to  speak  on  the  amendment.
 Shri  N.  M.  Lingam:  Yes,  Sir,  I  am

 coming  to  the  amendment.

 They  did  not  care  to  train  Indians
 to  take  their  place.  I  know  there  are
 experienced  Indian  staff  in  the  estates,
 but  they  have  not  been  promoted  to
 managerial  posts  with  responsibility.
 They  a

 re
 importing  young  men.  With

 the  result  that  today  even  if  they
 misbehave,  we  are  not  in  a  positian  to
 take  over  the  estates.

 Therefore,  it  ig  necessary  that  we
 should  have  the  greatest  caution  in
 constituting  this  Board,  a  Board  which
 will  subserve  the  objectives  of  the
 Government  in  the  interest  of  the
 nation.  So  I  oppose  the  amendment
 of  Mr.  A.  M.  Thomas.  I  shall  reserve
 other  comments  to  another  occasion.

 Shri  Barman  (North  Bengal—Re-
 served—Sch.  Castes):  The  amendment
 of  Mr.  Thomas  raises  one  fundamen-
 tal  issue.  The  main  question,  in  the
 constitution  of  the  Board.  is  whether
 the  Board  should  be  an  autonomous
 one  or  an  advisory  one:  and  in  the
 latter  case  whether  the  powers  of  the
 Board  will  be  such  that  the  Govern-
 ment  can  have  implicit  reliance  on  it
 until  and  unless  some  fundamental
 issue  is  raised  on  which  Government
 cannot  agree,  or  whether  it  shall
 simply  be  a  Board  practically  enjoy-
 ing  no  confidence  of  the  Government
 and  functioning  only  as  a  matter  of
 course.  That  is  the  whole  thin
 Now.  if  we  want  that  after  the  const f
 tution  of  the  Board.  the  Government
 must  haye  some  sort  of  implicit  re
 liance  on  it  and  in  99  per.cent.  of  cases
 its  advice  will  be  taken  by  Govern-
 ment  and  complied  with,  then  in  that
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 case  the  Board  must  be  a  nominated
 one.  At  the  same  time,  I  say,  of
 course,  that  the  industry  also  shou'd
 have  some  confidence  in  the  people who  are  going  to  be  taken  from
 amongst  them.  On  that,  the  hon.
 Minister  had  said  in  his  introductory
 speech  that  he  does  not  know  anybody from  Assam  who  is  to  be  taken  simply
 by  sitting  in  the  Central  Secretariat
 here.  Naturally,  as  a  matter  of
 course,  he  will  have  to  ask  the  in-
 dustry  and  its  organisation.  Proba-
 bly  he  means—and  if  it  is  50,  we  also
 agree  with  him—that  he  will  ask  for  a
 Panel  of  names  and  out  of  that  he will  nominate.  So  the  people  nomina-
 ted  will  also  enjoy  the  confidence  of the  industry  itself.  Certainly  the
 Board  is  interested  to  know  the  in-
 dustry’s  side  of  the  case  from  the  in-
 dustry’s  representative.  And  after
 all,  it  is  the  whole  body  that
 will  come  to  a_  decision  and  tender
 advice  to  the  Government  and  the
 Government  will  in  99  per  cent.  of cases  act  on  that  advice.  That  veing the  case,  I  do  not  think  that  Mr.
 Thomas's  amendment  is  quite  all  right. The  industry  may  have  its  represen- tatives  according  to  their  own  choice.
 But  afte

 =
 all,  the  Board  will  be  con-

 stituted  by  Government  and  the  (iov-
 ernment  nominee  will  dominate  and
 whatever  advice  is  tendered  ‘by  the
 industry's  representatives  will  alwaye be  looked  into  to  see  whether  It  is
 correct  or  that  they  are  making  some
 misrepresentation.  Therefore.  in  my
 opinion,  when  Government  is  taking a  great  responsibility  upon  itself
 Government  must  constitute  a  Board
 on  which  it  can  rely.

 The  position  is  entirely  changed
 nowadays.  There  were  days  when  the
 industry  could  have  carried  on  with-
 out  any  interference  by  Government
 because  the  industry  was  not  in  need
 of  help  from  Government.  But  the
 Position  is  changed  now.  We  have
 seen  the  slump  of  i930  and  how  the
 new  gardens—the  weaker  ones—had
 been  effaced  completely  and  it  was
 subsequently  the  job  of  the  big  gar-
 dens  to  make  profit  out  of  the  ex-
 tinction  of  the  smaller  units.  That
 is  not  a  healthy  state  of  things.  While
 we  talk  of  industrial  development,
 it  is  our  common  idea  that  side  hy
 side  with  big  industrie$,  smaller  indus-
 tries  also  फ्  ould  grow,  because  it
 should  not  be  only  the  job  of  the
 capitalists  to  run  the  industry,  but
 other  people  also  should  have  a  fair
 share  in  it.  That  being  so,  the  smaller
 units  must  have  some  security.  It
 cannot  have  that  security  from  a
 Board  that  was  existing  so  long.  For
 instance,  under  the  existing  regula-
 tion,  control  on  extension  of  tea-

 gardens,  there  is  a  limit  put  in  by
 the  Board  that  no  private  garden
 should  have  an  acreage  more  than  l50
 and  no  company  garden  should  have
 more  than  300,  and  that  whatever
 quota  is  allowed  to  India  should  be
 proportionately  divided.  But  it  has
 been  pointed  out  by  Mr.  Basu—and  I
 also  agree  with  him—that  the  quota
 has  to  be  raised.  But  it  cannot  be
 raised  without  Government  interfereu-
 ce.  So  in  order  to  help  the  smaller
 units,  Government  interference  at this  stage  is  necessary.  Now  the  in-
 dustry  cannot  run  without  the  help
 of  @overnment  because  they  have  to
 deal  with  labour,  they  have  to  deal  with
 food  etc.  and  at  every  stage  they  have
 to  rely  on  Government.  Then  can  we
 expect  the  Government  agree  to  have
 no  powers  when  it  is  taking  up  this

 Sherk
 obligation?  We  cannot  expect  it.

 esides,  the  Government  at  this
 moment  is  so  much  interested  because
 of  the  place  of  the  tea  industry  in  the
 ecopomy  of  India  and  in  the  foreign
 trade  that  it  cannot  be  a  looker-on  to
 whatever  the  industry  does,  whether
 it  rises  or  falls  below  the  standard.

 I  do  not  want  to  dilate  on  this
 matter  at  length  because  of  the  slrort-
 ness  of  time,  but  my  own  view  is
 that  Government’s  interest  in  the
 matter  being  so  vital  to  the  economy
 of  the  country,  the  Government  should
 constitute  a  Board  on  which  it  can
 ordinarily  place  implicit  reliance.  At
 the  same  time,  the  Government  has
 exposed  its  mind  that  the  industry
 should  also  be  properly:  represented
 because  it  will  nominate  persons  fram
 out  of  the  panel  of  names  |  suggested
 by  the  industry  itself.

 So  in  view  of  the  above,  I  think
 the  provision,  as  it  is  in  the  Bill,  is
 all  right.

 Shri  T,  T.  Krishnamachari:  I  do
 not  think  I  can  say  very  much  because
 I  have  dealt  with  this  position.  This
 is  a  fundamental  portion  of  the  Bill,
 namely,  the  constitution  of  the
 Board.  I  have  mentioned  that
 I  have  70  intention  of  being
 arbitrary  in  this  matter.  I  do  pro-
 pose  to  put  in  the  rules  under  clause
 4  that  the  representation  of  appro-
 priate  associations  should  be  taken
 into  account  in  making  the  nomina-
 tions.  I  can_also  mention  that  in
 the  case  of  Parllament,  surely

 the Government  would  not  be
 mopar enough  to  go  and_nominate  the  Mem-

 bers  of  Parliament.  We  will  ceriain-
 ly  make  a  request  to  the  Speaker  to
 arrange  for  parliamentary  representa-
 tion  in  such  manner  as  he  may  de-
 termine.  It  may  be  election  or  he
 may  nominate.  He  will  be  entirely
 guidec  57  the  House.  So  far  as  the
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 States  representatives  are  concerned,
 the  State  Governments  will  be  asked

 to  nominate  their  representatives  and
 we  will  not  nominate  them.

 I  would  assure  my  hon.  friend  there,
 -when  I  say  that  representation  of  re-
 lative  associations  is  taken  into  ac-

 -count,  that  will  be  put  in  the  rules,
 Whatever  associations  are  engaged  in

 .a  particular  area  will  be  asked  to  send
 up  panels.  My  intention  is  that  labour
 should  have  a  fair  representation,  not
 stinted  representation,  say  one  two
 three  or  four;  it  shall  thave  fairly
 large  representation.

 Shri  Venkataraman  (Tanjore):  They
 should  have  equal  representation  with
 the  planters.

 Shri  T.  T.  Krishnamachari:  The
 -rules  will  be  there.  They  will  be
 .placed  in  the  hon.  Member’s  hands.
 -He  can  see  whether  labour  represen-
 -tation  is  adequate  or  not.  Every  hon.
 -Member  will  fave  his  say.  Thcre-
 fore,  I  will  ask  the  House  to  give  me
 -a  chance  and  see  if  their  views  are
 -not  accommodated.  It  is  not  the  in-
 tention  of  Government  to  take  any  ar-

 -bitrary  position.  If  we  are  going  to
 give  different  bodies  direct  represen-
 tation  as  such,  then  there  are  certaia
 difficulties.  One  hon.  Member  has
 moved  an  amendment  to  say  that  they

 -should  be
 ae

 ms  of  India.  That
 cuts  again  at  the  very  foots.  There

 -are  some  non-citizens  who  own  estates.
 They  cannot  be  altogether  got  cleared
 out.  It  all  makes  the  difference.  It  will
 be  very  difficult  to  have  all  these  pro-  , vided  for  in  the  Bill.  In  the  rules
 the  relative  associations  would  be
 taken  into  account  and  the  categories
 will  be  mentioned  in  the  rules  and
 their  representation  will  be  taken  into

 -account.  I  hope  that  in  the  first  Board
 I  will  be  able  to  nominate  people  who
 ‘will  command  the  confidence  of  the
 people  whom  they  seek  to  represent,
 and  I  can  accommodate  practically

 -every  point  of  view.  But,  so  far  us
 accepting  the  amendment  of  my  hon.
 friend  Mr.  Thomas  is.  concerned,  I
 can  as  well  drop  the  Bill.  After  all

 -once  it  is  a  question  of  a  Board  which
 is  elected  on  the  pattern  of  the  गत
 Act,  I  have  no  more  interest  in  it  and
 I  can  withdraw  the  Bill,  if  that  varti-
 cular  amendment  is  passed.

 Shri  A.  M.  Thomas:  My  point  was
 “that  it  is  not  enough

 ae
 justice  is

 ‘being  done  but  it  should  appear  that
 it  is  being  done.

 Mr.  Chairmaa:  I  do  not  think  the
 ‘hon,  Member  can  have  a  second  speech.

 I  thought  he  was  going  to  withdraw
 ‘his  amendment.  He  cannot  have  o
 chance  to  speak  a  second  time.

 Shri  A.  M.  Thomas:  It  should  not  be
 -an  unceremonioyvr  withdrawal.  In  the
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 face  of  the  assurance  given  by  the
 hon.  Minister  that  he  will  take  into
 consideration  all  these  aspects  in  fram-
 ing  the  rules,  I  crave  the  indulgence
 of  the  House  to  withdraw  my  amend-
 ment.

 Mr.  Chairman:  Has  the  hon.  Mem-
 ber  the  leave  of  the  House  to  withdraw
 his  amendment?

 The  amendment  was,  by  leave,  with-
 drawn.

 Shri  Punnoose:  Shri  K.  K.  Basu  has
 moved  an  amendment  which  says
 that  the  proportion  of  Indian  owner
 to  the  European  shall  be  3:  l.  Then,
 another  amendment,  which  says,  add
 at  the  end,

 “including  the  labour  and  other
 employees  whose  number  should
 be  proportionate.”
 There  is  a  third  amendment  which

 says:
 “and  the  labour  working  in  the

 manufacturing  process”’.
 There  is  yet  another  amendment

 which  reads  :
 “Provided  that  the  number  of

 representatives.  of  labour  and  em-
 ployees  should  be  equal  to  the
 number  of.  representative  of
 manufacturer,  owner  and  dealers.”
 Yet  another  amendment  is  that  the

 representatives  from  the  States  should
 be  elected  by  the  Legislatures  of  the
 States.

 All  these  amendments  have  a  com-
 mon  objective,  that  is  to  minimise  the
 hold  of  British  interests  on  the  indus-
 try  and  to  make  the  functioning  of
 the  Board  as  democratic  as  possible. I  believe  and  I  have  heard  from  the
 Minister  that  all  these  considerations
 will  weigh  with  him.

 But,  with  regard  to  labour  I  have
 to  bring  to  his  notice  that  all  sorts
 of  difficulfies  are  being  raised.  Even
 Mr.  A.  M.  Thomas  who:  spoke  so  feel-
 ingly  regarding  the  representation  of
 the  industrialists  found  that  labour
 was  breaking  its  head.....,...

 Shri  A.  M.  Thomas:  I  spoke  feeling-
 ly  for  labour  also.

 Shri  Punnoose:  The  feeling  was  the
 other  way  about.  He  said  there  was
 difficulty  in  finding  out  the  correct  re-
 presentatives  of  labour.  Very  well, after  all  when  this  Government  is
 there,  I  am  quite  sure  that  industria-
 lists  need  not  be  very  much  alarmed
 for  blood  is  thicker  than  water.  But,
 with  regard  to  labour,  they  have  to
 be  there  through  their  elected  repre-
 sentatives.  Much  of  the  difficuly



 6799  Tea  Bill

 [Shri  Punnoose]
 that  is  raised  is  bogus  or  exaggerated.
 There  is  a  certain  amount  of  disunity
 among  the  working  classes.  But,  if
 it  is  the  object  of  the  hon.  Minister
 and  the  Government  of  India  to  see
 that  labour  is  more  united  and  in  a
 more  healthy  condition,  then  this  is
 the  opportunity,  one  way  by  which  it
 could  be  done.  If  elected  represen-
 tatives  of  labour  are  given  their  place,
 then  there  will  be  a  greater  tendency
 on  the  part  of  labour  to  unite  under
 healthy  conditions.

 Then,  with  regard  to  States’  repre-
 sentation.  It  is  absolutely  necessary
 that  the  State  Legis!atures  should  send
 their  representatives.  If  the  Houses
 of  Parliament  can  have  their  repre-
 sentatives,  why  not  the  Legislatures
 of  States  have  the  representation?  If
 the  Speaker  of  the  House  of  the  Peo-
 ple  can  be  requested  to  nominate  the
 representatives,  the  Speakers  of  the
 State  Legislatures  can  also  be  re-

 uested  to  do  that.  With  regard  to
 i  eras  and  Travancore-Cochin  in  par-
 ticular,  this  industry  is  of  very  vital
 importance.  Not  only  for  the  healthy
 working  of  the  Board  but  also  to
 create  a  certain  amount  of  public  opi-
 nion  in  this  country.  and  a  certain
 amount  of  public  interest  in  this  in-
 dustry,  it  js  necessary  that  the  Legis-
 latures  should  be  given  the  right
 of  sending  their  representatives.
 Therefore,  I  will  very  strongly
 urge  on  the  bon.  Minister  to
 accept  that  wherever  there  is  a  Legis-
 lature—with  regard  to  Part  C  Svates
 we  will  leave  it  to  electoral  colleges
 —it  should  be  given  the  power  to
 send  their  representatives.

 Another  point  that  we  have  suggested
 is  that  there  shall  be  three  Indians  fer
 every  European  on  the  Board.  Then
 alone  we  can  at  least  gradually  con-
 trol  the  industry.  Therefore,  I  would
 very  strongly  request  the  hon.  Minis-
 ter  to  look  into  these  amendments
 and  accept  them.

 Shri  Nambiar:  In  support  of  the
 amendments  moved  by  Mr.  Basu.  |
 have  to  say  that  the  representative  of
 labour  should  be  there  on  the  Board.
 The  hon.  Minister  may  say  that  this
 is  a  general  claim  that  labour  always
 makes.  Of  course.  at  every  stage
 we  have  to  make  a  claim.  This  is  an
 industry  in  which  you  know  labour
 is  suffering  very  much.  You  may
 know,  Sir,  that  they  are  undergoing
 miseries  that  they  cannot  manage  in
 these  industries.

 Recently,  in  Assam,  you  might  have
 seen  that  60,000  people  have  been  re-
 trenched  as  surplus  in  a  very  short
 time.  There  was  also  trouble  due  to

 that.  I  come  from  an  area  where  we

 8  MAY  953  Tea  BYl  6200+

 have  got  some  tea  industry  in  the
 Nilgiris  and  the  Anamalai_  hills.  [
 have  had  occasion  to  visit  these  pian-
 tations  and  I  could  see  that  the  men
 are  suffering  a  lot.  Sometimes  it  so
 happens  that  the  tea  plantation  worker
 is  ,kidnapped  and  is  not  to  be  seen.
 He  is  in  a_  forest  area  and  there  is
 none  to  look  after  him.  His  relatives
 in  spite  of  so  many  appeals  are  not
 able  to  know  of  him.  Recently  we
 had  a  case  of  that  sort  in  the  Anamalai
 plantations.  There  is  no  comparison
 of  the  tea  plantation  labour  and
 labour  in  other  sections  in  this  coun-
 try.  When  at  least  they  will  have  a
 chance  of  their  representative  being
 put  on  the  Board,  that  will  go  a  long
 way  towards  helping  the  planta
 tion  worker.  Therefore  my  request
 is  that  when  there  are  so  many  mem-
 bers  on  the  Tea  Board,  there  should
 be  one  representative  from  each  Trade
 Union.  There  are  several  Trade  Unions
 and  the  hon.  Minister  can  say  that  the
 question  as  to  who  should  be  chosen,
 may  be  a  trouble  for  him.  I  may  say
 that  at  least  those  Trade  Unions  which
 are  working  in  the  industry  and  which
 have  been  recognised  by  the  Govern-.
 ment,  at  least  they  should  have  their
 representatives.  Labour  should  have
 an  opportunity  to  defend  its  interests.
 The  defence  of  their  interests  is  a  de-
 fence  of  the  interests  of  the  industry
 as  a  whole.  The  Government  must.
 sympathetically  consider  this  asnect
 and  accept  the  amendments  moved.
 This  is  all  I  have  to  say.

 प्र  P.M.
 Shri  8.  द  L.  Narasimham  (Guntur):

 Foreign  interests  had  their  day  of
 sway  over  the  economy  of  our  country.
 Now  we  are  a  free  India  and  natural-
 ly  the  desire  of  free  India  shall  be
 that  the  Government  of  India  shall
 make  it  its  policy  to  associate  on
 Indian  citizens  in  all  matters  whi
 will  have  control  over  national  eco-
 nomy  and  national  industry.  So  it  is
 I  wanted  that  any  person  who  is  a
 Member  of  the  Board  to  be  constitu-
 ted  shall  be  a  citizen  of  India  and  I
 expect  that  the  amendment  shall  be
 accepted  by  the  Minister.

 Shri  Damodara  Menon  rose—
 Mr.  Chairman:  These  amendments-

 are  80  obvious  that  they  do  not  re-
 quire  875  argument.  I  am  _  anxious
 that  we  finish  the  discussion  on  this
 clause.  There  are  51  clauses  and  there
 are  only  three  or  four  hours  left.

 Shri  Damodara  Menon:  The  hon.
 Minister  will  not  find  any  difficulty:
 in  accepting  my  amendment.  because
 I  only  suggest  that  when  persons  are
 appointed  to  this  Board.  the  persons:
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 appointed  to  represent  the  owners  of
 tea  estate  gardens  and  growers  of  tea
 should  not  be  more  than  the  persons

 op
 pointed  to  represent  persons  em-

 oyed  in  tea  estates  and  gardens.  I
 want  to  see  that  the  vested  interests
 are  not  over-represented  on  the  Bourd.

 I  hope  the  hon.  Minister  will  have  no
 -difficulty  in  accepting  my  amendment

 Another  small  point  I  have  made  is
 ‘that’  adequate  representation  should
 be  given  to  owners  of  small  size  tea

 -estates  and  gardens.  These  provisos
 will  clarify  the  nature  of  the  repre-
 sentation  that  may  be  given.

 Shri  T.  T.  Krishnamachari:  Tire
 whole  point  is  this.  In  regard  to  the
 last  amendment  mentioned  by  Mr.
 Damodara  Menon.  I  may  mention  to
 him  that  if  he  would  not  exactly  stick
 to  the  proportion.  he  will  find  that
 labour  representation  will  be  ivs-
 pectable  in  number.  There  is  no  ques-
 tion  of  our  deciding  it  arbitrarily.
 The  whole  thing  is  going  to  be  put  in
 the  rules.  My  seine  is  to  give
 labour  adequate  representation.  Sup-
 posing  it  is  one  less  or  two  less—the
 hon.  Member  need  not  pin  me  down.

 So  far  as  representation  of  labour
 is  concerned.  we  shall  take  into  arc-
 count  the  position  of  the  unions  in
 each  particular  area  and  if  their  re-
 presentation.  as  I  have  said  is  yoing
 to  be  fair  in  number.  nractically  every
 interest  can  be  accommodated.  There
 wi)l  not  be  any  difficulty.  The  affi-
 liations  of  the  different  categories  of
 unions  are  such  that  they  will  all  find
 a  place.  ‘I  do  propose  to  give  them  a
 fairly  wide  representation  and  I  shall

 take
 into  account  the  representation

 of  tabour  in  every  particular  area.  I
 am  inclined  to  believe  that  there  are
 Places  in  which  one  union’  has  got
 affiliations.  while  in  another  niace
 another  union  has  got  affiliations.

 ‘The  point  is  every  union  will  be  re-
 presented.

 After  all  hon.  Members  will  realise
 that  I  cannot  accept  an  amendment
 which  merely  says  that  Europeans
 shall  be.  in  this  proportion  and  Indians
 shal]  be  in  this  proportion.  It  is  nei-
 ther  faiy_nor.  decent  for  us  to  accent
 an  amendment  of  that  nature.  But
 whatever  proposals  have  been  made  I
 shall  bear  in  mind  and-in  making  the
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 rules  all  the  comments  made  by  hon.
 Members  will  be  borne  in  mind.  The
 rules  will  contain  them  and  |  shail
 place  them  on  the  table  of  the  House.
 Hon.  Members  will  then  have  an  op
 portunity  to  say  something  on  that
 occasion,  I  beg  of  hon.  members  not
 to  press  their  amendments.

 Shri  A,  द  Thomas:  What  about  the
 term  of  office  of  the  members?

 Shri  T.  T.  Krishnamachari:  Very
 possibly  it  is  two  or  three  years.  I
 shall  put  it  in  the  rules:  I  have  not
 yet  decided  what  it  should  be.

 Mr.  Chairman:  I  take  it  hon.  Mem-
 bers  do  not  wish  to  press  their  amend-
 ments.

 Shri  T.  K.  Chaudhuri:  In  view  of
 the  assurance  given  by  the  hon.  Minis-
 ter,  I  beg  leave  of  the  House  to  with
 draw  my  amendments.  .

 The  amendments  were.  by  leave.
 withdrawn.

 Shri  K.  K.  Basu:  I  too  wish  to  with-
 draw  my  amendments.

 The  amendments  were,  by  leave.
 withdrawn.

 Shri  H.  N.  Mukerjee:
 withdraw  my  amendments.

 The  amendments  were.  by  leave.
 withdrawn.

 Shri  C.  R.  Chowdhary:  I  also  beg
 leave  of  the  House  to  withdraw  my
 amendment.

 The  amendment  .was,  by  leave,
 withdrawn.

 Shri  Damodara  Menon:  I  too  ask
 for  leave  of  the  House  to  withdraw
 my  amendment.

 I  want  to

 The  amendment  was.  by  leave,  with-
 drawn.

 Mr.  Chairman:  The  question  fs:
 “That  clause  4  stand  part  of  the

 Bill.”

 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill.

 The  House  then  adjourned  till  a
 Quarter  Past  Eight  of  the  clock  on
 Saturday,  the  9th  May,  1953.


